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LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLlCATIONS 

S1. 
No. 

Name of Agent Agency Sl. Name of Agent 

ANDHRA PRADESH 

I. Andhra University Gene-
ral Cooperative Stores 
Ltd., Waltair (Visakha-
patnam) 

2 G.R. LakshmipathyChe-
tty and Sons, General 
Merchants and News 
Agents,Newpet,Chan-
dragiri, Chittoor Dis-
trict 

ASSAM 

3. WesternBookDepot,Pan 
Bazar, Gauhati 

BIHAR 

~ Kitab Ghar, Post 
~ ~  78,Diagonal Road, 

Jamihedpur . . 

GUJARAT 

s. Vijay Stores, Station 
Road,Anand 

6. The New Order Book 
Company, Ellis Bridge, 
Ahmedabad-6 

MADHYA PRADESH 
7. Modern Book House, 

Shiv Vilas Palace, In-
dore City. 

MAHARASHTRA 

8. Mis. Sunderdas Gian-
chand, 601, Girgaum 
Road, Near Princess 
Street, BombaY-2. 

9. The International Book 
House, (Private) Limi-
ted, 9, Ash Lane, Ma-
hatma Gandhi ROlld, 
Bombay-I. 

10. The International Book 
Service, Deccan Gym-
khana, POOnl-4 . 

No. No. 

8 

94 

7 

35 

13 

6 

26 

11. Charles Lambert & Com-
pany, 101, Mahatma 
Gandhi Road, Opposite 
Clock Tower, Fort, 
Bombay 

12. The Current Book House, 
Maruti Lane, Raghu-
nath Dadaji Street, 
BombaY-I 

13. Deccan Book Stall, Fer-
guson College Road, 
Poona-4· 

RAJASTHAN 

14. Information Centre, Go-
\'ernrnent of Rajasthan, 
Tripolia, J aipur City . 

UTTAR PRADESH 

15. SwastiklndUstrialWorks, 
59, Holi Street, Meerut 
City 

16. Law Book Company, 
Sardar Patel Marg, 
Allahabad-I 

WEST BENGAL 

17. Granthaloka, 511, Am-
bica MookherjeeRoad, 
Belgharia, 24 Para-
ganas 

18. W. Newman & Company 
Ltd., 3, Old Court 
House Street, Cal-
cutta 

19· Firma K. L. Mukhopa-
dhyay, 6/1A, Banchha-
ram Akrur Lane, Cal-
cutta-I2. 

DELHI 

20, Jain Book Agency, Con-
naught Place, New De-
lhi. 

Agency 
No. 

30 

60 

2 

10 

82 

I 
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188 6 Agr Agriculture 
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APPENDIX V 

No. '10(13); 64-Estt.III 

~  

CABINET SECRETARIAT 

(Dep&rtment of StatiStiCS) 

YojEma Bhavan, Parliament Street 
New Delhi, dated 21st Feb., 1966. 

OFFICE MEMORANDUM· 

SU8.TECT: P.A.C.- Statement showing aCtion taken (YI'. proposed to 
be taken on the recommendations of the cOmmittee in 
the 29th Report. . 

The undersigned is directed to refer to the correspondence 
resting with this Department Office Memorandum of even number 
dated the 16th July 1965, on the subject noted above and to say that 
one of the recommendations made by the P.A.C· in its 29th Report, 
dealt with the appointment of a Review Committee for the Indian 
StatisticaJ Institute. The Committee has since been appointed . 

• .. • • 
Sd./- M. BALAKRISHNA MENON. 

To 
The Lok Sabha Secretariat, ' 
(Shrj R. M. Bhargava, Under Secretary), 
New Delhi. 

,[Para No.3-29th Report (Third Lok Sabha).] 

Deputy Secretary. 



APPENDIX VI 

MINISTRY OF COMMERCE 

(T. C. Section) 

Recommendation 

The Committee are not satisfied with his explanation. They 
learn that the agreement was as between the Indian Merchant and 
the Indian Trade Commissioner in East Africa and it also bound the 
latter's successors in office. Beside, the agreement was not for any 
specified short term but for 'all time to come'. It was irregular 
that !tLch an agreement should have been entered into by the Trade 
Commissioner without· the approval of Government. Even more 
indefensible is his further action in agreeing to amend the agree-
ment materially whereby though he tOOl himself ensured a house 
at a reasonable rent for three years, the landlord was permitted to 
increase the rent thereafter. The Committee was surpri3ed thtLt 
no explanation appears to have been asked for from the Trade Com-
missioner ~ 1949 or afterwards when the· Government had already 
come into the picture in regard to the agreement. The Committee 
consider \t desirable that the Government should ensure that Indian 
Representatives abroad strictly follow the prescribed procedure. 
Any breaches thereof should be dealt with promptly and effectively. 

[So No. 12 of Appendix V to 19th Report (Third Lok Sabha).] 

ACTION 'l'AKEN 

As already explained, until 1st October 1949 from which date 
alone India-based staff in Mombasa became entitled to rent-free ac-
commodation, Government's main interest in the transaction was in 
protecting the right of occupation of the premises constructed on 
the land leased by the local Government to the Indian Merchant for 
the specific purpose of building a house thereon for the residence of 
the Indian Trade Commissioner. This was safeguarded in the origi-
nal agreement as well as in the subsequent amendment. As until 
1st October 1949 Government was not liable for payment of rent of 
the premises occupied by the Indian Trade Commissioner, this was 
left as a matter to be decided between the Trade Commissioner and 
the Indian Merchant. 

As from 1st October 1949, Government became responsible to 
provide rent-free accommodation to the Trade Commissioner who 



• 
was already occupying the premises built on the land leased by the 
local Government and paying the rent himself, Government con-
sidered the accommodation occupied by the Trade Commissioner as 
sUitable and the rent reasonable while sanctioning the enhanced rent 
that was already being paid by the Trade Commissioner. 

The Committee's instructions that Government should ensure 
that Indian Representatives abroad should strictly follow the pres-
cribed procedure have been noted for strict compliance in the future. 

Officers posted to Missions/Posts abroad are now entitled to free 
furnished accommodation, a set of rules have been framed governing 
their entitlement of accommodation, rental, furniture and fixtures 
including crockery, cutlery and glassware. A standard form of lease 
has ~ been prescribed for execution of agreements. In view of 
these instructions, there is little possibility of recurrence of a case 
similar to the one under reference. 

BeeommendatloD 

The Committee were not convinced that there was a legal com-
pulsion. under the ordinance to agree to the increase in rent. They, 
therefore, desired to see that final advice of the Law Ministry, which 
is at Appendix I. In the opinion Of the Committee reference to the 
right of re-entry for any 'breach Of the terms of the Agreement in 
the note (Appendix n is not strictly relevant to the issUe. 

In. view of the terms Of the original agreement which laid down 
that major repairs were the responsibility of the landlord himself 
and the fact that the ordinance had already been repealed on. the 
1st November, 1959, the Committee find no justification for the in-
crease of rent sanctioned in October, 1960 with retrospective effect 
from 1st November, 1959 on the ground that the landlord had agreed 
to undertake major repairs costing about Rs. 20,000/-. 

[So No. 13 ~ Appendix V to 19th Report (Third Lok Sabha).] 

ACTION TAKEN 

Tlie Committee's views on the case have been noted. It is sub-
mitted that the matter may be closed on the assurance from the 
Ministry that the prescribed procedure for renting of accommoda-
tion will be strictly-adhered to in future. 

This has been vetted by Audit vide A.G.C.R's. U.O. No. 2-4/64-
65/449 dnted 6th August 1966 .. 



• 
RecommeJIdatioll , "", ~ ."' .. ... .. ' -- ~  '-" ...... 

"" -
. The" Committee, doubt whether such an elaborate building_cost: 
ing- Rs. 39·36 lakhs (more than Rs. 150 per square foot of built areQ.# 
is consistent with the basic requirement of the ~  jt¢ifiett. 
by the prevailing standards of living in the' countrY. 
IS. No. 23, para No. 23(i) of Appendix V to 19th Report {Third 

Lok Sabha)]. 

, ACTION TAKEN-

The cost of putting up the building at the Tel:! Board has been 
stated as Rs. 39' 36 lakhs which. in fact, represents the- initial. ~  
mated cosio Thefinai -estimate of expenditure. on the Tea -Board 
Building which has since been sanctioned by GoVeI'Illiient ~  
to Rs. 38.12 lakhs, which"'includes cost" of land ~ 5.56 
lakhs. The tota1 usable built-up area of. ~  buildiI?:g i.s55,970 ~ 
or .56,000 sq. ft. comprising: - - -

(i) Floor area for purposes other than 
for accommodation of officers .and 
staff 

.(ii) Floor area for corridor; stair case, 
air oonditioning plant, lavatories-
lifts, etc. 

(iii) Floor. area for accommodatiOn of 
officers and staff 

18,235 sq. ft. 

. 17,721 sq. ft. 

20;014 sq." ft. 

Apparently, the cost of Rs. 150/- per sq. ft.has been worked out 
on the basis of the estimated cost of construction minus the cost of 
land- taking 20,000 sq.ft. as the ~  The ~  5~~  :whiCh ~  
also foilowed in the Central Public Works Jjepartment;is .to -di\!ide 
the tetalcost of the building, including lifts and __ .air-conditiOning 
plants, but excluding ~  by the plinth a!ea or the built up area to 
get the plinth area rate -per sq.ft. In" the,!,el:!. Board buUdin.g the 
cost per sq. ·ft. of built up area would be- a$ foHows:- . : 

Cost of construction as 
-filially sanctioned 

Less cost of land " .. 
'Rs: '38.12 liikhs 
Rs. 5.56 lakhs 

- Rs. '32:"56 lakhs 

The cost per sq. ft. of the built up_ area will, therefore, ~  
Rs. 58/- approximately. 

The position about the accommodation of the Board and its 
various offices was reviewed in the year 1962 and baSt'el on austerity 



s 
standards laid down by Government for -office hUiidings, the ~ 
qulrerrient of the Board was then 15,471 sq. ft.; plus provision for 
records. The Boor space available in "the new Tea Board building 
for' the purpose is 20,000 sq. ft. Since then, -the volUme of work at 
Headquarters has considerably expanded. The ~  strength of 
Gaietted and Non-gazetted' staff as on' 1st April !964. being 5 ~ (in-

~  151. ~  and peoils) as against 471 . (including 1 ~ 
attenders and peons) as on 1st April 1963,. dUe to increasing tempo 
of develop!l1en t and foreign prqmotion work _ and the available _ spac.e 
is 'fully ~  

[U.O. No. 5(S) Plant(A)/64 dated the 28th December. 1965.) 

Recommendation 

The Committee do not think -thcit the inordinate d.elaY of more 
than three years in completing the works beyond the due dq.te. 
(May, 1959) originally envisaged has been conv:ncingly explained. 
The case discloses unrealistic planning and lack Of drive on the part 
of the Tea - Board t6 ensure earlier completion oj theWoncS'. Due 
to lIe lays at varioits stages the rented building could not be vacated 
as planned. This in turn resulted' in the incu.N'ing of heavy rent 
charges (about Rs. one lakh); The Committee S1.I,ggest thil.t . su.eh 
delays'be avoided in future. ' . 

[So No. 24 (Para 24) of Appendix V to the. 19th Report (ThirdLok 
Sabha)]. 

ACTION TAKEN 

The recommendation has been noted for guidance. 
[F. No. 5(7)·Plant(A)/64.] 

Recommendation 

The C?m.mittee ,would like to be 1 ~ with a copy of the rules 
~ 1 ~ ~  Section 10(3) of the Tea Act, 195~  _ . 

[So No. 26 (para 26) of Appendix V to-the 19th Report (Third Lok 
Sabha)].. 

.ACqON .,AKEN 

·At one stage it was thought that 'it inightbe necessary for the 
~~  Gove!1lInent to frame .rules. for the pu,rpbse, However, the 

matter has been examined ill consultatiQn with the Ministry of 
Labour and Employment. Government have'11o doubt that within 
the resources. allocated for the purpose the Tea Board are making 
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good use of this fund for labour welfare. The Board are supple-
menting the provisions ,made in the Plantations Labour Act by 
granting scholarships for technical and other education beyond the 
primary stage and by making grants for the extension of exit;ting 
educational institutions and facilities in them. A note on the welfare 
scheines mentioning the guiding pricinples together with oopy of 
rules· framed by the Tea Board for the grant of educational stipends 
is attached to this note. However, a large number of beneficiaries 
at the moment are dependents of the office staff and other staff rather 
than dependents of workeI'6. It will be the endeavour of the Central 
Government to see that the Tea Board's current welfare schemes are 
more labour-oriented than at present. 

In the circumstances, the Central Government do not consider it 
necessary to frame ~  set of rules for the utilisation of funds 
earmarked for labour welfare in tea gardens. 

NOTE ON 'nIE VARIOUS LABOUR WELFARE ACTIVITIFS CONDUCTED ,BY THE 
TEA BoARD 

The Tea Board in pursuance of the provi6ions of the Tea Act, 
1953, have been making grants for welfare of the tea Plantation 
workers and their dependents. Prior to the enactment of the Tea 
Act, 1953, the late Central Tea Board also sanctioned a total grant of 
Rs. 3,99,999 to various State Governments for conducting labour 
welfare activities amongst the tea plantation workers in the res-
pective tea producing States. -

In order to assist the Board to conduct the labour Welfare acti-
vities efficiently, the Government constituted a Labour Welfare 
Committee under the Board as a Standing Committee and approved 
of the following functions for ~  Committee:-

(i) to formulate an overall programme of labour welfare in 
terms of Section 10(1) of the Tea Act, 1953, ensuring that 
the funds available are utilised for urgent needs not 
covered by the statutory obligations of tea garden owners; 

(ti) to examine and recommend Labour Welfare Schemes to 
the Board in this connection; specially to consider whether 
the scheme would create enthusiasm and incentive among 
the workers; 

(iii) to frame guiding principles for the grant of financial 
assistance like Educational Stipends, grants to hospitals 
and schools, grants for encouraging sports and scouting; 

(iv) to frame guiding principies for any other welfare activities 
of the Board; and 

-Not printed. 
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(v) to ensure that funds sanctioned for particular labour wel-
fare schemes are properly ~ 

The Board's Labour Welfare Schemes may be broadly categorised 
under the following two heads:-

(1) Educational Stipend Scheme, and 

(2) General Welfare Schemes. 

Educational Stipend Scheme 

This scheme is directly operated by the Board. Under this scheme 
educational stipends in the fonn of tuition fees, hostel charges and 
lump grants are paid to the children/dependants of tea garden 
workers as also to other categories of workers engaged in the tea 
industry. Stipends are paid for aU categories of education above 
the primary stage. The Board formulated detailed rules for the 
scheme, a copy of which is enclosed.. During 1963-64 and 1964-65 a 
total sum of Rs. 6,26,009·29 and Rs. 7,76,763'91 respectively was spend 
for payment of educational stipends. 

The Board's Educational Stipend. Scheme has become very popu,. 
lar and the number of stipend-holders is gradually increasing year 
by year as will be evident from the following figures. Statements 
of the stipend applications received and sanctioned under difterent 
pay-groups during 1963-64 and 1964-85 are enclosed. 

Year 

1961-62 

1962-63 

1963-64 

,1964-65 

General Welfare Schemes 

No. of No. of Amount spent 
stipend stipend 

applications applications 
received sanctioned 

3975 3224-

7136 5506 

910 7 7319 

10274 8569 

Rs. 
2,81,989'00 

6,06,333 '00 

6,26,009' 00 

7,76,764'00 

These schemes may be broadly categorised under the following 
different heads:-

(i) Capital grants towards construction of hostels attached to 
S$!hools and Colleges and extension of School buildings; 



.: ',o' '{ii.( Capital", ~  ,for ,construction/extension ~  ,hospital 
- buildings and ~ ~ of ,equ.ipment; 

'. ~  :;, ~ ) ~  gT8!lts fQr ~~ ~  activities, 
sports, youth camps, ~  etc; . 

(iv) Capital grant6., ~  purchase of publicity, ~  
including cinema apparatus ~  mobile vans; 

(v) Capital grants for setting up of welfare centres; 

(vi) Technical/Vocational Training. 

~ (  graiLts fOT construction of hostels and extension of School 
h1,Lildings.: ' -.,-, 

o· ~ • 

", '-For the' purpose of considering a grant under this head the Board 
~  broad principles as follows: ' 

Grant for the pUrpose is generally given Ona matching basis in 
rases where such assistance helps in providing facilities for 

~  of garden workers where none exists or if these exist 
ate inadequate. Proposals in this regard are not initiated by the 
Board but are received for consideration from State Governments, 
Prodti.cets' Associa.tions or ftom the Institutions themselves. Grants 
are made on the merits of each individual case but the fonowing 
principles are generally borne in view while considering a grant: 

(a) An Institution' applying for the Board's grant must be 
recognised; 

(b) In case of technical/vocational Institution6. the nature of 
training should be such that employment, after the training 
is over, is reasonably assured; 

(c) Concessiona1 facilities in the form of free studentship, 
x:ent-free seats in the hostels are secured for tea ~  
student6 so that the amount of concessions coverS the 
amount of grant within a period of say 30 years. 

(d) Institution should adequately cater to the needs of the tea 
garden workers and be preferably located in a tea area; 

(~)  The rate of grant should not ordinarily exceed Rs. 2,500 
". ~  Seat; 

(f) The institution should accept a Board's nominee on' its 
, ~ ~ Committee/Governing Body who would look 

: ,after the utilisation of the Board's grant; 
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~ ,"_ ~ ) The"recipient should'execute,an'Bgi'eement with the BoaI'4. 
in the prescribed form for fulfilling the conditions attacl1.ed 
to the grant, a specimen copy of which is enclosed"· 

(h) The Board's capital grants for construction purposes are 
,disbursed in the following manner:- " '. 

(i) 25 per cent on completion upto plinth level; 
-

(ii) 50 per cent on completion upto roof level;anq , 
, . 

(iii) Balance' 25 per cent ori ~  of a cc:>ml!letiol! 
certificate. 
The 'last instalment of the grant is released on sub:-' 
mission of a audited statement of aceount-s 'and 

" .' " expenditure of the entire project .. 

'The ~  ~  and disbursed under· this head during' 
1963-64 and 1964-65 "are as follows:-

1963-64 
1964·'65 

Amount sanctioned 

Rs. 
3,82,519.00 

1 55~5 5  

• Amount disbUl"Sed 

Rs. 
1,43,265'00 

67,750 '09 

··(IjIAs"the capital grants are released on the progress of con-
struction works, the total amount sanctioned.in a particular .year 
cannot· be fully disbursed within the year; As a result a portion of 
grant6 . sanctioned -during the previous years ,remain Ul'ldisbw-sed. 
The ~  shown also includes· undisbursed grant of the. pre-
viou.; yeal's:)- , . 

During 19'63-64 and 1964-65, 231' rent-free seals have been secured 
permanently for tea garden. students in the hostels attached, to 8 
educational institutions in addition to facilities for free and half-free 
studentships for ~  students. 

(1 ~  grants ,ferr, ~ ~  of !Jiediccll ~ 
,. The ~  ~  this head .sanctiQn ~  ~  to HospitalsI' 

Glinies. .fer extension of specialised treatment. f¢lities for tea garden 
workers other than those availa:ble in garden hoSpitals. ~ 
specialise,d facilities include treatment of T.B., Leprosy, eye diseaSes, 
surgery, X-Ray etc. Under this head recurring grants are also made 
for payment of hospital charges in respect of specialised beds reserved 
by, the Board for tea garden patients. The amount sanctioned 8l1d . ' ' ..... ,-

otN"ot pl1nted. 
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disbursed during 1963-64 and 1964-65 under this head are as 
follows:-

Amount sanctioned * Amount disbursed 

Rs. Rs. 
1963-64 1,32,000·00 2s,809· S3 
1 964-6S 1,96,067.26 .' 1,18,6SS·00 

(* As the capital grants are released on the progress of con-
struction works, the total amount sanctioned in a particular year 
cannot be fully disbursed within the year. As a result a portion of 
grants sanctioned during the previous years remain undisbursed. 
The expenditure shown also includes undisbursed grant of the pre-
vious years). ' 

During 1963-64 and 1964-65 against the Board's grants, 174 beds 
have been reserved in 6 hospitals for tea garden patients for 
specialised treatment of T.B., Leprosy and Cancer. 
ReCUrring ~  for encouragement of Scouting ClCtivities, sports, 
youth. ca.mps, rallies etc. 

For introducing a sense of discipline amongst the boys and girls 
in the tea plantations, the Board is providing funds for development 
of Scout and Guide Movement in the tea areas. With financial 
assistance from the Board, the Bharat Scouts and Guides Association 
in the tea producing States have employed whole-time Scout/Guide 
Organisers exclusively for organising Scouting/Guiding activities in 
the tea estates. The Board have sanctioned grants for employment 
of 12 Scout Organisers and 4 Guide Organisers for the purpose in 
North and South India. The Board also provide funds for organising 
training camps, xallies etc. for the tea garden Scouts/Guides. Annual 
uniform grant is also paid to the tea garden Scouts and Guides. At 
present 364 units consisting of abqut 10,000 Scouts, Guides etc. are 
functioning in the tea plantations in India. 

Although it is obligatory on the part of the garden managements 
to provide facilities for sports and games, there is no scope at pre-
sent for the garden workers to meet on a common platform to show 
their athletic talents. The Board sanctioned grants to different tea 
Producer£' Associations for organising Sub-district and District 
Athletic Sports Meet of tea garden workers and theft dependants. 
During 1963-64 and 1964-85 the total amount spent under this head 
are as follows: - ~ 

Amount spent, 

RI. 
I,03,8.p·oo 

~ 9  
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Capital grants towards purchase of publicity equipment including 
cinema apparatus and mobile vans. 

Grants are made to several State Governments for purchase of 
cinema equipment and mobile vans for showing instructive films to 
the tea garden ~ on the understanding that the recurring cost 
involved will be borne by the State Government concerned. No 
grants has been made under this head during 1963-64 and 1964-65. 

CapitaJ grants for setting up of 'Welfare centres. 

Some of the State Governments in the tea producing States took 
initiative in setting up of welfare centres in the tea areas and the 
Board made capital grants for the purpose on the und.erstan'tUng that 
the recurring cost involved. in running the centres will be borne by 
the respective State Governments. So far grants for setting up of 
47 welfare centres had been made by the Board.. These welfare 
centres provide facilities for recreation. adult education, vocational 
training etc. for tea garden workers. No grants have however been 
made under this head during 1963-84 and 1964-65. 

Training 
For gainful employment of ~  children/dependants of tea ~ 

workers the Board provide funds to technical/vocational Insfitutions 
for arranging technical/vocational training for the dependants of tea 
garden workers. Capital grants were maGe to some Institutions for 
imparting training in technical/vocational trade prior to 1963-64 and 
seats have been reserved in· tpese Institutions for the childrenl 
dependants of tea garden workers. During 1963-64 and 1964-65 the 
following amount was spent for payment of stipend to the tea garden 
trainees under the scheme:-

Amount 
Rs. 

2,100·00 

So far, against the Board's capital grants 86 seats have been 
created in 5 Technical/Vocational Institutions for training of tea 
garden candidates. 



Tea Board 

No: 6 (1) IWL/60/45{). 

14, Brabourne Road, 
Calcutta-1. 

Sept., 1965 
Dated, 10th Magha, 11;l86 

. 'ALL TEA PRODUCERS' ASSOCIATIONS. 
, 

Dear Sirs,' 
, I am directed to say that the Tea Board has been pleased to en-

hanCe the"scale of' assistance in respect of Hostel Charges from 196~ 
66 ~  session ,onwards. . . 

The revised. rates of Hostel charges effective from 1965-66 acade-
mic session are given below:-

~  Education 

\ .. -

Existing ceiling 
. rates of Hostel 

Chaties 

Full .Half 

Revised' ceiling rates 
of Hostel charges 

Full Half 

Rs. nP .. Rs. nP.. Rs. nP. Rs.nP. 
I. Secondary 2S'00 

2. College (General) upto 
Degree classes. 

3. Post Graduate Cour-
ses. 40'00 

4i: ~~  ~ CQ1lrses' ~ '40 -00 
- " .. . .. 

5: Diploma/Vocatiorial Trade/ 30'00 
Cenificate. Courses 

6. Physically Handicapped 
Mentally Deficient 

12 

I2'SO 

20'00 

15'00 

3S'00 

4S-oo 

45',00 

35'00 

35'00 

IS'oo 
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The rates mentioned above are subject to the existing terms and 

Conditions of the Boards' Stipend Rules,' a copy otWhich is attached. 
, ' 

It is requested that wide.publiclty,may kindly be given especially 
in regard to the enhancement of the scale of assistance in respect of 
Hostel charges and the revised rates thereto among those for whom 
they are intended. 

Copy,to:-

Yours faithfully, 
Sd/-· JAMINI SARKAR, 

Secretary, 
Labour Welfare Committee. 

(1) The Secretary to the Govt. of India, Ministry of Com-
merce, Plantation (A) Section, New Delhi. .. , . (4 copies). 

(2) All Members of the Board. 
(3) All Central Trade Union Organisations .. , . (10 copies each). 
(4) The Finance Officer, Tea Board, Calcutta. . 
(5) The Welfare Liaison Officer (S), Tea Board. Club Road, 

Coonoor, Madras State ... (100 copies). 
(\5) All Zonal Officers, Tea Board. 

Sd/-
Secretary, 

Labour Welfare Committee. 

Recommendation 

The Committee are not quite convinced with these arguments. 
They feel that it should be possible for the Directorate 01 Exhibition 
to handle all the work connected with Exhibitions. Other organisa-
tions like the S.T.C. and H.&H.E.C. can entrust the work in connec-
tion with exhibitions to one Of the officers. That Officer should 
remain consta'lttly in touch with the Directorate of ExJtibitions and 
suppl1l them with such data and information ag required fro·m time 
to time. The .Committee would like the Ministry tore-examine this 
question in the light of the Committee's observations. 

[So No. 97 (Para 105) of 23rd Report (3rd Lok Sabha)]. 

ACTION ~ 

It will be observed from sub-para (1) of thi$ para that the then 
Secretary, Ministry of Commerce & Industry and the Chairman, S.T.C. 
245 LS.-2. . ' 
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had explained the distinctly difterent character of the staff engaged 
and functions performed by the Directorate of Exhibitions and the 
other units like the S.T.C. and the type of work being done by them 
was such that it could not be handled by the Directorate of Exhibi-
tions. It seems necessary to marshal the facts once again in the light 
of the developments since then. 

So far as the Exhibition Cell in the S.T.C. is concerned its resPon-
sibilities have since considerably increased. In 1964 the S.T.C. was 
asked to arrange, without any assistance from the Directorate of 
Exhibitions, India's participation in two international fair viz ... 
Helsinki Autumn Fair 1964 and arrange to send samples and imple-
ment the fair quota allotted to India at the Izmir International Fair 
1964. (viz. Ministry of International Trade D.O. No. 3-Exh (20) PL/63. 
dated 23/24th January, ,1964). Besides, the S.T.C. was also required 
to procure samples, arrange participation of its associates and to co-
ordinate the ~ activities of the Indian Trade Teams in the fol-
lowing fair in the East European countries:-

1. Budapest International Fair (Hungary) May, 1964. 

2. Poznan International Fair (Poland) June, 1964. 

3. Zagreb International Fair (Yugoslavia) Sept., 1964. 

4. Brno International Fair (Czechoslovakia) Sept., 1964. 

5. Leipzig Spring Fair (GDR) from 28th February, 1965 to 
9th March, 1965. 

The list of fairs and exhibitions in which the STC has participated 
or proposes to participate during 1965-66 is enclosed. Arranging 
effective participation by its associates, sending samples, procuring 
literature and prices for the various products so that business could 
be negotiated on the spot, calls for considerable staff work. It is the-
responsibility of the Exhibition Cell of the ~  to guide the 
.various Divisions viz. Engineering, Chemicals, Agricultural ~ 
ducts, Leather & Leather Manufacturers, Conswner Goods to activise 
their associates, collect the samples and arrange their despatch. Also 
it has to keep a watch on the final despatch of the various items sent 
to the exhibitions and finalise the accounts of participation. 

The work of the Exhibition Cell, in brief, is four fold: _ 

(i) Organisation of Exhibitions and Fairs abroad. 

(ii) Co-ordination of trade activities. 

(iii) Utilisation of Fair Quotas. 
(tv) Participation in Exhibitions in India. 
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As regards (i) it may be submitted that participation in each 
exhibition involves a lot of preparatory work suftlciently in advance. 
The scheme has to be prepared for each fair separately, layout of 
the pavillion designed and goods selected for display, keeping in view 
the marketing possibilities. Circular letter, skeleton scheme, terms 
and conditions etc. have also to be prepared for each fair and issued 
to the trade. Simultaneously budget estimates have to be prepared 
for each fair, accounts maintained and rendered. Proper account of 
the goods procured/purchased has also to··.be ~  Personal con-
tacts have also to be established with the various departments of 
the Government of Indda viz. Ministry of Commerce, Finance, 1. & B., 
Railway Board etc. and the foreign embassies in India. Further, list 
of participants have to be sareened, exhibits approved for display and 
shipping arrangements made for timely despatch to the countries 
concerned. The Reserve Bank of India has also to be approached at 
the same time for the release of foreign exchange to the Indian par-
ticipants who propose to send their representatives to the fairs for 
negotiation of business on the spot. 

As regards (ii), the STC is required to co-ordinate the trade acti-
vities of Indian Participants present at the fairs/exhibitions abrolld. 
While the Diectorate of Exhibitions/Indian Council of Trade Fairs & 
Exhibitions, Bombay, attends to the organisation of the Indian pavi-
llion, the STe's representative co-ordinates the trade activities, 
answers trade enquiries, ~  the foreign markets and negotiates 

. business on the spot wherever possible on terms favourable to the 
country. He also looks after the interest of the ablOentee perties. In 
this connection the Exhibition Cell is required to collect detailed 
information regarding prices, qualities, quantities etc. in respect of 
each of our exportable products, so as to enable our representatives 
to negotiate and clinch business during the fair. 

The Exhibition Cell is also required to assist the Exhibition Direc-
torate/I.C.T.F.E. in the procurement and despatch of right type of 
goods for display. Accordingly it has to approach its business asso-
ciates and persuade them to participate. Arrangements have also to 
be made wherever necessary, for the despatch of goods by sea or air 
frE:ight. . 

As ~ (iii): the ~  Cell has a special role to play in 
respect of faIrS which carry fair quotas viz. Izmir International F . 
Turkey. All reasonable facilities have to be provided to th f ~  delegati . th ___ 1.. .. e oreIgn 

. ons m e PW.\alase of goods, . introduce them to the Indian 
suppliers and help ~ ~  and finalisation of business deals. 
All documents pertainbig to these exports are examined and pro-
cessed for ~  in this Cell. Payment to the Indian suppliers 
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against shipping documents and the realisation of the sale proceeds 
from the foreign buyers are also undertaken by it. All this inv9lveo 

~  work and correspondence .with the Ministry. Indian 
embassies abroad" ~  buyers, Indian/Foreign., Ban}ts besides 
the numerous suppliers . in. India. In' this connection, it may 
be mentioned that' Quota . allotted to India on participation in the 
Izmir International ~  1965 amounts to Rs. 18.50 laKhs 
approximately. ' , . . 

As regards (iv) the Exhibition Cell is required to arrange S.T.C.'s 
participation in selected fairs/exhibitions in India in order to -educate 
the public about activities of the STC' and the role it plays in India's 
foreign trade. The preparation of them for display of goods etc., in 
this connection, have all to be arranged by the Exhibition Cell of the 
STC. ... 

From above it would be evident that the functions and duties of 
the Exhibition Cell are numerous and quite separate from that of the 
Exhibition Directorate, which are not responsible for the commercial 
success of the fair. The existing staff comisting of 1 Inspector, 
1 U.D.C. & 1 L.D.C. is not at all adequate enough to cope with heavy 
work involved. It is absolutely essential, if it is to function success-
fully and discharge all its responsibilities in the best interest of 
export promotion that it would be immediately strengthened. 

[No. 28/15/64-ST]. 

LIST OF INTERNATIONAL FAIR/EXHIBITION IN WHICH THE STC PROPOSE 
TO PARTICIPATE DURING 1965-66. 

I. Events being ~  by the Ministry of Commerce (Exhibition 
Branch), New Delhi. 

1. IZIID:r International Fair, Izmir (Turkey), 
(20th August to 20th Sept., 1965). 

2. Damascus Int. Fair, Damascus (Syria), 
(25th August to 20th Sept., 1965). 

3. Anuga ~ Cologne (West Germany) , 
(25th Sept., to 3rd October, 1965). 

4. ilrd Int. Sydney Trade Fair, Sydney (Australia), 
(19th to 30th Oct., 1965). 

5. 'funis Int. Fair, Tunis, Tunisia, 
(Oct., Nov., 1965). 

8. Indian Exhibition In Singapore (Malayasia); 
(date to be fixed). 

7. Wholly Indian 'Exhibition,. ,MexiCo, . 
(date to be fixed). . -, 
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II. Events being organised by the Indian CClunciloj Trade Fairs and 
Exhibitions, JOOmi Castle; Cooperage, Road, Bombay:-!. 

1. Budapest Int. Fair, Budapest (Hungary), 
(21st'to 31st May, 1965) (already ~ )  

2. Poznan Int. Fair, Poznan (poland), 
(13th to 27th June, 1965). 

3. Indian Exhibition, ,Belgrade (Yugoslavia), 
(3rd to 18th July, 1965). 

4. Leipzig Spring Fair, Leipzig (F D.R.) March, 1966. 

Recommendation 

The Committee feel that it would have been better to amend the 
'Rubber Act' to provide Specifically for recovery of difference bet-
ween landed price of the imported rubber and the indigenom price 
of the raw rubber in cases where manufacturers of rubber products 
were allowed to import rubber. They desire that an early oppor-
tunity should be taken to amend the Act suitably. The Committee 
&lso desire that suitable machinery should be devised to ensure that' 
the amounts due to the Pool Fund are properly assessed and realised. 

[So No. 12 (Para 12), 35th Report (3rd Lok Sabha)]. 

ACTION rAKEN 

Necessary amendments to the Rubber Act have been ~  
and are under consideration in the Ministry of Law. It has been 
proposed thereon that the arrears of price differerlCes should be col-
lected as arrears of land revenue. 

In the amendments proposed to be issued to the Rubber Rules 
after the amendment of the Act, the Rubber Board has made it obli-
gatory on the part of the importing manufacturers to produce a re-
port from a Registered Auditor certifying the correctness of the 
particulars furnished by him. This will ensure that the amount has 
been properly assessed. 

Recommendation . 

The Committee would like to, be i1J.forrned of :the recovery of the 
arrears of Rs. 3 lakM from importers of rubber. 

[So No. 13 (Para 13), 35th Report (3rd Lok Sabha)]. 

AcrroN TAKEN' 

. The amount -6ulStanc:liD'f'for cO,llectiOn ~ ~  of ptice differ-
ence ... on i l8th AUguSt, I.Hs Rs. 13,000/- only. . , 

, 
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Reeommeadatloa 

The committee feel that it would have been better to amend the 
Coir Boord Act to make provisions for payment to the Board from 
Consolidated Fund of India in excess of the net collections on. ac-
count of proceeds of the cess levied 'lLnd.er the Act and recourse 
should "ot have been taken to the pro'!.lisions oj" Article 282 of the 
Constitution. The Committee hope that such cases would not recur 
in view of the fact that Coir Boord Act has been amended. 

[So No. 14 (Para 14) of Appendix XII to 36th ~  (Third Lok 
Sabha)]. 

ACTION TAKEN 

The advice of Committee has been noted. 

RecommenclatioD 

The Committee feel that the work of purchasing the building for. 
the Central Coir Research Institute and making it fit for utilisation 
h4.s been carried out in halting manner with the result that the build-
ing which was purchased in 1958 could not be properly utilised tiZZ 
date. The Committee regard this as a very unsatisfactory state of 
affairs. They hope that the work in question wiZZ be now compZated 
early and that such delays tDOUld be avoided in future. 
[So No. 15 (Para 15) of Appendix XII to 35th Report (Third Lok 

Sabha)]. 
ACTION TAKEN 

After the initial delay in the setting up of the laboratOries, work 
has been proceeding in full swing. All the equipments/machinery 
purchased for the Central Coir Research Institute have been installed/ 
commissioned as per the requirements of work. The Committee's 
advice has been noted for future guidance. 

Becommeadation 

The Committee trust that in future as soon as money is collected 
by the Rubber Boord, it would be credited to Government and no 
deviation made from the e.Btablished procedure. . 

[So No. 16 (Para 17), 35th Report (3M Lok Sabha)]. 

At:noa 'f.tKDf! 

Under Section 12 (2) and (7) of the1tu1'lGer Act" the. excise duty 
on rubber has to be paid to or eollected-lly the Rub_Board' and 
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the Rubber Board has 'to credit the proceeds to the Consolidated 
Fund of India. Bulk of this revenue is receivedi by cheques/drafts. 
The Board is having 'Excise duty current accounts' with the Bank of 
India, Cochin, for realisation and credit of these cheques/drafts. The 
.amounts thus credited to the Excise duty account with the Banks are 
withdrawn on zeceipt of intimation from the Banks and remitted 
to the Treasury to the credit of the Consolidated Fund. -The above 
procedure is eausing some time lag in the credit of the collections to 
the Consolidated Fund. The Board is endeavouring to remit the pro-
~  weekly to the Consolidated Fund. In order to avoid the delay 
in crediting the amount, the Board submitted a proposal for allowing 
le manufacturers of rubber goods to remit the amount by drafts at 

par in the Treasury at Kottayam arid for amendment of the Central 
Government, Treasury Rules. The Ministry of Finance have not 

agreed to the amendment of the Treasury Rules and have suggested 
that the Rubber Rules may be amended so as to permit the manu-
facturers of rubber goods to credit the cess at the nearest Treasury. 
Amendment of the Rubber Act and Rules are under examination. 

BecommeadatiOll 
The Committee would like to invite attention in this connection 

to their recommendation in para 37 of their 21st Report (3rd Lok 
Sabha) wherein they had observed that they were far from happy 
.at the slow progress in the jinalisations of the assessment of ther 
.cess on Rubber. The Committee regret to learn that out of 3,05,418 
units for assessment during the period 1st ,January 1955 to 31st 
December, 1964, the number of units already assesseeZ upto 31st 
December, 1964 was 1,61,817. This dearly points to the need for 
streamlining the machinery for effecting assessments. The Committee 
would like the Ministry to take proper steps in this direction and 
inform the Committee of the tangible results achieved. 

[So No. 17 (para 18), 35th Report (3rd Lok Sabha)]. 
AcTION TAKEN 

The present position regarding the assessment of cess from. pro-
ducers is as shown ~ 

llnits: \ 
I. Estimated total number, of units for assess-

ment form L-I-I9S5 to 31-3-1961. 

2. Numberofunitsassessedupt031-12-1964 ,. 

3. Number ofmiits assessed from 1-1-1965 to 
1 ~ 

.4.B'81am;e ~  .... 
ment on .3l-lD-.I96.s.. 

, 1,61,817 
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~  oj Cess :. 
5. Estimated· production of rubber irmn 

1,..1-1955 to 31-3-1961 on which cess is· 
leviable from produceI'!> 

6. Cess' leviable on the above estitnated 
production . 

7. Cess assessed upto 31- 12- 1964 

8. Amount covered by assessments made from 
1-1-1965 to 31-10-1"965 

9. Balance amount assessable at the above 
estimates. ... . 

.Rs. 1,93,16,031 

Rs. IJ42dl,l69 

*NoTE.-(The Estimate of Rs. 1,93,16,031/- as cess leviable from 
producers during the period from 1st January, 1955 to 31st 
March, 1961 was made on the basis of statistics of consump-
tion and also of the production of big estates mainly com-
pany estates. . The estimated balance of Rs. 48,67,202/-
still pending assessment relates to small holdings of 
mostly below 5'00 acres in extent. In actuality it .has 
been seen that the rate of prodiuction from such small hold-
ings is far below that of large estates. According to the 
latest estimates arrived at by the Board, in January, 1965, 
the amount pending assessment as on 31st December, 1964 
could not have been more than. Rs. 20 lakhs. On the ~ 
of this the arrears in assessment as on 31st October, 1965-, 
would be only Rs. 17·8 lakhs). 

An Officer on Special Duty, with necessary staff, for expediting 
assessment of pending units has already been appointed with effect 
from 18th September, 1964. During the period from 1st ~ 
1964 to 31st March, 1965 the Officer on Special Duty had completed 
assessments of 7,948 units. This progress, which was ~ fair-
ly satisfactory, taking into account the difficulties fIlat had to be 
faced on account of the formalities to be complied with, indicaled 
that, at best, only 15,000 units could be assessed during a year by.one 
Officer. The Board has, therefore, since created two more posts of 
Officers on Special Duty and appointed two Field Officers to these 
posts with effect from 19th· April, 1965. It is considered that with 
these three Officers working it would be possible to complete the 
work within two to three years. 

It may be necessary to appoint extra clerical staff and inspecting 
staff to assist the OHicers on Special Duty in their wOl"k. This will 
be examined later, after the progress of work of the two Officers haS' 
been examined.· . 
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Very meagre expenditure incurred ·()'Ut of the Pool Fund, and the 
heavy ·closing balance of the Fund, year after year, seem to indicate 
that the Rubber Board has not succeeded in its objectives of develop-
ing rubber plantations and rehabilitating small growers. The Com-
mittee would like the Ministry to pay attention to these two 
aspects. 

[So No. 18 (Para. 10), 35, Report, L.S.] 

ACTION TAKEN 

The main schemes of assistance to the Small Growers which are 
fulanced from the Pool Fund are:-

(a) Supply of Fertiliser Mixture at subsidised rates under the 
Replanting Subsidy Scheme. 

(b) Supply of Sprayers and Dusters. 

(c) Supply of Planting Materials at Subsidised rates. 

(<I) Supply of Copper Sulphate at Subsi<iised rates through 
Co-operative Societies. 

(e) Loans for Newplanting .. 

. (f) Loans for Upkeep of Immature Rubber Areas. 

(g) Subsidy towards Co-operative Societies to meet the expen-
diture on the construction ot Smoke Houses. 

(h) Loans to Co-operative Marketing Societies. 

The Scheme (e) to (h) started functioning in 1963-64. But there 
were some initial difficulties. In the case of (e) and (f) the estates 
had to be inspected, the title to securities offered had to be proved, 
and the Mortgage Bonds had to be executed by the Planters. In the 
case of (g) and (h) the Societies had to be organised, the bye-laws 
of the Societies to. be amended suitably to provide for the ~ 
being taken from the Board and Mortgage Bonds had to be execu-
ted by the Societies, after approval by the Registrar of Co-operative 
Societies. So the schemes could not make any headway in 1963-64. 

\ 

There has been an improvement during 1964-65 in the case of 
schemes (e), (g) and (h). A sum of Rs. 9,16,000/- was incurred dur-
ing 1964-65. on all the schemes as shown ~  - . 

(a) Cost of Fertiliser Mixture supply 

(b) Purchase of Sprayers and. dusters 

(c) Supply of Planting Materials at subsidised 
rates. 

Rs. 4.47,630/-

Rs. 6 ~96

Rs. 40.782-



.{ d) ~  of Copper SUlpbate at subsidised "tea. 
-c,) Newplanting Loans 

t(f) Loans for Upkeep of Immature Rubber 
areas. 

,(g) Grants to Co-operative Societies for con-
struction of Smoke Houses. 

! (h) Loans to Co-operative Marketing Socie-
ties. 

Rs. 30,160 

Rs. 91,386 

Rs. 24>390 

~  32,500 

Rs. 1,80,000 

Rs. 9115,816 

The expenditure incurred during the year 1962-63 and 1963-64 
-was as follows:-

Rs. I . 47 lakhs 
Rs. 2' 18 lakhs. 

The Board at its Meeting held in March, 1965 approved of various 
'Schemes of assistance to small growers to be met from the Pool Fund 
.and also reVised some of the existing Schemes. A statement speci-
fying the new Schemes and the financial commitments involved on 
the Schemes as a whole and for the year 1965-66 is given below:-

Name of Schemes 

I. Subsidy towards Copper Sulphate . 
2. Supply of Manure to Srilall growers owning 

estates upto acres IS 

3- Grants to Co-operative Societies for 
construction of Smoke Houses. 

4' Purchase of shares in Co-operative Societies 
5. Managetial SubSidy to Co-operative So-

,cieties 
.6. Tappers' Training School 

~ Demonstration Trial Plots 
',8. ,Small Holders' Advisory Services. 

Total 
estimated 
expendi-

tures 

Rs. 
4,50,000/-

1>40,000 

30,000 
1,50,000 

35,000 
13,000 

1,80,000 

1,78>400 
, 1 

n,76>4oo' 
• 

Estimated 
expendi-
ture for 
the year 
1965-66 

Rs. 
1,50 ,000 

16,000 

10,000 

12,500 

15,000 

73,500 

2,77,000 



Loan E.-rpenciiture 
9. Supply of Rollers on Hire-purchase system Rs. 42,000. 

10. Loans to Co-operative Marketing Societies Rs. 2,00,000. 

All the Scheme mentioned above have been approved by the 
Government except Managerial Subsidy, Small Holders' Advisory 
SerWCe8 and ~  of rollers. The Schemes are under exa-
mination in consultation with the Ministries of Law and Finance, as 
to whether the expenditure on the scnemes can be met from the Pool 
Il'und and, if so, the form of amendment to be carried out to the 
existing Rubber Rules, 1955. 

It has also been decided by Government in November, 1965 that 
the payment of replanting subsidy to small growers may be debited 
to the Pool Fund with effect from 1st April, 1965. 

Beeommeadation 

The Committee would like these 3 outstanding cases to be settled 
.at an early date. 

lSr. No. 83 (para 86) of Appendix XXVII of Thirty-ninth Report 
(Third Lok Sabha)]. 

ACTION TAKEN 

The present position of the three cases referred to in the P.A.C's 
above quoted recommendation is indicated below:-

(1) Case of late Shri formerly Section Officer in the Ministry 
Qf Commerce. 

The case has since been processed by the AuditOffice (i.e. Office 
·of the A.G., C. & M., New Delhi vide their letter No. PN/1(176)AP 
242/64-65-7351-52, dated the lst February, 1965 for paymen.t of family 
pension/gratuity. But the sanction to release pension could not be 
issued due to the fact that late Shri has left behind two 
surveying' widows. According to rules on the subject, family pen-
mon is admissible only to the senior widow with reference to the 
date of marriage. In this case both the widows have put in their 
claim of the grant of pension. In order to establish claim of one 

. of the widows, they were asked to produce evidence from the Court 
of Law in support of their claim. Although both the ~  have 
informed that they have applied to the Court of Law for issue of 
~  Certificate" in their favour, the succession Certificate 
is still awaited, The pension/gratuity claim can be finalised only 
on receipt of the successiOn .certificate. 
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(2) Case of Zate Shri , formerly lowe'r ~ 1  in 
the.C1jJice of the Ccmtt-oZleroj Ettemy Firm8 and Enemy Trading 
& Custodian of Enemy Property. 

Late Shri proceeded on leave' with effect from 1st 
July, 1963 and subsequently applied on 31st August, 1963 for pre-
mature retirement with effect from 1st November, 1963. His pen-
sion papers were forwarded by the. Department to the Audit Office 
on 30.11.1963 and necessary authority of pension and death-cum-
retirement gratuity was issued by Audit Office on 30th April, 19M. 
The offiCial, however, dies on 3rd May, 1964 before receiving any 
pension and death-cum-retirement gratuity. Necessary papers for 
the payment of Death-cum-Retirement gratuity due to late 8hri 

and family pension to his heir were sent to Audit Office 
in September, 1964 and authority for death-cum-retirement gratuity 
was issued by the Audit Office, on 17th October, 1964. The authority 
for payment of final pension at the revised rate was also issued after 
correspondence by the Audit Office on the 26th April, 1965. The 
case has, thus been finally settled. 

(3) Case of late Shri , formerly Controller. Office Of the 
Joint Chief Controller of Imports and Exports, CaZcutta. 

The case regarding payment of family pension to Mrs. 
widow of late 8hri , has since been finalised and arrange-
ment for payment of family pension has been intimated by the 
Deputy Accountant General, C.W.&M .. Calcutta to the A.G. West. 
Bengal, Calcutta in his letter No. Pen.III(34A)/84-86, dated 20th May 
1965. But the Pension payment order was held up by the ~ 
tant General, West Bengal as he wan'ted to know the nationality ad 
religion of the pensi9ner. ;Necessary information has, however, since 
been sent to the Accountant General, West Bengal by the widow of 
the deceased. 



APPENDIX VB 

'MINISTRY OF· EDUCATiON 

Recommendation 

The Committee observe that the umpent ba].a.nces with the 10 
Regio1'Wl Colleges at the end of March, 1962 amounted to more than 
Rs. 55 lakhs (about 30 per cent of the total Grant). It is, therefore, 
evident that the Grants released ~  1960-61 and 1961-62 were 
much in excess of the requirements of the Colleges. They desire 
that in order to avoid such large unspent balances in future, the 
Ministry should prop(!rly scrutinise the demands from the colleges 
JOT grants-in-4id in the light of periodical progress reports of expen-
diture received from them and only as much of the grant should be 
-released as is likely to be spent by them during a particular period 
Of time, The Committee would also like the Ministry to ,ensure that 
file audited statements of accounts are Teceived regularly in futuTe. 

[So No.5 of Appendix III to 24th Report (1963-64)] 

ACTION TAKEN 

(i) Observations noted for future guidance in the Ministry. 
(ii) Extracts of the observations of the P.A.C. have been forward-

ed to all the Regional Engineering Colleges on 14.5.1964 with the 
request that they may submit audited statements of accounts to the 
~  reguaarly. 

(This has been vetted by the A.G.C.R. Vide their D.O. No. RR5-7/ 
'64-65/408 dated 5-10-64). 

[U.O. No. F.'J, .. 7/64-T.7 dated 15th June, 1965]. 

Beeommendatloa . 

The Committee cannot help observing that it was not proper for 
the ~  to have kept the amount(&. 34,100) received from the 
students towards examination/admission fee in the pe7'sonal account 
Of the .Principal instead of in the account of the Institute. It was 
all the more objectionable that this amount should not have been 
eve7J, . entered in the cash .bOok of the Institute. The Committee 
trtLSt that such cases toiU"ot recuT. 

~  6 of Appendix m ~  (19~)  
. . . ..'". .. ~ . . ,:' -.... ... 
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ACTION TAKEN 

The observations ot the P.A.C. were forwarded to the Regional 
Engineering College, Jamshedpur on 11th May, 1964 with the re-
quest that they may eusure that such cases will not occur in future. 

(This has been vetted by the A.G.C.R. vide their D.O. No. RR5-7/ 
64/65/408 dated 5.10.64). 

[U.O. No. ~  dated 15th June, 1965] 

Reeommendation 

The Committee are not satisfied with the explanatipn in this case 
relating to appointm.ent of the Architects. Even granting that the 
services of the ~ were required for the preparation of de-
signs and drawings for the buildings, they are not convinced about 
the need of their services even for the preparation Qf detailed esti-
mates, tender forms and reinforcement calculations etc. when there 
was a separate Engineering Unit for the construction headed by a 
Resident Engineer (a retired Superintending Engineer re-employed 

-for the purpose). The Committee understand from the Audit that 
the payment of Rs. 60,000 to the architects related only to the instruc-
tional buildings. In addition, the architects would have to be paid 
Rs. 60,000 jor residential houses and Rs. 30,000 merely for purchas-
ing right for repetition. In the opinion of the Committee consider-
ing that there was a separate Engineering Unit for construction work, 
the payment of Rs. 1.50 la.khs to the architect was on the high side. 

[So No.7 of Appendix III to 24th Report (1963-64)]. 

AcnON TAKEN 

The observations of, the PAC have been circulated to the Regional 
Engineering Colleges. 

The Indian Institute of Architects have -published a brochure 
which gives (a) the fees payable to architects and (b) the duties and 
responsil?i1ities of the architects in the following terms: 

"For taking the Client's instructions, ~  sketch designs, 
making approximate estimate of coSt by cubic measure-
ments or otherwise, submitting -applications for buildings 
or other licences and town planning, local authorities -or 
other approvals, preparing working drawings, specifica-
tion or such particulars as may: be necessary for the pre-
paration of bills of quantities or fOr the purpose of obtain-
~ ~  advising on tendeJiS and preparation of con-
tract, nominating and iIistructing Consultants (if any), pre-
paring for. the use -of the Contractor two copies of the 
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contract drawings specifications, or other particulars and' 
such further details as are necessary for proper carrying. 
out of the works, giving general supervision as defined in . 

. the conditions of engagement, issuing certificates for pay-
ment, and certifying accounts, exclusive of the services 
enumerated in Clauses B5 and B14, the charge is to be a 
percentage on the total cost of all executed works as, 
follows: 

1. If the cost of the executed works exceeds Rs. 50,000 the· 
percentage is 6 per cent. 

2. If the cost of the executed works does not exceed Rs. 50,000' 
the percentage is 10 per cent in the case of works cost-· 
ing Rs. 2,500 graduated to 6 per cent in the case of works. 
costing Rs. 50,000. 

3. When work is executed wholly or in part with old mate-
rials, or where material, labour or carriage is.provided 
by the client, the percentage shall be calculated as if' 
the works had been executed wholly by the Contractor' 
suppiying all labour and materials. 

4. In addition to a percentage on the total cost of the exe-
cuted works, the Architect is entitled to charge in res-
pect of all works included in the tenders, but subse-· 
quently omitted, two-thirds of the charge which would 
haVe been payable had they been executed." 

Having regard to the above it is respectfully submitted that the 
preparation of tender forms and detailed estimates is the responsi-
bility of the Architect. Further, against the statutory fee -of 6 per' 
cent for Architect's, the Institute has negotiated the services of an 
Architect at 4 per cent. Thus the payment made to the Architect is. 
not on the high side. 

On the question of supervision, the Indian Institute of Architects. 
has laid down as follows: 

"The Architect shall give such periodical supervision and' 
, inspection as may be necessary to ensure that the works 

are being executed in general accordance with the con-
tract; constant supervision doe:; not fonn part of the duties.-
undertaken by him. 

In cases where constant superintendence is required, a Clerk ~ 
Works shall be employed ·for this purpose. He shall be nominated 
or approved by the Architect, and appoint-ed and paid by the ClientL 
He shall be under the Architect's direction and control" 
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The Engineering Unit has been appointed by the College for the 
purpose of effecting constant supervision of w.orks which, as will be 
seen from the above, is not the responsibility of the Architect. 

(This has been vetted by· the ~  D.O. No. RR5-7/ 
fi4-65/307 dated the 29th June, 19.65 subject to the following audit 
comment):-

Audit Comment 
The note does not give adequate justification why the Architects 

were entrusted with the work of preparation of detailed estimates, 
tender form etc., when the College had a technically qualified en-
gineeringunit consisting of one Superintending Engineer, two 
Assistant Engineers and one Junior Engineer, on which an annual 
expenditure of about Rs .... 24,000 was being incurred. 

[U.O. No.F. 2-7/64-T.7 dated 29-6-1965] 

Recommendation 
The Committee regret to note that the work was entrusted to the 

contractor without executing a formal contract and that even there-
after there had been extraordinary delay in this regard considering 
that the offer of the contractor was accepted as early as March, 1962. 
The Committee hcwe repeatedly deprecated the practice of proceed-
ing with the execution of works without entering into formal con-
tract with the contractors. They desire that the formal contract with 
the contractors should now be executed tvitho1..£t any further delay 
incorporating the 7"evised terms of contract. 

[So No. 8 of Appendix III to 24th Report (1963-64)]. 
ACTION TAKEN 

The obserVations of the Committee have been communicated to 
Maulana AzadEngineering College, Bhopal on 8th May, 1964 with 
the request that they may take necessary and immediate ~  for 
executing the formal contract incorporating revised terms of con-
tract. 

(This has been vetted by the A.G.C.R. vide their D.O. No. RR5-7/ 
64-65/408 dated 5-10-1964). 

[U.O. No. F-2-7/M-T.7 dated 15th June, 1965] . 
. ~  

The Committee are surprised that ~  have been pos-
sible for the college to procure a suitable bOiler for more than 4 years 
with the result that the steam turbine with dynamo and condenser 
purchased at a cost of Rs. 45,000 was lying idle for more than 2 years. 
They trust th4t efforts would 'now be made to procure the boiler and 
~  the. plant expeditiously. 

[So No.· 9 of Appendix m to 24th Report (1963-64)]. 
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.t\.rnON TAKEN 

The observations of the Committee have ~  communicated to 
the Regional College of Engineering, Nagpur on 11th May, 1964 with 
the request tilat they should take immediate steps to procure the 
boiler, which is indigenously manufactured. 

(This has been vetted by the A.G.C.R. vide their D.O. No. RR 5-7/64-
65/408 dated 5-10-1964.) 

[U.O. No. F. 2-7/64-T.7 dated 15th June, 1965]. 

Beeommelllla.tion 

The Committee regret to note that the Minist"Y continued to 
pTQt1ide large amounts of money in their budget estimates for IUC-
cessive yeQ,TS (Rs. 15 lakhs, Rs. 40 lakhs and Rs. 117.20 lakhs in 
1959-.60, 196()..61 and 1961-62 respectively) for the implementation at 
the scheme by the States merely on the basis of discussion at the 
Confereace of Chief Ministers without the State Governments 
having actually accepted the scheme. Against these liberal pro-
visions in three successive years made purely on II hypothetical basis, 
only a sum of Rs. 19.64 lakhs wqs released in 1961-62. The Com-
mittee are of the view that the proper course for . the MinistTy 
would have been to obtain a grant for only as much amount CIS 1OG.! 
required for payment to the States which had actually accepted the 
scheme and to obtain supplementary grant during the course of the 
year, if necessary, according to the response from other State Gov-
ernments. The Committee trust th4t the Ministry would be more 
careful while making provision in the budget for such schemes in 
future. 

[So No. 10 of Appendix III to 24th Report (1963--64)] 

ACTION TAKEN 

The observations of the ~ are noted in the Ministry 
for future guidance. , 
(This has been vetted by the A.G.C.R. vide their D.O. No. RR 5-7/ 
64-65/408 dated 5-10-1964.) 

[U.O. No. F. 2-7 j64-T.7 dated ~  June 196i]. 

~~  

The Committee are not satisfied with the explanation in this 
case. It was admitted by the Secretary during evidence that there 
24;) LS.-3. 
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had been negligence in this case. The Committee. therefore. derif'e 
that the matter should be looked into and action taken against the 
delinquent otJicia.Zs. 

[Serial No. 11 of Appendix III to 24th Report Third Lok Sabha 
1963-64]. 

ACTION TAKEN 

The procedure followed when the delays occurred was that 
cheques received were dealt with in the relevant files. No register 
was maintained in which all cheques received were entered and its 
disposal watched. When Audit pointed out that this system was 
defective and led to considerable delays in cashing these cheques 
and that it could be avoided if a Cash book is maintained, action 
was taken to open a Cash Book from 1st January 1963 and in which 
all incoming and outgoing cheques are entered. There is, there-
fore, no likelihood in the future of such delays occurring in the cash-
ing of cheques due to their being misplaced in the individual files. 

On the recommendations of the Enquiry Officer, necessary dis-
ciplinary action has been taken against the delinquent official, who 
has been administered a written warning on 16th June 1965 for his 
carelessness. He has been advised to be more careful in future. 
The record of this warning has been entered in the register main-
tained for this purpose in the Ministry. Action is also in hand to 
record the warning in his character Roll. 

[Ministry of Education. Note No. 12-52/62 T.3] 

Recommendation 

The Committee feel concerned over the unsatisfactory state re-
garding the review of these accounts and the recovery Of outstand-
ings. They desire that special steps should be taken to review all 
the ledger accounts of the stipendiaries expeditiously and action 
taken for their recovery. The Committee would like to be inform-
ed of the results. 

[So No. 12 of Appendix m to 24th Report, 1963-64-]. 

ACTION TAKEN 

Para 94(5)(ii): Review of accounts of stipendaries. 

Out of the sum of Rs. 25,000 /- outstanding for recovery out of 
stipends paid during 1960-61, ~  balance now to be recovered as 
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reported by the various Regional Offices is Rs. 20,571.32 Paise as 
under:-

Northern Regional Office 
Western Regional Office 
Southern Regional Office 
Eastern Regional Office 

Rs. 245·37 
Rs. 215·00 
Rs. 3,367'59 
Rs. 16,743'36 

A review of the accounts of scholars/stipendaries has been un-
d.ertaken and the present position in this regard is as under:-

1. P.T.S. Scheme.-It was reported last time that the ledger ac-
counts of about 450 stipendaries of the year 1949-50 and 1950-51 
were examined and that an amount of Rs. 4596'44 was to be reco-
vered. Of this amount a sum of Rs. 1,200/- relating to one Institu-
tion has since been finally adjusted and correspondence is going on 
with other institutions concerned for the recovery I adjustment of 
the balance amount 

The ledger accounts in respect of 2903 stipendaries of the remain-
ing years viz. 1951-52 to 1957-58 has since been examined and the 
accounts of 2704 stipendaries out of the total accounts examined 
have been closed. Action is being initiated to finalise the accounts 
of the remaining 199 stipendaries. Besides theRe, the ledger ac-
counts of 83 stipendaries of the year 1956-57 and 1957-58 are yet to 
be examined. 

The scrutiny of these accounts shows that a sum of Rs. 23,728'0'7 
Paise is recoverable for these years as follows:-

1951-52 Rs. 1572·56 
1952-53 Rs. 2412·86 
1953-54 Rs. 96·19 
1954-55 Rs. 1931'00 
1955-56 Rs. 5160·46 
1956-57 Rs. 3815·00 
1957-58 Rs. 8740·00 

Rs. 23,728'07 

The cases of some of the stipendaries for waiving of recovery of 
the amount ~ from them are under consideration. 



2. T.T.T. Soh,e>l.a.rship Scheme.-Under Technical Teachers Tra-
iriing Programme. Out of the remaining amount of the sum of 
Rs. 46,808'54 Paise, Rs. 22,222'10 Paise have since been recovered. 
The recovery of the balance is dUe mostly from ex-trainees, who 
have been allowed repaYment in monthly instalments of Rs. 100/-
or Rs. 50/-. Two cases involving recovery of Rs. 17,753'22 Paise 
are being referred to Law Min1stry. 

3. Under the Research Training Scholarships Scheme, out of 731 
cases, 184 hav;e been. finalised and action on 387 cases is in pro-
gress. Recovery of Rs. 11,395'95 Paise has been effected so far. 

ot Under the National Re6earch Fellowship Scheme, out of M 
~ 2 cases have been finalised and action on 25 cases has been 

initiated. Recovery of Rs. 1:121'85 Paise has also been effected. 

Recommendation 
The reply furnished by Ministry is of an interim nature and the 

Committee would therefore, await further report thereon. 
[So No.2 of Appendix 1II-40th Report (1964)]. 

ACTION TAKEN 

Out of the sum of Rs. 25,000/- outstanding for recovery out of 
stipends P!lid during 196Q..61, the balance now to be recovered as 

~  by the various Regional Offices is Rs. 11,689:19 Paise as 
shown below: 

1. N:othern Regional Office 
2. Western Regional Office 
3. Southern Regional Office 
4. Eastern Regional Office 

TOTAL: 

1. Practical Training Stipends Scheme. 

Nil 
Nil 

3,778'88 
7,910'31 

11,689'19 

Ledger accounts of all 3473 stipendaries under the Practical 
Training Stipends Scheme upto the year 1957-58 (Scheme was trans-
ferred for implementation to the Regional Offices of the Ministry 
from the year 1958-59) were reviewed and 3327. complete accounts 
were formally closed under the signatures of a Gazetted Officer. In 
the rest of the cases references were made to the training establish-
ments/scholars for disbursement certificates/recoveries. Barring 
146 cases where followup action is still in progress, all other accoun1:6 
have been settled and closed. The amount of recovery still due is 
Bs. 15,289: 08 only. 
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2. Research Training Scholarships Sch-eme. 

Review of a112928 accounUi under the Research Training 'Scbo-
larships Scheme upto year 1962..:63 which wet"e pending settlement, 
wns completed in October, 1964. 1598 complete aecbmits1Vere dosea 
under the signatures of a gazetted officer. In all other cases follow-
up action was initiatoo. The settlement of accounts yielded re-
covery of Rs. 1,26,991'80 from Universities/Colleges. The remain-
mg 425 ~ are being vigorously pursued. 

2. Technical Teach:ers Training Progrttmme. 

Last time it was reported that out of the remaining amount of 
Rs. 4'6;808· 54 Paise, lis. 22,222'10 Paise had been recovered. During 
the period under report, a further sum of Rs. 7,366·67 Paise has been 
recovered. An amount of the Ministry of Law. This leaves 
balance of Rs. 10,334:28 Paise which is still due mostly from the ex-
trainees who are already refunding the money in the monthly instal-
ments of Rs. 100/- and B.S. 50/. 

4. Under the National Research Fellowship Scheme, out of 34 
cases, 6 cases (including 2 cases finalised previously) have been 
finalised and action has already been initiated on the remammg 
cases. Correspondence is going on in these cases with the Univer-
sity/InstItutions concerned to settle these cases. 

[Ministry of Education Note No. F. 12-52/62-T.3]. 

(This has been vetted by the A.G.C.R. vide their letter, No. RR5-9/ 
64-65/326, dated 2-7-'(5). 

Recommendation 

From the facts placed before the Committee it is evident that the 
-grants paid to the Administrative Staff College, Hyderabad were in 
'excess of its requirements. They observe that the grants-in-aid to 
the College were originally approved on the understanding that the 
assistance was required by the college in the initial stages only and 
that it wO'Uld be able later on to obtain necessary funds from the 
industrial and commercial organisations, tuition fees .Ind other 
sources. The Committee are, therefore, not convinced a.bout the 
justification of fixing a block grant for three years at a time without 
reserving the right to review the position after the accounts of each 
year became available. They trust that the grants, if any, to be paid 
to the college in future would be based on the actual requirements 
of the college and that efforts should be made to make it self sup-
porting as envisaged by Government. 

[So N. 13 of Appendix III to 24th Report (196 ~)  
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ACTION TAKEN 

The Government have decided to do awaF.with the ~  of 
Block Grants to the Administrative Staff College, Hyderabad, and 
instead make annual grants to, the College for services rendered. 

For each course of 12 weeks' duration (three such courses are run 
by the College every year), the College admits Government servants, 
both of the Centre and the States, alongwith persons employed in 
industry, business, universities, etc. In so far as the industry and 
business is concerned, they become entitled to the privileges of the 
courses by becoming members for which they pay certain member-
ship fees fixed in accordance with the constitution of the College . ... 
This enables the College to cover a portion of its deficit on the run-
ning of the courses. Government have agreed that in respect of 
Government servants admitted to the College, as also those drawn 
from universities, small-scale industry as well as foreign students 
admitted at the instance of the Government, an annual grant will 
be computed to cover the difference between the cost for the train-
ing of each participant belonging to the above categories and th'e 
tuition and other fees collected from them. ApprOximately, 50 such 
participants are sponsored by Government, universities, small scale 
industry and non-member public sector projects and foreign stu-
dents. Some of the small scale industries and State Governments 
make contributions to the College as Associate Members. The 
receipts from such organisatIOns on account of Associate Member-
ship or any donation that they might make, will also be taken into 
account in determining the annual grant payable to the College. It 
has further been decided that the annual grant will not exceed a 
ceiling of Rs. 1·3 lakhs in any year. This arrangement has been 
agreed upon for a period of three years beginning from 1963-64. 

(This has been vetted by the A.G.C.R. vide their letter No. RR5-7/ 
64-65/307 dt. the 29th June, 65.) 

[U.O. No. F. 2-7/64-T. 7.. dt. 29-6-1965]. 

MINISTRY OF FINANCE 

(Department of Expenditure) 
Recommendation 

In the opinion of the Committee in cases where grants are paid 
to private parties for the construction of buildings etc. and the con-
struction work is undertaken by the CPWD, instead of giving fund. 
to the parties, to be again deposited by them ·with the C.P.W.D., it 
may be advantageous to g'et the building completed and then hand 
it over to the private party preferably on lease for a nominal 
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Clf"oont. The Committee desire that the feasibility of adopting such 
... procedure should be examined and the final decision. intimated to 
tJtem. 

[81. No. 15 of Appendix III to the 24th Report (Srd Lok 8abha)]. 

ACTION l'AKEN 

The recommendation has been accepted and necessary instruc-
tions have been issued to all Ministries/Departments (vide O.M. 
No. F. 14(6)-E. II(A)/64, dated the 2nd November, 1965) (copy en-
closed). 

Recommendation 

The Committee would like to point out that according to the 
Secretary's own statement during evidence, in the case of autono-
mous bodies grants were paid subject to the condition that Govern-
ment might issue directives on matters of policy. They are, there-
. fore, surprised at the subsequent stand taken by the Ministry about 
the non-issue of any directive to the Akademi on the plea that there 
was no provision in this regard in the Resolution setting up the 
Akademi. The Committee desire that this matter should be review-
ed and if there is any lacuna in this regard steps should be taken to 
1'emove it. 

The Committee desire that in the case Of Organisations which 
4re largely or wholly financed by Government, suitable conditions 
should be attached to the grants made to them providing for effec-
tive action by Government in the event of 'the grants being spent for ' 
purposes other than those for which they were made. The Govern-
ment representative on the Governing Body of such organisations 
should be required to exercise necessary vigilance and send a report 
to Government if there was any possibility of the funds being 
\fiverted or misused. 

[So No. 18 of Appendix III 'to the 24th Report, (Third Lok 8abha)]. 

ACTION TAKEN 

In regard to first sub-para of the recommendation, a note has 
a1ready been submitted to the P.A.C. by the MinistrY of Education 
(vide their U.O. Note. No. F. 14-41/62-C-4-Vol. n, dated 23-9-1964). 

As regards the second sub-para of the recommendation, instruc-
tions have been issued to Ministries providing for the execution of 
a bond by the grantees that they would be liable to repay in full the 
grants received from Government in the event of any breach in the 
observance of the conditions governing the grant-in-aid. Ministries 
have also been advised to instruct the departmental representatives 
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oli the Goverm.ng aodies of institutions to keep a watch and to 
~  to Governtnent any instances of diversion or misuse of the 

Govt. grants by the grantees whenever such cases come te their 
notiee in their capacity as members of the Governing Bodies of the 
institutions. A copy each of the Office Memoranda in question is 
enclosed [vide O.M. No. F. 14(1)-E-II(A)/64, dated the 23rd Septem-
ber, 1964,23rd January, 1965, and 23rd June, 1965, and O.M. No. 
F, 14(16)-E(Coord)/64, dated the 11th November, 1965]. 

[Min. of Fin. U.O. No. F. 14(16)-E(Coord)/64, dt. 18-12-1965]. 

No. F .. l.(6)-E. n(A)/64 

MINISTRY OF FINANCE 

( ~  of EXpenditure) 

New Delhi, the 2nd November, 1965. 

OFFICE MEMORANDUM 

SUBJECT: -24th Report of the Public Accounts Committee (3rd Lok 
Sabha)-Observations/Recommendations at S. No. 15 
(para 15) of Appendix III. 

The Public Accounts Committee have recommended as follows:-

"In the opinion of the Committee in cases where grants .are 
paid to private parties for the construction of buildings 
etc. and the construction work is undertaken by the 
C.P.W.D., instead of giving funds to the parties to be 
again deposited by them with the C.P.W.D., it· rttay be 
advantageous to get the buildings compl@ted and then 
hand it over to the private parties preferably on lease for 
a nominal amount." 

2. The recommendation has been considered and it has been 
decided that in cases where the grantee institutions decide to have 
the buildings constructed the C.P.W.D. out of the grants-in-aid 
given by Government, the Admn. Ministries concerned should get 
the buildings construded through the C.P.W.D. instead of giving 
grants directly to the grantee institutions, and· then hand them over 
to the latter. The expenditUl'e on such works should be met from 
the budget grant of the Admn. Ministries and the responsibility for 
the maintenance of such buildings will vest in the grantee institu-
tion cOftcerned. 



.. 3. The .M!i:nistryefliGme ~  etc. are requested to bring the 
;above decisions to the notice of all CO!1cerned for strict cofupliance. 

To 

Sd. / - D. S. SANDHU, 
Deputy Secretary to the Government of India. 

All Ministries/Departments, etc., of the Central Government. 

No. F. 14(16)-E(Coord)/64 

MINISTRY OF FINANCt 

Department of Expenditure 

New Delhi, the 7th November, 1965. 

SUBJECT:-24th Report of the PA.C. (Third LokSabha)-watch over 
the proper utiliSation of the grants by the grantee insti-
tutions-the role of the Gobernment representatives in 
the Governing Body of the Institutions. 

The Public Accounts Committee have made the following re-
commendation in para 18 of their 24th Report (Third Lok Sabha) to 
take effective action in the event of the grant-in-aid being spent by 
the ~  for purposes other than . those for which they were 
intended:-

"The Government representatives on the Governing Body of 
such organisations should be required to exercise neces-
sary vigilance and send a report to. Government if there 
was any possibility of the funds being diverted or 
misused". 

According to Rule 149(1) (a) read with Rule 150 of the General Fin-
ancial Rules, 1963, the sanctioning authorities concerned have to 
satisfy themselves. through the scrutiny of audited statements of 
accounts of the grantees institutions and other periodical reports 
and ~  which may be obtained from the grantees, that the 
grants have been properly utilised and that the conditions governing 
the grant-in-aid have been or are being fulfilled and then furnish 
the necessary utilisation certificates to the Audit Officer/Accounts 
Officer concerned. Attention is also invited to the instructions in 
the FinanCe Ministry's O.M. No. F. 14(l)-E. II(A)/64, dated the 23rd 
September, 1964 and the 23rd June, 1965, regarding execution of a 
bond by the grantees. In addition to the above provisions, the Min-
istry of Commerce, etc. are requested kindly to issue suitable ins-
tructions to their representives functioning on the Governing Bodies 
of the institutions receiving grants-in-aid to keep a watch over the 
proper application of the Government grants for the specified objects 
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and to report to Government any "cases of diversion or misuse of the 
grants CGming to their notice in the course of their functions as 
members of the Governing Body of the Institutions concerned 

To 

Sd./- C. V. NAGENDRA, 
Deputy Secretary to the Government of 1ndi4. 

All Ministries/Departments of Government of India. 

No. F. 14(l6)-E(Coord)/64 
Copy forwarded to all D.F.As./ A.F.As in the Civil Expenditure 

Divisions for information and similar action. 

Sd./- C. V. NAGENDRA, 
Deputy Secretary to the Government of India. 

CoPY OF MINISTRY OF FINANCE/O.M. No. F. 14(1)-E.ll(A)/64 DATED 
THE 23RD SEPTEMBER, 1964. ADDRESSED TO ALL MINISTRIES/DEPART-
MENTS. 

SUBJECT: -Financial control over bodies which receive grants-in-aid 
from the Central Government. 

The undersigned is directed to say that the conditions under 
which grants-in-aid are sanctioned by the Central Government to 
private individuals, institutions etc. are provided for under ,rules 
149-153 of the General Financial Rules, 1963. Some of the relevant 
conditions are--

(1) The grantee should maintain a register in Form G.F.R. 19 
of the permanent and semi-permanent assets acquired 
wholly or mainly out of Government grants. Every year, 
a copy of the register should be furnished by the grantee 
to the sanctioning authority [vide Government of India 
decision 7(b) (ii) below rule 149]. 

(2) An institution receiving a grant is to submit its accounts 
for audit whenever required (vide Government of India 
decision No.4 below rule 149). 

(3) The grantee is to submit to the certifying officer reports, 
statements etc. in respect of the expenditure from the 
grant as and when required by the certifying officer. 
[vide Government of India decision No. l(a) below rule 
150]. 

(4) The grant should be spent upon the object within a reason-
able time unless a specific time limit has been set by the 
sanctioning authority [vide rule 151(1 )(i)]. 
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(5) Any portion of the amount which is. not ultimately re-
quired for expenditure upon that object shall be duly 
surrendered to Government [vide rule 151 (l)(ii)]. 

2. These existing rules do not, however, provide for any remedy 
when the grantee fails to comply with the conditions or commits a 
breach of the conditions under which the grant is made. The under-
taking provided for under Government of India's decision 7 (b) (i) 
below rule 149 of the General Financial Rules, 1963, is also not consi-
dered! adequate to secure compliance of tne terms and conditions under 
which the grant is made. 

3. Rule 149 (1) (a) of the General Financial Rules, 1963 lays 
down inter-alia that every order sanctioning a grant should also 
specify the conditions, if any, attached to it. It has now been decided 
that before the grant is released, the grantee should be required to 
execute a bond with two sureties to the President of India that he will 
abide by the conditions of the grant by the target dates if any speci-
fied therein and in the event of his failing to comply with the condi-
tions or committing breach of the bond, the grantee and the sureties 
individually and jointly will be liable to refund to the President of 
India the entire amount of the grant with interest thereon or the 
sum specified under the bond. In special cases in which . such a 
bond is not found feasible and/or, on due consideration, the adminis-
trative Ministry decide not to insist upon a bond on the above lines. 
it would be necessary to work out alternative arrangements in con-
sultation with the Ministry of Law and the associated Expenditure 
division for ensuring that the interest of Government are safeguard-
ed effectively. These instructions will not, however, apply to grants-
-in-aid paid to quasi Government or Government aided Organisations 
and local bodies. 

4. The Ministry of Home Affairs etc. are also requested to get 
the forms of a few typical agreement bonds standardised in consul-
tation with the MinistrY of Law. 

Sd./- K. SACHIDANANDAM, 
Deputy Secreta.ry to the Government of India.. 

M!mSTRY OF EDUCATION 

Recommendation 

From the facts placed before the Committee, it is et,ident t1tat 
there had been lack of coordination between the Central and State 
Governments in the implementation of the scheme and no serious 
efforts had been made to ensure the proper functioning of the Vijnan 
MandirB. The resUlt was that although about Rs. 15 lakhs had been 



:Spent ~ the scheme upto 1960""'1, the real objective of· setting up 
these MandiTS had not been ~  far. The Committee hope 
that with the ,transfer cy/the admi1tistration of th'ese Mandirs to the 
.state Governments there 1pould be better supervision over their 
working and steps would be taken to ensure that the funds allotted 
./01' the scheme are properly utilised for the intended p·urpose. 

[So No. 16 of Appendix III to 24th Report (3rd L.S.).] 

ACTION TAKEN 

Noted. 
It may be mentioned ~  the question of steps to be taken to 

·ensure that the Vijnan Mandirs fulfil in a better way the objective 
for whicb these are intended was placed before the Central Advisory 
-Board of Education at their meeting held in October, ] 964. The Board 
(which includes State Education Ministers) made a number of recom-
mendations which are detailed in the enclosed ~  Majority 
-of these recommendations [viz Nos. (2), (4), (6) and (8) to (10)] 
have been accepted by Government while the question of implemen-
tation of the others [viz. Nos. (1), (5) and (7)] has ~  been taken 
up. The recommendations have ~  been conveyed to the State 
Governments for necessary action in so far as they are concerned. 

EXTRACTS FROM RECOMMENDATIONS MADE BY THE 31ST SESSIOX OF THE 
CENTRAL ADVISORY BoAJID OF EDUCATION HELD AT BANG,\LORE ON 11TH 
AND 12TH OCTOBER, 1964. 

* '" * 
Item No. 19. Scheme of Vigyan Mandirs. 

39. The Board felt that the scheme of Vigyan Mandirs was it use-
ful one and should be continued. It should also be regarded as an 
educational scheme and implemented under the general gUidance of 
the Ministry of Education at the Centre. For this purpose the ad.;. 
ministration of the scheme in the States should be uniformly under 
the ~  The Board further recommended 
.as follows:-

(1) During the Fourth Plan period, also, the scheme of Vigyan 
Mandirs should be on 100% Centrally sponsored based as 
in the case of existing Vigyan -Mandirs under the Third 
Plan period. Lands and buildings for the Vigyan Mandirs 
should however be assured by the State Governments as 
hitherto. 

(2) Vigyan Ma:hdirs should be established not in isolation but 
alongwit'h established institutions like Secondary SchoolS, 
extension departments of trainingcollegesandeommunity 
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centres so that ~  qse of \he facilities may be avail-
able to the rural people. 

(3) State Governments should endea.vour to achieve the tar.., 
get of at least one Vigyan Mandir per district during the 
Fourth Plan. 

(4) As the number of Vigyan Mandirs in each State increases, 
. State Governments should take steps to have a Coordinat-

ing Committee at the State level to guide and supervise 
the functi'on of Vigyan Mandirs in the State. These Co-
ordinating Committees should work in close collaboration 
with and guidance from the Central Coordinating Com-
mittee which should be established by the Government of 
IndIa. 

(5) There should be no J;igidity aQaut the pattern of the func-
tions of the Vigyan Mandirs and State Governments should 
have free scope for initiative in developing their Vigyan 
Mandirs according to the requirements in their respective' 
areas. 

(6) The Vigyan Mandirs should also serve the purpose uf 
Science education for school students and adults alike but 
they should not be regarded as substitute for school labora-
tories. 

(7) The Educational aspects of the Vigyan Mandirs should be 
given wide publicity in the rural areas and for this purpose 
it was felt that a mobile unit to the Vigyan Mandirs may 
be necessary. 

(8) In organising the exhibits and programmes of Vigyan 
Mandirs, the State Governments may be advised to take' 
the assistance of bodies like the Association of Scientific 
Workers in India and other ~  ~ to promote 
the development of science education etc., in the country. 

(9) State Governments can make additional financial provisjon 
over and above the financial pattern agreed to by the 
Centre for the successful functioning of Vigyan Mandirs. 
The qualifications of the Vigyan Mandirs staff as laid down 
in the report of the Assessment Committee on Vigyan 
Mandirs by Balwant Ray G. Mehta should be carefully 
adhered to. 

(10) The State Coordinating Committees in consultation with 
the Central Coordinating Committee should evolve suitable 
training programme for the workers of Vigyan Mandirs 
and also for periodical refresher cou,rses .. 



Recommendations 

The Committee desire that all officers dealing 1DHh sanctioning of 
leave should be directed to strictly adhere to the instructions issued 
by the Government in May, 1958 to ensure that "al! cases in which 
41 fresh spell of leave is applied for by Government servants after" 
.3hort interval of duty, are carefully examined with a view to see that 
the spirit of the rules is observed and that the competent authorities 
,.ejuse the leave by exercising the discretion vested in them if they 
have reasons to believe that an attempt was being made to take un-
due advantage of the leave rules or to evade the spirit thereof." 

.. [S1. No. 15 of Appendix XVIII 
29th Report (1964-65).J 

ACTION TAXEN 

The recommendation of the P. A. C. has been brought to the notice 
of all officers concerned with the sanctioning of leave in the Ministry 
and its attached/subordinate offices for information and guidance. 

A copy of the circular No. 28/4 (1) 64-A3 (E.I) dated 3rd March, 
1965 is attached. . 

[No. F. 28/4(1)/64-A3(E.I).] 

No. F. 28/4(1) I64-A3 (E.I) 

MnusTRY OF EDUCATION 

New Delhi, the 3rd March, 1965 
12th Phalguna, 1886. 

OFFICE MEMORANDUM 

SUBJECT.-Public Accounts Committee (1964-65)-.29th Repc>,-t 
(Third Lok Sahha) on Appropriation Accounts (Civil) 

1962-63 and Audit Report (Civil) 1964. 

A copy of relevant extracts from the 29th Report of the P A.C. on 
the Audit Report (Civil) 1964 regarding grant of leave to officers is 
forwarded for information and guidance. 

Sd.l- B. N. BHARDWAJ, 
Under Secretary to the Govt., uf lndia. 

1. All Attached and subordinate office and Autonomous Orga-
nisations. 

2. All Branch Officers and sections in the Ministry. 
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Eztract. 

• • • • • 
Euasion of leaue rules. 

15. In disregard of the instructions issued by Government in May, 
1958, leave on full average pay waS granted to an officer for attending 
to his private affairs for a total period of 15 months and 6 days with-
in a period of 16 months and 3 days during which the officer was on 
duty for only 23 days in all on three occasions. The grant Of leave 
after very short spells of duty enabled the officer to enjoy leave on 
average pay for 15 months and 6 days during the period and to draw 
an additional leave salary of about Rs. 4,600 beyond what he would 
have been entitled to if the entire absence had been continuous . 

• • • * • 
The Committee desire that all officers dealing with ~  of 

leave should be directed to strictly adhere to the instructions issued 
by ~  in May, 1958, to ensure that "all cases in which a 
fresh spell of leave is applied for by Government servants after a 
short interval of duty, are carefully examined with a view to see that 
the spirit of the rules is observed and that the competent authorities 
refuse the leave by exercising the discretion vested in them if they 
have reasons to believe that an attempt was being ~  to take undue 
advantage of the leave rules or to evade the spirit thereof." . 

• • • * * 
Recommendations 

The Committee regret to observe that this case indicates lack of 
planning at various stages. The equipment worth Rs. 7,679 was re-
ceived in August, 1954 even before the acquisition of land for the 
observatory and that worth Rs. 64,770 was received in August, 1958 
more than two years before the completion of the building in Octo-
ber, 1960. The construction of the building i'tself which was started 
in April, 1957 was completed in October 1960 i.e., 31 years after the 
award of the contract. Even after completion of the b'ui1aing the 
equipment had been lying idle for mOTe than three yea.rs. The obser-
vatory started functioning from the 10th January, 1964 but the diffi-
culties ~  the approach road and water supply are yet to be 
resolved on a permanent basis. It is not clear why these problem.s 
were not attended to simultaneously with the cOnstruction of the 
building, which itself was considerably delayed. The Committee hope 
that the department would take immediate steps to provide appToach 
road and water supply etc., for the observatory. 

[So No. 17, Appendix XVIII, 
Twenty-ninth report.] 



ACTION TADN 

Providing approach road to the observatory:-,-PrQPosal for metaL-
ling of the approach road was not included in the original or revised 
estiInates because the observatory was approachable fi-om Dehra DWl 
both from Chakrata Road at Mile No. 9 and via Timli, involving 13-
miles and 7 miles, respectively, of fair weather forest road. Afte:r 
the unprecedented rains of 1959 (heaviest since 1936), a proposal fQr 
the construction of an all weather motorable road was made in J anu-
ary, 1960 in the Civil works programme and sent to the Central 
Public Works Department. It was felt that the Central Public Works 
Department and the Forest authorities would be able to c<Klperate 
in providing this road but it was later on intimated by the Gentral 
Public Works Department that they were unable to take possession 
of the land from the Forest authorities covering the forest road of 7 
miles length from Timli to Sabhawala. The matter was, therefore. 
taken up with the Government of Uttar Pradesh and is being pursu-
ed by the Surveyor General of India. According to the latest com-
munication dated the 26th April, 1965 received by the Surveyor 
General from the Uttar Pradesh Govenunent the matter is under 
consideration of that Government. As soon as the possession of the 
land for the approach road is given by the Uttar Pradesh Govern-
ment, the Central Public Works Department will be requested to 
take necessary action for the construction of ~ approach road. 

2. Providing water su.pply to the Observatory.-Requirements fQr 
~  supply were ~ ~  to the Central Public Works Department 
nght from the begmrung and. the provision of hand pumps had been 
made by them in their estimates. Two lift (hand) pumps were in-
stalled by the Central Public Works Department in dug up wells. in 
the Ob.rervatory Compound. But these pumps worked for a very 
short tune. On investigation, the Central Public Works ~  

reported that due to the inclination of the underground strata in that 
·area chances of getting water at a reasonable depth were remote. 
The. Exploratory Tube Well Organisation was approached for the 
adVIce and that Organisation intimated to the Central Public Works 
Department that a dug well constructed upto a depth of about ~ 

would give enough water for the purpose. The Central Public Works 
Department authorities, in their communication dated the 13th May, 
1965, have suggested that we should approach the Forest Department 
for their permission to take a pipe line connection from the well in 
their rest house to the Observatory. The Survey of India is now 
taking action Ott this as, in the opinion of the Central Public Works 
Department, thIS would be the cheapest method of getting water. 



MnmmtYoP WORKS AND HOUSING 

Recommendation 
The Committee regret to observe that the Association have been 

allowed to construct a building very much in excess of its require-
ments, more than 50% of the cost of which has been borne by Gov-
ernment (i.e., Rs. 2.36 lakhs out of 4.66 lakhs on main building plus 
Rs. 39;000 on the Auditorium). The Association have already let out 
a large part of the building to the Board of Higher Secondary Educa. 
tion at a high rental of Rs. 4,500 per month which works out to Rs. 60 
per 100 sq. ft. against the UBUal CP.W.D. rate of Rs. 45 per 100 sq. ft. 
fM that area. Even allowing for future expansion of the Association, 
the Committee doubt whether they would need such a big building 
for their use. The Committee, therefore, find little justification for 
allotment of land to the Association in the Indraprastha Estate with 
a stipulation to construct a multi-storeyed building. It is strange 
that the Ministry of Education were not consulted by the Ministry of 
Works and Housing while making allotment of land. 

• • • • • 
rS. No. 18 (para No. 18) . 

of Appendix XVIII of 29th Report for 
the year 1964-65.1 

AcTION TAKEN 

This Ministry is concerned with the last sentence of the observa-
tion of the Public Accounts Committee. It may be stated that tlie 
allotment was made on the recommendations of the Delhi State Gov-
ernment who had stated that the Association had adequate funds to 
cover cost of the land and the construction of a three storeyed build-
ing thereon. The proposal of allotment of land to the Assuciation in 
Indraprastha Estate was also referred to the Ministry of Education 
for their comments and that Ministry recommended the C1110trnent 
of land to the Association as a free gift. The matter was examined 
and it was d,ecided that the Association being a social and cultural 
organisation, the land may be allotted to them Cit the <1sual rate of 
Rs. 36,000 per acre plus 5% annual ground rent thereon. The allot-
ment orders were accordingly put up stipulating the usual condition 
that the Association shall be required to put up a multi-storeyed 
building in conformity with the architectural ~ 1  The 
draft allotment letter was shown to the Ministry of Education bef()re 
issue and a copy of that letter was also endorsed to that Ministry.; 
It will thus be seen from the above faets that this Ministry allotted 
the laIld to the Adult EdUCatiOn Association on the reeommendaticmS; 
245 LS.-4. 



of the Delhi Administration and also after consUlting the Ministry 
of Education on the specific proposal of allotment of land to the A9I»-
ciation in Indraprastha Estate. 

Audit Obervation 

It is observed from a letter dated the 6th January, 1956 £rum the 
Delhi State Government to the Ministry of Works, Housing and Sup-
ply that a plot of land of about O· 25 acre was the ~  requirement 
of the Association. Further, in their letter dated 8th February, 1956 
the Association had intimated to the Ministry that according to the 
plan prepared by their architects, the covered area required by them 
was only 5,400 sq. ft. The allotment of land measuring 0'46 acre in 
Indraprastha Estate, with a"'stipulation to put up a multi-storeyed 
building (which has a floor area of 24,485 Sq. ft.) was, therefore, not 
justified. 

It has been stated that ~  Ministry issued allotment orders to the 
Association stipulating the usual condition that the Association shall 
be required to put up a multi-storeyed building in conformity with 
the architectural surroundings of Indraprastha Estate and that the 

. draft allotment letter was shown to the Ministry of Education before 
issue. In September, 1963, however, the Ministry of Education had 
informed Audit as follows:-

"Application for allotment of land in favour of the Association 
was recommended by the Chief Commissioner of Delhi to the Minis-
try of Works, Housing and Supply. Comments were sought by that 
Ministry from this Ministry as well and we also recommended it. 
But it was stipulated to allot land to the Association at Lower Bela 
Road for which there was perhaps no such condition as to construct 
a multi-storied building. Consequently, as the plot of land in that 
area had been earmarked for some other purposes, the Ministry of 
Works, Housing and Supply allotted a plot of land to the Association 
in Indraprastha Estate and endorsed a copy of allotment Qrder to this 
Ministry as well for information.". 

MINISTRY OF EDUCATION 

Recommendations 
The Committee regret to observe that the Association have been 

allowed to construct a building very much in excess of its require-
ments, more than 00% of the cost of which has been borne by the 
Government (i.e. Rs. 2·36 lakhs out· of Rs. 4·66 lakha em tn4in buiZc£..· 
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in, plus Rs. 39,000 on the Auditoriu,n). The Association M1'e Al-
,.-eady let out a large part of the building to the Board of Higher 
Secondary Education at a high rental of Rs. 4,500 per mo'nth which 
works out to Rs. 60 per 100 sq. ft. against the usual CP. W D. rate 01 
Rs. 45 per 100 sq. ft. for that area. Even allowing for future expan-
Sion Of the ASSOciation, the Committee doubt whether they would 
need such a big building for their use. The Committee, therefore, 
lind little justification for allotment of land to the Association in the 
Indraprastha Estate with a stipulation to contruct a multi-storeyed 
building. It is strange that the Ministry of Education were not con-
sulted by the Ministry of Works and HOusing while making allot-
ment of land. 

The Committee are surprised how, while approving the construc-
tion of the building at an estimated cost -of Rs. 3·86 lakhs, the ~ 

try of Education expected that the Association would be able to 
collect funds from other sources (The Ministry initially sanctioned a 
grant of only Rs. 86,000.) As the Association went ahead with the 
~  and as the Ministry's expectatic;>n that the Association 
would be able to collect funds from other SOurces did not materialise, 
the Ministry had eventually to sanction a further grant of Rs. 1· 50 
lakhs in August, 1960 for completion of the building and again 
another grant of Rs. 39,000 in September, 1962 for completion of the 
Auditorium. Such a liberal attitude on the part of the Ministry in 
agreeing to the increase in the quantum of grant, over what was 
initially agreed to is likely to make the grantees extravagant in their 
expenditure, and hence should be discouraged. 

The Committee are also unable to see adequate justification for 
the Association to charge higher rent from the Central Board of 
Secondary Education, which is financed by the Centre, specially 
when the building was constructed largely out of grant given by the 
Ministry. 

[Serial No. 18, Appendix xvm of 29th Report--1964-65] 

ACTION TAKEN 

The original building proposed to be constructed by the Associa-
tion was to cover 5,400 square feet with a total floor area of 8,200 
-sq. ft.-5,400 on the ground floor and the rest on the first floor. The 
proposal for the original building had been made in May, 1953, 
and the revised estimates for the present building-total area in 4 
floors (including basement) being 17,530 sq. ft. at Indraprastha Marg 
were submitted to the Ministry in March, 1958, i.e. after a period 
of about five years. During these flve years the activities of the 
Assoriation had increased and educational development in all flelds 
bad staI ted under the country's five year plans· and the Association 
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had to keep its future requirements also in view. Social Educatiop:' 
~  'which is in its infant Stage is gaining momentum snd ~ 

· ~  of the Association are bOUnd to increase manifold,. The 
'application· of the Association for allotment of a plot of land was 
· recommended by the Chief Commissioner of Delhi· to the Ministry 
of Works, Housing and Supply and when this Ministry's commentS 

· were called fot, this' . Ministry had also recommended the case.' 

· 2: The Central Board of Secondary Education, Delhi, is an auto-
,nomous organisation which is run mainly on the fees of the exami-
nees. It is not financed by grants from the Central Government. 
The rent of the part of the building let out by the Association to 
the Board was approved by the Board in their meeting held on 17th 
March, 1962. It is true that the Educational Adviser to the Govern-
ment of India acts as a Controlling Authority of the Board and has 
the powers to issue directions but these directions have to be in 
consonance with the Board's own Rules and Regulations and its 
autonomy in financial matters. The Ministry understands' from the 
Board that office accommodation is not available in this area or in 
any OtbH suitable area for less than what they are paying to the 
Association. 

3. The Ministry has taken the following measures to discourage 
large building grants to voluntary educational organisaiions:-

(i) A ceiling of Rs. 30,000 has been fixed for building grants, 
under the Scheme Of Assistance t() Voluntary Educational 
Organisations, 
(This was introduced from August, 1961). 

(ti) An undertaking is obtained from the institutions getting 
building grants. Para (a) of the undertaking reads as 
under:-

"(a) No assets acquired wholly or substantially out of the 
Central grant shall be encumbered (except as provid-
ed under Clause (i)] dealt with, or disposed of or util-
ised for purposes other than those for which the grant 
is given (hereafter referred to as approvQd purposes). 
Should the Institution/Organisation cease to function 
and/or exist at any time assets so acquired shall on 
demand be transferred to the Government of India by 
the Institution/Organisation. In default it will be open 
to tbe Government to acquire the said assets." 

(This was introduced from June, 1984). 
(iIi) The folloWing condition is inter alia ineorporated in the· 

sanetion . letter: 
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"The assets created asa 1'eS,U1t:0I. this grant should not be 
disposed of, encumbered or utilised for purposes other 
than those for which the grant has been sanctioned 
without the prior approvaJ of the Government of India. 
Should the institution cease to exist at any time, such 
assets should revert to the G<lvermnent of India. The 
~ ~ Sho1ll,d main.tain a register in respect of the 
~  ~ cop, of it ~  be 6ubm,itted to the Ministry 

annually." 
(~  was introduced frOIl) May, 1962). 

s(iv> In ~ of bujlding grants .exceeding Rs. 10,000 the con-
trolling a¢hority of ,the ill$titution is required ·to execute 
and regiJte.r a bond .,i.u t.h.e ~  form securing to the 
~  d India a prior Men 911 the building for the 

r.ec£Jvery ,of the ~  ~ as grant in the event of the 
building ceastng . to be ~ to the purpose for which 
the ~  was sanctioned. 
(This was introduced from November, 1964). 

The note has been modified to eludeJ"te the points raised in the 
observations of A.G.C.R., New Delhi'(eopy enclosed-Annexure I). 

ru·O. No. F. 5-13/64-SEU. 1 dated 7th August, 1965]. 



ANNEXURE I 

Audit Observations 

It has been stated by the Ministry that the Association requires 
the entire building for its own bona fide use as and when it under-
takes all the activities for development of social education in the 
country. In this connection, it is observed from a letter, dated the 
6th January, 1956, from the Delhi State Government to the Minis-
try of Works, Housing and Supply that a plot of land of about 0·25 
acre was the exact requirement of the Association.' Further, in 
their letter, dated 8th February, 1956, the Association had intimated 
the Ministry of Works, Hottsing and Supply that according to the plan 
prepared by their architects, the covered area required by them was 
only 5,400 sq. ft. The allotment of land measuring O· 46 acre in the 
Indraprastha Estate, with a stipulation to put up a multi-storeyed 
btiiIding, (which has a floor area of 17,530 sq. ft.) does not, therefore. 
appear to have been justified in the circumstances in which the 
decision was taken. 

Recommendation 
The Committee Tegret to point out that this is another case 

where the building constru.cted was biggeT than the TequiTement of 
the oTganisation viz., Bharat Scouts and Guides. Although the 
organisation was not in need of a four stoTeyed building, the Delhi 
Development Authority insisted the erection of a multi-storeyed 
structure. It is not clear why the organisation could not be allotted 
land in some other area where they could construct a building 
according to theiT requirement. The Committee suggest that pro-
cedure should be evolved whereby some coordination is established 
between the agency responsible for allotment of land to such orga-
nisations and the Ministry, responsible for release of grants, so that 
the organisations are not given plots with stipulation of construct-
ing multi-storeyed structures if they actually do 1Iot require them. 
In the opinion Of the Committee, present practice of the organisa-
tion's letting out their surplus accommodation at high rentals and 
thus adding to their income is not satisfactory. 

[Serial No. 19 of Appendix xvm to the 29th Report (Third Lok 
Sabha)]. 

ACTION TAKEN 

The grant was sanctioned by the MiniStry of Education on the 
basis· of the allotment of land made and plans and Estimates approv-

50 
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ed by the Ministry of Works and Housing who imposed the condition 
that a multi-storeyed building should be put up in conformity with 
the architectural surroundings. Though the accommodation in the 
four-storeyed building is surplus to the requirements of Bharat 
Scouts and Guides, the organization requires more accommodation 
for its ,increasing activities. The recommendation regarding the 
evolving of a procedure whereby some coordination is established 
between the agency responsible for allotment of land to such organ-
izationa and the Ministry responsible for release of grants has been 
brought to the notice of the Ministry of Works and Housing who 
have issued necessary instructions in their O.M. No. L. 3/58/54, dated 
22nd/24th November, 1965. (copy enclosed). 

Recommendation 
In the present case also the Committee do not find adequate 

justification on the part of the gTantee to chaTge a higher rent from 
the National Council of Educational Research and Training. The 
Committee weTe informed during evidence that the monthly rent 
pa'1lab1e by the National Council of Educational Research and Train-
ing had been fixed pTovisionally and that the Bharat Scouts and 
Guides had agTeed to accept the rent assessed by the C.P.W D. The 
Committee would like to be informed Of the rent finally fixed in this 
as well as the previous case. 

[Serial No. 19 of Appendix xvm to 29th Report (Third Lok 
Sabha)). 

ACTION TAKEN 

At the request of the then Education Minister, the Bharat Scouts 
and Guides agreed to let out a portion of accommodation to National 
Council of Educational Research and Training for a period of one 
year. This accommodation could not be vacated within one year as 
the building for National Council of Educational Research and Train-
ing has not been completed so far. The c.p.w.n. has assessed the 
rent of the portion (4393 square feet) occupied by NCER&T at 
Rs. 5,362 per annum. The Bharat Scouts and Guides have repre-
sented'that they should be paid rent at the rate of Rs. l' 50 paise per 
square foot per month in consideration of the facts that:-

(I) the rents being charged for portion in the neighbouring. 
buildings are higher; and 

(Ii) their building is newly constructed with first class mate-
rial 

The rent paid to them provisionally will be suitably adjusted after 
a final decision has been taken on their representation and the 
P A;C. Will be tnformed. 
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This practice of giving grants to private bodies to construct build-
angs in excess of their requirements and then permitting them to 
·rent out the extra accommodation at exorbitant rates to semi-GQt?-
ernment institutions amounts to giving in direct subsidies to such 
bodies. In this connection, the Committee would like to draw atten-
tion to their observations in para 60 Of their 20th Report (Third Lok 
Sabha) wherein they had taken strong exception to the circuitOU$ 
way in which indirect subsidies are sought to be given to private 
bodies howsoever important their field of activity might be. . 

[Serial No. 19 of ~ ~  to 29th Report (Third Lok Sabha)]. 
ACTION TAD;N 

The ob&ervations of the· Committee have been noted. 
The above note has been vetted by the Accountant General, 

Central Revenues, New Delhi vide -their U.O. No. RR5-40/64-66/907. 
~~  1 1 ~966  

[No. F. 19-1/85-PE3, dated 5-2-68]. 

No. L-3/58/54 
M:rNIsTRY OF WORKS AND HOUSING 

New Delhi, dated the 22nd/24th November, 1965. 

OFFICE MEMORANDUM 

SUBJECT: -Public Accounts Committee (1964-65)-29th Report (Third 
Lok Sabha) on Appropriation Accounts (Civil) 196~  and 
Audit Repcm (Civil) 1964. 

In its 29th Report on the Appropriation Accounts (Civil) 19'62-63 
an4 Audit Report (Civil) 1964 the Public Accounts Committee 
observed that certain organisations have ~ up multi-storeyed 
buildings with grants-in-aid from the ~  in .ceu of th$ 
requirements and are letting out their ~  accommodation at 
high ~ to others and are thus adding tp their income. The 
Committee has, ther.efpre, suggested ~  a procedure should be 
evolved whereby some coordination is established between the 
agency 'responsible for allotment of land to such organisations and 
the Ministry responsible for release of grants, so that the organisa-
tions ~  not given plots with ~  pf ~ ~  structures 
in excess of their own requirements. 

2. Vnqer the Delhi Mast,r. Plan the ~  use Qf tbe ~  N'eaa 
~ beell laid dovro. and ~  is allotted. to the various agent;i.es ~ 

according to the land use. These agencies ~ ~  ~ ~ 
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-their building in accordance with the architectural surroundings. 
Each proposal is examined by this Ministry on its merits and after 
taking into consideration the recommendation of the Ministry ad-
ministratively concerned with the organisation and minimum land 
required is allotted Land in Delhi is also now very scarce and has 
t9 be strictly rationed. The Ministries of Education, etc. are, re-
,quested to consider the above suggestion made by the Public 
Accounts Committee and carefully screen actual requirements 
-before the request of any organisation under them is forwarded to 
.this Ministry -for allotment of land. 

Sd/- H. s. JAIN, 

~ Secretary to the Government of India, 

To 
All Ministries of the Government of India. 

BecoDUllendation 

(i) The Comm.ittee wanted to know the expenditure incurred by 
the Publcations Division on the printing of the Publications of the 
National Book Trust, The Secretary (Edu.cation) .stated that it 
would be a complicated process to separate the cost of printing itt. 
Tespect of the Publications of the Trust, from other pubZications 
printed by the Publications Division. The witness, however, pro-
mised to obtain the figures from the Publications Division. This 
information is still awaited. 

(li) The Committee feel that it is necessary to keep a proper 
.account of the expenditure on PubZications and their sale pToceecU 
with " view to aIIesring the economics of pricing system and work-
ing of the Trust. They desire that the Trust should maintain such 
.account.. 

[Para 20 of APPendix xvm to 29th Report (Third Lok Sabha) ]. , ' 

AcTION TAKEN 

(i) Statements- showing the cost of production incurred by' the 
Publications Division (through the Chie! COl1troUm- qf Printing and 
Stationery) on books released during -the years 1960-61, 1961-62. 
1962-63 and 19C-64 have been obtained and are enclosed. 

The Chief Controller of Printing ~ Stationery have not yet 
been able to furnish details of the expenditure in respect of the 
rem.EQniag ~ Dwiug ~ non-receipt of billS from the printers. They 
~ ~ r • .,.ed lt7 the' Trust to expedite the information. It 



will be furnished. to the Accountant General, Central RevenuM,. 
when received in the Ministry. 

(ii) The Trust has started maintaining the accounts of the 
expenditure incurred on the publications published by it on its own 
and of their 6ale proceeds. The Trust is also maintaining the 
accounts of royalties received on the publications published through 
the private publishers. 

Recommendation 
- The Committee are perturbed to note that the selection of titlu 

Of publication was not made by the Trust on any scientific baN 
in the past. Out of 115 tttles reviewed by the Reviewing Committee 
as many as 79 have been rejected resulting in expenditure of 
Rs. 64,223 being rendered infructu.ous. The Committee hope that 
the junctions of the Trust have now been streamlined in the light of 
the Tara Chand Committee Report, and that with the organisation-
al changes since made in the Trust, its working will improve and 
its objective of catering to educational needs of persons who have 
Juzd no opportunity of University Education, would be achieved. 

The Committee would like to know the outcome of the ~ 

proposal to bring out dropped titles through private publishers. 
[para 21 of Appendix XVIII to 29th Report (Third Lok Sabha) 

1~  -
ACTION TAKEN 

The Trust has noted the observations made, for compliance. 
Out of the 79 rejected titles (44 dropped, 22 kept in abeyance and-

13 to be circulated amongst private publishers), the National Book 
Trust has so far been able to pass on 38 manuscripts to private 
publishers for publication. Five books out of these have already 
been published and released for sale. Efforts are continuing to-
induce private publishers to take over publication of the remaining 
manuscripts. 

Recommendation 
The Gommittee feel concerned to note that the sale of books of 

the Trust has not been encouraging. They desire that vigorous -
efforts should be made to publicise these books in OTder to attract 
readership. The various libraries in the country should also be ~  
proached to buy these books. 

[para 22 of Appendix XVIII to 29th Report (Third Lok Sabba)· 
1964-65]. 

ACTION TAKEN 

The recommendation is accepted and steps are being taken to-
steJ) up sales on the lines recommended by the Pilblie Aceounts-, -



ss 
Committee. It may, however, be noted that most of the old titles; 
were published by the Publications Division. They have informed 
the Trust that the State Governments and other institutions have 
already been approached to recommend the b09ks published by them 
including the TruSt's publications to the various libraries under 
their jurisdiction. Besides periodical advertisements, circulars are 
also being issued by them to step up the sale of these books. 

The Education Minister has also addressed a letter separately to. 
the Education Ministers of all States and Union Territories, seeking 
their help for popularising the books brought out by the Trust and 
other agencies. Very 'encouraging replies have been received from 
many States and these are being examined in the Ministry. 

Recommendation 
The Committee desire that the pricing policy of the Trust should' 

be kept under constant review and efforts should be made to make-
the Trust self suppprting. The Minist7l1 should examine the feasi-
bility of the Trust undertaking printing of all their publications 
and receiving the sale proceeds, like Lalit Kala Akademi and' 
Sahitya Akademi etc. 

[para 23 of Appendix x.vm to 29th Report (Third Lok Sabha). 
1964-65]. 

ACTION TAKEN 

The recommendation is accepted for compliance. 
It may, however, be stated that as the aim of the Trust is to make· 

good books available to public at moderate prices, some subsidy will 
continue to be involved till such time as its books are sold in larger 
numbers to cover expenses. However, the aim to make the Trust 
self-supporting in the long run will be kept in view. 

The Trust has since decided to bring out books on its own through. 
private presses etc. and also to sell them through normal distribu--
tion channels. The sale proceeds will be retained by the Trust as 
its income, 

[O.M. No. F. 29-14/65-C.4, dated 5-4-1966.) 



-TaB CoF QP ~  INCURBBD BY rUB PuBLiCAnONS DIVISION (THROUGH 
CCP&S) ON BooKS RBLBASBD DUlWIG 1960-61 

'Sl Title LaDgu.gc No. of J':II&ca Cost ot 
No. CO{>iea Produc-

pnD1C4 tioD 

R.s, 
,I ~ TodAJ aud ~ ~ ~9  46 67,9'49 

2 Do. .... KaaDadIa a16S 46 664'J3 

3 Do. · ~ 3000 44 2239'28 

4 K,eIki M.athi ~ iVXS2 773'22 

S Do. · Telugo 2000 ivx68 890'44 

.6 ]wal&mJJkhi · Marat!U 3005 ' viiixI78 2104'80 

7 lDdia Today ADd Tom,oaow Telugu 3000 48 820'64 
8 Do. Marathi 3000 4.2 781'03 

9 D", Malayalam 3000 56 960'39 

10 Mahaparini.rvaner KathB Bengali 1933 II6x2 Bill not 
Illust. received. 

II Memoirs of My Wolking Life English 2000 vixI56 4573'10 

12 Aspects ,of Science Gujarati 2000 80 937'46 

:13 Kalki Kanuada aooo 168 1433'81 

14 Do. MaJaralam 2000 80 964'94 

J5 ~ )  ~  2QOO 284 2160'83 

:J6 Alpectsof ScieDoe Beupli 1941 88 Bill not 
~ 

17 Do. , Tamil 1995 iV_152 1517'30 

_18 JCaIki , Asumae 2000 82 1516'63 

19 Do. Bengali 1960 46 Bill Dot 
received. 

.20 Do. Urdu aooo ~)(  1046'94 

::aI India Today and Tomomnr Aasamcse 2000 44 799'95 

22 Do. Punjabi 2985 42 699'91 

23 Eighty-Foul', Not Out Engljah 2981 viliXI84 5594'88 

56 



8L 
No. 

Title 

24 Memoin of My Working Life 
(II Reprint) • • 

2S Jwalamukhi • • • 

16 Ast)CCts of Science 

., Do. 

57 

I..InguagelS 

' .. 
• English 

• ~ 

Hindi 

· Punjabi 

No. of Pages Cost of 
a>pier .... Produc-
prultu/ rion. 

Rs. 
1938 vixIS6 314S'42 

3000 244- 2438'79 
:aooo 88 3433'17 .... 
2000 86 931'49 

NOTI!.-I: Bills have not been received and sett1edLby .. ~  & S. in respect of 
Items Nos. 10, 16 and 19. 



Tall Cosr OP PaoDUCI'ION JNaJltRIID BY TIIB PtmuCATIONS DIvuIoN (TIIIlOtJGII 
CCP&S) ON Booa JIJILBAIIID DmtINO 1961-6a 

S1. Title Languaac No. of Pqel Coat of 
No. Copica Produc-

prilated don. 

I India Today and Tomonow Tamil 3000 44 Bill not 
received. 

a Ka1ki Hindi 1999 60 2355-83 

3 When the World Was YoUDg English 499' viii+b 6829-90 ... 
4 Jungle and Backyard Do_ SOOO 142 6849-91 

S The Traditions of the Indian 
Army English 4995 1I:+I4B 8242-40 

6 Bankim Chandra-Jiban-o-Sahitya Bengali 2831 72 Bill not 
received. 

7 One World and India Hindi 1980 64 2987-73 

8 Aspects of Science Urdu ·1990 1I2 1463-53 

9 The Gospel of Buddha English 4993 vili2+S2 IS913-9' 
to India Today and TODlOIIOW Bengali 3000 46 739-U 

U Do. Oriya 2000 42 1298-52 

12 Aspects of Science Kannada 2000 uB u64-o, 

13 Jwalamukhi Telugu 2999 viii+360 Bill DOl 
received. 

14 Do. . 
~ 

Urdu 2000 viii+ 252 2264-30 

IS One World and India Gujarati 2986 66 I2S0-U 

16 Do_ Kannada 1971 68 714-37 

17 Educational Reconstruction in India Hindi 2000 72 2452-31 
18 Do_ Marathi 3000 80 1406-78 

19 Mala Mansant Ghya Marathi 3000 iv+u4 1999-10 

NOTB :_BiUs have not been received and settled by the C_C.P _ & S_ in respect of itaDI 
Nos_ I, 6 and 13_ 



THII CoST OP PRoDucrION INCtJRItED BY TIlE PtmuCATIONS DIVISION 
CCP &: S) ON Boon RI!LIIASED DURING 1962-63 

(THROtlGB 

~  True Languase No. of Pages Cost of 
~  Copies Produc:-

printed tion 

1 EducatioDAl Reconstruction in 
India Malayalam 2000 108 II46 '30 

'2 Do, Kannada 2000 iv+'P 846'14 

3 Hindustani Drama Urdu 2000 340 3120'1, 

4 Kalki Punjabi 1999 74 843'63 

5 EducatioDAl Reconstruction in 
India Urdu 2000 88 1283'22 

..6 One World and India Telugu 2990 66 1381 oar 
7 Women Saints of East & West Hindi 2980 316 12227'12 

8 Educational Reconstruction in " India Tamil 2000 vi+164 1659'03 

9 Kalki Tamil 2000 iv+96 1I9%'I6 

1:0 Marco Polo Hindi 2998 156 67II '99 
~  The Grand Rebel Hindi 2960 208 8J79 '20 
12 Meri Ganga Yatta Hindi 3000 96 4821'81 

13 Hamare Jalpakshi Hindi 3000 88 6858'4' 

24 India Today and Morrow Urdu 1913 48 486'28 

15 The Culture of South-East Asia , English 2996 xiv + 228 1291S'92 
+36 art 
plates 

16 A Forgotten Empire Eng&h 4000 XX+408 
with 10 

II837'69 

illus, & 
3 maps, 

17 The Erid of Empire . English 2835 420 II064'89 
-:18 A Talc of Two Cities Urdu 1999 648 5286'72 
19 Lachit Barphukan and His 'I imea Hindi I96s 188 6331'07 
20 Eighty-Four, Not Out Hindi 2000 190 6S06'63 
21 The Grand Rebel Marathi 2973 ~ 297S'73 
22 Thr Voice of the Uninvolved Hindi 2000 • xiv+u6 8330'11 

_____ • ______ ' __ 6 _ •••• _ 

~  



THB CoST OF PRODUCTION-INCURRED BY THE PuBUCATIONS DIVlSlObi (TJDtOUGH 
CCP & S) ON BOOICnUlI.BAsm> OOmNG 1963-64 

No. of Cost or 
SI Title Language Copies Pages Produc-

No. printed tion. 

I SantTukaram Marathi 2894 viii+236 2829'57 
2 Uncha Hai Bbarat Ka Bhal Hindi 3999 X+ISO 6327'87 ' 

3 Potana . Telugu 2945 viii+230 3816'23-

4 Aspects of Science ... Assamese 2001 108 2107'77' 

S Jwa1amukhi Bellgali 2986 viii + 248 232S'64 
6 Judy and Lakshmi Telugu 2951 vi+ 162 3201'38· 

7 Jwalamukhi Tamil 2999 viii +364 30S7'78 
8 Akbar Hindi 2000 no 3882'18 

9 Judy and Lakshmi Hindi 2000 140 3960'7S 

Recommendation 

This Committee are glad to note the pTogress made in issue of 
the utilisation certificates in respect of the 'grants sanctioned upto 
the year 1961-62. They hope that efforts will be made to clear the 
backlog of utilisation certificates and avoid delay in their issue in 
future. The Institutes concerned should be impressed upon to sub-
mit their audited accounts in time. 

[Serial No. 26 of Appendix xvm to the Report] 

ACTION TAKEN 

Necessary instructions have since been issued to the Rural Insti-
tutes, in consulation with the Ministry of Finance, vide this Minis-
try's letter No. F. 3-4j64-U.3, dated 1-10-1964, to the effect that in 
future: 

(i) no non-recurring grant will be released to a Rural Insti-
tute without receiving audited accounts, together with a 
utilisation certificate, in respect of the previous ~ 

recurring grant released to it, and 
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(il) the second instalment of recurring grant during a year 
will be released only on receipt of the audited accounts 
of the Rural InStitute for the previous year and an up-to-
date statement of expenditure incurred on recurring items 
during the year in support of the utilisation of the first 
instalment of recurring grant. 

The audited accounts since received from the Rural Institutes 
are under examination, and subject to these being found satisfactory, 
efforts will be made to clear this backlog of the certificates at· the 
earliest. The amount for which utilisation certificates for the year 
1960-61 are still to be issued has since been reduced to Rs. 1.10 lakhs. 

BecommendatiOD 

The Committee feel that according to the spirit of Section 12 
of the University Gra.nts Commission Act, maintenance grants are 
admissible only to universities established or incorporated by or 
under a Central Act, a.s in their case the word 'maintenance' has 
been specifically mentioned in the Act. There is no mentiOn about 
'maintenance' in the ca.se of other Universities mentioned in Section 
12 (c) of University Grants Commission Act, 1956. The Committee 
note that the UGC have decided to discontinue payment of main-
tenance grants to the five institutions viz. College of Engineering 
and Technology, Jadavpur, J. & D. College of Sciences and of Chemical 
Technology, Bombay University, College of Engineering, AnnamaZai 
University and Department Of Applied Chemistry, even though the 
Law Ministry's second opinion suggests that if a broa.d view is 
talcen they can be given such grants. The University Grants Com-
mission also feel that it would not be right to give them maintenance 
grants. 

The Committee, however, suggest that in view of the two con-
flicting opinions given by the Ministry of Law, the Attorney Gene-
ral's opinion regarding admissibility pf maintenance 9'J14nts to 
Universities other than Central Universities may be obtained for 
future guidatlce. 

. \ 

"-. [Serial No. 60 of Appendix XVIn to the Report.] 

ACTION TAKEN 

The opinion of the Attorney General on the scope of the powers 
01 the University Gr:ants Commission under Section 12 of the UGC 
Act, 1956, to give grants to Universities other than those establish-
ed or incorporated by or under a Central Act, has since been receiv-
ed and a copy thereof is annexed. (Annexure). 
245 LS.-5. 



...... eMdaUdai 
The . CommHtee feel concerned overtlie delay of more than three 

lIeitrs ,in. ~ ~  of, the 1 ~  and stores v!1Zu.ed at about 
ltS. tVB5, ~ ~  that the matter should be t'igorously 
1>uTsUea and they should be informed of the final oll,tcome. 

[Serial No. 61 of Appendix ,XVIII to the Report.] 

ACTION 'fl\KEN 

The otigi#al scheme of Visva-Bharilti Water StlPply drawn up 
by ~ Heallii ~  of tbe t1Overfunei1t of ~  :Bengal pro-
vided for supply of water frolll tubewel1 sunk in the bed of the 
river 'Ajay', six (6) mileS away from Santiniketan. While work of 
implementation of the: scheme was in pro.gress,the explonltory tube-
well organisation of the Union :Foad Ministry happened to strike a 
.good ~  be.aring strata ,in ~  ,at a trial boring. The 
~  tubeweU ~ sunk was ~ ~  :made a free gift to the 
University with the .consent of the State . Government. Thus the 
~ ~  it was ~  ~  modification to 
the extent that the source of supply was· changed. 

Owing to this mofuflctitibil in the bfigilial scneme certain stores 
Wel ~  Sl.u-pltiS. 'However, there was no que§tibri of abaridon-
tnerlt of the scheme. The fact \\"86 that the locatioR of the source 
of supply having beenshffted to a Site Much nearer at hanel, a good 
vart of Ute Stock ~  'for the I>tirj:)ose df riSing main 
ana neceSSary ~  surplus. initially the value of these 
stores was ~ ~ iRs. 6· 65ia1dH; .. 'Sin:eetheiithe second phase 
of the scheme with the second tube-well and reservoir has been com-
pleted. 

Thepreserit position 01 suri>11is stores is as under: 

PipeS IS' dia. 18' long . 

Sluices Valves IS' dia. . 

C.l. Flanged-bell-mouth IS' dia. with puddle collar. 

The total cost of the above surplus is Rs. 4,38,715.00. 

950 pieces 

7 " 
I piece 

Attempts were made to dispose of the surplus stock by negotia-
tmilWith, the ~  State Governments, including the Gov-
ernmerit of Nepst· bUt none of them were interestea. Tenders were 
alSo iri,1te-d through press advertisement but the rate-s quoted by 
the mtending' b'tly.ers being too 10\\7, the Executive Council of the 
University decided tb po'Stpone the disposal. At present negotia-
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tions are in progress with the ~  Municipality, Hooghly, 
West Bengal and the Calcutta Metropolitan Planning Organisation. 
FreShPrees ~  'will also be issueI shmtly. 

ko:mm.enda&n 
The Committee mew with aoncem 'the Clfe4'tioaltj puts b3J the 

Banaras Hindu University in excess of those authorised by the 
University Chants Commission. They hope that S'/tChCa3eS. win not 
recil.r. The Committee tOOtlld Wee to knoW the 'fi'ridltleciS'ion Uken 
in meeting the unauthorised expenditure from the accum.ulatelJ 
interest on ce1-t4in fu.'IiClB. 

fSetial No. 62 of Appendix xvm to the BE;port.] 
ACT'lON TAKEN 

~  ~  of the .Public Accounts CQllUllUtee baS been 
bmllght to the notice of the Banal'as Hindu Uxrlver.sity. 

"The 1T ntversity has now informed that ;it is !lot posslbm to adjust 
the interest of certain funds to'Watds ~ expenditure on 
account of certain pdsm ?ihich wereineussa of those authorifed by 
the u.GO; as ,the iunds. are earmarked "funds. !'he University has 
been a6ked to indicate the source from which they propose to meet 
the unauthorised expenditure. 

~ ~  

YJ'he ·COmmtttee 4renotMppy over·the inertiina.te deZa, in 
determmirtg ·the 1inal'bloCkgnlnts payable to the Certft'al U1ti"er-
stties ·for'the year 1961--62 onwMds. They deSire that .the maner 
should be finalised without further delay. 

fSerial No. 53 of Appendix XVIII to the Report.] 

ACTION TAKEN 

"Mafntenaiiee grBlits to Central ~  in respect of the 
yeak ~ 9 5 6 have been fu1alised and the Universities 
haVe·been intitilated accordingly. It has sincebeei1 decided that 
these grants Will· now 'be determined on a1mtml basis. 

In respect of maintenance grants for 1961-62, 191>2-83, grants for 
these years are to be paid on the basis of actual deficits for which 
'on account' grants have already been ~  The admissible grants 
to Visva-Bharati have been worked out and the University asked to 
confirm the . .figures so worked out by the CommisQon. In ~  
of the other Central ,Universities ~  ~  taken to work out 
the admissible maintenance grants on the basis of actual deficits as 
sobrt1lS libe ;audttedaocourits ~  tliese years :are'made available. 
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Recommendation . 

(i) The Committee desired to be furnished with a statement 
showing the latest position of the outstanding utilisation ~ 
the years to which these related and names of the universities con-
cerned. The infonnation is still ChDaited. 

(ii) The Committee feel concerned over the delay in submission. 
of utilisation certificates by the Universities. The certificates relat-
ing to the grants given during the period as far back as 1955-56 are 
yet to be issued. The Committee note that out of the outstanding 
amount of Rs. 30' 93 crores as on 20th September, 1963 (pertaining 
to the years upto 1961-62),.. utilisation certificates had been submit-
ted for more than Rs. 15 crores. They desire that the position 
should be kept under constant review and all out efforts should be 
made to clear the back-log of the utilisation cer.tificates and ~  
their submission in. future in time. In the cases of persistent 
defaUlts without valid reasons, the question of 1vith-holding further 
grants till the utilisation certificates are furnished should be 
serioUsly considered to enforce financial discipline. 

[Serial No. 64 of Appendix XVIII to the Report) 

ACTION TAKEN 

(i) A statement showing the latest position of the outstanding 
utilisation certificates, the year to which these related and names 
of the universities concerned was supplied to the Lok Sabha (public 
Accounts Committee Branch) vide Ministry of Education C.M. ~ 

F. 9-65/64-U.2, dated 4th January, 1965. -

(ii) In regard to the outstanding utilisation certificates, the posi-
tion is being kept under constant review and every effort is being 
made to obtain necessary information from the universities so that 
utilisation certificates in respect of grants sanctioned by the Com-
mission may be issued expeditiously. It is now proposed to issue 
utilisation certificates for portions of the schemes. or projects as. 
and when these are completed and relevant accounts received from 
the institution, instead of waiting till the project as a whole is 
completed. 

Recommendation 

The Committee hope that such instances of unauthorised expen_ 
diture by the Central Universities would not recur. 

[Serial No. 65 of Appendix xvm to the Report} 
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ACTION TAKEN 

This has been noted and the Central Universities are being 
~  of this. 

{Ministry of Education No. F. 9-1/65-U.2, dated the 5th January, 
1966.] 



ANNEXURE 

No. AGF/31/65/4826(9} 

Re. : QUESTION WHE'l'HER THE UNIVERSITY GRANTS CoMMIssION, UNDER 
.SECTION 12(B) OF THE UNIVERSITY GRANTS C()MMISl3ION Ar:r, 1956 
IS COMPETENT TO GIVE MAINTENANCE GRANTS TO INstn Q1l0NS WHICH 
ARE DEEMED TO BE UNIVERSITIES, ETC • ... 

OPINION 

The question is whether 'maintenance' grants. can be given by 
the University Grants Commission to a University other than a 
University established or incorporated by or under a Central Act. 
The relevant section of the University Grants Commission ~ 
1956, is section 12, the material portion of which is as follows:-

"12. It shall be the general duty of the Connnission to ~ 

in consultation with the Universities or other bodies con-
cerned, all such steps as it may think fit for the promo-
tion and coordination of University education and for the· 
determination and maintenance of standards of teaching. 
examination and research in Universities, and for the 
purpose of performing its functions under this Act. the 
Commission may-

• • • • 
(b) 1 ~ and disburse, out of the Fund of the Commission, 

grants to Universities established or incorporated by or 
under a Central Act for the maintenance and development 
of such Universities or for any other general or specified 
purpose; 

(c) allocate and disburse, out of the Fund of the ~ 

such grants to other Universities as it may deem necessary 
for the development' of such Universities or for any other 
general or specified purpose ~ 

Provided that in making any grant to any such University. 
the Commission shall give due consideration to the 
development of the University concerned, its financial 
needs, the standard attained by it and the national pur-
poses which it may serve." 
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'2. Sub-seotion· (D} sayI' what penta may ~  mach, te a: limited 
class of UhiVerBities, thlt is to, sitYi Uldvetaities established un_ 
a €3entral Aiet. Su1Hecticm (c) deals. with grants- whioh may- be· 
made to other l1niveNitles; The- wordinl of,' the two 8ub-seotiODS 
is otherwise the same. While wb-section (.b) allows the CimUni8-
~  to· make· a gNIlt for maintenance- aad development) sub-sectiOll 
(c)· speaks only of a grant fuF developmE!nt. It isAo bee presumed' 
that this ~  was deltbt!rateoly made by the Legislattm! and 
that the Legislature inteRciea· th8t the GomJIltissionshoUlti be 8lll-
pOwet'ed· to make a grant- foo 'lNlinteaance' only to ~  
mentioned in ~  (b)' and· not to ~  iil.sub-4;ection (c) 
and full weight must be given to the diftEtllence .that has:heen made. 

3. The class of grams comprise.d in VIe word grapt for: mainten-
ance in SQ.1r6ection (b) mus( I imagme, be a yery limited ~  
Under its ~  as defined in the main' ~  pf sect jon 12, the 
duty of the G!ommiasioB lS to take all such steps as it may think 
fit for 'the promotion and ~  of Up.iversity ecluca1ion and 
forllle ~  and r:naintenance of standards of ~  

~  find ~  in UniveJ:"sities.' It is for the perfon:,nance 
ofthoBe fpnctiaDS that. the Commission c.an make. grant!> whetl1er 
un4er a» or (c). )~ bo.th ~ ~  fl grlWtS can be made 
f.or developJlWl1t which would ipc1uqe the pz:omC?tjon and co-
ordination and the determination ;md ~~~  of standards. 
No doubt, the w.ord 'maintenance' in sub-sectio.n (b) has not the 
same meanin.g as the WOl:q.s 'rnainiemmce ot stanlla-rl1s', but it il. 
grant is maq,e to any University for deve\opment wbich ~ 

include ~  of stap\lards of ~~  ~  improving 
them, it is difflcult to say tntit a f}.lrther gr.ant in order to keep qp 
the stanclard and nqt to allow it to fall cannot be made as a grant 
fpr developqlent although in a ~  it rp.ay be for maint.enapce. 
The words occurring in both the suP.-sections 'for any other general 
or specjtied pUfPQse' ~  obliterate the difference arising from 
the fact of the ~  .ot the WOl'? ~  in sub-section 
(c). - Some ~ must be given to the difference. A mq.inten-
ance grant ~ ~ with.jn slib-section (b) 1:mt not within (c) must 
be one which cannot ~ 1  pe ~  in development. It 
must therefore as I have said before a very limited and narrow 
suh-section. I take it that the Auditor-Generfll anfl th,e AccQunts 
Committee had a clear ~  of what a g;uUntenance grant is 
which falls under (b) but cannot be included in the general word$ 
'development of the Universities or for any other general or speci-
fied purpose'. In my opinion tkat kind of gnmt- ~  o1\ly be· made 
to the Universities mentioned in sub-sction (~)  
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4:. It has beeD.sought to justify such a grant under sub-section 
(c) by reason of the fact that under section 3 the Central Govern-
ment can, by notification, declare any institution for higher educa-
tion other than a University to be. deemed to be a University for 
the purposes of the Act and on such a declaration being made all 
the provisions of the Act shall apply to such institution as if it 
were a University within the meaning of section 2(f). It is argued 
that since all the provisions of the Act are to apply, sulrsection (c) 
of section 12 would also apply. I am unable to agree with this 
argument. If it is correct, then the omission of the word 'main-
tenance'from sub-section Jc) has no meaning. It is not to be 
supposed that the Legislatllre has made a distinction without any 
meaning. No doubt, under section 3 certain institutions can be 
deemed to be Universities and all the provisions of the Act are to 
apply, but where a specific provision in terms· is restricted to a 
certain kind of University then, in my opinion, the ·deeming pro-
vision cannot be invoked to do away with ~  limitation. Section 
12(c) is, as it were, an exception to the rule under Section 3 that 
the whole Act shall apply to all institutions which are deemed to 
be Universities. It is to be noted that under sub-section (f) of 
section 2, Universities are divided into two classes. The first is a 
University established or incorporated under an Act-Central. 
Provincial or State, and the second, any institution which is recog-
nised by the Commission in consultation with the University. 
Presumably such institution is one connected in some manner with 
a University or under its control, whereas institutions which are 
deemed to be Universities under section 3 are not so connected. 
But even if an institution is recognised as a University under 
section 2(f) and is, therefore, a university and not deemed to be a 
University, sub-section (b) of section 12 could only apply to a Uni-
versity incorporated under a Central Act. I should add that though 
under Section 3 an institution is to be deemed to be a University, 
it does not say that such an institution shall be deemed to be a 
University established under a Central, Provincialpr State Act. 
However, in sub-section (c) of section 12, the words 'other Uni-
versities' would include universities under a Provincial Act or a 
State Act and an institution recognised under Section 2(£) and an 
institution deemed to be a University under section 3. 

In my opinion, therefore, 'maintenance grants' can be made only 
to the classes of Universities specifically mentioned in sub-section 
(b). 

I answer the questions as follows:-

(1) No. See above. 



(2) No, I think not. The words 'fox: any other general or 
specified purpose' occur in both the sub-sections (b) and 
(c). If these words were intended to include maintenance 

. grants, so called, there would have been no necessity for 
expressly mentioning maintenance grants in (b) and ex-
.eluding them from (c). 

(3) I have nothing to add. 

(Sd.) C. It. DAPHTAR'Y 

Recommendation 

The committee note t'11.4t the instructions regarding calling for 
performance reports from. grantees and- undertaking an annual re-
view of grants with the asnatance of some leading non-officials were 
issued by the Ministry ot Finance pursuant to the recommendation 
of the Estimate Committee contained in .para 17 of their 55th Re-
port (Second Lok Sabha). While makirn.1 this suggestion the Esti-
mates Committee were :aware of the utilisation certificates already 
obtained by the Administrative Ministry concerned from the gran-
tees, which were generally taken into accou.nt before sanctioning 
future grants. The Estimates Committee felt that the checks 
exercised at the pre-budget stage were more 10ith reference to the 
policy and size of the grants rather than with reteTence to the 
ac¢ual use to which the grants had been put by the grantees and 
the benefits derived therefrom. It was, therefore, with a view to 
have a review made of the actual use of the grants and tknefits 
derived therefrom by the grantees that the Estimates !Committee 
made the recommendation. The Committee note t'11.4t the audited 
accounts of grants on which the utilisation certificates are based 
are ~  delayed. Further these accounts would not help in 
satisfying the Ministry about the fulfilment of the objectives of the 
grants and the benefits derived by the grantees. In t'iew of this, 
the Committee emphasise that a systematic annual review based 
on the performance reports of the gra.ntees is eSIenti&1. The Com-
mittee also desire th4t as ,suggested by the Estimates Committee, a 
review of the utilisation of grants specifying in detail the achieve-
ments vis-a-vis the amount spent should be included in the annual 
report of the Minimtl. 

[So No. 27 Appendix xvm of 29th Report (1964-65).] 



The ~  ~ qlJ.ling ~ ~  -;reports from 
~ ~  ~ 9 1 9 ~~  an· ~  pf ~  with the 

) ~  of some 1 ~  ~~  ~ isi\ue<ii ~  Ministry 
of Finance pursuant to the ~ ~ ~  Jl:stintates Com-
mittee contained in para 17 of their 55th Report (Second Lok Sabha) 
have been circulated to the authori,ties ira ~ ~ sanctioning 
grants-in-aid for necessary action. 

In order to mslte a review and proper reappraisal of the existing 
procedure. the Ministry..of Finance called from this ~~  ~ 
statement indicating the specific instances together with the special 
circumstances of difficulties rendering the compliance wi th the 
procedure impracticable ~ ~ ~ ~ The Ministry have duly 
furnished the required information to the Ministry of Finance whose 
comments are still awaited. . 

In the meanwhile tlre authorities. have- initiated' action to call 
~  ~ ~  ~ from ·the grantees i* 
cases wh$e it .is practicable with a view, to, making a reView and 
aJso to include such of. the review as have been cem"let-ed in" the 
Amnual ~  of the MD.rlstuy. 

'Beeommenotion 

The Committee feel ccmcerw.ed'to mlie'tOOt in 154 eases out of a 
total of 196, audited aOO9untB Jiad Mt be8timbm.itted within' the 
specified timetimit. The Committee 4'l8o 'vieW with concern t1tat 
in large number of cases (1~  ."e-ktiftgto 196 ~  Mcases' relating 
to 1961-62.) utilisation ce1'tijicates had still not been received. 

The Committee howwer note that the Ministry have taken some 
steps to get etrpeditious submissiO'I\ of eeriificat-es and audlitedac .. 
counts.Thety. hotDevet'. feei tflat the' cases of out6tanding utilisa-
tion certfftcates and aubmi8lion of outstanding audited accounts 
require coostant wGk'h· 110 b1'i1t9 about signi'/iemit i"7l.pravemem. 

[Serial No. 28 of Appendix XVIiII to 29th Repor-t (Third Lok 
Sabha)]. 



The position with regard to,the outstanding utilisation certifi·-
cates is as under:-

(i) Cases ,.Iatin, to 19fiX-m : 
Utilisation ~  outstanding 

Upto Jline; ~ '," ' 
154 

(is) Caus Telati,., to ~

(a) Building Grants 
, 'No.' ~  

25 7,02,280 

(b) Other Grants 'Ncr., '. A!nount 

203 . ~~ ~ 9 

No;, 

13 

~ 

U6 

tfptb Upto 
August 1964 18-6-1965 

84 S9 

~ -N9;;' ~ 

~~ 8 2,02,000' 

Amount . No. Amount 

45.79,2,44 99 ~  

Special efforts· are being made to clear the outstanding (!Rses: 

which are being pursued vigor.omily. 

The note has been vetted by Audit. 

[Na 1' . .1O-l4/64.C3.:t 

~  OF E'wAatiCE 

(Department of Economic Mairs), 

Becenlll.ewlation 

In this connection, the Committee would like the Ministry of 
Finanee to e:rClmine, in the frrat instctnce-, ~ an 1lfI.1.I.Itt41 P'l!l-
ment of this type 'involving 'the release of ag,rant to CJ private body 
tOT the ~  a loan from. GOt1er'R:meJl.t, shofJ1.d be' 
7'eg4nfed tI6 in item Gf'New ~ and lwough,t to ~ notieeof 
Ptu-liafneM. 

[Serial No. 29 (it;) of AppendixXV,m to the 29th Report (3rd Lok 
Sablul).] 

ACnON TAKEN 

NecessaryinStl1UlCtiM,s have ~  vide this Ministry's, 
O;M. N'O. F. 'T(2t)-B/-65 Cilated 5.,,1-66 . (copy encloae4.). 

(Sd:)· A. R. SHmALI, 
Joint Secretary to the Governm.ent Of bt4ia. 
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ENCLOSURE 

No. F. 8(21)-B/65 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Economic Aflairs) 

New Delhi, the 5th January, 1966 

OFFICE MEMORANDUM 

SUBJECT.-Reeommendations" of the PA.C. in paragraph 29 of their 
29th Report (Third Lok Sabha)-Payment of grants for 
repayment of Iocma. 

The undersigned is directed to invite a reference to paragraph 
:29 ............ of the 29th Report of the Public Accounts Committee 
(Third Lok Sabha) wherein the Committee have -observed that the 
payment of the grant to a private body for the repayment of a loan 
nom Government should be regarded as an item of 'New Service' 
.and brought to the notice of Parliament. 

2. Governinent of India have accepted the recommendation that 
:payment of grant to a private body for the repayment of a loan 
from Government should be brought to the notice of· Parliament 
before such grants are actually made. In a matter like this, Parlia-
ment would be interested only in 'cases which involve payment of 
substantial amounts as grants-in-aid to the private bodies to enable 
:them to repay loans taken from Government. It has been decided 
in consultation with the Comptroller & Auditor General that only 
-major cases of payment of grant to enable private parties to repay 
loans need be brought to the notice of Parliament as in the case 

·oof write off of loans, vide this Ministry's O.M. No. F 10(33)-B/57, 
dated 2-12-58 (copy enclosed). Accordingly, all proposals for grants 
to private bodies for repayment of loans from Government involv-
ing individual payments of Rs. l1akh or more should be explained 
in the Explanatory Memorandum on the Budget before payments 
are actually made. If in the course of the year, new cases involv-
ing payment of grants for repayment of loans of Rs. 1 lakh or more 
occur, such cases should be treated to involve expenditure on 'New 
Service' and a Supplementary Grant obtained. It is requested that 
this procedure :may be noted carefully for compliance In future. 

3. Attention is invited in this connection to this Ministry's O.M. 
No. F. 3(100)-B/65, dated 23-11-1965 calling for infonnation in 

-regard to Section I-Notes on expenditure estimates-of the 
'Explanatory Memorandum on the Budget for 1966-67. The Ministry 
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of . Industry and Supply, etc. are requested to furnish along with 
the material for Notes on Expenditure estimates, full details of the-
provisions proposed to be made for payment of· grants for repayment. 
in part or full of loans involving Rs. 1 lakh and above, indicating 
inter alia the necessity therefor for inclusion in the Explanatory 
Memorandum. 

4. The receipt of this Office Memorandum may kindly be-
acknowledged. 

To 

Sd./ - R. K. MUKHERJEE, 
Under Secretary to the Government of India_ 

All Ministries/Departments/Secretariats of the Government 
of India/Planning Commission. 

New Delhi, the 5th January, 1966_ 
No. F. 8 (21) -B/65. 

Copy forwarded for information to the Comptroller and Auditor 
General with reference to the correspondence resting with his U.O. 
No. 996-Ao/206-65, dated 13-10-65. 

Copy forwarded to the Department of Expenditure/Department 
of Revenue/Department of Company Affairs and Insurance/aU 
branches in the Department of Economic Affairs for information 
and guidance. 

Copy also forwarded for information to all Accountants General,. 
Pay & Accounts Officers, Director of Accounts, Goa, Daman and 
Diu. 

Sd./- R. K. MUKHERJEE, 
Under SecretIJ:ry to the Government of India. 

CoPY OF OFFICE MEMORANDUM No. F.I0(33)-B/ 57 DATED THE 2ND-
DECaoo, 1958 or Ml:NIs'l'RY OF FINANCE (DEPARTMENT OF 
EcONOMIC AFFAIRS) TO ALL MlNIsTRms, DEPARTMENTs ETC. 

SUBJECT.-Write off qf loans adv4nced on the au.thority of the Ap-
pt'opri4tiot& Act-Procedure regarding. 

The undersigned is directed to invite a reference to paras 118 
to 120 of the Seventh Report of the Public Accounts Committee 
(Second Lok Sabha) on the Civil Appropriation Accounts for 19'53-
54 and 1954-55 (copy enclosed for ready reference) regarding write 
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-off ;()f irrecoverable loans advanced on the authority of ~ 

:pristion :Acts. The Committee 'have concurred jn the procedUI'e 
suggested-by this Ministry for obtaining ParJiament's apptoul 
irwolving write off -of substantial sums Of irreeoverabl-e loans. 
Aecordmgly all proposals involving individual 'writes-oft 'of Rs. 1 
lakh and more for which provision is proposed in the Budget Esti-
:mates have to be explained in the Explanatory Memorandum on 
the Budget. Further, if m the course of the year, new cases involv-
ing writes-off of loans of Rs. 1 lakh or over occur, such cases have 
to be treated as expenditure on a ~  Service' and a Supple-
mentary Grant obtained for the full amount or for a token Grant 
if the additional expenditure "'could be met from within the amount 
already voted by Parliament under the particular head. It is 
L"equested that this procedure may be noted carefully for compliance 
in :futut'e. 

2. The Ministry of Rehabilitation etc. are also requested to tive 
full details of the provision proposed for write off of loans involv-
ing Rs. 1 lakh and above, indicating inter alia in necessity therefor, 
in the Budget for inclusion in the Explanatory Memorandum. 
Atterttionin this C!onneCtion is invited to this Ministry's O.M. No. 
~  2{-116)-B/58 dated the 28th November, 1958,aallirtg for informa-
tion in regard to Section I-Notes on 'Expenditure EStima:tes-of the 
Explanatory Memorandum €ln the Budget far 1959-60. The details 

'<>f the provision proposed for Budget Estimate 1959-60 tor the write 
off of loans involving Rs. 1 laJth arid above may 'beiricluded 
-separately in this Section under the relevant Grant and the material 
-sent so as to reach this Ministry by 5-1-1959. 

MINIsTRY OF EDUCATION 

Recommendation 

Th,eC>077imi#ee regret t01lOte that in this case grants were re-
leased fr9m time rotime iTrespeC'tive ilf the fact that the Trust had 
large unspent balance out of the grants released eCl,rlier Accord-
ing to the instructiOns iarueii ~ Ministr.yrrj Finance 'only 30 
much of ~ grants shotLldlie paid 1.luring the jinattCialycaras is 
likely to be expended during -thntyear. ,It ,ureyrdtabletb.at 
excessive grants were issued in advance of the requirements in 
spite of the fact thtrt the work was'bemg e:J!eeuted ''bycihe C.P.WD. 
The Committee are hlTwe17ergltJd to 1~ 1  
that except for a small sum Qf Rs. 2,757 the Trust had been able to 
utiliSe the entire amount and had submitted the utiliSation cettifi-
<cates fo-r the same. 

ISettial No, 30 of App.enn. ',rxvm to 29th Report (Third LokSabha)3. 



The small amout1t ~  'HS'. 2,757/- lYing Utlspent with the Trust 
has. since been adjusted in the current year's grant to the Trust 
sanctioned vide this ~ ~  No. F. 24-17/64-C.3 dated the 
15th December, 1964. 

TheCam1h.tttee are far from happy q.t the manner in which the 
~  wtJ.sha.1tdlelL . The tnUiO,l grant ~ Rs .. 2?))OO ~ paid in March, 

195'1 ~ Wit,hdut verif1fi.nlJ the sliltement oj the sociltiy that it had . 
limddt Allahaob.-i1,. This fesiLltea in the construction of the build:" 
ingbeing i:tarteii. ~  'fnOite tMn tWo ~  OJ the payment of the 
gtdnt. Atthot£dh the 1iS1Jill pfctctice is to pay grants upto 5~  of the 
estimated cost of construction of building, in this case the entire 
~  has been borne btl government. Obviously the Ministry did not 
examine the financial position of the grantee and the society sub-
mitted '1I;jllttedesti-hwde3 of the 'building. According to the C.P.W.D. 
the estimated cost of the entire building was Rs. 60,353 (the figure 
4ccording to the Ministry does lWt include cost of levelling etc. 
which come to Rs. 13,(00) against which Government have paid 
grants amou.nting to RI. 75,000. A statement 0/ .accou.nts shoWing 
the actucil expenditure' of Rs. 55,000 has been received from the 
Society 10 tnT. Phe CommitUewould lib! rto ,know about the actual 
cost of the buil.ding and the position of the audited account for the 
balance of the grant. 

{Serial No. 31 of Appendix.XVlIlto 21th Report (Third Lok Sabha)]. 

The Hindustani Culttire Society Allahabad has since submitted 
~~ auditedstateinent dfa:ccoum ~  'fliatthe grant of 
Rs. 75,000/· sanctiotted ili different instillments Has been utilised 
for the pUrpose for which it has been given. The tdtal eJtpenaiture 
incurred on the building as per the statement of accounts referred 
to above is Rs. 76,191·2B.This level of expenditure relates to period 
ending 31st MarCh, 1964. The SoCiety has ~  that the 
valuation of the building will be got assessed by a Chartered Archi-
tect within a month or so as soon as thE! parts of the buiiding under 
construction would be completed in all respects. 

Necessary ·utilisatron certificate has ·been issued by this Ministry 
to the Accountant General, Uttar Pradesh on 27th tFebrUary, 1965. 
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MINIsTRY OF FINANCE 

(Department of Expenditure) 

Recommeadation 

The Committee desire that all otJicers dealing with sanctioning 
at leave should be directed to st1ictlyadhere to the instructions 
issued by the Government in May, 1958 to ensure that "all cases in 
which a fresh. spell of leave is applied for by Government servant, 
after a short internal 01 duty, are carefully examined with a view 
to see that the spirit of the rule, is observed and. that the competmt 
authorities refuse the leave by exercising the discretion vested in 
them if they have reasons to believe that an attmept was being 
made to take undue advantage of the leave rules or to evade the 
spirit thereof. 

[81. No. 15 (Para 15) of Appendix XVIII 

to the 29th Report (Third Lok Sabha).] 

ACTION TAKEN 

The observations of the ~  have been brought to the 
Notice of all the Ministries/Deptts. with suitable instructions. 

[Min. of Finance O.M. No. F. 16(6)-E.lV(A) 165, 

dated the 5th May, 1965.] 

Recommendation· 

The Committee would like the Ministry Of Finance to issue 
general instructions to the administrative Ministries thatet.'en in 
the case of so called autonomous bodies which are financed 17'..a.i.nly 
through grants-in-aid paid by Government, the. nonnal ~ 

laid down jor safeguarding the interests of public exchequer should 
be strictly foll<>u?ed. 

[S1. No. 35(ii) (Para 36) of Appendix XVIII 

to the 29th Report (Third Lok Sabha) 1. 

ACTION TAKEN 

Necessary instructions have been issued to all Ministries t'ide 
Ministry of Finance O.M. No. F. 14(4)-E.II(A) 165, dated 13-8-1965 
(copy enclosed). 



Recommendation 

The Committee would like to draw the attention of the Minist1'1/ 
of Finance to the following cases comidered in the Report which 
indicate need for tightening up financial control and, in particii.lar, 
the need for adequate financial scrutiny before grants are sanction-
ed to the non-Government institutions and . for . ensuring that a 
proper procedure is followed by the Ministries to which the utilisa-
!tion of such gra.n:U. The role of the representative of the Finance 
Minist1'1/ in the iftBtitutions receiving grants also ~  ~ 
deration with a view to securing .the -effective functioning of such 
representative. : 

Paras 1~ 

Release of large "on account" payment to Indian Statistical 
Institute without formal a.greement and without any check of the 
work actually done. . 

Paras 18-19 and 43 

Release of grants to. private' institutions for construction of build-
ings in excess of requi,.ements. 

Para 27 

Non-receipt of "Performance Reports" from grantee institutions 
and failure to conduct an annual review of such grants, as required 
under the instructiom issued by the Minist1'1/ of. Finance. 

Para 28 
Payment of further grants to institutions which had not ~

ted audited accounts tor grants paid to them On earlier oet.-asi0714. 

Para 29 

'Relecue of grant to a p7'ioote body without specific vote of 
.parZiament to enable it to repay instalments of loan. 

~ 33 

.' Releaseo! grontsto institutions to liquidate their debts incurred 
prior to the approval of the schemes by Government. 

Para 36 
,. Ineffectiveness of . the representative Of the Finance Minist1'1/ on 
.an autonomOil.l body to secure the observance of proper procedure 
in awarding contT.acts. 
245 LS.-6. 



Para 45 

Release of grants by Sangeet Natak Akademi in contral.)ention: 
'0', 'fUteS. 
P4ra 73 

Loss' due to delay in investment of surplus balances with 1171. 
'ni:iUih MiSsion· abT'oad. 
. (Sl.No. 75 (Para 76) of Appendix XVIII to the 29th Report (Thirtl 
Lok Sabha)l 

..:AClION TAD:N 
The general observations of the Committee have been noted and 

suitable instructions issued to the Financial Advisers in 'the 'Mitt. 
of Finance. [Vide Min. 'of Fin. U.O. No. F. 14(18)-E (Coord)/65. 
'dated 13-12-1965 (copy ~ )  

[Min. cif Fin. b.o. llo. 1 (1 )~ ( ) /65 r 

dated 1-2-1966.] 

No. 16(6)E.IV(A) /65 
( ~ OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

:New ~  the'Stn May, 1965 

OFFICE MEMeRANDUM 

SUBJECT.-29th Report Of the P .A.C. (3rd Lok Sahha)-ParfL 15 ~ 

garding evasion of leave rules. 
The undersigned is directed to invite a reference to para 15 of 

'the 29th Report (Third Lok Sabha) in which the Public Accounts 
Committee have observed as follows:-

''The Committee desire that all 'Officers dea'brlg Wfth ~  
tioning of leave should be directed to strictlyadl1ere to. 
the instructions issued by Government in May 1958 to-
ensure that all cases in which a fresqspell of leave ~ 
applied for by Government servants after a short inter-
val of duty, are carefully examined with a ~  to ree 
that the spirit of the rules is observed and that the com-
petent authorities refuse the leave by exercising the dis-

. eretion vested in them if they have reasons to believe 
that an attempt was being made to take undue advantage-
of the leave rules or to evade the spirit thereof." , 



Attention. in this ~ ~  is ~ 6 ~ ihstructjons issued 
under the Ministry ~  Offl<;e MemOrand.um, No.F. 7(67)-E. 
~ 5  dated 12th ~  ~95  which has ;Qe!;!ri, jincl.)rporated as a 
Gavermnent of India decision both under F.R.67 and also under 
lhue 4 of the ReV1sed Leave Rules, 1933, (Second Edition). The 
Ministry of Education are requested to bear in mind the observa-
tions of the ~  mentioned above and to ensure that such 

~  of leav;e ~  short ~  qt ~  carefully examined in 
future in accordance witli ~ sPIrit of the rules on the subject. 

To 

Set./ - PREM NATH, 
/., ...1. '. 

Deputy Secretary to the Government of India. 

All ~  of the Govt. of India. 

No. 16(6)-E.IV(A) 165 

Copy forwarded to:-

1. Shri S. DevB:nath, Deputy Secretary (AG) & .SbriS. V. 
Sampath, Deputy, Secretary" (E)_ in the MiDistry of 
Defence with two spare copies each. 

2. Under Secretary, D (Establishment I), ~  of Defence 
(8 spare copies). 

3. Deputy Secretary (Coord) with lOsllare copies. 
4. E.I(A) IE.I(B) IE.I(C) & E.IV(A) Branches. 
5. Defence ~  
6. F.A. & C.A.O., Farakka Barrage Project. Murshidabad. 

Ms/1-5-1965. 

No. F. 14(4)-E.II(A) 165 
~~  OF ~  

MINISTRY OF FINANCE 
" " " ' , " , " '- ",.' "'" ~ 

(Department of ExpenditUre) 
New Delhi, the 13th August, 19~5 

OFFICE MEMORANDUM 

SUBJECT.-29th Report of the Public Accounts Committee (3rd Lok 
'Sabha)-Recommfmdation at Serial No. 35(ii) of Appendix 

XVIII (Parm 36). 
In a recent case of an autonomous organisation, the Public 

Accounts ~  vide para 36 of its 29th Report (3rd Lok Sabha) 
have observed that they 
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"are not satisfied over the (organisation) not following the 
normal procedure of calling tenders for printing its' urt 
works ...... and leaving the selection of printers to the 
entire discretion of the Honorary Editor ...... While the 
Committee share the Organisation's anxiety to maintain 
high standard of printing, they see ~  justification ..... . 
inspite of audit objections ...... for not inviting tendefs 
from standard printers ...... and desire that the practice 
of inviting tenders should be adopted (in all cases)." 

,. "TbeCommittee would like the Ministry of Finance to issue 
general ilistructions to the administrative ministries that 
even in' t.e case of so called autonomous bodies which 
are financed mainly through grants-in-aid paid by Gov-
ernment, the normal procedure laid down for safeguard-
ing the 'interests of public exchequer, should be strictly 
followed" . 

2. The recommendation of the Committee appears to be un-
exceptionable in principle. Section IV of Chapter 2 G.F.R. 1963 and 
orders issued thereunder from time to time prescribe the procedure 
to be followed in the matter of placing orders/contracts bv depart· 
ments and authorities' under the Central Government. Rule 15 of 
G.F.Rs. 1963 provides, inter alia, that contracts should. be placed 
only after tenders have been invited openly; where open tenders 
are not invited and purchase is effected by negotiation or limited 
tenders, the specific reasons for doing so should be recorded and 
approval of the competent authority taKen in writing, unless such 
action is taken in accordance with any instructions issued by Gov-
ernment. 

3. The Ministry of Home Affairs etc., etc., are requested to bring 
the above procedure followed in Government Departments to the 
notice of all autonomous organisations which are financed mainly 
through grants-in-aid sanctioned by the Central Government, and 
to ensure that such bodies also follow the same procedure while 
placing orders/contracts. 

To 

Sd./- R. K. AGRAWAL, 

Deputy Secretary to the Govt. of India. 

All Ministries/Departments of the Government of India, etc. etc. 
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No. F. 14( 4)-E.II(A) /65 

Copy with 45 spare copies forwarded to E(Coord) Branch with 
reference tQ their U.O. No. 14 (17,)-E (Coord) /65, dated the 29th 
April. 1965 for giving a suitable reply to the Public Accounts 
Committee. 

Sd./- D. S. SANDHU, 
Under Secretary to the Government of India. 

MINISTRY OF FINANCE 

(Department of Expenditure) 

t;uBJECT.-29th RepOrt oj Pu.blic Accounts Committee (Third Lok 
SabM)-Recommendation at S. No. 75 (Para 76) oj. 

The Public Account Committee in para 76 (extract enclosed) of 
their 29th Report (Third Lok Sabha) .have made certain general 
observations stressing the need for tightening up financial control 
in regard to watching the proper utilisation of the grants given to 
non-Government institutions. The Committee have also observed 
that the role of the representatives of Finance Ministry in the 
institutions receiving grants required consideration with a view to 
securing their effective functioning. Some of the important types 
of irregularities commented upon. by the Committee reiate ~ 

(i) Release of grants to private institutions for construction 
of buildings in excess of the actual requirements; 

(ii) Payment of further grants to institutions which have not 
submitted audited accounts in respect of the earlier 
grants-in-aid sanctioned to them; 

(iii) Release of grants to institutions to liquidate ~ debts 
incurred prior to the approval of the schemes by Govern-
ment; 

(iv) Non-receipt of performance reports from grantee institu-
,tions and failure to conduct annual review of such grants 
as required under the existing instructions. 

. In this connection, attention of the Expenditure Divisions is 
invited for careful note and guidance to the instructions contained 
in this Deptt. O.M. No. F. 14(8)-E.II(A) /64. dated the 7th Dece.mber, 
1964; No. 14(5)-E.II(A) /64, dated the 8th Jan .. 1965 and 22nd April, 
1965, and to the other relevant provisions in paras 148 to 151 in the 
General Financial Rules, 1963. They are also required to ensure, 
at the stage of budget provision, that a proper evaluation of the 
utilisation of the grants already given has been made by the 
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administrative Ministry anq ~~  ~~  ~  are justified -.on 
the basis of such appraiSaI!1)lde clrc'Utar U.O. No. 10 (19) -E (Coord) I 
65, dated the 19th Jiune, 1965. .. ' .' 

~ '. - ' - . 

The D.F.As./ A.F.As. who function on the governing bodies of, 
the #antee institutions as reptesentatives of' Finance Ministry are 
also requested to note carefully the observations of P.A.C. 'and to 
ensure ~  the grantee'institutions observe proper financial proce- ' 
dures and tl1at irregularities o{ the types mentioned bv the Com-
niiUee do not generaily" ~~  Their attention is ~ invited to 
this Department U.O. No. 14(16)-E(Coord)/64, dated the 8th June, 
1965, according to which any important points of differences with 
the managements are'Jobe 'repohed toth'e Finance Ministry. 

~ ... ~ ~  ~ ~ ~  
Deputy Secretary to the Govt. oj India. 

. -, '" . .';' t' 

All D.F.As./ A.F.As./Branches in the Civil Expenditure Divisions 
(exchIding 1!:stt.· Divisiona.nd 'S.I.U.). .. .. . . 1 ".. 

, ~ , l ' : ! ; ~ 

Min. of Fin. U.O. No. F. 14(18)-E(Coord) /65, dt. 13-12-65. 

~  

EXTRACTS OF PARA 76 OF 29TH REpORT OF PUBLIC ACCOUNTS COMMI'l"l'EE 
, (TJmu>' LoB: SABHA) " 

76. The Committee would like to draw the attention of the 
Ministry of Finance to the followitlg ~ ~  the Report 
which indicate need for tightening up financial control and, in' parti-
cular, the need for adequate financial scrutiny before grants are 
..:anctioned to the non-Government institutiorts and for' ensurini 
that a proper procedure is ~ 11  by the Ministries to watch the 

~ 6  of, such: ~  Tb,e role of the representative of the 
Finance' Ministry in the institutions receiving grants also requires 
consideration with a view to ~  the ~ ~  ~ of 
stich, ~  . ' 

Paras 1-6 

Release of large "on account" payment to Indian Statistical 
Institute without formal ~  and' Witliout anV'check tif the 
work actqallY'done.· , " "i ' . " 

Paras 1 1~ and ~ 
Release of grants to private institut.ions for construction of build,:, 

ings in excess bf' requirements. . .,. .' .' . " 
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Para 27 

Non-receipt of "Performance Reports" from ~~~ ~ ~ ~~~  
. -1' " '. I.,.· 1\; 

and failure to conduct an annual review Of ~  w;ants, ~  
.under the instructions issued by the Ministry ~ ~  .,'" 

Para 28 
Payment of further grants to institutions· ~ had not sub-

mitted audited accounts for grants paid to them on earlier occasions. 

Para 29 
~  of grant to a private body ~  ~  ~ ~  

~  to enable it to repay ~ ~  ()t1oap. 

Para 33 

ReMase of ~  to institutions to ~~ ~ ~  ~  ~  
prior to the ~  of the schemes by ~~  

Para 3ti 

ll}E:tIectiveness of the repI'esentative of the Finance Ministry <'Il 
.an autonomous body to secure the ~ ~  

in awarding contracts. 

-Para 45 

, Release of grants by Sangeet Natak ~  in contraventioll 
~  rules. . ' 

~ ~  

Loss due to delay in ~  of· surplus balances witft· all-' 
Indian Mission abroad. 

MINISTRY OF EDUCATION 

~  

(i) TAe Committee note that the payment of the subsidy of 
JU. 8,508 for each language edition of the publication. (Wonde1-Wtwl£. 

~ ) ~  agreed, to as ~  h.Q4. ~ ~  .. ~  
~  A ~ .. of Rs. 1.4-\500 ) ~  pa,i4 aa subfidfl • .to, ~  

~  h¥ prQducfion cost. of:Rs. 2,4.1.,aoo ~ 1  be! 
·on .. t1N; ~ 

(.if) The Committee feel concerned to ~~  1JU.!.t ~ ~ 3fl/J¥ 01 ~ 
publication, particularly of regional language editions are poor. Thus 
the purpose of payment of subaidy to disseminate scientific know-
1~ 9~ among common people by ~  the price within ,·eQ.Bcma.ble 
1imithas not, been ~  ~  The Ministry shpuld 
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therefore, take suitable steps to have the publication adequately. ad-
vertised. 

(iii) The Committee hope that before subsidising translations 01 
subsequent volumes, the Ministry win reconsider the question of 
reasonableness of subsidy and of reducing the number of copies to be 
printed in the light of sale prospects of different publications. 

[8. No. 47 of· Appendix XVIII, 29th Report (3 LS)]. 

ACTION TAKEN 

(i) The amount of Rs. 2,41,800 shown as production cost does not 
include any expenditure on account of trade discount and publicity 
and other expenses, whereas susidy paid by Government was based 
on the total cost after taking into consideration estimated expendi-
ture in respect of trade discount and publicity and other expeD6es. In 
the case o£ Government publications, addition on account of trade 
discount and publicity and other expenses is made as follows:-

(a) 40% of the production cost on account of trade discount 
'I- . and 20% of the production cost on accmmt of publicity 

and other expenses. 
or. 

(b) 25% of estimated sale price on account of trade discount 
and 121% of estimated sale price on account of publicity 
azKi other ~  

On this basis, the total cost works out to Rs. 3,86,830 or Rs. 3,61,331 
according as alternative (a) or alternative (b) is adopted for addition 
on account of trade discount and publicity ahd other expenses. The 
subsidy of Rs. 1,44,500 was given against these estimated figures. 

(ii) Noted. The Publishers have been requested to give wider 
publicity to the publication. 

Also, the publication is being brought to the notice of the Direc-
tors of Public Instruction in various States and the c:ommunity 
Development ;Blocks. 

(iii) Noted. The obserV'ations made by the PAC and other 
releVant factorS will be taken into consideration before a decision· 
is taken to. subsidise future volumes. Information from the firm 
about their actual expenditure on discount etc. will also be called 
for and taken into consideration before deciding on the quantum of 

~  for future volumes. i 

Recommendation 
The Committee are not satisfied over the loan Of Rs. 2 lakhs paid 

to the Institute in this case in March, 1956 remaining unutilised for· 
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about seven years. Although under the rules only ga much of funds 
is to be paid during any financial year, as,s likely to be expended 
during the year, in this case the amount was paid on the last clay of 
March 1956 when there was no possibility of its being utilised during-
the year 1955-56. It is surprising that the financial position of the 
Institute was not ascertained before the loan wa.c; given. It is regret-
table that no action was taken by the Ministry on receipt of the 
report about the weak ji'Mncial position of the Institute to get the 
loan refunded, and instead the amount was allowed to be with the' 
grantee unutilised till 1963. 

[S1. No. 48 Appendix XVIII, 29th Report 196 65 ~ 

ACTION TAKEN 

The above observation of the Public Accounts Committee inres--
pect of the interest free loan sanctioned to the Natiorull Institute of 
Engineering, Hoshiarpur, is dealt with below:-

As regards payment of loan when there was no possibility of its· 
being immediately spent, it is submitted that the Principal of' the_ 
Institute while requesting the Central Government to release a loan, 
of Rs. 3' 00 lakhs for students' hostel stated that the Council of the 
institution hoped to obtain the approval of the P.W.D. to the plans 
of the building by the 3rd week of January, 1956 and would'there-
after proceed to give the contract of the building to the various 
contractors. He hoped to get the cement, steel and other materials 
also by that time. It was on this assUirance that Rs. 2' 00 lakhs was 
released vide letter No. F. 17-6/55-T.4 dated 11-2-1956. 

As for ascertaining the financial position of the Institution be-
fore releasing the loan it may be mentioned that prior to the con-, 
sideration of the development of the institute by the Central and 
State Government under the Five Year Plan, the Institution had, 
been placed on the grant-in-aid, list of State Government. There 
was consequently no :room for doubt its satisfactory financial posi-
tion. It was only at the meeting of the reconstituted Executive 
Committee which met in June, 1957, that the representative of the 
Ministry of Education, became aware of the meagre resources of 
the Institution which were not considered adequate enough to 'meet 
its obligations in regard to a part of the recurring expenditure. No 
sooner was this fact known than the Ministry took up the matter 
with the State Government and requested it to underwrite the 
entire share of the Institute, in case it did not fulfil its obligation. 
In the meantime the State Government was requested to ensure 
that the loan (which had been kept in a joint bank account operat-
ed upon. by the nominees of the State Government and the Institu-
tion) was not made available to the Institution. Action was not 
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~  to get the amount refunded ~  as it would ~  
~~  ~ scrapping of the development, plan 'of' the ~  
At' a, ~  stage when the State ~  ~~ 1  ~~ 1 ~ 
of funds to this Institution until the latter had gfvei:i an ~

~  to hand over the control of the instiiiItion to the . ~ 
~  the Ministry promptly called upon the State ~ ~ 

ment to refund the money before 31st March, 196t5 if it was ' not 
likely to be utilised bef!)re that date. . _. . - .' 

The observations of the Public Accoun.ts Committee have, how ... 
. , ~  been noted f<?r future guidance. 

The Committee are not satisfied with this explanation. It 
. PQ$ses their comprehension how the Finance M ~  c<?uld ~  
in the view of the Ministry of Education, when obt,iOusly an amoont 

~  2' ~ .1ak1J,s out of the total loan of &$. 3' 00, 1 ~  not 
~  ~  utilised by the Institute in tw.o .m.onths. The ~  

~1 alfo concerned to note that the Mintstry of ~~  cou.'L,d:. 
-tWl: ~ ~ correctly as to whether the amounts of ~~1  of ~  ~ 
~  would be utilised at'the fag end of ~ ~ Y£q:r. ~~  
9~  ~~ the Ministries of Finance and 1 9 ~ ~ ~  ~ 1  

. ~  sanctioning loans/grants in such cases m ~ . 
. . '" . [So No. 49 Appendix XVIII, 29th Report 19M.-65}.; 

ACTION TAKEN \ ~ :.. . "; r-. " 

~~ the, ~  of Finance agreed ~ the" 6~ ) 1 ~  19p6, 
to the. ~  of a sum of Rs. 2 lakhs to the Iifltional Institute 
.o! ~  Hoshiarpur being the first ~ ~ ~  of ~  ... , 

. ~  loan' towards the constructioll of a 6 ~  ~  they,. 
di4 so on the understanding, that the EducaJ;ioR:, ~  W!:re 
~  satisfied that most, of 'the ~  of ~) 1  ~ ~ ~  

in, the, "current" financial ~~  The inte,n.tIDn wM ~  if the, 
~  Ministry ~ not sa?s¥ed.;, ~~  ~  ~ ~  oI: 
~ ~  to spepd such a large ~~ ~ ~  ~ .. 

~ of: ~  financial year, the matter ~  ~~ ~~  tq.;, ~  
~~ ~  of. ~  again for ~ 1  Ill. tl$.! ~ ~ ~  ~ i 
~~9~ ~  the: ~ ~  ~~  ~  tne, ~~  

~ ~ ~~ ~~ ~ ~ ~~~ ~ ~~~~~~~ ~  
.I;l" ~  .' , ", ' "'. .', •. ,,' -. ~ .. 
~  ~ ~~  year. ~  ~ ~  tp, ~  9 ~ ~  IWte.. . th; 
~~~  of. ~ ~~ ~ ~  a ~  ~~ ~ ~~ 1 ~  ~ ~  
~ ~  (~  this score), ~  ~~  ~ ~ ( ~~  9 ~ 

-tion. 
i-' •• ' , 
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2, Although no detailed reasons for the action taken were re-
<CQrdedion the file yet it is understood that ~ NUnistry of Educa.." 
. ~~ 'issued the sanction in the expectation that" the Iristitution would' 
~ ap,le' to' pay for cement' and steel and otherbuUding materialS 
belore the clOSe of the' financial year 1955-56 and thus spend a ~ 
tantiaI aiIlOunt of the loan released. In doing 60 they were. guided 

~  < ~  ~ ...", te: a large extent by the following statement ~ (  ~  
President, Council of the Nationa1 Institute of Engineering at the 
~  or ~ the fqt:mal request on 29-12-1955 for the loan from 
the Central Government:-

'1. . 

"lit. the case of building, the Council hopes the approval of 
the plans by the P:W.D. Ptirtjab State by the 3rd week 
~  1~~  and then to give contract to, the ~  

~  ~ is hoped ~  cement and steel WIll be made available to 1~ C.ouncil by the' 3rd week ~ 
~ ~  19 ~  "rhe purchase of other materials is being' 

negotIated ana as soon as the grant .i.s ~  the con-
tract for the supply of materials WIll be fiIlallsed. 

* * • .. . 
I shall feel obliged if you very kindly pay rupees 3 lakhs loan 

~  ~ ~ ~ ~ ~  ~ ~  It is ~  to start 
the hostel along with Institute ~ ~  . 

3. Htlwever, the Institution delayed ~~  of the bills till 
-the last day of March, 1959: ~  delaying the expenditure that 
<!ould have been incurred in the financial year 1955-56. Had the 
~  taken ~  with regard to procurement of steel, cement 

a.J?d otJ:ler materials, as had been indicated in their request,' it 
might have been possible for them to spend a large amount of the 
Joan. 

~ ~ observation of the Public· Accounts Committee have, how-
·ever,' ~  noted.' .' . ': . 

I ,",. ~ 

~  Action taken in respect of S. No. 49 has been seen by the 
Ministry of Finance . 

. , 
( ~ note has been vetted by the AG.C.R., New Delhi 

, 1 ,t, ~ :0' ~  " .:""} ,,' '. j.' ',.,'. 1 " 

vi4e 1 ~  V.O. ~  ~ 5 1 5~6 ~~ da\ed, 1 19~5) 

[U.O. No. F. 32-5/65-'1'.4, dated]. 
~  . ",' - I • • f" 

Recommendation 

J'f'Otn a note (Appendix XV) submitted by ~  Ministry, ~ 

~  'learn that during the years 1~( ~  a,nd 19~ ~  19 re-
search ~  sub1'nitted by scientists wOrking in ~  and 
,other institutions were prematurely' terminated; either 'cis a 'result 

. : _. .," ~  ~ , f • ' 
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oj the recommendations oj the Expert Committees of the Council 
oj Scientific and Industrial Research or the Scientists leaving the 
Institutions. This resulted in the grants amounting to about Rs. l' 5 
lakhs being rendered mostly injructtliD1LS. The Committee suggest 
that the system of sanctioning such scheme should be regular1:y 
reviewed so as to ensure that the factors resulting in premature 
termination of schemes are eliminated. . 

[Serial No. 50(ii) of Appendix XVIII to 29th Report-Third Lok 
Sabha]. 

AcrION TAKEN 

The observations made by the Public Accounts Committee have 
been noted. It may, however, be stated that the research schemes 
are sanctioned after careful scrutiny and in few cases termination 
of research schemes becomes unavoidable mainly due to following 
reasons beyond control:-

(i) when the Investigator-in-charge is transferred or unable 
to carry ·on that particular research work due to un-
aVDidable circumstances; and 

(ii) when the progress of the research work is not reported 
satisfactory. 

Recommendation 

The Committee hope that as a result oj the jinalisation of nego-
tiations with the local authorities jor supply of sewage etc. and 
repair of the pond, the exg>eriments 1.JiZl be started early, and the 
chemicals and furniture etc. would be utilised. 

[Serial No. 51 of Appendix XVIII to 29th Report--Third Lok 
Sabha']. 

ACTION TAKEN 

The experimental oxidation ponds were commi6sioned on 11-2-
1965. Chemicals and furniture have been utilised by the Bhande-
wadi Field Laboratory and other field centres and Divisions of the 
Central Public Health Engineering Research Institute, Nagpur. 

Recommendation 

In evidence, the representative of the Council stated that the 
DGS&D had referred to arbitration, question of recovery of the 
damages from the clearing agents. The Committee 'Would like to 
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know the outcome of the arbitration p-roceedings. They hope that 
the Countil of Scientific and ~  Research will in future take 
necessary p-recautions to ensure that the goods are cleared in time 
and delivered to the site without delay.· 

[Serial No. 52 of Appendix XVIII to 29th Report-Third Lok 
Sabha]. 

ACTION TAKEN 

It now transpires that the Director, Central Electr<H:hemical 
Research Institute, Karaikudi had under some misapprehension 
intimated to the Council of Scientific and Industrial Research that 
the case had been referred by Director, Supplies & Disposals, 
Madras to D.G.S.&D., New Delhi for arbitration. This was not 
correct and is very much regretted. 

The latest position of the case is that the damaged recorders 
were collected by M/s. South India Corporation (A) Private Ltd., 
Madras (Clearing Agents) on 10-3-1965 and sent to MIs. Blue Star 
Engineering Co., Madras for repairs. MI s. Blue Star Engineering 
Co. are representing M/s. Honeywell and haVe facilities and train-
.ec;lpersonnel to attend to repairs of Honeywell instruments in 
India. 

M/s. Hlue Star Engineering Co., Madras repaired both the re-
corders. The representative of the Central Electro-chemical Re-
search Institute, Karaikudi went to Madras to test the recorders. 
:He COUld. however, check up completely only one recorder, the other 
"recorder could be finally tested only after its being fitted in the 
Differential Thennal Analysis Apparatus at the Institute. 

Accordingly both the recorders were brought to Karaikudi by 
the representative of M/s. South India Corporation (A) Private 
Ltd. 011 15-10-1965 and the Central Electro-chemical Research Insti-
·tute, Karaikudi have taken up the work of final testing. 

Instructions have already been issued to all the National 
Laboratories/Institutes to keep proper watch over the receipt of 
consignments and to take immediate action to clear the goods well 
in time, vide letter No. 1(32)/63-Aud. dated 2nd February, 1965 
(Annexure I). 

Recommendation 
The Committee feel concerned to note that in this case the 

defalcation of funds received by the Centra.l Fuel Research Insti-
tute during the years 1956-57 and 1957-58 for disbursement to 
trainees came to notice only in July 1963, i.e. 5-6 years after. In 
.view of the fact that a large number of institutions are imparting 
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tillinifig under the scheme 'o.niJ, are' ~  funds ~  ~1
'tTY for disbursement to ~  it is necessary that suitable" ,.e-
'medial measUres are taken wit'h'out furth.er 'defay to pWg' ~  'loop--
holes in the system in order to"avoid ,.eCurTenceoj such cases. The 
Committee would like to know the o.utcome of the ~  
~  'the present case and the remedial measures taken. 

[Serial No.. 53 Df Appendix XVIII to. 29th RepDrt (ThircI LQk 
Sabha)]. 

ACTION TAKEN 

In order to aVDid any misapprDpriatiDn, the grants received f6r 
schemes financed by Dutside Drgarusatlons are riow' incorpDra ted 'in 
the main accounts of the NatIDnal LabOratories/Institutes, as 'per 
instructions already issued to them vide arine'xuresII arid III. 

As regards the present 'position Df 'the rnstant case, a Depart-
mental Enquiry conducted by the Cotiri6il ofScl.entific arid Indus-
trial Research in July, 1963 showed that two. Dfficials were 61~  
in thedefalcatiDn. 'Out of these two, one official nad sirice retired 
from the service of the Council 'ana hneier the 'rules no depart-
mental action coWd be taken against lllm. The 'extent to. which 
both or either of these officials were involved in the said def8Ica-
tion cou).d,also not ,be ,establis,hed,., ~ ~~~  ~  
mvestigation. It was accordingly ded:ied £0 entrust the investi.,-
'tion to." ~  ~ ~  ~  ~ ~ ~1 ~ ~ I ~  ~ ~  ; ~  
~  subsequently, cpnduCfed,lleir, OWl) ~  , ip 

tlie ~ ~  ~  ! ~ ~~ 9  ~~  ~1 ~  ~  ~~  (~  }iled ,flo 
charge-sheet ~  ~~~ ~~  coury jotF ~ ) ~ ~ , ~  ,OR 
5-Pr1964. The case is periding fu the sara 'court and is sub-judice . 

. , ( r' ,", .. u ~  :--:, i. 

Itecominendation 
The CDmmittee are not happy over the delay in the submission 

Of utilisation certificc£tes by the gra1}tees. .Out of 2165 cases as .on 
30-9-1963, 1519 cases are still outstanding. The Committee note the 
measures taken by the CDuncil Dj SclentHic ~  ~ ~ ~~  
to expedite ~ ~  oj,. ~~ 1~ ~~~ ~ .. ~~ ~ ~~ ~~  Theyh6pe 
that the poSttwn Wta be kept unl:fer constant rev1.ew. 

~  No. 54 Of App. ~  ~~ ~~ ~  i(;k ~~ ~ 
ACTION TAKEN 

. The receipt of utilisation certificates of the, C.S.I.R Research 
~~ ~  in pro,p-fss." ~  ~ ~ ~ ~ ~ 5 9 ~ ~~~  ~ ~  

~~ ~ ~~~  362 ~  'have ~  ~ ~  , ~ ~  ~  
~ ~ ~ ~~~ ~  to ~~  t?e"sape., (:The ~1 ~  'pf ~ 
receipt of utilIzatIon certificates is being mtimated to A.G.C.R. penO-
dica1lY· 
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The Committee feel somewhat concerned at a lp.rge n'u'mber ,of 
Scientitts still in the Pool. As on 1st 'June, ~6 5  w'ere 
in the Pool, out of whom 53 had bee.,:,: ~ ~  ~ ~ 1 ~  arUt' 
111 for more than a year. The Commit'teenote'f1ie'.'£eps'ptopbsed Yo-
~  taken to expedite the absorption oj Scientists. They feel that in 
t'he ccintextof the present S'c{eniijic and Technical Development in. 
the country and tne s1wrtage oj scientists, one year should be the 
maximum period by which pooled officers shou.ld be able to get em-
ployment. 

'[Sedal 'N 0.55 of Appen.-dix XviII to 29th, 
Report-I'bird Lok Sabna.:]' 

ACTION TAKEN 

Placement in the Puol is of the ~~  ,of an ~  arr4b.gement. 
to provide' employment to highly' qualified JncHim Scientists return-· 
tng from abroad until they are abSbrbed on a more or less permanent 
basis. The rapid absorption of Pool Officers, depends upon the avail-' 
ability of vacancies in the field of individual specialisation, normal 
recruitment procedures and personal preferences of the Scientists: 
concerned. In pursuance of the decision that Pool Officers working 
for over one year may be considered for appointment to supernu-
merary posts wherever justified, the C.S.I.R. ,has been constantly 
reviewing such cases arid making ~  'of ~  
numerary posts. The majority of the Pooi ~ ~ (8;3%) 'are, how-
ever, working outSide the c.s.rR. and it ~  'the' c.lt·garus!ition ~  
cerned to decide the feasibility of providing, such 'a:ppofritrrientsto' 
Poll Officers working under them. The C.$.I.R. has taken up all such, 
cases with those organisations arid had also offered financi,al ~~
tance where neCessary in the case of non-goverhmetltal mstitiitions. 

Recommendation 

The 'Committee regret to observe' ihat the ~  i.'1 ( ~  
la.ck of proper planning and foresight. They would 'like to be t'nform--
ed when the entire equipment is brought into use. 

[Serial No. 56 of App. XVIII to 29th Report-
Third Lok Sabha.] 

ACTION TAKEN 

The equipment/apparatus were commissioned on '2n6July, 1S6&,. 
in the Workshop of the Central Electrochemical Research InstitutE!'r 
Karaikudi. 
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Recommendation 

The Committee regard 41 years (July, 1958 to Januury, 190'3) as 
-too long a period fOT the equipment remaining under trials. In their 
opinion, it is a fit case for the suppliers being asked to pay penalty 
Jor . the delay in. commissiOning the plant. 

... 

[Serial No. 57 of Appendix XVIII to 
29th Report-Third Lok Sabha.] 

ACTION TAKEN 

The D.G.S. & D, New Delhi imposed liquidated damages amount-
ing to Rs. 2,00.0 on the firm and the amount has been recovered in 
full. 

Recommendation 

The Committee feel concerned at the inordinate delay in bringing 
the equipment into use. They hope that such delays will not occur 
,in future. 

LS. No. 58 of App. XVIII to 29th 
Report--Third Lok Sabha.] 

ACTION TAKEN 

The National Laboratories/Institutes of the C.S.I.R. have been In-

. structed to make purchases of equipment only on their actual need. 
(copy of letter No. 18/13/64-PU dated 6th February, 1965, is attachA 

ed-Annexure IV). 

Recommenclatlon 

The Committee 'desire that the C.S.I.R. should undertake a review 
~  ascertain the extent to which the equipment machinery etc., held 
by the various laboratOTies/institutions (costing Rs. 9 '12 crores) are 

'being utili$ed . . The Committee would like to be informed of the out-
come of the review. 

[Serial No. 59 of Appendix XVIII to 29th 
Report-Third Lok Sabha.] 

ACTION TAKEN 

A general assessment of the utilisation of equipment and instru-
~  in the National LaboratorieslInstitutes made in February, 1965, 

revealed that out of 1795 items, only 68 were not in commission at 
;that time due to reasons mentioned in Co1. 5 of the Anne::.\."Ure V. The 



latest position as on 30th JUlle" ~ intimated by the National 
LaboratorieslInstitutes has been indicated in Col. 6 of ~ Annexure 
V. 

Tha' above J:eplies have been vetted by Audit (A.G.C.R.) 'Vide their 
letter No. RR5-10/65-66/608 dated 17th September, 1965, (copy en-
closed.). 

Ministry of Education Note NQ. lS/I3164-PU.] 

No. RR5-10/65-66160B. 
OFnCE OF THE Acco'ONTANT GBNEBAL CEN'l1lAL R&ftmJEs 

INDRAPRASTHA ESTATE. 
New Delhi-I, Dated 17th September, 1965. 

From 

To 
~ lAccountant General, Centra1 R,p.venues. New Delhi. 

-,' ¥/ 

~ ... ' 
The ~  to the,6ov1; .• af.; India, .. : 
Minim'" of Ed1JC41iWn, 
(C.S.I.R.) I 
New Delhi. 

Attention: Shri B. D. Gupta, (B. & A.n).. 

SUBJEcT.-Public Accounts Committee's 29t" ~ (ThiFd Lok 
Sabh4-Action ~  by the Ministry). 

Sir, " 
I am to invite a reference to 'the ~  letter No. 18/13/64-PU 

dated 16th August, 1965 on the subject cited ~ 

2. The 'note' as appended to the Ministry's leUec under reference 
may please be submitted to the Lok ~ Secretariat after indica.t-
ing ~ total mooey value of 68 i,terns in, ~  Ministry':? reply to ~~  

No. 59 of Appendix XVIII to the Public Accounts Cornnlittee's 29th 
Report (Third Lok Sabha). 

3. Incidentally, it may be pointed out that the public Accounts. 
Committee discussed the case relating to serial No. 56 in the middle-
of July, 1964 (nat. ~  1965). 

True Copy Attested:-
Sd/- L. RAMANATHAN; 

~  . 
245 L.S-7 

~  
,\,. 

Sd/- S. K. ~  .• 
4_ A"'lOUli ~ (R) 
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ANNEXURE I 
CoWCIL OF 8cn:NTIFrc AND lNDusTIUAL RESEARCH 

No. l(32)/63-Aud. RAFt MARG, 
From 

New DeZhi, the 2nd February, 1965. 
The Secretary, 
Council of Scientific & Industrial Research 

To .. 
All the Directors of the National Labs./Instts. 

SUBJECT.-Clearanee of good:t from Railways and shipping agencies 
in time. 

Sir, 
I am directed to state that a case has been brought to the notice 

of the Public Accounts Committee by audit in which an order for the 
supply of scientific apparatus costing Rs. 29,5291- was placed by one 
of our National Laboratories on a foreign firm on 1st June, 1960 and 
the consignment was cleared by the clearing agents on·l4th July 1961, 
but was despatched to the Laboratory so late as to reach the premises 
of the Laboratory on 18th November, 1961. Having noticed that 
major part of the apparatus had been damaged, the Laboratory lodged 
a claim with the Insurance Co., for damages assessed at Rs. 15,320/-, 
but the claim was rejected having become time-barred, as it had not 
been preferred wihin 60 days from the date of landing of consignment. 

In this connection the Public Accounts Committee have made the 
following observations:-

"The Committee will like to know the outcome of the arbitra-
tion proceedings. They hope that the CSIR will in future 
take necessary action to ensure that the goods are cleared 
in time and delivered to the site without delay." 

This should be brought to the notice of all concerned, with ins-
tructions to keep proper watch over the receipt of consignment and 
to take immediate action to clear the goods well in time so as to avoid 
recurrence of such losses and criticism by audit. Suitable instruc-
tions should also be given to the clearing agencies so that goods are 
cleared and delivered to the site in time. 

Yours faithfully, 
Sd/- (B. D. GUPTA), 

Budget & Accounts Officer. 
Copy to (1) 'All Accounts Officers of the National Labs./Instts. 

(2) W. & P. Section, General Section and P.E.O. Section. 
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ANNEXURE n 
COUNeD.. OF 8crENTrFIC AND INDUSTRIAL REsEARCH 

RAFI MARG, 
No. 11 (12) Acctts.l57. 

New DeZhi, 19th July 1958 
From 

The Secretary, 
Council of Scientific and Industrial ReSearch 

To 
All Directors and Heads of LaboratorieslInstitutes of C.S.lR. 

SUBJECT: -Contribution trom ou.tside Agencies for firuincing certa.iA 
schemes on their behalf ·by Lab(y,"atories/lnstitutes, and 

adjustment thereof. 
Sir, 

I am directed to state that in respect of schemes financed by out-
side agencies, contributions are received by the, la,boratories at which 
they are worked either direct or through the Central' Office, and 
separate accOunts are kept by them which are not reflected in their 
monthly accounts rendered to the Council. Since, however, the 
monthly accounts should cover all sorts of transactions, it has been 
decided that a separate sub-head should be opened by the name of 
each scheme under the head "Deposits and Advance" for credit-
ing the contributions received and debiting the expenditure met 
therefrom under suitable detailed heads when necessary. At the end 
of the year, the balance in respect of each scheme and forming part 
of the general closing balance of the previous year should be worked 
out and carried over to the next year. An account of these trans-
actions should be rendered to the parties concerned as at present. 

From 

Yours faithfully. 
Sd/- B. D. GUPTA, 

Budget & Accounts Ofjicer. 

ANNEXURE m 
COUNCIL OF ScIENTIFIC AND INDu$TRIAL RESEARCH 

The ·Secretary, 

RAFI MARG, 
New Delhi, 15th November, 1962 

Council of Scientific & Industrial- Research. 



9& 

To 
All Directors and Heads of Laborator.ies/Institutes· of ~ 

SUBJECT: -R:eseQrch schemes financed by organisations outside 
C.S.I.R. 

Sir, 

I understand that some scheme/schemes financed by outside orga-
nisations are being worked at your laboratory ~ and that 
funds are remitted by them direct to you. In'sdme cases: where 
funds are received in the Central Office, they are plaCed at the ~  

posal of the Laboratory "concerned in due course. I shall be glaa to 
knfJW the nameS of all such schemes alongwith the names of the 
organisation'concerned; and amounts received during' the current year 
fOr each scheme. I would alSo request you to kindly confinn whether 
funds received from outside organisations are kept outside the labo-
ratory account or. are incorporated therein under the Head ~

sits' and an account of Receipts and Expenditure in respect· of each 
scheme is rendered to the organisation concerned duly audited by the 
Audit Party of the AG.C.R. 

ANNEXURE IV 

Yours faithfully, 
Sd"/- A. J. ~ 

SeC1'etary. 

COUNCIl. OF S6:ElriitIC. AND INDusTRiAL' RisEARbi 
RAFt' MARG,' 

New Delhi, t'he 6th Febhl.4ry, 1~65 
No. 18/13/64-PU. 

From 
The Secretary, 

Council of Scientific & Industrial Research 

To 
The Heads of all the National' LaboratorieslInstitutes. 

SUBJECT.-Public Accounts Committee-29th Report on the Appro-
priation Accounts (Civil) 1962-63 and Audit Report (Civil) 
1964- -Para 59 of the Report regarding non-utilisation of the 
machinery and equipment. 

Sir, 
In continuation of this office letter No. '1 (32-Y /6S..:Aud. dated the 

2nd February, 1965 on the above subject, I am directed to state that 
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-the Public Accounts Committee of the Third Lok Sabha while con-
sidering the Audit Report on the accounts M CSIR ap.d its National 
Laboratories/Institutes for the year 1962-63 pointed out that some 
items of equipn;umt and machinery acquired by ~  laboratories 
have been lying idle for several years. The Committee has made the 
foUo\\illg observation in this ~

"The Committee feel concerned at the inordinate delay in 
bringing the equipment into use. They hope tliatsuch 
delays will not occur in future." 

It is requested that the above observations may kindly be brought 
to the notice of all concerned and steps taken to ensure that purchase 
<>f equipment is made in accordance with ~  need. 

Yours ~  

Sd/- S. L. D4R. 
Under ~  
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Recommendation 

In evidence, the representative of the Council stated that the 
DGS&D had referred to arbitration, question of recovery of the 
-damages from the clearing agents. The Committee tCould like to 
know the outcome of the arbitration proceedings. They hope that 
the Council of Scierttijic and Industrial Research win in future take 
necessary preca'l.l.tiom to ensure that the goods are cleared in time 
4nd delivered to the site without delay." 
[Serial No. 52 of Appendix xvm to 29th Report-Third Lok 
Sabha.] .. 

ACTION TAKEN 

Further to the information already communicated to the Lok 
Sabha Sectt. vide O.M. No. 18/13/64-PU dated 30th October 1965, 
the Director, Central Electro-Chemical Research Institute, Karai-
kudi, has intimated that both the recordet'S, having been repaired 
by M/s. Blue Star Engineering Coo, Madras have been installed 
in the Differential Thermal Analysis Apparatus and tested and the 
whole unit is working satisfactorily. 

The above reply has been vetted by Audit (AG.C.R.) vide their 
letter No. RR5-10/65-66/846 dated 17th December 1965 (copy enclos-
.ed). 

[c.s.LR. Note No. 18/13/64-PU.] 

OFFICE OF THE ACCOUNTANT GENERAL CENTRAL REVENUES, 

NEW DELlll-1 

-
No. RR5-10/65-66/846 

°To 

Dated the 17th December, 1965. 

The Secretary to the Govt. of India, 
Ministry of Education, 
(C.S.I.R.), 
Raft Marg, 
New Delhi. 

SUBJECT:-Public Accounts Committee's 29th Report (Third Lok 
Sabha)-Action taken by the Ministry • 

. Sir, 

I am to invite a reference to the Ministry's O.M. No. 18/13/64-
.PU dated 26th November, 1965 on the subject cited above. , 
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2. We have no remarks on the position stated in the Ministry's 
O.M. under reference. A formal comJ'DJ.Ulication in this regard may 
please be sent to the Lok Sabha Sectt. 

*3. The· Central Electrochemical Research Institute, Karaikudi 
letter dated 17th November 1965 together with its enclosure is re-
turned. 

Yours faithfully, 
Sd./- S. K. VISWANATHAN, 

Asstt. Accounts Officer(R). 
True Copy 

Attested by: 
(L. Ramanathan) 

Section Officer 
Council of Scientific and Industrial Research 

Recommendation 
The Committee are surprised that even after three years of its 

establishment the Council had not been able to finalise the fonn 
jor preparation of its accountl. They desire that early decision 
should be taken in the matter. 
(S1. No. 68 of Appendix xvm to 29th Report (Third Lok Sabha).] 

ACTION TAKEN 
Audits suggestion that the Council should also prepare state-

ment of liabilities has been concurred in by the Council and 
A.G.C.R. has been requested t osuggest the forms in which the ac-
counts should be maintained. AG.C.R.'s advice has been received 
and is under consideration by the Council. The forms would now 
be finalised very soon. 

Recommendation 
The Committee regret the inordinate delay in the fonnal trans-

fer of the assets and liabilities to the Council. . 
[SL No. 69 of Appendix XVITI to 29th Report (Tlurd Lok Sabha).] 

ACTION TAKEN 
,The transfer has been effected and the conveyance deed has also 

been signed on 16th June, 1965. 
Recommendation 

The Committee regret to note that the budget provision was made 
for the scheme <for grants for evening colleges and correspondence 
courses) in anticipation of its implementation during the year as a 
result of which there was a saving of 99 peT cent of the original pro-
vision. The Committee also feel that the time taken by the Expert 
Committee in submitting their repO'l't was unduly long. 
[S1. No.4 of Appendix XXVII to 39th Report (Third Lok Sabha)]. 

-Not enclosed 
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ACTION TAKEN. 

(i) The observations of the Public Accounts Committee in regard 
to budget provision that was made in the year in anticipation of 
the implementation of the scheme has been noted and every care 
will be taken to make a judicious' provision in the budget estimates 
in future years for the existing schemes as well as the schemes' 
proposed to be implemented hereafter. 

(ii) As regards delayed submission of report by the Expert Com-
mittee on Correspondence Courses and Evening Colleges, it may 
be stated that the said Committee was appointed in March, 1961 
and it submitted its report in two parts in May, 1962 and in October, 
1962. The Committee ~  10 ~ in all on 7th July, 22nd Septem-
ber, 1961, 29th January, 9th March, 11th May, 21st May, 9th July, 
28th July, 30th August and 1st October, 1962. Thus ateting was 
held on an average after every two months. l'here e in alL 9 
members, both Indian as well as forei'gn ~  n the Cllm'" 
mittee and meetings had to be fixed after ascertammg the conve-
nience of all the members. Of the ~  schemes whl' were re-
ferred to the Committee, the scheme oil Correspond. Ie Couqes 
was a new experiment for India and the ~  to assess 
carefully its impact on educational standards md to tai\e into ac-
count several other factors before arriving at its ~  ions. Tpe 
study of all the relevant factors apparently caused delay:, ,the sup-
mission of the Report in question. The observations of o,IIl· 
mittee have, however, been noted. \ 

Recommendation 
The Committee desired to be furnished with a copy of the Re-

port of Enquiry along with the Audit Report. The Committee have 
been furnished with a copy of the Report of the Departmental 
Enquiry i.nto the affairs of the Vishwayatan Yoga Ashram (Delhi 
& Katra Vaishnav Devi Branches) together with a supplementary 
Report. It has been stated in the Report inter-alia that:-

"That further enquiry should be taken up without further 
delay. No further grants should be paid to the Vishwa-
yatan Yoga Ashram till the enquiry is completed and 
their position cleared. Precautions shbuld, however, be 
taken to ensure that the buildings constructed at Katra 
are properly maintained and preserved from damage. 
E'Jen apart from the allegations Of misappropriation etc., 
there is enough evidence of mismanagement and lack of 
elementary accounting procedures to warrant the com-
plete stoppage of all grants to the Ashram. This is all the 
more necessary as the Ashram did not take action to 

.... 
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rectify the maintenance of accou.nts inspite of the warn-
ings issued to them after the first enquiry." 

The Committee note with regret that there are allegations of 
mis-appropriation etc. They would like to be informed of the final 
outcome of the case. 

[S1. NO.5 of App. XXVII to 39th Report (Third Lok Sabha)]. 
ACTION TAKEN 

The Ministry of Education gave careful consideration to the 
points that emerged from the Departmental Enquiry Committee's 
report referred to by the PAC in their 39th Report. (Third Lok 
Sabha). The Enquiry Report contains evidence of mismanagement. 
of fundi and laxity of administrative control over the employees of 
the Ashram entrusted with the handling of funds resulting in minor 
misappropriation by two employees of the Ashram, even though no 
caSe of misappropriation or embezzlement as- such could be establish-
ed against the authorities of the Ashram. The Ministry of Educa-
tion therefore, in consultation with the Ministry of Home Affairs 
decided on 15th October, 1965 not to give further grants to Vishwa-
yatan Yogashram. At the same time, an Evaluation Committee 
was set up on 28th October, 1964 to review the working of the 
Ashram and make recommendations about its future. 

(Thia decision of the Ministry on the Departmental Enquiry Com-
mittee Report has already been communicated to the Public Ac-
counts Committee vide this Ministry's O.M. No. F. 3-6/64-PE.4, 
dated 31st May, 1965, in response to the Lok Sabha Secretariat O.M. 
No. 2/J 16/64:-PAC dated 25th July, 1964). 

The Evaluation Committee has submitted its report on 1st May, 
1965 to the Government. 

(A C'lpy of the report is appended·). This has been examined 
by Government and the follOwing decisions have been finally taken 
at E.M.'s level on 31st May, 1965:-

(1) Government undertake to discharge the approved liabili-
ties of the Vishwayatan Yogashram upto the date when 
it was informed that no more grants would be given to 
it. The liabilities that the Government will discharge 
will be those certified by the Auditors. 

(2) The Ministry might consider the question of giving grants 
to the Ashram, in future provided the Ashram sets its 
house in order either by reconstituting itself or by ap-
pOinting a Board of Trustees with which the MinistrY 
will be associated. This decision has been taken in view 

·Not printed. 
245 LS-8. 



,no 
01 .tne (!onsider_ation that -the Ashram can play an im-
portant . part in the development of Y'Oga in which both 

<Europe and United Sta,tes ·are taking IllOre ,.and more 
interest. 

(3)T4e ~  at;Katra Vaishnav Devi can be utilised. for 
the purpose of training Teachers in' Yoga as previously 
envisaged. In this case .also Government would be pre-
parettio give gr.aDtsprqvicied the -Ash.ram ~  be 
rurmirig it, either reconstitutes.jtself or ~ ~ 
of active 'I'tustees with which ~ ~  ~ ~ 
ciated. 

l4) ,In ~  ~ ~  ()f both tpe branches of the Ashram, tbeMini-
~  would itlSist on proper scrutiny of its aocounts by . .a 
Chartered Accountant. The 'Ministry -should also ~ 1  

~  'of proper accounts of the Aahr.am by ap-
pointing a regui'ar Accountant for the'pUYpOse. 

Necessary· . actiQn on .. Ulese qe<;isiRns is betog initiated' by 
the Ministry. 

:Wo. F .. &-6/64,of 1 11~5  

Recommendation 
T,Iw Committee are unable to accept the reasoning of .-the Minis-

Ay qf Ej'TUlnce th(Lt since an expenditure oiRs. 1 .Lakh·Juuj already 
~  ~  there was no point in obtaining ancuivance from the 
Contingency Fund. The Committee are of the .view,that the 
advance given by the Ministry of Finance to the Ministry Of Ed'UCQ.-
tion for meeting the expenditure onN<.UionaIFo1.(.ndatiQn for 
Teachers' Welfare out of the savings within :the grant withPlLt 
obtaining, "" ~  ·vote of ParUament was not correct. While the 

'Committee fuUy IWp1'eci(J.te ,thelalUlable obj.ect ,of p!,e ~ . fO 
promote the Welfare ot the ~  gerwaHy, and to ~  dis-
~  a.mong teachers ,and their depenq.ents' in indigent·· circum-

:,tUlflces, :they feel tnat this was an expansion of the field of normal 
GP'IWf'1!-mentactivity ,and as such, the scheme should have been 

. :treAt.ed.as a 'New Seroice' 

[Sl. No. 12 ·App. XXWI to ,39th ~  (1962-63)]-
AcTION TAX£N 

~ dietu1n of -the Public Accounts CoIl)l11ittee has been noted. 
~ .. No._:F. ,,4$J.-9/65-NS. 4] 

·'ReNm..eadation 
In the opinion of the Committee in cases Where gr.a1!-ts ere. paid 

to private parties for the construction of buildings, f:tc., an(i th.e_ cpns-
,. " ~ ~  



~  is u1iJet.ittt1Cen by tne CPWIJ, i1i.stetUi"O/ gimng fiJrf6S 
t,o the parties, to ~ again deposited. by them with the. ~ ~  be avcIantageou8 to get the builcii:ng com?leted arid then hand it 
over to the private party, preferably on lease fOT nominal amount. 
T":e 'Committee deBlre that the feasibility at adOp'tW.g' such- 'iL f1I8Ce-
dme' gMult! be ~  and the final :iecisuni intimated to· 'them. 

fSf. Nb. 15 ~  In or tile Mtli Report' 19B5.!A]: 
[Sl. No. 3' of Appendix III to (oth Report (19~  

ACTION TAKEN 

THe comments' and views of-this Ministry are contamed in the 
endOsed copy of D.O. letter No. F. 8-5/64*ECJI., dated the 2Dd June; 
!965, from Smt. Kapila Vatsaya'yan,Depoty Educational A:dviBel' .. to 
Sm R. X. Agarwal, Deputy ~ 11  of Finanee· 'PIley 
HSve been: conveyed to the MiniStry of. F.inance 'as that Ministry i8l 
sending a consolidated reply to ~ 'liolcSabha Sectt. It may be stated, 
in this ocnnection that the Ministry of Works & Housing have already sent tHen- Views to the !bk" &tbha geCtt. in tftefr O':M: Ro; &,It/MEt, 

~  ~ 26th .A:ugu8t, 1961; , 

COPY 
NO. F. 8-5/64-EC.TT 

Dr. (Smt.) K. VATSYAYAN, New Delhi, 
Dated the 27th May, 1965. 

~  EdttcatioitaI Ad\1iser. 
Dear Shri Agarwal, 

,'!'his. is in ~  your letter No, F, 14(6)-E.U(A) /64, dated 24th 
May, 1985. We circulated the observations and recommendations of 
the Public Accounts Committee (3rd Lok Sabha) to various Di-risions 
of the Ministry; . I find that ~ obe Divmon, no 'other divtllion 
has sent us any Of their comMents, lam enclosing it· copy of, the 
cobuflents' which 'I have rectrived ftrom a coIMague '\tho has ,dealt 'flitb 
many pH v ate 'autonomods bodieSaBd the'question of land and·butJd-
mg ~ priwte au(t;notnbus bodies ~ reMminetldatibn'S'df 
11~  We ifgfie \\Jith 1~ ~ 1  and you may ~  to 

6 ~ ~  m yOur report; 

Yours ~ 

Sd/- KAPILA VATSYAYAN. 
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COPY OF Nan: FROM SHJU T. S. KmSHNAMUltTI DS (C) DATED 10m 

FEBRUARY, 1965 IN REPLY TO NOTE No. F. 85/64-EC.II. DATED 2ND 
JUNE, 1965. 

The recommendation of the P.A.C. assumes that nothing more 
than the Government grant was spent on the building. It may have 
been so in this case: but it may not always be so. Where an institu-
tion has already a building and an addition is made by CPWD with 
Government grant, the recommendation of P .A.C. wiD not work. 

The recommendation- of P.A.C. does not indicate in what way the 
new proposal will be advantageous. If it only refers to the avoidance 
of the two steps of the institution drawing the grant from one· Gov-
ernment Deptt. and depositing it with the CPWD, one could as well 
say that in such cases CPWD should waive the ~  and collect 
the whole amount later on from the concerned Deptt. This would 
require an amendment to the CPWD Code. 

Where a Society, holds the land and the building is put up by 
CPWD for the Society, the present recommendation of P.A.C. will 
not work, since there can be no question of leasing of building on 
nominal rent. 

The leasing of a building on nominal rent would mean that the 
building is the property of Government. That naturally bringe in 
the other technicalities like (1) standards of accommodation (2) 
scales of accommodation (3) rent (4) priorities of allotment (5) use 
of extra accommodation if any, etc. 

Allotment of Government accommodation at nominal rent to 
Non-Government, Bodies raises various questions and objections. 

The normal rent charged is quite high and institution like the 
International Students H01.\Se or the National Academies who derive 
all their income from Government grants, would have to ask for 
additional grants to cover the annual rent also. In additional, there-
fore, to the expenditure on the building, the concerned Ministry 
would also have to have a bloated budget for paying a grant to meet 
the rent. I also believe that it is the policy of Government to treat 
concessional rent as a hidden subsidy and that this difference should 
be shown somewhere in the budget. 

The alternative suggested by CPWD may not also work inas-
much as Government buildinge come up not so quickly ana get 
knocked out of the building programme in the works priorities meet-
ings or get low priorities and the completion of the codal fonnalities 
~  more time. Since CPWD are not willing to maintain 'sUch build-
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ings, one should ask whether it is worthwhile to submit one self to 
such delays as are involved on Government buildings. . 

It should be open to volimtary societies to get their buildings 
work done by any agency, though they may choose CPWD if the 
latter is in a position to accept· the work within the target of time 
and money indicated. If so, no special procedures are necessary if 
they choose to get work done by C.P.W.D. ' 

Getting the work done by CPWD may cost the Society little more 
as the Departmental charge of the CPWD will be more than for a 
Government work. The avoidance of the extra cost may be the only 
advantage of adopting the PAC's recommendation. But from the 
point of view of Government, it is no advantage as what one Ministry 
loses is gained by another Ministry and no money is lost to Govern-
ment as such._. ... _. 

I wonder whether the PAC recommendation is prelude to the 
hypothesis that all institutions receiving grants for buildings should 
get work done by CPWD. While centralisation may have ,some ad-
vantages, there can be limits to centralisation. ' 

Rabindra Bhawan for the three Akademies was built as a Govern-
ment work; the question of rent is still unsettled as the rent proposed 
on usual codal provisions would run to about Rs. 6 lakhs (I am sub-
ject to correction here, as I am relying on memory) a year. This is 
in spite of the fact that the building was completed some years agQ. 

All told my feeling is that grants to voluntary societies should be' 
just gnnts, the recipient being free to utilize any building agency. 
Thf! choice of the C.P.W.D. need lead to no extra imposition. 



APPENDIX vm 
MINISTRY "OF 'EXTERNt\L AFPAIRg, 

~ ~  ) ~ .-
Recommendation 

In the cases mentioned inPtira 4'0/ tlie R'ePiYrt, replies ftii.ri!s1ie8 
~ ~ ~ ~ ~ ~  ~ ~~  ~ ~  and the committee would, 

tMfe oTe, atDalt f1lrtner reports theredn. _" I'" 
-,[So lfn. 3 ojAPl>.- II to 26tJi ;Report,(Thirdb6k SUbha) and S. No. 

3D of App. IV to Stir Rr!port(rI'ffint Lok SIrltha)]. 

~ ~ 
Criminal proceedings were instituted against the former cashier 

in ~  ~  of India, Moscow, ~ .tllree ~  .. On the main 
~  tie ~ -~  to ngorolfs ~  lor fbur years and 
to pill ~ orBS. 40;000. He ~ ~~  tb the 'Higb COUrt 
anH ~  MS HeeK postl5011ed:tb july, 1965. Two other ~ 
against him are still sub:'jutrUfe. ~ official ha-s alreadY been diSriU5S 
ed from service. 

'Rg tWgietrs ai;ti(nl ~ sUPerviS6f'Y ofltee1's;-two ,of the three 
~  ~  1 ~ in: consliltaH(Jn: with- the Central Vigi .. 

~( ~  flit ~  on ttieilrpatt ilSre's)leCt of violatIon 
otffniHclID. ~ ~ rules' bf- Qb,·erifnterit. The third officer 
hal1ken chargesheeted \Ulder the CCS (CCA) ~ and the action 
is still in'CoiilP1ete. The delay in ~  of ~~  is due to the 
fact that the origihal documents are still in the custody of the court. 

P.A.C. will be informed of the further developments. 

[O.M. No. QIB&F.m/7340(9)/65 dt. 26-7-65.] 
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JY.tDRIJ ;AX 
~ ~~ 

(Depaptment ~ 1 ) 
-. ' ... , r _·.t. - ... :;. r.Y" ... ,._ .• ' • T 

~ ~ 
(i)T1le Committee view witk concern ~  ~ 

in normaZ ttmes bUl mOre so dunng the time ojpr.eseflt.2Ul.tiOn&16!lJY!!-
giincy: A ~  JO'r' ot)er-budgeling'on.the Qnebo.nd, and 
many instances' of Wfuteful expendit1J.re;on; tM o(;ker, ~ 
inemtabLe ~ '11ilif tn.ere is comidet4b!e scope 1DT elec:ti'OO 
~ ~  the ~  of, :the'fGooern'me1J.t 01' 11lAia ~  
imPairing the 'progress' bf die ,Five Year 'P14n.(I'-hey 1 ~~
fore, suggest that a Committee of experts consisting of senior ~ 1  
from ~ ) ~~ () ~~ ~~ ~ ~ ~  ~  or,1tWo major 
spending Ministries should be appointed by Government so that a 
prompt survey of the expetiditJa.e ,ofi ,Government lli4Y be made to 
explore the ~ 1  ~ ~  ~ ~~ ~ ~~~  ~~ ~~  economies 
could be effected. 

tii) The Committee have in theiT' various Reports presented 
during the CUT'Tent year indicated some of the 9~ 1  .. -Vtere 
,is ~  ~~~~1  in ~ ~~~  [or ~~~~ ~  
~  ,tJtat ~ ~  ~~  is ~~ ~  ~  in 

~~~ ~~  : ~ ~1 c,,!:,,:s. ~  ~~~  ~~  on 
~ ~ ~  ~ 1 ~ 1 61 ~ i hiRh. f'S ?!s. ,17 ~ ~  The expert 
~ ~~ ~  1 ~  fP ~1 ~  ~~ ~ 1 ~~~  ~  ~  of ~
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in lieu of over-time allowance to non-Gazetted staff for duty perfonn--
ed on Sundays and other weekly holidays; and stricter procedure for 
sanction of proposals for new constructions. The procedure for 
scrutiny and sanction in the Finance Ministry of large expenditure 
proposals including those relating to· "New Service" and those involv-
ing Supplementary Demands for Grants, has recently been reviewed . 
and revised in February, 1965, so that all such cases are considered 
at present by a Departmental Committee presided over by the 
Finance Minister or the Minister of State in the Ministry of Finance. 
A statement describing these measures in brief is attached. The 
question of economy in Government expenditure is receiving con-
tinuous attention of Government. Government, therefore, consider 
that the setting up of a Committee of senior officials for exploring 
avenues of economy as suggested by the Public Accounts Commit-
tee is not necessary at present. 

[Min. of Fin. U.O. No. F.10(24)-E(Coord)/64, dt. 27-4-65] 

ANNEXURE 
EcoNOMY MEASURES TAD:N BY GoVERNMENT 

(Since the declaration of Emergency) 

1. Staff economies: 
(a) Staff strengths of Ministries were reViewed. by an ad hoc 

Economy Team consisting of Home Secretary, Finance 
Secretary and Additional Secretary, (Planning Commis-
sion) in April-June, 1963, and revised strengths fixed. 
The surpluses located were treated as supernumerary to 
the revised strengths of Ministries and gradually beihg 
diverted for deployment in r.egular vacancies in other 
Milliatries and offices. 

Staff strengths of lower formations were to be reviewed by 
the M;inistries themselws. 

(b) A ban was imposed for one year on the 13th June, 1963, 
on the creation of posts, other than those required tor 
Plan Schemes or for security PUl"pC)Ses. After a review, 
this ban has been extended further upto 30th June, 1965. 
The procedure for dealing with cases of creation of 
posts in relaxation of the ban has also been stream-lined. 

(c) The scale of entitlement of Class IV staft admissible for 
officers and sections (other than Cash, Central Registry, 
Issue and other special sections) in the Ministries and At-
tached offices in and outside Delhi and in the subordi-
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nate offices in Delhi/New Delhi has been reduced with 
effect from May, 1964. In regard to ~ offices 
and field organisations located outside Delhi also, the 
Minil;Jtries have been instructed to review the entitlement 
of Class IV staff for such offices on the basis of the re-
vised scales wherever feaSible, while the special re-
quirements of such offices will be subject to review and 
by a work study if necessary, by the Staff Inspection Unit. 
The yardstick of work for sweepers in Ministries for 
cleaning of office-rooms has also been-revised. The Minis-
tries have been asked to work out the reduced entitle-
ments of Class IV ·staff and sweepers and to intimate the 
surplus strengths to the Ministry of Finance for beinKutir-. 
lised elsewhere according to needs. . , 

(d) The Special Reorganisation Unit has been reorganised in 
April, 1964, and further strengthened with a view to deve-
lop a strong Staff Inspection Sen1ice. This Unit (now re-
named Staff Inspection Unit) conducts quick reviews I 
work measurement studies of the various Ministries and 
their attached and subordinate offices including field or-
ganisations under Ministries according to an annual pro-
gramme drawn up in advance. Ad hoc studies are also 
undertaken as required. The existing norms are also re-
viewed and new ones prescribed wherever required. As 
a result. of work measurement studies of 24 organisations 
so far completed by this Unit, about eleven hundred posts 
at various levels were, in agreement with the organisations 
concerned found surplus involving an economy of Rs. 37·59 
lakhs per annum. In addition, fresh staff proposals of 
Ministries/Organisations studied were also scaled down 
resulting in preventive economies. 

II Other Measures: 
(i) In regard to inaugural functions,· illstructions have been 

\ issued limiting such expenditure to Rs, 500 per occasion. 
(ti) Instructions relating to grant of overtime allowance to 

Central Government employees have been reviewed and 
it has been decided that staff required to perfonn duty for 
full prescribed hours of work on Sundays, Second Satur-
days or other weekly or fortnightlyoff-days should, as a 
rule, be granted compensatory leave in lieu, instead of pay-
ment of overtime allowance. 

[Vide Deptt. of Expenditure O.M. No. 9(l1)-E.II(B)/64, dated 
2.3.1965]. 



lIS 

(ill)' Instructions have been issued to Ministries that with effect 
from 1st October" 1964, all proposals for new constructions 
or proposals for release of funds therefor should, in partial 
modification of their delegated financial powers be 
sanctioned only in consultation with the. Ministry of, 
Finance. In this Ministry all such cases are decided at the 
highest level. 

(iv) A list of the other points on which general economy 
instructions were issued or reiterated in the context of 
the Emergehcy and which are still continuing is also 
attached. 

ID .. Expenditure on Staff Cars: 
(a) Instructions have been issued by the Ministry of Commerce 

advising the Ministries to avoid the purchase of large 
'imported' cars for Government use. Purchase of' 
'imported' cars through State Trading Corporation can be 
resorted to by Ministries only when the C.I.F. value of the 
imported car does not exceed Rs. 10,000. 

(b) Under the existing instructions, a new staff car can be 
purchased only with the personal approval of the Finance 
Minister except in case of purchase for replacement of an 
existing staff car. 

(c) The Staff Car Rules which regUlate the use of staff cars 
provide for the following safeguards/checks against waste-
ful expenditure:-

(i) The Controlling Officer, who will be an officer not below 
the rank of an Under Secretary, has been made responsi-
ble for the proper use, care and maintenance of the cars 
and for regulating joUrneys in accordance with the rules. 

(ii) He has to maintain:-

(a) A log book in the prescribed form: The log books are 
required to be checked by a senior officer, preferably 
of the rank of Joint Secretary every month to ensure 
that there is no misuse of the staff cam; 

(b) a record 01 ~  and replacements indicating the 
cost ~  the dates on which these were carried out 
and of spare parts; 

(c) a register showing the cost of petrol etc., consumed 
and all incidental receipts and expenditure; 

(d) an inventory of the equipment. 



119 

(iii) He has to check personally the inventory of equipment 
every month and to arrange to recover any loss arising 
out of negligence or fault from the persons concerned. 

(iv) A report on the expenditure incurred on the maintenance 
of the car is to be submitted by the Controlling. O1Bcer 
to his senior officer half-yearly. 

(v) He is personally responsible for the recovery of all 
charges recoverable for the use of staff cars for non-duty 
purposes and their credit to Government 

(vi) The replacement of a staff car can be made only on a 
certificate from the Electrical and Mechanical O1Bce, 
Civil Aviation Deptt. Workshop on the effect that the 
car is not fit for further economic ~  In respect of 
staff cars not included in the Central Pool of servicina 
and repairs and those at places outside Delhi/New Delhi, 
a similar certificate from a similar technical authoTity 
will be necessary. -

(vii) The overtime allowance payable to a staff car driver in 
a month has been restricted to 50 per cent of his monthly 
emoluments. (The earnings in respect of overtime work: 
performed on Sundays/Holidays in excess of three would 
not, however, be subject to the limit of 50 per cent). 
Instructions have also been issued to the Ministries to 
take such administrative action as they deem necessary 
to reduce the expenditure on overtime allowanCe pay-
able to the staff Car drivers. 

Enclosure to Annexure 

List of points on which general economy instructions have been 
issued Or reiterated in the' context of the emergency. 

" Ministries were advised in November, 1962, to undertake a pur-
poseful re-examination of their staff position and their functions and 
activities for effecting economy and for locating, surplus staff. 

2. OVeT-time AUowance Rules have been revised by raising to 
one hour the initial period of 45 minutes for which no allowance was 
admissible. Thus on working days overtime allowance will be 
admissible only for work done beyond 6-45 P.M. 

3. Travelling Allowance: It has been s';'·6gested to Ministries 
that travelling by air-conditioned coaches in ~  ~ on first ~ 
air tickets while going abroad should be aVOIded dunng the penod 
of emergE!ncy. 
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_4. Mimmum use to be made of the trans'PO'rt services like rail, 
air and communications like telephone, telegram. All tours except 
those considered essential for transacting the business of Govern-

1rierit to be avoided. 
'S.Deputation abroad: All cases of deoutations abroad are scree-

ned very strictly and deputations not related to Defence eftort are 
fbeihgdtastically curtailed. 

·6. :Economy in paper and printing: Detailed instructions have 
been issued on the following matters: 

. ~ ) Economy 1n the use of paper, envelopes etc. 
(b) Reviewing the existing periodicals and journals with a 

view to reduce their periodicity and size and restrict 
printing to the essential ones· 

(c) Ensuring the use of costly paper only very sparingly and 
avoiding printing of calendars and engagement diaries on 
costly paper. 

(d) Size of annual reports of Ministries/Deptts. to be reduced 
to two-thirds of the average size of the reports. The 
number of copies of the annual reports has also been cut 
down. 

(e) Invitations to official junctions.-Cyclostyled forms should 
be used in preference to printing. Invitations to officers to 
official functions should not issue as a matter of course. 
Only those requiring to attend should receive the invita-
tions. 

(f) Copies of Miscellaneous notifications such as those regard-
ing appointment of committees and notifications regarding 
Government resolutions to be sent only to those authorities 
which are required to take specific action in respect of 
them. 

(g) Minutes of meetings: to be brief and not to contain names 
of officers present at the meeting. 

(h) Tour programmes to be circulated cnly to essential few 
and .not at all and sundry. 

7. Gazette Notifications: In consultation with the Comptroller 
i'..aJttI'Auditor General and the Ministries of Home Affairs and Finance-
'U hBsbeen decided to discontinue the practice of notifying grant .of 
leave to and transfer of gazetted officers except where required under 
law or to meet statutory requirements. 

8'publication o/,gradation lists and history oj services to be sus-
f-pended or their frequency drastically reduced. 

9. Electricity to be used with strict economy. Particular elli'e to 
be taken to switch oft lighta and fants when officers and stat! leave 
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the rooms. Officers and staff at all levels to be personally responsi-
ble for economic use of electricity. 

10. Convening of meetings, conferences, seminars, group ~
~  should be avoided unless they are necessary in the interests of 

Defence effort. 
11. All unnecessary parties, functions and State entertainments 

to be cut out altogether and maximum austerity observed both for 
private and official functions when they become absolutely neces-
sary. All waste of food material to be avoided. 

12. Curtailing scale of: 
(a) expenditure on light refreshments at formal inter-depart-

mental and other meetings and conferenCes; and 
(b) expenditure on Foundation-stone laying ceremonies and 

opening of buildings to Rs. 500 per occasion; 
(c) advance for purchase of conveyancet; (cars and motor-

cycles) by Government servants. 
13. Expenditure on furniture both in official and residential 

buildings to be reduced to the minimum. 
14. Expenditure on ordinary annual maintemm.ce of Government 

buildings which can be deferred without detriment to -the buildings 
should be postponed. 

Recommendation 
In para 6 of their Eighth Report (Third Lok Sabha), the Committee 

had expressed concern over the continuance ('f savings in the schemes 
executed by the State Governments and had desired that the system 
should be reviewed with a view to providing for realistic estimates 
in this behalf in the budget placed before :he Parliament. The Com-
mittee desired that this matter should be Q'tImined in consultation 
with the Planning Commission and the States and steps taken to 
remedy the present position under which the States fail to utilise the 
provision made for development schemes in the Central Budget. 
(Para 6 of the 25th Report-III Lok Sabha)' 

ACTION TAKEN 
The matter has been examined in consultation"\lVfth the Plannjng 

-Cormnissjon and some of the State Governments. 
2. The provisions made in the Central Budget for'loansan.d:grants 

to the State Governments for development schemes are based on the 
. Plan outlay, approved in respect of different sectors, the estimated 
actuals and such other adjustments that may be .needed like earlier 
overpii,yments, shortfalls in payment etc. The savings, therefore, 
. arise mainly due to a shortfall in respect of the actual performance 
in the States during the year as against the approved -Plan Outlay in 
different sectors. 
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3. As far as the Central Ministries are concerned, they have been 
requested to ensure that budget estimates are prepared realistically 
'Jide t.his Deoa,'1 nent Othce Memorandum No. ~ ~  64, dated the 
22nd December, 1965 (copy at Annexure I). In view of the fact that 
proper readjustments are to be done with reference to the require-
ments and commitments made to the States, it has been decided, with' 
effect from the current year (1965-66) that the provisions for loans 
and grants to States in the Revised Estimates for State Plan Schemes 
will be scrutinised in the Department of Coordination also. As this 
Department is closely associated with the discussions on the State 
Plans and the determrnation of Central assistance to the States, it is 
hoped that a closer scrutiny will become possible. 

4. The shortfalls in actual performance in different sectors is a 
matter in respect of which remedial action will have to be taken 
mainly by the State Governments. The State Governments have 
been informed from time to time, of the need to send proposals for 
the adjustments needed regarding the Plan outlay in different sec-
tors (if any) by the month of November, so as to enable the Central 
Budget provisions to be adjusted accordingly. The State Govern-
ments have also been requested to ensure that progress of expendi-
ture is reported promptly vide this Department letter No. ( ~)  
60-1, dated the 21st January, 1965. 

This has been by the Comptroller and Auditor General of India. 

ANNEXURE I 

No. 9(30J-P/64 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(Department of Coordination) 

New DeLhi, the 22nd Decembe1", 1965. 
OFFICE MEMORANDUM 

SUBJECT: -25th Report of the Public Accounts Committee-3Td Lok 
Sabha. 

The undersigned is directed to invite a reference to para 6 of the 
25th Report of the Public Accounts Committee reproduced below: 

"In para 6 of their 8th Report (Third Lok Sabhs), the Com-
mittee had expressed concern over the continuance of 
savings in the schemes executed by the State Government. 
and had desired that the system should be reviewed with 
a view to providing for realistic estimates in thia behalf 
in the budiet placed before the Parliamlilt. The commit-
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tee delire that this matter should be examined in consul-
tation with the Planning Commission and the States and 
steps taken to remedy the present position under which 
the States fail to utilise the provision made for develop-
ment schemes in the Central budget". 

Tfie need for preparing budget estimates as accurately pnd realis-
tically as possible has been brought to the notice of administrative 
Ministries/Departments on earlier occasions·' also. Attention in this. 
connection is invited to this Ministry's Office Memorandum No. F. 
18·(4) -EGI (B) /63, dated the 20th March, 1963, 18 (13) -EGI (B) /63, 
dated the 17th March, 1964 and 18 (12)-EGI (B)j63, dated 30th March, 
1964. I 

2. The provision of funds for schemes executed by State Govern-
ments-both State Plan Schemes and Centrally Sponsored Schemes-
is the responsibility of the administrative Ministry, who have to 
assess as accurately as possible the amounts that may actually be 
utllised during a particular year. In the case of State Plan Schemes, 
the allocations decided by the Planning Commission and this Depart-
ment provide a general indication of the amounts so required. 

3. ~  above observations/recommendations of the Public 
Accounts Committee may kindly be noted for guidance/compliance 
and suitable instructions issued to subordinate authorities in this 
~~  I 

To 

Sd/- S. R. SANKARAN, 
Under Secretary to the GOllernment of India. 

All the Ministries. 
No.9 (30)-P/64 

Copy forwarded for information to: 

(1) All Expenditure Divisions. 
(2) All the Departments of Finance Ministry. 

(3) Public Accounts Committee Branch, Lok Sabha Sectt. 

(4) E(Coord) Branch. 
(5) Budget Branch, Department of Economic Affairs. 

Sd/- S. R. SANKARAN, 
Under Secretary to the Government of India. 
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ANNEXURE II 

No. 2 (19) -pnj60-I 

GOVERNMENT OF IloI"DIA 

MINISTRY OF FINANCE 
(Department of Coordi.na lion) 

New Delhi, the 21st January, 1965 
.... 

8hri S, R. SANKARAN, 
Under Secretary to the Government of India. 

Finance/planning Secretaries of 
a1,J State Governments. 

SUBJECT: Procedure for Central Assistance for Plan Schemes. 

Sir, 

I am direeted to refer to the Planning Commission letter No. Plan/ 
5/2/57, dated the 12th May, 1958, according to which the State Gov-
ernments were advised to forward to the Planning Commission and 
to the Central Ministries concerned statements of quarterly expen-
diture regilrding State Plan and Centrally Sponsored Schemes with-
in one month of the end of the quarter and the rlepartmental actuals 
of expenditure before the end of June every year. In the Planning 
Commission letter No. PC (P)4/2j62, dated the 4th August, 1962, it 
was observed that the reporting of expenditure from quarter to 
quarter was unsatisfactory and the State Governments were re-
quested to ensure that quarterly expenditure was reported regularly. 

2. A review of the position undertaken recently has shown that 
the reports of expenditure are not being received regularly by the 
Ministries and the- reports are often incomplete. I am, therefore, 

~  to reque$ that the State Governments may kindly ensure 
that -the reports of expenditure are sent regularly with complete de-
tails as prescribed, to the Planning Commission and to the Central 
Ministries ~  in time. 

Sd/- S. R. SANKARAN, 
Under Secretary to the Government of India. 
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DEPARTMENT OF ECONOMIC AFFAIRS 

[Serial Nos. 9 and 10 of Appendix I of the 25th Report 
(Third Lok Sabha) (1963-64)] 

Reeommendations 
9. The Committee note the slow progress of settlement Of the 

outstanding loans during the last three years i.e., on the 31st De-
cember, 1963, 8249 outstanding loan cases ~  a sum of 
Rs. 5.18 crores were pending settlement as against 11,682 outstand':' 
ing loan cases involving a sum of Rs. 7.30 crores as on the 31st 
December, 1960 and that the establishment charges incurred on the 
realisation of these loans were about 10 per cent. The Committee 
would reiterate their earlier recommendation contained in sub-parQ.$ 
9 and 10 Of para 10 of their 7th Report (3rd 'Lok Sabha) thO:t efJ-
ective steps should be taken to expedite the recovery of the out-
Btanding loans and with a view t.o ensuring an economic working' 
of the Rehabilitation Finance Administration Unit, its establish-
ment charges should be periodically reviewed in the light of the 
outstanding cases, and suitable economie, etJceted. 

10. The Committee would like to refer to their earlier obser-
vation contained in sub-para 8 of para 10 of their 7th Report (Third 
Lok Sabha) to the effect that such irregularities as disclosed in the 
A udit Report presented a dismal picture of the manner in ~ 
the Administration was conducting its affairs resulting in avoidable 
loss of public money. The Committee hope that the ~  of 
Finance will take such remedial measures as are possible at this 
stage to mitigate the losses. 

ACTION TAKEN 

9. The remarks have been noted. The number of outstanding 
loan cases as on the 31st December, 1960 was 11,688. It may, how-

(~  be mentioned that the loans advanced by the erstwhile Re-
habilitation Finance Administration were generaily repayable in 
15 years and it had been making advances till the date of its dissolu-
tion on the 31st December. 1960. The recovery in a large number 
of cases WOUld, therefore, continue upto the year 1975 and settle-
ment of. accounts in the normal course would continue till then. 
In those cases where the amounts are overdue, actions are being 
speeded up either to compound the cases or to writ off the bad debts. 
The borrowers and their guarantors are &ettled at various places 
throughout the length and breadth of the country and considerable 
labour and time is required to complete detailed enquires a'bout 
their financial pOSition. 
245 LS-10. 
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The question of economy in the expenditure of the Rehabilita-
tion Finance Administration Unit is regularly kept in view and 
apart from some reduction in posts this organisation was entrusted 
with the additional work relating to eIiforcement of the Emergency 
Risks (Goods and Factories) Insurance Act and recovery of premium 
from defaulters. This work has, however, now been entrusted to 
another organisation under the charge of Deputy Director, Emer-
gency Risks Insurance Schemes under the Department of Company 
Affairs and Insurance of the Ministry of Finance and 26 officials of 
the Rehabilitation Finance Administration Unit dealing with the 
work connected with the Emergency Risks InsuranCe Schemes 
have been tranBferred to the Office of the-Deputy Director, Emer-
gency Risks Insurance Schemes along with their posts (22 posts 
from Western Region and 4 posts from Eastern Region) thus re-
sulting considerable reduction in the staff of the Rehabilitation 
Finance Administration Unit. 

10. The remarks have been nQted. It may, however, be pointed 
out that the Rehabilitation Finance Administration was set up to 
grant financial assistance to displaced persons migrating from 
Pakistan to establish themselves in business or industry. A majo-
rity of the borrowers had no tangible security to offer against the 
loans and in spite of all possible precautions the Rehabilitation 
Finance Administration could not take a strictly commercial line 
in its lending operations; as any other financial Corporation. In 
granting assistance it could not divorce itself from human considera-
tion necessary for handling a problem of the magnitude which this 
country faced, in a large number of persons migrating under extra-
ordinary circumstances from their normal economic moorings in 
Pakistan leaving behind practically all their. assets and source of 
livelihood and struggling to get established afresh in new surround-
ings in various parts of India. Due to economic and other considera-
tions, a majority of the borrowers could not be successful in their 
business, despite the sympathetic consideration shown by the Reha-
bilitation Finance Administration in granting them loans on easy 
tenns, with the result that a majority of them failed to pay instal-
mentsof the loans on the due dates. Drastic action like attachment 
and sale of their assets were avoided as such actions would have re-
sulted in uprooting the unfortunate displaced persons once again. In 
the type of loans without adequate security granted by the Rehabili-
tation Finance. Administration a certain portion was bound to become 
bad. The Rehabilitation Finance Administration had accordingly 
made a provision of Rs. 1.17 crores in its Balance Sheet to meet the 
bad and doubtful debts. In the circumstances the losses have, there-
fore, to be viewed, not in isolation, but side by side the recoveries 
against the overall background of the problem which the Rehabili-
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tap'on Finance Administration was entrusted to tackle. All possible 
<:are, however, is being taken to safeguard the interest of the Govern-
ment. 

The best way to safeguard the interests of Government at this 
stage was to take vigorous steps for recovery of the outstanding 
loans and all possible steps have been taken in this direction. The 
field staff and officers of the Rehabilitation Finance Administration 
l1nit have been continuously following up not only the loanees and 
guarantors but also the Collectors and their staff for effecting recovery 
of outstanding loans. Where necessary higher authorities like the 
Commissioner or Chief Secretary of the State Government have 
been approached. Continuous personal contacts have been maintain-
ed ~  the Regional Settlement Commissioners at different places 
to. effect recovery from the compensation claims of the borrowers 
and their relatives as also of the guarantors and borrowers' asso-
dates. At:, a result of such efforts the Rehabilitation Finance Admin-
istration Unit has recovered about Rs. 250.00 lakhs since takfng over 
the work from the erstwhile Rehabilitation Finance Administration 
and about 5,000 accounts have been closed. 

This note has been vetted by Audit. 

Dated: 21st October, 1965. 
(Department of Expenditure) 

Recommendation 
'The Committee take a serious note of delays in furnishing 

utilisation certificates by the grantees. It is regrettable that despite 
the instructions that where utilisation certificates were not received 
"tQithin the stipulated period, further grants should not be given, 
grants are continued to be issued to the institutions from whom 
utilisation certificq.tes have been pending for the last several years. 
The Committee desire that tJhe Ministry of· Finance should reView 
the position and take necessary remedial measures to ensure that 
1 ~  grants are not made to the institutions which default l.nl 

SfLbmission of utilisation cerficates in time. 
[So No. 240) of Appendbc I to 25th Report.] 

ACTION TAKEN 

Necessary instructions have been issued to the various Ministries 
10 ensure, before sanctioning grants-in-aid, that the. earlier grants 
bave been utilised by the grantees for the purposes intended. The 
Ministries have also been instructed to ensure that the release of 
further grants to institutions which fail to furnish proof for proper 
utilisation of the earlier grants within a reasonable time should be 
considered only in very exceptional circumstances, an explanatory 



128 

note indicating the justification thereof being kept on record by the-
sanctioning authorities.-Vide O.M. No. F. 14(5) E.lI(A)/64. dat4 
22nd April 1965 (copy enclosed). 

Recommendation 

The Committee ruggest that the position regarding Financial Ad.., 
visers should be ,treamlined by the Ministry of Finance so that GmJ-
emment are able to exercise pTopeT checks and v;gilance through ~ 
Financial Advisers attached to the autonomOtts bodies etc., receiviftg-
large gra.nts. 

.. [So No. 24(ii) of Appendix I to 25th Report]. 
ACTION TAKEN 

It has been agreed that a C!onvention should be evolved so that 
representatives of the Finance Ministry on the Governing bodies or 
other organs of autonomous bodies bring to the notice of the Finance 
Ministry matters on which they have differed from the management5 
in regard to decisions on major issues. The question regarding the 
attachment of a Financial Adviser internally to each autonomou& 
body getting substantial grantS-in-aid is also receiving attention. 

~  

The Committee would also like to draw ~  to their observa-
tion made in para 4 of their 24th Report (Third Lok Sabha) regarding 
the need for compliance with the instructions issued by the Finance 
Ministry in February, 1960 laying doum that assets created out of 
Government grant should not without -I:he prior aJ,.-pToval of the 'GoV-
ernment be dilposed of j et1.cum bered O'r utilised few purposes otMt-
than those fer which gr4ftts had been sandimleit. The CommittH 
hope that these conditions will be strictly enforced by the MiniSttie., 
isSUing grants. 

[So No. 24(iii) of Appendix I, to 25th Report]. 
AC'lION TA1a:N 

The recommendation has been noted and necessary instructions. 
issued to the various Ministries, vide O.M. No. F. 14(7)-E.n(A)jB4-I .. 
dated 15th September 1964 (Copy enclosed). 

Recommendation 
"The Committee suggest that the-jeasibility of laying down « 

general rule that all applications for grants from private organisa-
tions or institutions should be processed through the State Govern-
ment concerned, unless the institutions are Of All India character 
and on the approved list drawn up by the Central Governme'Rt .. 
may be examined." . 

[So No. 24(iv) of Appendix I to 25th Report] ... 
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ACTION TAKEN 

The recommendation has been accepted in priciple and necessary 
instructions issued to all the Ministries, vuie O.M. No. F. 14(7)-E.II 
~ ) 1M-II, dated 16th September 1964 (Copy enclosed). 

[U.O. Note No. F. 14(16)-E(Coord)/64, dated 7th June, 1_]. 

No. F. 14(5)-E.II(A)/6! 

GOVERWMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi-2, the 22nd April, 194;5 

OFFICE MEMORANDUM 

SUBJECT: -Grants-in-aid to non-Government institutions, Bpdies and 
individuals-furniShing ,oj utilization certificates. 

The undersigned is directed to refer to this Ministry's Office 
Memorandum of even number, dated the 8th January, 1965 regarding 
irregularities pointed out by auclit in Auclit Report (Civil) 1964 and 
to say tha.t the Public Accounts Committee have made the following 
.l"ecommendation in one of their recent reports in respect of delays 
in the iss.Ie of utilization certificates in terms of Rule 150 of the 
GFRs 1963 read with Government of India's decision thereunder:-

~  steps should be taken to ensure timely receipts of 
such certificates and further grants shoulcJ not be granted 
to organizations which fail to furnish utilization certi-
ficates in respect of earlier grants in time.' 

~  Thif> recommendation has been considered and. appears to be 
unexceptionabl,e in principle. The primary responsibility for 
furnishing utilization certificates to audit rests with the administra-
tive Ministries/authorities sanctioning the grants-in-aid. These 
~  should ensure, before sanctioning further grants, that 

the earlier grant has been utilised by the grantee for the purposes 
intended. Target dc;ites should be fixed for ~ submission of audited 
otlatements of accounts by ~  institutions and the observance of 
these. dates ~ 1  be dwy ep1orced. The release of further grantl 
to institutions which fail to furnish proof of proper utilisation of the 
~  ~  within a reasonable time should be considered only in 
very excl.!ptional circumstances to be ,kept on record by the sanction-
ing authl)rities. 
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3. The Ministry of Home Affairs etc. are requested to bring the-
above to the notice of all concerned. 

Sd/- R. K. AGARWAL" 
Deputy Secretary to the Government of ~  

All Ministries/Departments of the Central Government etc· etc. 

No. F. 14(5)-E.II(A) /64 
Copy, with 45 spare ~  forwarded to E (Coordination) Branch, 

with reference to their U.O. No. F. 14(1'6)-E{Coord) /64, dated 1st 
January 1965. E (Coordination) Branch may kindly give a suitable 
reply to the Public Accounts Committee with reference to recom-
mendations made in paragraph 2 of their 24th Report and in para 
28 of their 25th Report (3rd Lok Sabha). 

4_.-

Sd/- D. S. SANDHU, 
,Under Secretary to the Government oj India. 

No. F. 14(7)-E.II(A) /64-1 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi-2, the 15th September 1964 

OFFICE MEMORANDUM 

• I ., ~ :. 

SUBJECT: -Recommendation oj the Public A('counts Committee re-
, garding financial ~  over bodieswhtc,h 'r,eceived grants-

in-aid from Government in their, 5~  Report (3rd Lok 
Sabha) on 'audit report (Civil) '1963. . 

The Public Accounts Committee have recommended the need for 
strict observance by' the Administrative Ministrie6 of the provisiqns 
contained in the Government of India's decision 7(a) below Rule 14g: 
of G.F.R. 1963, regarding disposal etc. of assets acquired by ~  
grantee institutions wholly or substantially out of Government 
grants. The Ministry of Home Affairs etc. are therefore ~  

to ensure that the assets created by the grantee institutions sUb--
stantially t'r wholly out of Government grants are not, without the 
prior approval of Government disposed of, encumbered or utilised 
for purposes other than those for which grants had been sanctioned. 
This should be ensured with reference to the annual returns furnished 
by the grantee institutions in respect of the permanent and semi-
permanent assets in terms of Government of India's decision 7(b)(ii) 
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below Rule 149 ibid. This may be brought to the notice 9~ all -
subordinate authorities also: 

To 

v. S. RAJAGOPALAN, 
Under Secretary to the Government of India. 

All Ministries of the Government of India etc. etc. (As per 
standard endorsement). 

No. F. 14 (7)-E.U (A) /64-ll 
GoVEIUWENT OF lNDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi, the 16th 'September, 1964 

OFFICE MEMORANDUM 

SUBJECT: -Recommendations of the Public Accounts Committee re-
garding financial control over bodies receiving grants 
from Government 'made in their 25th Report (3rd Lok 

Sabha) on Audit Report, 1963 .. 

The Public Accounts Committee have recommended that. there 
should be a general rule that all applications for grantS-in-aid from 
private organisations or institutions are processed through the State 
Government concerned, unless the institutions are of All India 
chaTacter and on the approved list drawn up by the Central Govern-
ment. 

2. Government have considered the recommendation of the 
Public Accounts Committee and are broadly in agreement with. the 
principle . underlying it. This will also minimise the risk of the 
grants being paid to the institutions etc. who may be indulging in 
corrupt practices. It has accordingly been decided that the q.ppli-
cations for the grants from private organisations or institutions other 
than those which are of All India character and on the approved list 
of Government should be entertained only if these are received 
through the respective State Governments. The Administrative 
Ministries should. further ensure that the applications are forwarded 
by the State Governments with true reference to the reputation, 
financial position and capacity to execute the assignment etc. of the 
grantee institution applying for the grants-in-aid. 

Sd/-K. SACHIDANANDAM,' 
. Deputy Secretary to the Government oj India. 
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An MiniEitries of ~  Government of Ill44. ~  etc. 
MINISTRY OF FINANCE 

(~  " Ecoaoadc· AtIairs) 
Recommendation 

The CQmmitWe would invite attention to the ~ 
of the public Accounts Committee contained in para. 6(vi) of their 
41st Report (2nd Lo1c s,wha) AM paTa, 7(iii) of their 16th Repar" 
(Third Lok BOOha) thai ~ of ~  on the plea. 
oj lack oj funds is objectionable and viOlates effective Earliamen" 
tary controL The Committee helve Ifeen informed that action on 
the recommendation Pt- the CD11Hllittee made in their 16th Report 
(Third Lok Babha) is undr consideration. The Committee would 
urge that an earlll decision in the matter should. be taken as it ha4 
important beaTing on parliamentarll control. 
[So Nfl. 4(a) Sub-Para. (i) of Appendix XVIII to 31st Report (3rd 

Lok Sabha).] 
AcnON TAKEN 

The matter is under conside:ration in consultation with the Com-
ptroller and Auditor General. 

Recommea4ation 
(q) The Committee consider that the practice of basing the anti-
( ~ of expenditure merely on the "trend of supplies as wen as 

actuql expenditure" is not correct as much as commitments entered 
into shou,ld not be ignol"ed. The Committee are not, therefore, con-
Vinced of the arguments advanced for not accepting the suggestion 
of Master, India Security Press for augmentation of budget provi-
sion. 

~  there be.en a liaison betWeen the indenting and supplying 
Depqrtments, the excess in this, case would 1lave been avoided. I" 
this cQnnection, the Committee would reiterate the recommenda-
tipns cO'!ltained in pard. 5 of their Report (1950-51) on the accounts 
(}j 1~~  ( ~ )  pQ.ra. 15(1) of their First Report (1951-
5~) q,n,ll para. 5 of their Second Report (Second Lok Sabha). 

(0) The Committee «lIso feel that rush of expenditure toward, 
thf cJ"se of the financi41 year should as far as possible, be cwoide4. 

[So No.5 of Appendix XVIII to 31st Report (SrQ Lok Sabha)]. 

~ )  UKEN 

On the general recommendations made by the Committee 
regarding Co-ordination between the supplying and indenting 
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..departments and avoidance ot ~  Qf. ~ ~ at the alose of 

.1iD.&n.cial year, necessary 1 ~  ~  ~ isaue4by the 
~  of ExpenditUre wh,ichbave \lefm W-PQg}\t to the 1'&Oticre 
DJ all concerned including ~ ~  fu4ia :ieqm:ity Press. 'I'b.. 
~  of the Committee ~ ~ ~ ~ ill the DePJl"t-

ment of Economic Affairs. 

~  

The ~ ~ ~  1 ~  tJu1.t measures to ensure CI 

better control ~  expenftiture . lI4j'J.'St4gl.e unqer suoh composite 
1I"ants, which cover. ~ re..qyiremcnts of fill Ministri86, af"e mwer 
eonsiderutjon. ~ ~ ~ 1.VQu14 ~ the matter to be finalised 
early, so thqt' such ~  do not occur in future. 

[So Np. 7(c) of Appendix XVIII t9 31st ~  (3rd Lok Sabha)]. 
ACTlPN 1'4Q.N 

. ~ 1 ~  h/llve ~~ ~  vide three O.M., all 
~ No. F. 8(3)-8/64, dated 12th November 1963 (Copies· en-
)~ 

. 
With-these observations, the Committee recQmme1!4 ~  the 11~  

'Pf!8Ses referred to in para. 6 abOVe may be ~  in the ma:nner 
'prescribed in Article 115 of the ~  

[8. No.9 to ~ XVUJ tp 1~  R(!part (3rd·tpk s'iJbha)]. 
~  T4DJl 

'J'lle ~ Demands have already been presented to allc;i passed 
)y ~ )  

NcJ. 1'. 8(3)-B/M 

~  

MIN1S'fJtY Or ~ 
(~  pf ~9  4ffairs) 

NewOeJlJ,it tIM J*" NOV,,.ber. 1965 
QJT1C& MBMORANDUM 

8-.IECT: -16th Report of the ~ ~ ~ (Third 
1M. SabMt:--recommendation ref}Q.rdinp. reconcilic1tiO?t of 
DepaJ'tmental accounts ~  th,eaccounts. fflClintaif1.eg by 
the Accounts Offices. . 

The ~  is 9 ~1 ~  t9 illvite a referenc.e to ~ ~  No.6 
(c) of the ~1) 1 (  of recoPUQ.endatiOll$ of th,e Pq.bUc ~
Committee in· ~  16 ~  ~  Lot Sahha) whentm. ~  CQm.. 
mittee ~ ob13erved that ~ Ministries are Jlot doing ( ~  tbft 
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work of reconciliation of Departmental accounts with accounts ~
tained by the ~  Offices. They have also suggested that, where 
necessary, such Items of work should be concentrated' in a single-
Ministry; alternatively, there should be a co-ordinating authority to 
keep a watch over such matters.' . 

2. General instructions on the ~  raised by the Public 
Accounts Committee have been issued separately by the Department 
of Expenditure. The composite Demands "Grants-in-Aid to State 
and Union Territory-Governments", "Capital Outlay on Grants to 
States and Union Territory Governments for Development" . and 
"Loans and Advances by the Central Governmentit, which ~  con-. 
trolled by this Department, however, present special problems. 
Firstly, these composite Grants are operated upon by all Ministries, 
Departments, Secretariats, etc. Secondly, the provision for grants-in-
aid to States and Union TerrltoryGovernments with ~  
both on revenue and capital Account, and also loans to State Gove:n;l-
ments and Union Territory Governments with Legislature is ~  
in "India" Circle but the actual expenditure is, booked by all 
Accounts Ofticers. Thirdly, the loans and grants to State Govern-
ments in respect of State Plan Schemes and centrally sponsored 
schemes are generally sanctioned in the last quarter of the finanCial 
year, ways and means advances only bemg sanctioned upto Decem-
ber each year. Complete reconciliation of the departmental accounts 
with those maintained· by the Accounts Offices in respect of loans and 
grants to States may not, therefore,be possible almost till. the end 
of the financial year. In the circumstances, it has been ~  in 
consultation with the Comptroller and Auditor General, that the fol-
lowing procedure should be followed in respect of the three compo-
site Grants mentioned above to secure an effective control. 

3. All Ministries, Departments, etc. '0"1 the Government of India 
which sanction loans and grants to State Governments and Union 
Territory Governments and loans to other parties. ~  furnish a 
monthly statement in the enclosed form indicating the loans (ex-
cluding loans to Government servants) and grants sanctioned by 
them during the month. These Statements should reach the Budget 
Division latest by the 10th of the following month. If no sanction is 
issued during a month, a "nU" statement in the prescribed form 
should be sent. The Statements should be accompanied by copies of 
sanctions actually issued for the payment of loans to State Govern-
ments and Union Territory Governments with Legislature and qthers 
(other than those to Government servants) and grants to State Gov-
ernments and Union Territory Governments with Legislature to 
enable this Department to watch payments thereon and their adjust-
ments and by the concerned Accounts Officers. At present copies of' 
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sanctions relating to loans to States only are being endorsed by 
certain Ministries to the Budget Division. As. copies of such sanc-
tions will hereafter be sent along with the monthly ~  .. J"" 
ferred to above, it will not be necessary to endorse copies of sanctions 
relating to loans to State Governments separately. as and when these 
are actually issued. 

4. The arrangeIl1ent indicated above will take effect from 1966-67. 
-It will be neCessary for each Ministry to arrange for the Coordina-
tion of the work in a single Section and send consolidated statements-
to the Budget ~  as it will not be possible to deal with indivi-
dual Branches of the Ministries. In the case of' Ministries constituted 
into two or more Departments, the consolidated statements. may, 
however, be sent by each Department separately .. 

To 

5. The receipt of this Memorandum may kindly be acknowledged.. 

Sd/- R. K.MUKHERJEE, 
Under Secretary to {he Government; of India. 

All Ministries/Departments and Secretariats of the Govern-
ment of India (Except the Ministries of Railways, Defence 
and Communications) and Planning Commission. 

- No. F. (3)-B/64. 

Copy forwarded to the Department of Revenue and Company 
-Law, Department of Expenditure, Department of Co-ordination and 
au Divisions of, the Department of Economic Affairs withtl:\e request 
. that similar statements may be furnished in ~  of loans ~  
grants to State Governments and Union Territory Governments WIth 
Legislature and loans to other parties (other than Government ser-
vants) sanctioned by them. 

2. Copy forwarded for information to:-

. (i) C. & A.G., New Delhi, (ii) Deptt. of Expenditure E. (0;>-
ordination Branch). 

Sd/- R. K. MUKHERJEE, 

Under Secretary to the Government of India. 
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Ministry of 
•••• , •••••• , ,. • '!' , •••••••••••••••• 

Department 

:8t(1teTf1,e1j.t §lwwt1lB the wa1J.,l and gf"af!,ts s(121-ctioned duri1lo9 the . 
"W1lth of ........................ 196 • 

---- ------_. -- -- -- --- .. ---

DescriptioJ1 Plan ~ Total 

~~ ~~

1 

L G,.t.in·aid to State Governments 
and Union Territory Governments 
with Legislature 

l1'. Capital Outlay on grants to States and 
Union Territory GPvernments for 
Development 

m. Loans and Advances to State Govern-
ments and Union Territory Govern-
ments with Legislature 

IV. LQ8P$ @d AdvaDCEli to parties other 
than ~  Union ~ Qovaon .. 

~ and Government servatl 

J 

-----
TOTAL ------

NeR."""'COpi .. of sanctiollS in support of the QnoWUs shQ1nl 
ill columll 4: are enclosed. 

No.----- J)t.----
Forwarded to the Ministry of Finance. 0epe.rtIn_ of lcoJ).omfc 

.Affairs (Budget Division) for information with reference to their 

.v.M. No. ------- dated -------

(SIGNATURE) 

Under Secretary. 



137 

No. F. 8 (3)-B/64 

GOVERNMENT OF INDIA: 

MINISTRY OF FINANCE 
(Depafttbent of &>oi1CK'nic Affairs) 

New Delhi, the 12th November, 196~ 

All Accountants General including ~  General, Cen-
ttBl llevenues and Accountant GenftaI, Commerce, Works 
attd Miscellaneous and the Pay and Accounts OIBcers. 
Works, Housing and Rehabilitation/Food/Supply and Tech-
nical Development/Lok Sabha/Rajya SabhafDandabran-
l' and Pondicherry and Director of Accounts, Goa, Daman 
arid Diu. 

SUnitcf: -Statistics relating to p!l:!Jments at Grants-in-aid ani! 
~ and Advances by the Central Government. 

Sir, 
I am ~ to invite a reference to the recommendation in para-

graph 7 (v) df the 16th Report of the Public Accounts Committee 
(Thitd Lok &bha) wherein the Committee have observed that the 
Mnmttit1s are rro1 doing properly the work of recollciliation oC 
Depattmetttal accounts with the accounts maintained by the Accounts 
Offices. They have, therefore, suggested that the work should be-
cOt1cent1'ated in a single Ministry in cases where a number of Minis-
tries have to deal with a particular item of work. 

2. The difficulty in the reconciliation of departmental accounts-
with those maintained in the Accounts Offices is particularly felt in 
respect of expenditure relating to the composite Grants. mz., "Grants-
in-aid to States and Union Territory Governments", Capital Outlay 
on Grants to States and Union Territory Governments "for Develop-
ment" and "Loans and Advances by the Central GoVernmentf'whiclw-· 
are controlled by this Department but are operated 1IpOft by almost 
atl Ministries and Departments of the Governmen,t bf I11dia:. This is 
due to the fact that provision for Grants·iD-eid and Loans to State-
Governments and Union Territory GovemmeBts with Legislature 
is made centrally in the "India" ~  although the actual payments 
are adjusted by the vari<?us Accounts Officers concerned on the basis 
of the specific sanctions issued by administrative authorities. Fur-
ther, in respect of the State Plan schemes and Centrally sponsored 
schemes, the loans and grants to the State Governments are gene-
rally sanctioned in the last quarter of the financial year with the 
result that it may not be possible to undertake the reconciliation of 
the Departmental accounts with those maintained by the Accounts:> 
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Officers almost till the end of the financial year. Even in respect of 
Joans and advances to parties other than State Governments and 
Union Territory Governments with 1 ~  the administrative 
'Ministries have to deal with a large number of Accounts Officers, 
-thereby making the task of reconciliation difficult. In the circums-
tances and in view of the specific reeommendation of the Public 
Accounts Committee in this regard, it has been decided. in consulta-
tion with the Comptroller and Auditor General, that the work of re-

-conciliation of the accounts relating to the three composite Grants 
mentioned above shouJd...be centralised in the Budget Division of the 
"Finance Ministry and the follOwing procedure should be followed in 
ihis regard. . 

3. All Accounts Officers should furnish a monthly statement In 
the enclosed form showing the loans and adavances by Central Gov-
ernment and Grant-in-aid to States and Union Territory Govern-
ments with, Legislatures brought to account by them. This should 
be supported by a detailed statement indicating the number and 
date of the sanctions (except in respect of loans to Government ser-· 
vants) accorded by the various administrative Ministries with refe-
rence to which the payments were made or adjusted by the Accounts 
Officers. Separate statements should be prepared in respect of (I) 
-Grants to State and Union Territory Governments with Legislaturef, 
(ii) Capital outlay on Grants to States and Union Territory Govern-
ments for Development, (iii) ~  to State Governments and Union 
Territory Governments with Legislatures and (iv) Loans to other 
parties. These should include the loans and grants, if any, met from 
Reserve and Other Funds in the Public Account and reach the Bud-
get Division latest by the end of the month following that to which 
they relate, except in the case of the Accountant General, Central 
Revenues, who should furnish the statements by the 15th of the 
econd following month. A separate statement should also be sent 
in respect of adjustments, if any, carried out by the Accounts Officers 
after the close of the financlal year so that complete details of tlie 
payments adjusted in the Accounts of each year which are finally 
inCluded in the Appropriation Accounts relating to the composite 
Grants in question are avaflable In the Budget Division. The state-
ments relating to March and Supplementary Accounts should also. 

-indicate the balance of ways and means unadjusted. Information 
Tegarding the sanctions actually issued from time to time by the 
--nriousadrclnistrative authoritives will be collected by this Depart-
ment separately with a View to reconcile the payments adjusted by 
the Accounts Officers. It is. therefore, of utmost importance that all 
payments actually brought to account are included in the statements 
sent to this Department and full details regarding !'anctions issued 
by the administrative authorities are invariably furnished so that 
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<discrepancies, if any, may be settled wherever necessary in consul-
~ with the sanctioning authority. 

4. The statements referred to above are in addition to those pres-
·cribed in this Ministry's letter No. F. 6 (5)-W&M/62, dated the 11th 
-July', 1962 which should continue to be furnished as heretofore. 

5. The statements referred to above are in addition to those pres-
-cdbed in this Ministry's letter No. F. 6(5)-W&M/62, dated the 11th 
.July, 1962 which should continue to be furnished as heretofore. 

6. The revised arrangement takes effect from 1966-67. 

7. The receipt of this letter may kindly be acknowledged and 
-arrangements may be made for furnighing the statements with full 
·details. 

No. F. 8(3)-B/64 

Yours faithfully, 
Sd/- R. K. MUKHERJEE, 

Under Secretary to the Government of India. 

Dated the 12th November, 1965. 

Copy forwarded for information to: 

1. Comptroller and Auditor General of India, New Delhi. 
2. Department of Expenditure (E. Coordination Branch). 

Sd/ - R. K. MUKHERJEE, 
Under Secretary to the Government of India. 
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No. F. 14(29)-E(Coord)/65. 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of EXpenditure) 

New Delhi, the 28th May, 1~  

OFFICE MEMORANDUM 

8uBJEcT: -35th Report of the Public Accounts Committee (Third Lok 
Sabha)-Recommendation at Serial No.4 of Appendix XII 
regarding maintenance of block accounts Of assets. 

An extract of the recommendation of the Public Accounts Com-
mittee at Serial No.4 (Para 4) of Appendix XII to their 35th Report 
(Third Lok Sabha) is enclosed. Attention in this connection is in-
vited to the Government of India's decision No. 7(b)(iii) below Rule 
149 of G.F. Rs 1963. The Ministry of Home Affairs/etc., are request-
ed to note the observation of the Committee and to issue r..ecessary 
instructions to all the authorities concerned under them. 

To 

Sd./ - K. ~  

Deputy Secretary to the Govt., of India. 

All Ministries/Deptts. etc. 

No. F. 14 (29)-E(Coord)/65. 

Copy forwarded for information to:-

(1) Department of Parliamentary Affairs. 

(2) Department of Economic Mairs (Budget Division). 

(3) Lok Sabha Sectt. (PAC. Brauch). 

(4) E. II (A) Branch.-

. . 
. Sd/- K. SANKARAN, 

.... , . 

Deputy 'Secretary to t1ie ~  of India. 
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E:rtract of recommendation at Serial No.4 of Appendix XII of 35th 
Report of the Public Actou:nts Committee' (Third Lok Sabha) . 

SI. 
No. 

Para No. of 
Repon 

4 

Ministry 
~~  

Commerce 

ConclUSion/recommend ations 

The Committee are happy to note 
the t at long laSt the register showing 
the block accounts of assLts is main· 
mined by the Central Social Welfare 
B<>ard and grantt.e instituf ons. 'Iney 
truSt that there would no failure to 
keep the ~  upto date. In this 
connection, the Committee wO'dd 
alsolikt: the Administative Ministries 
ccncemed to ensure that the auta. 
nomous Beards etC. . un1er them 
carry. OM all the instru( tions issUC'd 
ly Govunment for comr1iance. 

Becommeac}ation 
The Committee are surprised at the manner in which the Minis'U'y 

of Finance, who are supposed to ensure financial propriety in. G.qv-
~~  expenditure, acquiesced in the prop0841s oj the ~  

of Health. 
[Serial No. 49 (para 51) of Appendix xn to 

the 35th Report (Third Lok Sabha)] 

ACTION TAKEN 

The observations of the Committee have been noted. 

(Department of Economic Affairs) 

~ ~ ~  

The Committee regret· to note that even in February, 196.1 when 
the supplefnentary gf'antswere obtained, the MinisPry could not asseSl 
that they 'Would not be able to complete the assay of gold 1vorth more 
than Rs. 5 craTes before the end of thejinancial yeaT. 

[So No. 10f ~  tc! 39th 
Report-3rC! Lok Sabha]. 

ACTION TAKEN 

A Note indicating the position is enclosed. 

ReeommendatiOli .. 
It was .tated in the course of evidence by the Secrettlf'1/, Depart-

ment ~  that40uble provision occur. bE'C4tL1e of techni-
~  r.eason,. ~ ~  11 ~  both the sanction.! aM the ~  



The Committee would like the Ministry of Finance to exami'l'te the 
.eztent procedu.re in this matter to see if thb position ~  be im-
Foved upon. 

(S: No. 3 (ii) ~ Appendix, ~ to, 39th 
, Report--3rd IAk Sablul.) 

AmOK lADM 

A draft' of ttle Notes irtdieating the position ~ ~ sent to 'Audit 
,;fer vettmg.In 'the meanwhile an advance copy thereof is enclosed. 

aeoommeDdatiGll 
The Committee' are unable to accept the 1easoningthe MinistT1/ -.or Finance that dnce an expenditure of Rs. 1 lQ.kh had already been 

iRcttrred, there was no point in 'obtaining an advance from the 
Contingency Fund. The Committee aTe of the vietvt1tat the advice 
19itJen by the Ministry of FiTtanceto the Min.istry of Edu.cation fOT 
Ift&eetingtheexpeftditure on National Foundation jor Teachers' Wel-
jare out of the savings within the grant without obtaining aspecijic 
eote of 'Parliament was not correct while the Committee fully ap-

'pciate the laudable obje'ct of the sche1n.e to VromOte the welfare 
.of the teachers generally and to alleviate distress among teachers 
'end their dependents in indigent circumstances, they feel that thj.8 
"'as an expansion of the field of normal Government activity 

..md as such, the scheme should have been treated as a <New Service'. 
[So No. 12 of Appendix XXVII to the 39th 

Report-3rd Lok Sabha]. 
ACTION TAKEN 

The matter is under consideration in consultation with the Minis-
'try of Law. 

, BecommeJUlaUoD 

tn Oii!tD' of the legal oPinion erpressed ~ ~  that the regu.. 
14t'iBation of an expenditure ,on a "New Service" ,chich is adjudge.! 
~ 1  'flJter 'tTte clOSe· of' the 'year' C4nnot· bemdae by rtsOlution oj 
PaTliament. 'In the circumstances, the only a,tternative· to . get oVer 

;this lacuna appears to be to make a suitable amendment to ~  CO7\-
~  tayi1tg doWn a procedure . for regularising expenditure ~  

''New Serviee7iot covered by tnegrci.nt. The Committee desire. tHe 
"Ministry of Fina'l'lce to initiate -action accordmgly.in ~ 
-with the Ministry Of Law aM the Comptroller and Audita,. -Genetcil 
oat Qn early.te. 
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AcnON '1'AKDJ 

The recommendation bas been noted. 

Recommendation 
(1)' The Committee are a little surpmed at the vieto ezpressed btl 

:the Secretary, Ministry of Finance (Department of Economic Affair,) 
that commitment charges were not an unknown feature and it was to 
be taken CI8 a general assistance to industry. By this slow utilisa-
tion of loan amounts and payment of eommitment charges neither 
the government nor the industry got any benefit. They are unhappy· 
to note that the negotiat,ng team did ftOt examine the schemes of the-
collieries and only went by their verbal assurances and commit-
ments. Had a proper scheme been prepared, time schedule. laict 
aown and the ways and means position of the individual collieries to-
finance the schemes gone into the contingency of entering into a loan 
agreement for such a large amount to be drawn within a short perioct 
of time and the consequential payment of commitment charge, wouZcl 
have been avoided. It is also regrettable that asSttTances from the 
collieries were not obtained in writing 1Wr wa, any condition im-

· posed that in case of abnormal delays or failure on their parl the» 
· would be liable to compensate the loss sustained by government by 
way Of payment of commitment charges. The Committee regret t() 
note that a huge amount of Rs. 31·38 lakhs is spent by way of com.-
mitment charges which did not benefit anybody, but depleted the' 
Foreign Exchange resources. In the view of the Committee this loss-
was avoidable if the financial position of the collieries had ,been ~ 
amined at the proper time. 

(ii) Secondly the Committee are suTpTised at the nature of the-
transaction wherein apart from the commitment charge there would 
be an annual loss to the government to a substantial extent. Under 
this arrangement Government pays interest on the loa", to the WorZcI' 
Bank at the rate of 5t% while they receive from the industry ~ 
total amount Of the loan in rupees. Assuming that Governmene. 
liorrowing in India are reduced to this extent, the saving of interest 
~  will be about 4% as against the higher rate paid on the joreigta 

· loan plus commitment charges. In the present case, the annual lOIS" 
will come to about Rs. 30 lakhs approx. in addition to the commit-

· ment charges of Rs. 20·04 lakhs already incurred upto May 1963. 0,,· 
~  othe'i' hand the industry has to raise the rupee amount at much 
lI.igher rate from Banks against the cover Of a Government guarantee-
·to the extent of 70% on the total amount 80 borrowed. 

The Committee are not ha.'WY about this arrangement which-
. Mither benefiu the industry nor the Government while the e:rche-
que,-. ~  to the extent of the difference of addition.al 



interest pawableon the foreign loan and the commitment charge. 
cs well. They would like Government to examine whether thell 
-cannot in this and other similar cases devise a suitable arrangement 
1>y which an organisation representing the coal industry or a grou". 
~  collieries could take the loan direct from the World Bank on the 
guarantee of the Government; in this way the burden on Govern-
-ment will' be practically nil while the collieries will bear intererl 
charges as well as commitment charges if any and will not have 
to raise loans from Indian Banks at higher rates. In. cases where 
the World Bank is not in a plJsition to give loans directly to 
the Industries concerned, and the Government has to step in as an 
intermediary, Government should m'lke available the foreiqn loam 
Teceived to the parties concerned on such terms and conditions cu 
-will not result in a loss to the public exchequer. 

(iii) It has been further stated in evidence that there was Cl 
depression in the coal industry and the collieries u'ere not enthu-
.siastic about the schemes as they were in 1961. The Committee 
trust that proper steps would be taken to see that the loans amount. 
4Te utilised for productive purposes without further delay. 

(S. No. 16 of Appendix XXVII to the 39th Report-3rd Lok Sabha]. 

ACTION TAKEN 

The matter is under consideration. 

Recommendation 

. The Committee fail to understand how in spite of the fact that 
tenderers were not coming forward due to their inability to assu'?"e 
that the process would give requisite quantity oj silver, the Minist.", 
<:ame to the conclusion that there was nothing v·rong with the pro-
<:ess or 'OTocedure designed by the firm. They would like to be fur-
ther informed of the basis and circumstances t:.nder which the pay-
-ment of Rs. 2.4 lakhs was m:lde to the firm even though the design. 
'prepared by them were not utiiised. 

~ No. 19 of Appendix XXVII to the 39th Report-·3rd Lok Sabha]. 

ACTION TAKEN 

A note indicating the position is enclosed. 

Recommendation 

. The Committee feel that with better planning and co-ordino.tioft. 
the delay in commissioning the Silver Refinery plant could have bee. 
minimised. They trust that the reasons for the delay in completin, 
~  btl the C.P.W.D. would be properly inquired iftto •. Aa 
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9 ~  the. ar,geement with. ~ firm for supply of machinery tmI 
~~ ~  ~ Committee are of the view tMt, even if a new pro-
~  ~ involved. Government should have insisted upon asche--
~  ,of machinery and equipment to be ~  by the firm being-
~ ~  in the agreement. They hope such cases will not recur.. ' 

rs. No. 20 of Appendix xxvn to the 39th Report-3rd Lok SabhaJ.,.. 

AcnON TAKEN 

The observations of the Committee have been noted. As regards.. 
~ reasons for the ~  in completing Civil Works by the ~  
~  enquiry is being made by the Ministry of Works anet 

Housing. . . 

~  

The Committee regret to note that even ,in February 1963 whew: 
the supplementary grants were obtained, the Ministry could nof 
assess that they would not be able to complete the assay Of goZcf 
worth mOTe than Rs. 5 crOTes befoTe the end of the financial year. 

[Para 2, 39th Report. 3rd L.S.l 
ACTION TAKEN 

The facts are as under:-

The 6i per cent Gold Bonds, 1977 were placed on sale from the-
12th November, 1962 to the 28th February, 1963 against tender of 
gold, gold coins and/or gold ornaments. The value of gold was 
tal;cen at the international price of Rs. 53·58 per 10 grammes of gold 
of ·995 fineness determined. The gold so acquired was taken over 
on Government stocks by debit to the head "Capital outlay on Cur-
reI).cy and ~  of Gold" by per contra credit to th." 
head "O-Public Debt". The debit to the head 'Capital Outlay etc"P' 
Qad to be, covered by appropriate Budget provision. 

2. In February, 1963, when the Gold Bonds were on tap. it was 
estimated that gold worth Rs. 7 crores would be assayed upto MaTchp 

1963 and accordingly adjustments to that extent would be made in 
the accounts of that year. On this basis, a Supplementary Demand, 
of Rs. 5·64 crores was obtained under Grant No. 113--Capital Outlay' 
on Currency and Coinage, the balance (Rs. 1· 36 crores) being met 
by re-appropriation of savings in that Grant. 

3. Adequate arrangements for the despatch of tenders to ~ 
Reserve Bank' at Bombay and Calcutta for being taken to the Mints. 
were made with the assistance of the Indian Airlines Corporation... 
the P&T . .and the Reserve Bank. However, the Mints, particularly at:. 

~ could not cope' With the heavy rUsh ofwOt'kdueto .shod 
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IUpply ef gas, shortage of technical personnel and their' pte-occupa-
tion with the annual audit of the ~  stocks in March, 196"3. At 
the time of regularisation of the Grant, the pmition was reviewed in 
consultation with the Mints and the Reserve Bank and it was esti-
mated that tenders worth about Rs. 3·40 crores only could be assayed 
by the Mints within' the year for which adjustments would be re-
quired to be made during that year. Accordingly, the balance of 
Rs. 2·24 crores out of the Supplementary Grant of Rs. 5·64 crores 
was surrendered. The actual adjustments amounted to Rs. 3,39,28,177 
resiilting in a savihg of Rs. 71,823 only. 

This has been seen by Audit. 

R.eeoDUDendation 

It was stated in the course of evidence by the Secretary Depart-
ment of Expenditure that double,provision occurs because of techni-
cal reasons, and this really inflates both the sanctions and the savings. 
The Committee would like the Ministry of Finance to examine the 
extant procedure in this matter to see if this position cannot be 
improved upo'n. 

[81. No. 3(ii) of Appendix XXVII to the 39th Report (Third Lok 
Sabha)]. 

ACTION TAKEN 

The Constitution requires every withdrawal from or appropria-
tion out of the Consolidated Fund to be made in accordance with the 
law and in the manner provided in the Constitution. In other words, 
all -expenditure must be covered by Parliamentary authority in the 
form of Appropriation Acts and receipts or recoveries cannot be 
directly appropriated or utilised towards expenditure. Thus. the 
gross requirements for purchase of stores or foodgrains must be 
covered by a valid appt'opriation, the receipts and recoYeries being 
ex1'\ibited below the concerned Demands for Grants. Similarly, ex-
penditure incurred by one Government Department on behalf of 
another has to be covered by provision in the Budget of both the 
~  purchases of stores as will as their utilisa-

tiOl'l'tm individual'works have' both to be covered by Parliamentary 
apptopriatilins: This procedure, otherwise known as Gross Budget 
appropriatiohs. 'This procedure, otherwise known as Gross Budget-
ing, results in double provisions in the Budget in many cases and 
also in Supplementary· Grants for technical reasons. Such double 
pro'ttisions and Supplementary Grants are also sometimes necessitated 
by 'admin1stnfflve ~  the' course of the year and account-
ing or budgetary device. adopted to suit special circumstances. 
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~  (i) The following instances illustrate cases of double provisioa 
in the Budget: - . • 

(a) Transfers of earmarked receipts or grants to Reserve 
Funds in Public Account whicp do not vest in an indepen-
dent body and withdrawals therefrom' , 

(b) Later-departmental adjustments necessitated by admin1&- " 
trative arrangements for conduct of work: 

(c) Suspense transactions relating to stores purchases; 
(d) Funding of Aid received on loans basis or for which 

counter-part Funds are created together with their utili-
sation;and .. 

(e) Renewal of Treasury Bills. 
(li) Supplementary Grants ·for technical ~  arise in each of 

the above cases to cover additional gross provisions that may be re-
quired, even if they are accompanied by larger or equivalent receipt. 
or recoveries. Such Supplementary Grants are also required in the 
following types of cases: 

(a) Payments arising out of increased earmarked receipts; 
(b) Changes in administrative set up of TerritOries, etc.; and 

. (c) Utilisation of lump provision for dearness allowances, etc. 
3. Tre various types of cases mentioned above are explained 

below in some detail: 
(i)(a) Transfers to Funds in Public Accounts: 
Parliamentary enactments or Resolutions and Government deci-

sions often provide for setting up of Reserve Funds to be constituteCil 
out of earmarked receipts or sanctioned grants, for utilisation 011 
specific purposes. The receipts or the grants, as the case may be, are 
tramferred to Reserve Funds in the Public Account after obtaining 
a vote of Parliament. Where the Funds do not vest in an indepen-
dent authority, the withdrawals therefrom are also subject. to the 
vote of Parliament for which provision has to be made in the Budget. 
the expenditure being shown as simultaneously recovered from the 

. related Funds. In such cares, the Budget includes double provision-
one for transfer to the Fund and the other for expenditure therefrom. 
Further, Supplementary Grants are also required to be obtained for 
increased transfers to Funds arising out of increased receipts or grants 
as also for their utilisation. The Central ltoad Fund, the Iron & Steel 
Equalisation Fund, the Coal Mines Labour Welflll'8 Fund etc. may 
be cited in this connection. Instances of· Supplementary Grants re-
lating to this Funds are: Rs. 5·5 crores obtained in 1962-63 for tran-
sactions . relating to Iron & Steel Equalisation Fund and Rs. 54 lakha 
in 1963-64 fot transactions relating to Coal MineaLabour Welfare 
Fund. 
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(b) Inter-departmental adjwtments: 

Inter-dt.partmen1.al aujustments arise in cases where work:i8 
.done or supplies are made by one Department to another. Provision 
in the Budget in such cases has tp be made in the Demands for Grants 
-of the principal as well as the agent, the recovery in the Demand of 
the latter being shown in foot-notes below the Grants. Instances of 
such adjustments are: payments to and by commercial department. 
like the Railways and the P&T Department for work undertaken by 
-or for them· or supplies made to or by them. Another case is that 
of the Trisuli Project whiCh is executed by the Mini!>try of Irrigation 
& Power on behalf of the Ministry of ~  Affairs as aid to Nepal 
and is, therefore, reflected in the Budgets of both Ministries. Supple-
mentary. Grants also become necessary in both the Grants if there is 
.any increase in the quantum of work done or supplies made. 

(c) Suspense transactions: 

A ~  head is operated under the Public Works system 
.f accounting for routing stores purchases which cannot ab initio be 
allotted to the works. The procedure followed in such cases is that 
the value of stores received is debited to "suspense-stock" by credit 
to "suspense-purchases", the latter head being cleared when pay-
ments are made. In such cases provisions have not only to be made 
under each of the6e two heads but also under the head relating te) 
the expenditure on works in which the stores are ultimately utilised. 
If additional stores are required to be purchased during the course of 
the year, Supplementary Grants have to be taken under all thesl'! 
heads. This arrangement no doubt results in some inflation in 
budgetary provisions but it secures effective Parliamentary control 
and also facilitates administrative and accounting control over stores 
transactions. 

(d) Funding of Aid received on loans basi! etc.: 

The agreements in connection with the receipt of foreign Aid in 
the form of material and equipment often require their value to be 
.adjusted as loan or the counterpart funds created by their sale etc. 
to be utilised for certain specified purposes. The material and ~ 
ment received under the T.C.A. Programme and the Colombo Plan 
may be cited in this connection. The accounting procedure followed 
in such cases is that the value of the material and equipment is 

~  to.a Reserve Fund by contra prOvision in the Capital Budget 
-of the administrative Ministry concerned Simultaneously, the uti-
lisl'ltion of the equipment either on the projects of the Central 
-Government or by way of loans and grants to State Governments or 
Public Sector Projects etc. is provided for separately in. the Budget:. 
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of the respective administrative Miilistries, the expenditure bein& 
simultaneously shown as recovered from the Reserve Fund. This' 
results in double provision-firstly for the creation of the counterpart. 
funds fond later for their utilisation. Any additional equipment 
received during the year results in Supplementary Grants, just as. 
non-receipt results in savings, in both Grants, even though no such 
elq)endHure is involved at any stage. 

Similar arrangements exist in respect of loans and grants received 
from the Government of U.S.A. under the p.L. 480 Agreements 
These are taken initiany as Public Debt or as Revenue receipts and 
an equivalent amount is transferred to a Reserve Fund by contra 
~ 6  in the Capital Budget or the Revenue Budget as the case 

may be. Simultaneously, provision is made in the Budgets of the 
concerned administrative Ministries on account of the expenditure. 
for meeting which the loans and grants have been drawn, an equi-
valent amount being simultaneously shown as being recovered from 
the Reserve Fund. This arrangement resultS in double provision. 
but is necessary to secure at one place the receipt and the utilisation' • 
of earmarked foreign assistance. Further, variations in the amount 
of. grants or loans in the course of the year result either in savings. 
on technical grounds or excesses which have to be covered by Supple-
mentary grants. Thus, Supplementary Grants amounting tG 
9 ~ ) crores-20 crores fot loans and Rs. 9·20 crores for grants were 

obtained in this -manner in 1962-63. 

(e) ·Treasury bills: 
The provision for the discharge of treasury bills is inftated as a 

result of the existing arrangement in respect of renewal of these 
bills. The treasury bills have a maturity of 91 days and unless dis-
charged on maturity, are notionally shown as repaid and simul-
taneously reinvested four times a year. Consequently provision 
has to be made in the Budget for repayment (and renewal) of 
treasury biJ1s four times a year. Further. if more: bills are issuedtn 
the earlier part of the year than anticipated at the time of the 
finalisation of the Budget, SUJ3!>lementary Appropriations ~ 
necessary which are also similarly inftated Supplementary ~ 
priations for Rs. 33 crores had to be asked for in February 1983 and 
for Rs. 206· 79 crores in February 1965 for the renewal of the treasury 
bills in thh: manner. 

The question whether the existing procedure in. respect of treasury· 
biDs could be altered was considered as a result of t.he recommenda-
tion of the P.A.C. in para 5 of their 8th Report and it was decided in 
consultation with the Comptroller and Auciitor General that . DO 

--change 1D,theeXlsting procedure was caned tot. 
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Oi) (a)Paymenu ariling, out of inCTeUed receipts: 
In accordance with the Finance Commission's recommenc!ation.c;; 

and parliamentary enactments on the subject, a portion of the net 
proceeds of the basic Union Duties of Excise and the net proceeds.-
of the Additional Duties of Excise are required to be paid to the-
States, provision for the purpose being included in a separate Appro-
priation "Payments of States" share of "Union Excise Duties". 

'Linked as these payments are with the collections of Excise Duties., 
additional payments arising both as a result of the taxation ~ 
(States' share in respect of which is not provided for payment in, 
the original Budget) and also improvement of tax collections require-
Supplementary Appropriations. Thus, Supplementary Appropria-
tions amounting to Rs. 10· 55 crores and Rs. 7-92 crores were ~

sitated during 1962-63 and 1963-64 following the improvement in tax 
collections in those years. 

The administration of certain Central Acts and Rules, such as the' 
Indian Arms Act, the Petroleum and Explosives Act, the RiCEt, 
Milling 'Industry (Regulation) Act, the Indian Carbide and Calcium 
fbdes and Cinematographic Rules has been entrusted to the State 
Governments. The fees collected under these Central Acts and Rules 
are made over to the State Governments towards the cost of the it" 
ag.ency charges. Accordingly, improvement in the collection of fees 
etc. under these Acts and Rules necessitates Supplementary Grants 
for payment of additional pgency charges to the State Governments. 

Similarly, the net proceeds of certain taxes and duties levied and 
collected by the Central Government on behalf of Local Bodies have 
to be paid to them in accordance with the provisions of certain 
Statutes or arrangements entered into with these Local Bodies. 
Thus, the net proceeds of entertainment tax, terminal tax, betting-
tax and a share of the taxes on vehicles are required to be paid to-
the Delhi Municipal Corporation, New Delhi Municipal Committee 
and the Cantonment Board. A Supplementary Grant of Rs. 25 lakhs-
had to be asked for in February, 1963 for payment of additional 
amounts to the Lo:cal Bodies following improved collection of taxes. 

(b) Changes in the administratiVe set up etc.:, 
Changes during the course of the year in the administrative 

an:angementsrelating to the territories of the Union usually result: 
in SupplementaIyGrants for technical reasons as the Original pro-
vbioD made,in the Budgetmthis regard is not available for utilisa-
tion. Thus.,.. consequent upon coming into force of the Government 
of Union Territories Act, 1963 and the State of Nagaland Act, 1962r 

tlle:expenditute of these territories after thefonnation of'the' new 
State/Union Territories ceased to be met' frOm ~  Consolidated 
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-Fund of India but the net deficit of the newState or Territory was, 
~  required to ~ paid as grants-in-aid. Accordingly, the 
unutilised portion of the Area Grants in these cases had to be 

-'"Surrendered and Supplementary Grants obtairied in August 196 ~ 
November 1963 and February, 1964 for meeting the expenditure 011 

,grants-in-aid payable to the State of Nagaland and the Union Terri-
tories with Legislature . 

. (c) Utilisation of lump sum provisions: 
... 

Sometimes lump provisions covering the requirements of various 
Ministries in respect of a particular tYPe of expenditure, are included 
in a single Demand for Grant for want of Demand-wise details. 

. Thus, lump provisions of Rs. 7'38 crores in 1962-63 and of Rs. 10 crore. 
in 1964-65 for ~  in Dearness Allowance to cover the ~ 
ments of various Ministries were included in the Demand for 
Miscellaneous Revenue expenditure of the Ministry of Finance. The 
necessity for such centralised provision arose because the decision 
to increase the D.A. was taken shortly before the presentation of the 
Budget and there was no time to ascertain Ministry-wise details. At 

-the same time, the Annual Financial Statement presented with '* 
reference to Article 112 of the Constitution had to take into account 

~~  the estimated expenditure o! the Government during the ensuing 
. year. In such cases, the actual expenditure has to be met from the 
funds provided in the respe:tive Grants and Appropriations. U 
savings are not available within the relevant Grant, Supplementary 
Grants have to be obtained, notwithstanding the fact that a conso-
lidated provision for the total expenditure exists in he Grant of the 
Finance l\linistry. The resultant saving in the latter Grant has to 
be surrendered, save to the extent it is required for additional 
<expenditure arising in the course of the year in relation to that 
-Grant. Accordingly, SupplemE'ntary Grants for substantial amounts 
. were obtained in the Demands presented to Parliament in November 
19'62, February 1963 and February 1965. 

4. Thus, double provisions and Supplementary Grants for tech-
·nical reasons become necessary mainly because of-

(i) the system of gross budgeting; 
(ii) the non-availability of 

(a) receipts/increased receipts, including recoveries from 
another Government Department for expenditure: 

(b) provisions in one Grant/ Appropriation, for transfer t. 
another; and 

(iii) funding and utilisation of earmarked receipts as at.. 
foreign. assistance. . 



153 

The principle of gross budgeting as well as the non-availabillty-
ef receipts or re:nveries for ~ derive authority, as men--
tioned earlier, from the system of Parliamentary control envisaged' 
. in the Constitution. Likewise, the existing. procedure in respect of-
funding and utilisation of earmarked receipts and foreign assistance 
secures a self-contained account in this regard, consistent with the-
requirements of Parliamentary control over expenditure. In' the-
circumstanceg, double provisions and Supplementary Grants for-
technical reasons, cannot be helped, though every effort is made to-
keep them down to the minimum. 

[No. F. 8(24)-3/65, dt. 31-1-66.}? 



ANNEXURE I 
Experiments had been undertaken in the Assay Laboratories ill . 

-the India Government Mints for about two years and, as aresulty' a 
-.successful method of refining the' complex silver alloy was evolved. 
-The said method was termed as "Government process" and fts 
results were entrusted to a firm of Consulting Engineers viz. Mfs. 
Associated Consulting""Engineers(India) Ltd., to ensure that the 
process was practicable under full-scale working conditions. On tli. 
-basis of the Consulting Engineers' Reports, it was estimated that 
refinins in India would be far cheaper than refining in U.K. In 
1948, when the scheme was being scrutinised. the cost in U.K. was 
:stated to be about 2 annas per ounce of unrefined silver whereas in 
India it was estimated to amount to approximately 9 pies per ounce 
even assuming that entire capital cost (estimated at Rs. 60 lakhs) 
would be written off in 10 years. After a good deal of correspond-

·ence, a formal Agreement was entered inte with the Consulting 
Engineers on 19-5-1950. The agreement provided for the preparation 

·()f detailed designs, drawings, speCifications, estimates and schedules 
-()f quantities for inviting tenders for the construction of foundations, 
'buildings, process plant and all ancillary services for the Silver 
Refinery and for calling for tenders for the supply and erection -of 
building5, plant and services, for examination of and advise on all 
tenders and for the supervision, of the execution of the project until 

-completion. 
2. According to the terms and conditions of the agreement, the 

.Government of India was required to make following payments:-
(a) the remuneration of the firm. on the basis of a graded scale 

on the actual cost of the Works is given below: 

Actual cost of the Works 

'Rs. 25 lakhs to Rs. 40 lakhs' . 

. Rs. 40 lakhs to Rs. 60 lakhs 

Rs.-60 lakhs to Rs. 801akhs 

::Rs. Over Rs. 801akhs . 
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Percentage fee 

5'8% 

5'4 % 
5'2% 

5'0% 



~  

(b) inadditi<?n to fee at. (a)above,tb.e CoAsultmi El)gineers 
, woUld be' reimbursed at the actualcoSt .. ~ of the under-

mentioned items from the 'date' of the Commencement of 
the services as' certified by a firm of ~  Account-
ants:-

{i) Travelling eJCpenses of Partners of the Consulting Engi-
neers and staff engaged by ~ on the works whilst 
travelling between India and the U.K.; 

(ii) The cost Of any assistance in arbitration proceedings 
provided and of any legal advice taken or sought on 
behalf of the Government; 

(iii) Printing and reproduction of documents, drawings and 
records and the purchase of maps; 

(iv) Fees for any Specialist's services or laboratory investiga-
tion required, or for any boring or other similar surveys 
carried out with the permission of the Government 
which may be deemed necessary for the completion of 
the design of the works; and ' 

(v) The salaries, allowances, office, travelling and all out-Of-
pocket expenses incurred by the Resident Engineer and 
his staff engaged upon the work. These salaries and 
allowances of the Resident Engineer and his staff shall 
be subject to the prior approyal of the Government. 

, (c) of the amount ()f fee calculated under (a) above, a sum of 
Rs. 78,000/- was payable to the Consulting Engineers 
within 30 days of the signing or the agreement and a 
further payment to the extent of 3/5th of the total re-

~ under (a) above less the advance of Rs. 78,000 
was payable after the completion of the undennentioned 
services:-

-(i) preparation of a survey of the site, including levels ~ 
collection of all necessary site information; . 

{ii) investigation of all .data and information relating ,to the 
site; 

(iii) advice to Government as to special investi-gations Of 
. conditions of sub-soil and' arranging, on the Govern-

ment's behalf, ;fOl'boring tests, trial pits: test piling.. 
models -or other ~  as might 'be ·appnrveditb' 
ithe "GoV'e'l"Dft\ertt; . and . ~ ." ' 
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u..) preparation of drawings and documents necessary to en-
able the works ~ be tendered for or' otherwise placed 
including as may be necessary: 

(i) making plans, designs, specifications, drawings anel 
bills Or quantities; 

iii) making or adapting conditions of contract; forms of 
tender and invitations to tender and submitting them 
for approval and decision of the Government; and 

(l1i) advice to the' Government as to tenders, tenderers, 
prices and estimates for carrying out the works pro-
vided that no tender shall be accepted by the Con-

,suIting Engineers without the express authority of 
the President in writing. 

(d) the remaining 2/5th of the fee becoming due as and when, 
the work proceeds in proportion to the value of the work 
done. The final payment, however, was not to be ~ 

until the plant was found workmg to the satisfaction of. 
the Government. 

3. After the specifications for the plant and machinery for the-
'Refinery were drawn up in consultation with the Consulting Engi-
neers, necessary tenders were invited simultaneously in India anti 
in Europe. After scrutiny of tenders, the Assay Master & Superin-
tendent, S.R. Project (who, alongwith another officer of the As"'ay 
Department, actually invented the "Government process") and Con-
sultants recommended that the alternative process outlined by 

,Demag Electrometallurgic, Karlsruhe should be accepted for refining 
QA Coins instead of the contemplated "Government process". ~ 
above-mentioned recommendations were discussed, in detail, in an 
inter-departmental meeting of the Secretaries of the Ministry of 
Finance (Department of Economic Affairs) and the then Ministry of' 
W.p. & S. as well as the Master Assay Department & Silver Refinery 

. Project and the Mint Master, Alipore. The Secretary of the then 
Ministry of Scientific Research, who was also an invitee, was un-
avoidably absent; but had ~  the Demag prQcess whole-
heartedly by a D.O. letter. It Was held, with the approval of ~ 

then Finance Minister, that by following the process developed in 
·the Assay Laboratories, the Government would be taking a certain 
amount of risk in setting up a refinery on such a large scale based 
ona process, ~  had not been coIIUl'lercially tried ,out; even 

" though it was accepted as workable by the Consulting Engineers. 
It was a.lao held that the tenders received had further accentuated 

• ~ as nO one was prepared to guarantee the succe!lSful working 
of some of the oPerations based on the use. of extMmely corrosive 



chemical, which require very special types of··containers. On the 
other hand, the IDemag' process, which was based on well-known 
methods in use, was considered much more suitable because it would 
not only cost less but would also be safer, resulting in a lower cost 
of production and having the added advantage of giving us elec-
trolytic copper, which was not produced in India at that time, so 
tha t even after the refining of QA alloy was finished, the plant could 
be useful to us. It was also decided with the approval of the F.M. 
and the Department of Expenditure that the then existing contract 
with Mis Associated Consulting Engineers (India) Ltd. should be 
terminated by paying them the remuneration of £ 16,400 plus out-of-
pocket expenses admissible under the contract. A termination of 
services contract was accordingly arranged with the firm on 23-8-54. 

4. It will be seen from the above-mentioned facts that there was 
nothing wrong with the process and procedure and the payments 
detailed beloW, were made to the firm of Consulting Engineers to 
discharge the contractual obligations of the Government of India:-

(i) Professional fee [Article 2(a), 3(a) & 3(b) of Contract]-

£ S d £ S d 

5 . 2% of estimates based on tenders 
viz. '523,308 27,212 0 4 

315th of £ 27,212 0 4 16,327 4 3· 

(ii) Expenses under Article 2(1) of the 
Agreement during the year ending 
31-3-50 80 4 2 

(iii) Expenses under Article 2(fXii) 
and 3(f) of the Agreement during the 

\ year ended 31-3-51 50 14 II 

(iv) Payments under Article 2(fXii) of Agreement: 

Printing and reproduction of documents, drawings and records tor the 
period of 

(a) Nine months ended 31-12-51 . 
(b) Quarter ended 31-3-52. . 
(c) Quarter ended 30-6-52. . 
(d) Airfreight and postage on documents 

225 15 9 
277 10 4 
272 0 4 
132 5 2 

~ ·This amount is inclusive of Rs. 78,000 ('5,850) paid to the firm after the 
expiry of 30 days ot the signing of the Agreement in accordance with Art. 
3(a) thereof. 
245 LS-12. --:;:.; 



u. 
(v) Payments ~  Article 2(j)(f}) of Agreement : 

~ ,. 
(8) Air passage London/Bombay return and sundry 

travelling expenses in London of Mr. C. W. Milner 
~  Engineer of the C'.)nsulting Engineers 

Firm in London 

(b) Expenses of Mr. Milner's visit to Demag's works 
in Germany .. 

TOTAL in STERLING . 

(c) Travelling and hotel expenses in [?Jdia of Mr. Mil-
ner 

GRAND TOTAL 

, S d 

30 3 8 4 

83 6 0 

, 17,752 9 3 
Rs. 236,699' 50 Ps 

Rs. 3,012 '00 

Sdl A. T. BAMBAWALE' 
Joint S.cretary to th£ GOVl. of India. 

Recommendation 

The Committee observe, however, that t'lese orders regarding 
making of lumpsum provision on rough assessment of expenditure. 
were issued only in June 1962, and could not have influenced the 
budget provision made for the year 1962-63 which Bhould have been 
regulated in accordance with the orders of AuguSt, 1955. The Com-
mittee would be glad if in the light of the glaring cases of over 
budgeting pointed out in this Report the necessity for making 
Zumpsum budget provision for schemes without adequate financial 
scrutiny is reconsidered by Ministry. 

[So No.2 of Appendix XXVII to the 39th Report-Third Lok Sabha.] 

Ac:rr.ON TAKEN 

Under the existing orders issued in June, 1962, it is only in res-
pect of scllemes which have to be implemented urgently during a 
financial year but which are not ready in all their details at the 
stage of budget provision that a 'lump' provision can be included in 
the budget on the basis of a rough assessment of the expenditure 
likely to be incurred during the financial year subject to detailed 
financial scrutiny later when complete details are ready, before 
operatjng on the 'lump' provision. The working of the above provi-
sion was reviewed by the Finance Ministry sometime in 1964. As 
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recommended by the Committee earlier, provisions are :included in 
the Budget only for such schemes as have a reasonable prospect of 
being put through during the financial year. It has, however, to 
be recognised that in cases of some schemes of urgent nature, it Is 
not always possible at the stage of budget provision to give a detan-
ed break-up and a lump-sum provision based on a rough assessment 
of the likely minimum requirement may become necessary aDd 
justifiable, considering the fact that the budget estimates for a year 
are finalised about four months before the commencement of the 
financial year. With a view, however, to ensure that such facility 
is restricted to really genuine cases, it has been laid down that (i) 
'lump-sum' provisions could be accepted for inclusion in the budget 
only in exceptional cases with the personal approval of the Financial 
Adviser to the Ministry concerned (i.e. at the level of Joint Secre-
tary or above in the Finance Ministry) and (ti) at least the broad 
details of the lump provision should be available at the stage of 
budget provision and are included in the budget documents under 
suitable sub-heads. The Financial Advisers also keep a watch to see 
that necessary financial sanction is obtained by the administrative 
Ministries before operating on the 'lump' budget provisions. 

Thus adequate safeguards exist to ensure that lump-sum provi-
sioll6 are included in the budget only in really exceptional cases. 
This would appear to be substantially in line with the observations 
of the Committee. 

2. Moreover, savings in budgetary provisions arise due to various 
factors and unavoidable circumstances, such as unexpected delays 
in procurement of stores, plant and equipments, difficulties in pro-
curing the necessary foreign exchange in time, delay in the adjust-
ment of book debits before the close of the financial year etc., and 
are not attributable mainly to the 'lump provisions' included in the 
budget. Attention in this connection is invited also to the note 
submitted by this Ministry in reply to the recommendation of the 
Committee at S. No. 3(ii) of Appendix II to their 22nd Report (Third 
Lok Sabha) [vide U.O. note No. F. 10(1l)-E (Coord)/64, dated the 
10th March, 1965]. 

Finance Ministry will, however, continue to keep the matter 
under review with a view to ensuring that the budget estimates are 
prepared in as reali5tic a manner as possible so as to narrow down 
to the minimum the gap between the estimates and the actuals. 

[U.O. No. F. 14(59)-E(Coord) /65, dated 28-10-65.] 
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Beeommendation 
While the Committee are glad to note that the ofJerall percentage 

of savings during the year 1962-63 had come down to 1.7 only from 
11 . 0 in the YeDl' 1961-62, they find thatj in as many as 55 individual 
gronts the savings exceeded 10 per cent of the total grants and ~ 
percentage in these cases ranged between 10-25 per cent to 70 per cent 
In these circumstances the Committee cannot help observing that 
there is still scope for improvement in budgeting and control over 
expenditure. Since large savings are indicative of loose budgeting 
in the sense that tMse prove the inability of the Departments to 
spend usefully the funds to the extent antiCipated, the Committee 
would suggest that administrative Ministries should make efforts to 
frame their estimates more realistically and with a greater degree Of 
precision to avoid a supplementary grant which cannot be utilised. 
[So No. 3(i) of Appendix XXVII to 39th Report-Third Lok Sabha.] 

ACTION TAKEN 

Suitable instructions have been issued to all Ministries vide O.M. 
No- F. 14 (58)-E (Coord) /65-1, dated the 28th January, 1968 (copy 
enclosed). 

Recommendation 
The Committee do not appreciate the advice given by the Minis-

try of Finance in this case for diverting funds from the savings for 
giving grants to private medical colleges. The fact that subsequent-
ly necessity was felt of opening a separate sub-head so that at lea.rt 
in future the expenditure could be brought to the notice of the 
Parliament also confirms the Committee's view that the expenditure 
on this account should have been treated as a 'New Service'. 
[So No. 14 of Appendix XXVI! to 39th Report-Third Lok Sabha.] 

ACTION TAKEN 

The observations of the Committee have been noted for future 
guidance. 

Recommendation 
The Public Accounts Committee had in the past taken serious 

note of the delays in furnishing utilisation certificates by the 
grantees. In para 28 of their 25th Report (Third Lok Sabha) they 
had desired that the Ministry of Finance should review the position 
and take "ecessary measures to ensure that further grants are 
not made to institutions which default in submission of utilisation 
certificates in time. The Committee had also suggested that the 

position in this TegaTd shouLd be streamlined by the Ministry of 
Finance so that Government are able to exercise power checkSl and 
vigilance through the Financial Advisers attached to the autonomous 
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bodies etc. receiving large grants. The Committee 1"flgret to observe· 
tllat the position of utilisation certificate., in respect of grants gwen 
to· non-Government institutions, b::ldies etc. continues to be far from 
satisfactory. They would urge upon the Ministry of Finance to 
implement their above mentioned recommendations without further 
delay. 

IS. No. 77 of Appendix XXVII to 39th Report-Third Lok Sabha]. 

AcrION TAKEN 

Instructions have been issued requiring Ministries not to rele.e 
further grants to institutions which fail to furnish proof of proper 
utilisation of the earlier grants within a reasonable time, except in 

~  exceptional circumstances which should be kept on record vide 
Ministry of Finance O.M. No. F. 14(5)-E.II(A) /64, dated the Und 
April, 1965. 

Further steps taken for improving financial control over bodies 
receiving large grants have been intimated to the Committee fn the 
note furnished with reference to action on the recommendation ill 
para 28 of their 25th Report (Third Lok Sabha) [vide Finance Min-
istry. Department of Expenditure U.O. No. F. 14(16)-E(Coord)/M, 
dated the 7th June, 1965]. The position will continue to be watclaed 
and improvements will be introduced as necessary. 

Recommendation 

(i) Commenting on the position of outstanding objectW,u end 
inspection reports as reported in Audit Report (Civil), 1963, tke 
Public ~  Committee (1963-64) in their 25th Report (Third 
Lok Sabha) had desired that such of the Ministries as had not desi-
~  a special officer to deal with audit objections with a view to 
~  their prompt disposal should soon take necessary action in 
the matter. The Committee had also suggested ~ a procedure 
should be laid down to pick ut.'O for iisposal more important ob;ec-
tions which call for early settlement and which might othenoise 
involve possible loss to government. The Committee have been 
informed that the Ministries have been advised to take early action 
for designation of special of]icer for the purpose. As regards envolv-
ing of a suitable procedu.re it has been ,stated that the existing orders 
stipulate that the Ministries shou.ld bestow special ca.re in respect Of 
Buch objections as involved the possibility of recurring loss. 
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The, Committee feel that there is still scope for improvement in 
the extant procedure. They trust the Ministry of Finance will fur-
ther im!)Tess upon the administrative Ministries the necessity of 
making greater efforts to dispose of old objections aM avoid their 
accumulation in future. 

(ii) Apart from the prompt disposal of Audit, objections, the 
Committee would like Government to ensure that the executive offi-
cers are well conversant with Rules and Regulations perta.ining to-
financial matters, so that the number of Audit objections is subs-
tantially reduced. ... 

[So No. 79 of Appendix XXVII to 39th Report-Third Lok Sabha.] 

ACTION TAKEN 

A copy of the instructions issued to the Ministries is enclosed,. 
[vide O.M. No. F. 14(58)-E(ooord)/65-Il, dated 28th January, 1966]. 

Keeommendation 

The Ministry of Finance have furnished a statement showing ac-
tion taken on this recommendation of the P.A.C. contained in para 
17 of 25th Report (Third Lok Sabha). It has been stated therein that 
"it is considered advisable to wait for the position in the subsequent 
years before setting 'lLP a Committee as recommended by the Public 
Accounts ComTmttee. The Committee, however, find that there 
has not been any appreciable improvement in the position. They, 
therefore, reiterate that as already suggested a Committee with a 
senior ofJicer of the Comptroller and A'lLditor General and another 
senior ajJicer of the Ministry of Finance ~  examine the pro-
blems connected with the settlement of retirement dues". 

IS. No. 84 of Appendix XXVII to 39th Report-Third Lok Sabha.l 

ACTION TAKEN 

A Committee of Secretaries have recently gone into the question 
of delays in the settlement of pension/provident fund cases in detail. 
A re-presentative of the Comptroller and Auditor General was also 
associated with this Committee. They have made a number of 
recommendations with a view to simplifying the existing rules and 
streamlining procedures. These recommendatioI16 are being process-
ed separa tely . 

[Min. of Fin. U.O. No. F. 14(58)-E(Coord)/65, dated ·28th January .. 
1966.] 
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No. F. 14(58)-E(Coord) /65-1 
GoVERNMENT OF WIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi, the 28th January, 1966 

OFFICE MEMORANDUM 

Susn:CT.-3Oth Report of the P .A.C.-prepamtion of realistic esti-
mates and effective control over expenditure against sanc-
tioned wants. 

The Public Accounts Committee in para 5 of the 39th Report 
(Third Lok Sabha) have made the following observation while com-
menting on the need for greater precision in the preparation of the 
budget estimates by the Ministries:-

"While the Committee are glad to note that the overall per-
centage of Savings during the year 1962-63 had come down 
to 1:7 only from 11: 9 in the year 1961-62, they find that in 
as many as 55 individual grants the savings exceeded 10 
per cent of the total grants and the ~  in these 
cases ranged between 10' 26 per cent to· 70 per cent. In 
these circumstances the Committee cannot help observing 
that there is still scope for improvement in budgeting and 
control over expenditure. Since large savings are indi-
cative of loose budgeting in the sense that these prove the 
inability of the Departments to spend usefully the funds 
to the extent anticipated, the Committee would suggest 
that administrative Ministries should make efforts to 
frame their estimates more realistically and with a greater 
degree of precision to avoid a supplementary grant which 
cannot be utilised." 

Again in para 3 of their 36th Report, the Committee have observed 
u foD.ows:-

"During the course of examination of the individual Aaminis-
trative Ministries, the Committee gathered the impression 
that the position in regard to savings might be consider-
ably improved by a closer scrutiny by the Ministry of 
Finance, of the basis on which the administrative Minis-
tries propose their estimates." 

As the Ministries are aware, the Public Accounts Committee have 
commented adversely in their earlier reports also about the large 
savings occurring in a number of grants/appropriations year after 
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year. The Appropriation Accounts (Civil), 1963-64, and Audit 
Report, 1965, thereon also show that there has not been any appreci-
able improyement in the position. 

Instructions have been iSsued to the Ministries from time to time 
emphasising the need for framing their budget proposals on a real-
istic basis and for including in the budget only such schemes /propo-
sals as have been worked out in complete detail and have a reason-
able prospect of being carried through during the financial year. 
Attention in this connection is invited also to para 2 of this Depart-
ment's O.M. No. F. 10 (4)-E(Coord) /62, dated the 1st June, 19'62, ana 
the O.M. No. F. 18(13)-E.G.IJ63, dated the 17th March, 1964. In 
cases where the schemes are not fully worked out at the budget 
stage and a realistic estimate of the likely expenditure during the 
year is not found possible, provision for preliminary expenses and 
immediate requirements need only be included in the budget as 
far as possible subject to review later on during the financial year 
on the basis of progress made in the planning of and sanction of the 
schemes. 

Apart from the realistic estimation of the budget, the Ministries 
are requested to take adequate steps for effective control over the 
progress of expenditure against the sanctioned Grants including 
expenditure on account of book adjustments and payments for pro-
curement of stores,· supplies and services, so as to ensure that. as 
far as possible, there do not occur cases of unnecessary supple-
mentary grants or large savings or excesses under the grants under 
their control. 

The Ministries of COIpmerce/etc. may kindly note the observa-
tions of the Committee cited above and issue suitable instructions 
to all ef'timating and controlling authorities under them. 

To 

(Sd.) K. SANKARAN, 
Deputy Secretary to the Government of India. 

All Ministries/Deptts. of the Government of India. 

,No. F. 14(58)-E(Coord) /65-1 
Copy forwarded to all officers and Branches in the Civil Expendi-

ture Divisions for information and suitable action. The need for 
effecting a purposeful scrutiny of budget proposals of Ministries so 
as to ensure that the budget provision accepted is related as closely 
as possible to the actual likely requirements may kindly be borne 
in mind. 

(Sd.) K. SANKARAN, 
Deputy Secretary to the Government of India. 
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No. F .. 14(58)-E(Coord)J65-1 

Copy forwarded also to:-
(i) All Heads of Divisions in the Department of Expenditure. 
(il) FA. & C.A.O., Farakka Barrage Project, Murshidabad. 

(iii) Department of Economic Affairs (Budget Division). 
K. SANKARAN, 

Deputy Secretary to the Government' of India. 

No. F. 14(58).;E(Coord) 165-II 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi, the 28th January, 1966 

OFFICE MEMORANDUM 

SUBJECT: -39th Report of the P.A.C. (Third Lok Sabha)-Recom-
menciations regarding outstanding audit objections and 
inspection reports. 

With reference to the large number of outstanding Audit Objec-
tions and Inspection Reports shown against the various Ministries 
in the Audit Reports (Civil) from year to year, the P.A.C. have 
made the following observations in para 82 of their 39th Report 
(Third Lok Sabha);-

"(i) Commenting on the position of outstanding objections and 
inspection reports as reported in Audit Report (Civil), 
1963, the Public Accounts Committee (1963-64) in their 
25th Report (Third Lok Sabha) had desired that such cif 
the Ministries as had not designated a special officer to 
deal with audit objections with a view to ensuring their 
prompt disposal should soon take necessary action in the 
matter. The Committee has also suggested that a proce-
dure should be laid down to pick up for disposal more 
important objections which call for early settlement and 
which might otherwise involve possible loss to Govern-
ment. The Committee have been informed that the Min-
istriet; have been advised to take early action for designa-
tion of special officer for the purpose. As regards evolv-
ing of a suitable procedure it has been stated that the· 
existing orders stipulate that the Ministries should bestow 
special care in respect of such objections a6 involved the· 
possibility of recurring loss. 
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The Committee feel that there is still scope for improvement 
in the extent procedure. They trust the Ministry of Fin-

ance will further impress upon the administrative Mb$-
tries the necessity of making greater efforts to dispose of 
old objections and avoid their accumulation in future. 

(til Apart from the prompt disposal of Audit Objections, the 
Committee would like Government to ensure that the 
executive officers are well conversant with Rules and 
Regulations pertaining to financial matters, so that the 
number of &.Idit Objections is substantially reduced!' 

2. Instructions have been issued from time to time emphasising 
on the importance of prompt settlement of audit objections by the 
administrative authorities and for keeping a close watch over the 
clearance of objections outstanding for over six months, special 
attention being paid to the more important audit objections involv-
Ing financial implications and possibility of recurring loss. Attention 
is invited to the detailed instructions contained in the "Standing 
Guard File on speedy settlement of audit objections/Inspection Re-
ports" which has already been circulated to all Ministries and also 
to this Department's O.M. No. F. 18(64)-E.G.L/64, dated the 13th 
August, 1964, advising the Ministries to designate a senior officer 
for attending to the work of prompt settlement of audit objections 
and Inspection Reports. Under the existing instructions, the Minis-
tries are required to make a systematic review of the progress of 
clearance of the outstanding audit objections etc. reported by the 
Audit Officer in their half-yearly reports, with reference to the 
periodical progress reports received from the Heads of Departments/ 
Offices. The results of the review, indicating the progress of clear-
ance of objections, are also to be intimated to audit from time to 
time. The proper observance of these procedures coupled with a 
vigorous drive by the Heads of Deptts. and offices for the prompt 
settlement of the audit objections SpOIl after their receipt by arrang-
ing periodical discussions with the local audit authorities concerned 
should facilitate the disposal of the old objections and avoid their 
accumulation in future. In the case of large/Deptts./ofBces under 
the Ministries also, the desirability of having a designated officer 
for pursuing vigorously the settlement of outstanding audit objec-
tions and inspection reports in each such organisation may also be 
considered by the Ministries. 

Ministries are requested to take suitable remedial measures for 
reducing the back-log of audit objections/inspection reports. They 
are also requested to bear in mind the need for ensuring that the 
various drawing and disbursing officers and other implementing 
authorities are well conversant with the financial rules and regula-
tions so las to minimise chances of occurrence of irregularities. 
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3. Attention of the Ministries is also invited to the powers dele-
gated to them for the wavier of audit objections of value of Rs. 500' 
and less, vide Finance Ministry's O.M. No. F. 12(27)-E.II(A)/61, 
dated the 13th October, 1961. These powers were delegated to the 
Ministries and Heads of Deptts. with a view to facilitate the speedy 
settlement of minor audit obje<;tions. It is presumed that these 
powers are being exercised by the Ministries wherever necessary-
and justified. 

To 

(Sd.) K. SANKARAN, 
Deputy Secretary to th.e Governm.ent of India_ 

All Ministries /DepttE>. of Government of India. 

No. F. 14(58)-E(Coord) /65-U 
Copy forwarded to:-

! . ~ 

(i) All Branches in Civil Expenditure Divisions with the re-
quest to show this O.M. to their D.F.As./A.F.As. also. 

(ii) Department of Economic Affairs (Budget Divn.). 
(iii) Defence Division (Budget Division). 
(iv) F.A. & C.A.O., Farakka Barrage Project, Murshidabad. 

(Sd.) K. SANKARAN. 
Deputy Secretary to the Government of India. 

Recommendation 
The Committee are unable to understand why these schemes for-

development were not received from the State Governments when 
they were already examined by the representatit1es of the State 
Governments, Planning Commission, Ministry of Finance and the 
Administrative Ministry concerned. It appears that there is scope 
for better coordination amongst the various authorities concerned SO 

lIS to 'achieve better results. 
The Committee would also like to watch thr01Lflh future. Audit 

Reports the working of the new system (to be introduced from lo1t 
April, 1965) with regard to the verifications by Audit of the utilisa-
tion as grants or loanS. 

(paragraph 10 of the 39th Report.) 
ACTION TAKEN 

The observations of the Committee in regard to the large savings 
in the appropriation for grants-in-aid to States on account of the 
non-receipt of proper schemes from the State Governments and the 
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:suggestion of the Committee about better co-ordination, amongst 
the'.various authorities, have been noted. The Ministry of Finance 
have advised all the Ministries of the ~  of India on 3rd 
J' anuary 1966 to keep the observations of the Committee in mind for. 
guidance and compliance in future and to ensure that the budget' 
estimates in respect of grants-in-aid to StatE!6 for the various schemes 
.are framed as accurately and realistically as possible. 

2. The revised system of .. verification by Audit of the utilisation 
of loans and grants for plan Schemes has been introduced with effect 
'from the current financial year (1965-66). Though some of the State 
Governments have suggested the postponement of this system. to the 
Fourth Plan period, they have been informed that this is not possible 
and certain minor difficulties that always arise during a period of 
transition from one system to another have to be overcome. 
'Specific points of doubt raised by some of the States have also been 
clarified. The results of the working of the procedure can be 
evaluated only after the current financial year is over. 

3. This note has been seen by Audit. 

[No. 9(13)-P /65, Dtd. 7.2.1966] 

Recommendatioh 

It was further disclosed in evidence that even the Rehabilitation 
Finance Administration did not have adequate machinery to deal, 
with the problem fully even though about Rs. 5 lakhs were sanction-
ed to them for providing additional staff for the purpose. The Com-
mittee desired that the entire machinery may be placed on a proper 
footing for proper implementation of the schemes and steps taken 
to remedy the defects mentioned in the Audit Report. The Com-
mittee may also be informed of the reviews proposed to be conduct-

·ed by the Ministry. 

[Serial No. 18 of App. XXVII of the 39th Report-Third Lok Sabha.] 

ACTION TAKEN 

The following temporary posts have been created under the 
Ministry of Finance, Department of Company Affairs & Insurance, 

:for enforcement work connected with the realisation of premiums 
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under the Emergency Risks (Goods) Insurance Scheme and the 
Emergency Risks (Factories )Insurance Scheme:-

D:!signstion 

Deputy Director 

Chief' Enforcement Officer 

Enforcement Officer 

Stenographer 

Stenographer 

Lower Division Clerk 

Peon . 

No. of 
Posts 

One 

Five 

Fifty 

One 

Five 

Ten 

Five 

Scale 

Rs. 
I: ;;,;, 

700-40-rr00-50/2-r250. 

475-25-500-30-590-EB- . 
30-830 . 

2ro-r0-290-r5-320-EB--· 
r5-425 

2ro-rO--29o--r5--32o--EB-
15-426 

I30--5-r6o--8-200-EB-8--
256--8-280--r0-3OO• 

Rs. Ilo--3--13I-4-155--EB-
4-175-5-180. 

70--1-8o--EB-r -85· 

The above staff has been sanctioned upto the 28th February, 1966. 
The posts of Deputy Director, Chief Enforcement Officer and 
Enforcement Officer have been filled up except three posts of 
Enforcement Officer. Arrangements are in progress to fill up these-
posts as early as possible. The other posts are likely to be filled 
up by the end of October 1965. 

2, As regards reconciliation of figures of premium received under 
the two Emergency Risks Insurance Schemes with. the figures 
booked in the Accounts Officer, as pointed out in para 128 of Audit 
Report (Civil), 1964, the actual procedure to be followed in this 
connection has since been finalised in consultation with the Comp-
troller and Auditor General of India vide Comptroller & Auditor 
General's Circular No. 1879-Tech.Admn.I/88-Admn.I/63 Vol. I dated 
the 25th June, 1965 (Copy enclosed). 

3. Since the Enforcement Organisation' has started functioning 
oDly recently no review of the problem of evasion could be under-
taken so far. 
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No. 1879-Tech.Admn.I/88-Adm.I/63 Vol. I 

~  OF THE COMPTROLLER AND AUDITOR GENERAL 

OF INDIA, NEW DELHI 

"To 

. Sir, 

Dated 25th June, 1965 

AlI Accountants Generil and offices subordinate to them. 

SUJECT.-Pr:emw.m reoeived. under the Emergency Risks, 
(Goods/Factories) Insurance Scheme-Reconciliatio"1 of 
figures . 

I am to invite a reference to the Govt. of India, Ministry of 
Finance (Deptt. of Company Affairs and Insurance) circular letter 
No. 116(1)Ins-I/64-ERI dated 8-4-65 on the subject, wherein you 
have been requested to issue instructions to the Treasury Officers 
under your jurisdiction in regard to the reconciliation of the credits 
under the Emergency Risks (Goods) / (Factories) Insurance Scheme. 
'The actual procedure to be followed for the reconciliation of the 
receipts, has since been finalised by this ~  in consultation with 
the Govt. of India. Action on the following lines may please be 
taken immediately to facilitate early reconciliation of receipts 
under the scheme by the Govt. of India. 

The treasury officers under your jurisdiction may be asked to 
furnish schedule (in duplicate) in support of the credits to the 
Emergency (Goods/Factories) Risks Insurance Scheme from the 
time the scheme was started up to 31-3-64. Similarly they may be 
asked to prepare another set of separate schedules in duplicate 
from 1-4-64 to 31-3-65. For 1965-66 the Treasury Officers may 
be directed to send monthly statements in duplicate showing the 
amounts credited. These schedules should contain all particulars 
like (i) Challan No. (ii) date of credit (iii) name of the party 
tendering the amount, (iv) brief particulars ·of the remittances and 
(v) the amount remitted. On receipt of these treasury schedules, 
the figures should be compared with those booked in your accounts 
and a copy of the schedule forwarded to the Govt. of India for 

~  reconciliation with the figures as per books of the. Gov-
ernment Agent, the Oriental Fire and General Insurance Co., Ltd. 
The Gov1. of India may also be addressed to confirm tbat the credit 
as reoorted by you have been reconciled with the Departmental 
figures. 
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Tbe ~  of this letter may please be acknowledged. 

Yours faithfully, 

Sd/- P. V. VASUDEVAN, 
for De'!Juty Director (Tech. Admn.) 

No. 1880 Tech.Admn.I/88.Adm.l/63 

Copy forwarded to the Govt. of India Minist-ru of Finance· ,'.J , 
Deptt. of Company Affairs & Insurance, New Delhi for information 
with reference to their U.O. No. 116(1) /64-ERI dated 4th June, 1965. 

Sd/- D. PANCHAGESAN, 
Administrative O/Jicer (Tech. Admn.) 

Recommendation 

The ComptrolleT and Auditor GeneTal had suggested tha.t the 
Government of India might prescribe a target date by which State 
Governments submit the statements to the Accountants GeneTal; 
failing tt:hich the Central Assistance due to the States would be 
finalised on the basis of the statements received and the excess 
amount received, if any, would be rfjunded to the Central Govern-
ment. The Committee would like to be informed whether the S"'tLg-
gestion of the Comptroller and Auditor General had been accepted 
and if 80, what target date had been notified to the State Govern-
ments for furnishing the required statements to the Accountants 
GeneTal. They may also be apprised of ~  further steps taken to 
-expedite the final adjustments Of the payments under the scheme 
.and the results achieved in this regard. 

[Para 6 of 40th Report (III Lok Sabha)] 

ACTION TAKEN 

The suggestion of the Comptroller and Auditor General to fix a 
target date has been accepted and the State Governments have 
been informed on 19th October, 1965 that they should arrange to 
furnish the necessary statements and any other information that 
may be Iequired by the Accountant General before the 31st March 
1966, and that the assistance due to the State Governments will be 
finally determined on the basis of the information that would have 
been furnished by that date. A copy of the D.O. letter from Shri 
S. Dutt, Joint Secretary to the Finance Secretaries of State Govern-
tnents is enclosed for information at annexure I. 
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2. The State Governments are being regularly reminded to 'keep-
the Government of India posted with· the progress made in com-
pleting the submission of statements to the Accountants General. 
It is hoped that the matter .can be settled by the end of the current 
financial year. 

3. Action is also being taken separately to examine the specific 
difficulties in the case of individual States. It has been found that 
special difficulties or specific modifications needed have been 
reported only from foUl' States, viz. Assam, Kerala, Madras and 
Uttar Pradesh. It is proposed to discuss these cases with Audit. 

4. A statement showing the progress as on 1-1-1966 made by 
different States in finalising their claims is given in the A.Tl!lexure II. 

This has been seen by Audit 



S. Dutt 

Joint Secretary: 

My dear 

ANNEXURE I 

D.O. No. 7(1)-P/65 

GoVERNMENT OF' INDIA 

MINISTRY OF FINANCE 

(Department of CoordlDat1oD) 

New Delhi, the 19th October, 1965 

Ples.se refer to D.O. No. F. 15(8).Est.III/60 dated the 6th Septem-
ber, 1963 from Shri R. P. Padhi, the then Joint Secretary in the 
Ministry of Finance (Department of Expenditure) and the subse-
quent correspondence regarding the Central assistance given to 
your State towards the expenditure on the increases in the 
emoluments of low-paid employees during the period 1957-58 to 
1960-61. 

2. Some State Governments had made certain suggestions 
regarding modifications in the procedure of accounting. These 
suggest ions have been carefully considered and it has been decided 
that it is not possible at this stage to make any changes. 

3. The delay in finalising the assistance given to the States has 
been the subject of criticism by the Public Accounts Comniittee. 
The Committee has also suggested that a target date may be fixed 
for completion of this work. I am therefore to request that the 
State Governments may kindly arrange to furnish the necessary· 

~ and any other information that may be required to the 
Accountant General of the State before the 31st March. 1966. The 
assistance due to the State Governments will be finally determined 
on the basis of the information that would have been furnished by 
that date. 

Yours sincerely, 
Sd/- S. DUTT. 

Shri (F'inance Secretaries) 
of all the State Governments. 
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States 

1:. Andhra PradeSh 
2. Assam' . 
3. Bihar 
4. Gujarat 

S. Jammu & Kashmir 
6. Keta1a . 
7. Madhya Pradesh 
8. Madras. 
9. Mabarashtia . 

10. Mysore. 

II. Orissa . 

12. Puniab 

13. Rajasthan 

14. Uttar Pradesh 

15. West Bengal 

TOTAL 

Total Amount 
amount for which 

. provision- statement 
... ally dis- sent to 

bursed Audit 
during 
1957-58 

to 
~  

551'60 
67'38 

526'00 
35'00 
29'00 

444'24 
3°3'51 
818·64 
434'24 
52 '99 

196'00 
61 '56 

3°3'25 
1488 .80 
204'02 

5516 '23 

357'96 
62'24 

158 '00 
32 '07 
N.A. 

81'58 
189'33 
349'20 
290'94 

74'01 
200'49 
56'60 

301 '14 
N.A. 

200'09 

N.A. 

(Rs. in Lakhs) 

Amount 
verified 
& passed 
by Audit 

105'33 
3°'17 

81'SS 
84.63 

22'72 
74'01 

55'77 
258 '91 

137'47 

85°'59 

Balance! 
for which 
certificate 
is re-
quired. 

551 . 60 
67'38 

420'67 
4.83 

29'00 
362'66 
218·88 
818'64 
411 '52 

196'00 
5'79 

44'34 
1488 -80 

66'55 

4686·66 

Audit observations ;-The figures mentioned above ~ not been veri-
fied in Audit. 
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APPENDIX X 
MINISTRY OF FOOD & AGRICULTURE 

Recommendation 

(i) The Committee are 'not satisfied with the explanation in thiB 
case. They regret to note that no action was taken to settIe the rate 
jor clearing and stocking of the balance of timber as soon as it be-
came clear that its continued storage with the old contractor was un-
avoidable. The plea that it was not clear at that time as to how long 
these stocks would remain ~ the contractor is hardly convinCing. 
Had timely action been taken in the matter, it would have saved 
delay and legal expenses incurred over a period of years. 

(ii) The Committee also note that out of Rs. 15,004 paid to the 
contractor towards refund of amounts withheld on account of 
shorta.ge of timber, only a sum of Rs. 6,377 had been recovered from 
the shipping company a.nd further claims for only a few hundred 
rupees were pending. They would like to be informed of the reasons 
for the non-realiBation of 'the balance of the loss on this account. 

[So No. 24, App. to 20th Report (3rd LS.).J 

ACTION TAKEN 

(i) Observations made by the Committee have been noted for 
future guidance. 

(ii) Two bills of MIs. Assam-Bengal Saw Mills Ltd., Calcutta, 
amounting to Rs. 15004.l9 were withheld pending investigation of 
the shortages of timber that had occurred in transit during the 
period the Company was working as Clearing Agents. On a sub-
sequent examination during the hearing of 'the suit, filed by the 
Company, in the Calcutta High Court, for the recovery of their 
alleged dues, which included the above amount, the Govt. Counsel 
opined that the clearing agents could not be held responsible for 
these ex-ships shortages in view of the fact that the receipts for 
the actual quantities received by stockists were granted after com-
plEition of discharge of the cargo from each ship. 

:2. On an ·examination of th.e shortages reported from the Govt. 
Chartered Veasels, which inter alia included these two claims by 
a Committee constituted by the Andamans Administration, an 
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amount of· Rs. 6,482.85 out of these two claims could be recovered 
from the Shipping Department of the Andamans Admn. who 
accepted the liability to that extent only. 

3. The deductionS of Rs. 15,004.19 were made initially from the 
Company's bills by the Andamans Forest Deptt. under the impres-
sion that they would have obtained short-landing certificates from 
the ships' in which case the liability would have ultimately been 
that of the ~ ~  in view of the opinion of the Gov .... 
ernnient Counsel referrea to above, the question of obtaining short-
landing. certificates in . such cases did not arise. Hence the responsi-
bility ~  the balance of the claim could not be fixed either on the 
stockists or on the shippers and the same cannot be ~  
from any of the parties now. 

4. The losses of sawn timber in these cases are to some extent 
incidental to the nature of the care and the difficulties in shipment 
and clearance. Every effort is . made to avoid losses, from the-
experience gained, but sometimes it becomes necessary to dispense 
with the ex-ship tally of the sawn timber at destination port, as 
otherwise the loss to Government on account. of the detention of 
the ships pending a tally, would be considerable. These small 
losses occur when the tally is dispensed with to. avoid considerable 
loss to Government due to detention of carrier ships. The alterna-
tive would be to incur heavier losses by detaining the carrier ~ 
for making a tally. Between the two it seems more prudent te> 
accept these small losses which are more in the nature of, minor 
trade losses incidental to the nature of the cargo and the mode of 
its carriage and are not due to any avoidable negligence or defec-
tive system. After ensuring that there is no negligence and that 
the loss is minor and inevitable, it has to be written off by the-
competent authority. 

Reeommendation 

The Committee observe that there is difference of opinion bet-
ween the Ministry of Food and Agriculture and Law regarding the 
liability for the Port Trust dues. They, therefore, desire that the 
Ministry should refer the matter to the Ministry of Law for their 
reconsideration and that their final opinion be intimated to the Com-
mittee a. well. 

[So No. 25, App. to 20th Report (3rd LS)]. 
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ACTION TAKEN 

In accordance with the observations made by the Committee the 
Min. of Law were requested to consider their views on this matter 
in the light of the information furnished by this Ministry and the 
Ministry of Transport. The Law Ministry has reitera,ted that 
though the liability to pay the Port dues' was caSt upon the agent 
under clause 7 of the Agreement with them, this liability was 
however, W-a-W. of the Government and not the Port Trust Com-
missioners, who were not parties to the Agreement between the 
clearing agents and the Govt. It was thus primarily the responsibi-
lity of the Govt., and not of the agent, to pay the Port Trust dues 
to the Port Commissioners as the consignee of the goods. The opinion 
now given by the Ministry of Law has been noted and the Ministry 
has already taken steps to include suitable provisions in agreements 
with the clearing agents and stoc}dsts of Andamans timber to ensure 
~  the latter are not paid their claims on account of port dues, etc. 
until and unless, they furnish documentary evidence of having paid 
these dues to Port Trust Authorities. 

(This has been vetted 'by the A.G.C.R., New Delhi) 
, 

(Department crt AgrIculture) 

Beeommenc1a.tlon 

The Committee note that one of the reasons for the shortfall in 
procurement Of milk was the defective working of the collection and 
chilling centres. Thus, the two centres set up by the Scheme at 
Alipur and Najafgarh were not functioning at all. Similarly, the 
supplies from Ballabgarh and Bahadurgarh centres last winter we,-e 
only 80-90 maunds as against the maximum capacity of 400 mds. At 
Bahadu:rgarh the supplies during the summe,- were only 35 maunds. 

From the facts placed before the Committee, it is olmious that 
there had been a failure to make proper survey about the availability 
of milk to the Scheme before setting up these centres. The Com-
mittee were surprised to learn during evidence that as early as 1960 
the Scheme had tried to procure milk at Alipur and Najafgarh 
Centres with the help of local Administration but it could not suc-
ceed. Even then, the Scheme went on investing on these centres. 
Expenditure was incurred on the electrification Of the Alipur Centre 
and an Assistant Manage,- was posted for five months (from 24th Jan. 
1963 to 24th June, 1963) and paid Rs. 'lfJ0/- per month for surveying 
the milk supply although no milk could be collected at the Centre. 

[para 131 of 23rd Report (3rd LS)]. 
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The Committee regret to note that lack of proper planning and 
fore-thought had resulted in large capital. expenditure incurred on 
the setting up of these Centres (about Rs. 3 lakhs on each Centre), 
remaining unutilised, besides a lot of recurring expenditure on staff 
appointed to look after these Centres. They trust that the Scheme 
would be more careful in setting up further such Centres. 

[para 132 of 23rd Report (3rd LS)]. 

ACTION TAKEN 

The recommendations have been noted for compliance. 

'Recommendation 

While· the Committee nate that there had been improoement in 
the achievement of rated capacity f-or the various products, they 
find that in the case of butter the production still fell too short of the 
rated capacity (24.11%). The Committee could get no explanation 
for such a large shortfall in the case of butter which according to the 
Ministry's own statement gave a good return On capital. The ~ 

mittee, therefore, feel that this matter requires further examination. 
As the low utilisation of rated capacity results in high percentage of 
overheads affecting the cost of production, the Committee desire that 
efforts should be made to achieve the rated capacity for various pro-
ducts early. 

[Para 133 of 23rd Report 3rd LS] 

ACTION 'l:AKEN 

The reason for butter production falling short of the rated 
capacity is that the primary aim of the Delhi Milk Scheme is to 

milk for consumption in the liquid form. Milk products 
. be manufactured only when milk surplus to the 

for liquid consumption becomes available. Nor-
little surplus milk is available during summer. It is 

only during winter that surplus milk is available when products 
like butter, ghee etc. are manufactured. This period of surplus 
supply generally lasts from NovembEr to March, i.e. for only fiVE 

months i!'. a year. 

Recommendation 

The Committee would like the Delhi Milk Schp.me authorities tl 
make efforts to reduce the cost of production of ghee so that th( 
loss incurred may be reduced if not eliminated altogether. 

[Para 134 of 23rd Report (3rd LS): 
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. ACTION TAKEN 

The cost of production 01 ghee during 1962-63, was. Rs. 8.28 pet 
k.g. (loose): The cost in packages is: givenbelow:- . 

Rs. Ps. 

1 kg. ' ' 

2 k.g. 

4 k.g. 

It has not been possible to ~  the· cost of production of ghee 
as the cost of procurement of milk has gone up. 

The selling price of' ghee upto 31-1-1965 was as follows:-

Rs. Ps . 

1 k.g. tin . 

2 k.g. tin 

4 k.g. tin 

. , ._,'.,\ 

~ 8'30 

16'15 

31 '65 

Since the above sale prices of ghee were uneconomical, the 
prices have been revised w.e.f. 1-2-1965 as follows:-

\ 

1 k.g. tin 

2 k.g. tin 

4 k.g. tin 

Rs.Ps. 

Recommendation 

The Committee desire that the reasons for the large increttse in. 
supervision and distribution charges and on miscellaneous expendi-
ture should be re-examined 11nd steps taken to reduce the various 
charges to the extent possible to minim\se the cost of production of 
various products and also the loss suffered by the Scheme. 

[Para 135 of 23rd Report (3rd LS)]. 

ACTION TAKEN 

The working of the Scheme has since been examined by a Team 
of Experts and they have made recommendations of a far-reaching 
nature for the improvement of the working of the Scheme. .A copy 
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of the broad reCommendations of the Team of Experts is enclosed.· 
These recolX1lIiendations inter· alia involved appointment of a large 
number of ~  officers and staff in the Delhi Milk Scheme, 
besides intensification of the procurement measures by extending 
the area of operation to a distance of 300 miles from the Capital 
As a consequence the expenditure on this Scheme has shown a 
tendency to increase in the current financial year and will increase 
further dUring 1~6  This will result in increased losses in the 
working of the Scheme both in the current year and the next year. 
However steps have been taken to minimise these losses by increas-
ing the sale price of milk and milk products. 

~ 1  

The' Committee· tDOUld dUo IDee to mmte atfetItioft·lfa, thla cbnnec-
tion to theiT Tecommend4tiotL I in paM c;2 of thefT Eighth· Repot't 
(1962-63) IUggMiftg tMt aTly Bteps .Muld be tGhin to lftC7'e4Be the 
thTOUgh-put as origiMUy enmsaged so that the ScJaerM fUn. Oft ~
profit-1W-lOss basis', as intended by Governmento 

[para 136 of 23rd Report (3rd LS)]. 

ACTION TAKEN 

This is already being done. The number of milk collection and 
chilling centres has increased from 10 in 1961-62 to 12 in 1962-63 and 
13 in 1963-64. A new Centre at Kithore was commissioned on 
4-9-1964. This Centre has been handed over to the Cooperatives. 
Delhi Milk Scheme has started directly collecting milk in an area 
near Kamal. The through-put of milk has increased as below:-

Buffalo Milk 

1959-61 

1961-62. 

1962-63 

1963-64 

*Not Printed 

Lakhs 
Ltrs. per 
annum 

3°12. 

Lakhs 
Ltrsper 
day. 

0·45 
0·85 

1 0 18 

Mds. per 
day. 

2.350 

3479 



Cow Milk 

1959-61 
1961-62 

1962-63 
1963-64 

181 

-.----
Lakhs ~ 
. Ltrs. per Ltrs. per 
annum' day 

3'97 934 
4'90 1342 

. , 

18;96 5194 
20:59 5644 

Mds. pe'1' 
day 

26 

37 
143 
155 

The year 1964-65, however, proved to be difficult in the matter of 
milk procurement and the quantity of milk procured showed a ten-
dency to decline in the beguUrlilg· of the year owing to floods and 
consequent shortage in the production of fodder. The quantity went 
down to .about 2,000 maunds per day in May, 1964; There was a -rise 
in the flush season; the procurement reached 3700 IDJlunds per day 
in February, 1965. Every effort will ~ made to increase the through-
put of the Scheme further during the current plan period . 

. Recommendation 
The Committee feel concerned to note that although it is more 

than four years lince the Scheme ,tarted ~ the account. 
are still in highly unsatisfactory state. They need hardly emphasise 
the necessity of m4i1l.taining proper accoums to keep a tDGteh over. 
financial transactions and to locate abnormal wastages and/or loss 
due to pilferage etc. They trust that the step, takeft by the Scheme 
would result in the improvement of the position ion this regard. 

{para 137 of 23rd Report (3rd LS)]. 

ACTION TAKEN 

(i), Dally reconclliatiOD of realisations against the supplies to 
Depots is being carried out DOW on the mechauised system. 

(ii) Price stores ledgers are being maintained from 1982-83 0n-
wards. 

(iii) Costing system has been formulated for working out the cost 
of repairs and maintenance of the vehicles of Delhi Milk Scheme. 

(iv) The work of maintenance of accounts has been Jmproved 
very markedly with the strengthening of the aCCOUDting staff aDd 
adoption of machine accounting. A manual of accounting procedure 
has been prepared and introduced. All receipts/ sales of milk are 
being duly accounted for. The same is also the case with atcna. 
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Recommendation 

According to a note furnished by the Ministry, milk worth Rs. 5.20 
Zakhs went sour and curdled since November, 1959 to the end of 
1962-63. Although, out of this, milk worth about Hs. 5· 09 lakh.'l had 
been utilised for making' by-products, milk worth Rs. 11,650 w"· 
curdled and could fIOt be used. " 

Similarly, a,loss of 47, '873 new milk bottles valued approximaiely 
Rs. 19,149 had been on account of fire on 18th April, 1963 as the gUnny' 
bags containing bottles ~ been stacked in the open yard for inspec-
tion before taking this on .tack. 

It'is apparentfroin. ~  ~ that the loss 01 milk bottles o:n'4' 
~ h4cl been not, only due tonormaZ wastage during 

handling and processing but due to other reasons also. The Com-
mittee, ~  feel ~  this ~ requtred detailed examination 
to' analyse as to what extent. these losses had been due to causes other 
than nOrmal-wastage during handling and processing so that suitable 
steps can be taken to. a1,'oiti such losses. in. future.· 

The Committee also feel that as it is already more than 4 years 
since the Scheme started functioning steps should be taken to lay 
down standards on the basis of past experience for the loss and 
wastage of milk bottles and variOUs other products during handWng 
an4 processing. . This . would enable, the management to locate any 
abnormal wastage and to take necessary remedial measures. 

[paras 138--139 of 23rd Report. J 
. ~ ~ . TAKEN 

It has been explained earlier before the Public Accounts Com-
mittee that while efforts are being made to keep down handling losses 
and breakages of bottles to the minimum: suitable norms could be 
fixed only after some time, when the results of observations were 
clear. The causes for the losses have been examined departmentally 

'and ~  beem ia.troduced since ,February, 1964, to, deter-
mine the. loss of milk and. bottles at different stages with a view to 
collecting requisite statistics ~  period of about 2 years to enable 
us to evolve some acceptable norms in this sphere. Some of the 
measures introduced are as fonows:-

(i) Recording of the breakages of bottles in the various operations 
i.e., washing, filling, stacking and distribution. 

(ii) ,The quantity 1illed in bottles to be checked by random samp· 
ling to avoid losses due to over filling. 

(iii) Surprise checks of loading of milk in Vans. 
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(iv) To eliminate ,the incentive- fer stealing -oottles,- rep&tiChiure of 
empty milk bottles has been discontinued. -Individual Cases of lOii 
either due to pilferage or fire or theft are speciftcally investigated 
departmentally With a view to fixing responsibility and action taken 
against the defaulting employees in the Scheme. 

RecOIlUllenc1atioo 

The Committee re(j1'et to ~ 1  tnat ~  of Belling butte,- or 
converting it quickly into ghee, "large -quantity of bUtter was anowed 
to accumulate even when" the Scheme did not have an -adeq1.Ul:te deep-
freeze equipment. Th.ey were informed that there had been aUttZe 
carelessness on the _part oj the authorities, ~ ~ 1  enquriea'" 
were being made by the Ministry in this matter and that the ~ 
stbility would be fixed. The Committee would like to be informed 
of the action taken in the matter as 'also the amount of loBS suffered 
on this account. 

[para· 140 of 23rd Report} 
--

ACTION TAIQ!:N 

The matter was enquired !rito by a seriior Officer of the Depart-
ment of Food and his report, which was received recently, has been 
examined. There was error of judgment" on part of one Officer of the-
Scheme and negligence on the part of another. The services of one 
officer have been terminated. Another officer has been coJllpulsorily 
retired. The loss suffered by the Government in this case amounts 
to Rs. 99,600 approximately. 

Recommendation 

The Committee were also surprised to note that although deep 
freeze equ.ipment was ordered in October, 1962, it had not been re-
ceived so far. They desire that the matter shouLd be pursued dgo-
rously with the suppliers to avoid the recurrence of the tpye of losses 

~  above. 
[Para 141 of 23rd Report, 3rd L.S.] 

ACTION TAKEN 

Deep freeze equipment has been received in January, 1965. It 
will be installed as soon as possible. 

Recommenc1ation 
The Committee regret to note that even the elementary precaut10n 

of properly cleaning the packages before they were packed with 
powder was not taken in this case. They need hardly emphasise the-
necessity of maintaining a very high standard ofcteanlines in the 
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~ ~  ha7ld.lig of variOUS.productsof-the Scheme and any laxity 
sn. thu ,.egqrd .8Muld be seriously viewed by the Scheme. The COm-

~  that B.UCh cases ~  recur. : .. 

( ~  142 of 23rd .Keport, 3rd L.S.] 
ACTION TAKEN 

Every possible care is now being taken to avoid use of any un-
clean material for packing milk· powder,. The Government accept 
the recommendations of the Public Accounts Committee. 

The Committee desire· that efforts should be made to recover the 
.ld outstanding, expeditiously. . 

[para 143 of 23rd Report, 3rd L.S.] 
ACTION TAKEN 

. Out of the total sum of Rs. 575 lakhs which was outstanding on 
31st March, 1962, only Rs. O· 25 ~ remain to be recovered. Efforts 
are being made to recover these outstandings as early as possible. 

RecommeDdation 

The Committee desire that the feasibility of utilising the spare 
t:apacity 9fthe plants suitably at the Institute (I.V.R.I.) should be 
examined early. 

IS. No. 13S-Para 151 of App. In to Twentythird Report (3rd LoK 
SABHA)] 

ACTION TAKEN 

In a review of the working of the Biological Products Division of 
the· Indian Veterinary Research Institute carried out at the sugges-
tion of Audit in 1962, it was agreed that the Division could manu-
facture 20 million doses of various products, if the manufacture of 
all the products was increased proportionately. ·The above estimate 
was a rough one and it related to Commercial products only. During 
the year 1963-64, 21· 6 million doses of sera and vaccines and 
'98·552 ml. of Antigen were produced at the Institute. This included 
about 19·2 million doses of sera and vaccines and 98·552 ml. of Anti-
:gen which have been declared· as Commercial JjrOd.ucts. If the de-
mand upto ~ capacity continues to be received from the States, 
Army authorities and others who use the biological products of the 
Institute at present, the plants would be run to the maximum capaci-
ty as stated above. It is, however, very important to note that the 
demand for biological products is not static and that the production 
of biologicals is essentially related to the demand forecasts from the 
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States and Army which in turn varies considerably depending on the 
inci9.ence of animal diseases in various parts of the country. Another-
limiting factor· is that the prodncts have limited keeping quality anel 
deteriorate with prolonged storage. Production at the' Indian Veteri-
nary Research Institute is, therefore, always planned with reference-
to prospective demands from the States etc. In the light of past ex-
periences a reserve stock is always maintained to meet unforseen 
emergencies. -1 

Recommendation 

The Committee note that although the price of biological products. 
was to be fixed on a no-prOfit-no-loss basis, the p";...ce of various pro-
ducts has remained unchanged since 1939 alth()1J,gh in the meanwhile-
the cost of production in some of the cases had been Considerably 
reduced due to mechanisation of manufacturing processes and intro-
duction of new methods of packing. Even the cost of production of 
various products had not been iVorkeCl Out properly and it was only-
in October, 1961, that the question was taken up with the Accountant 
General, U.P. Even thereafter, there had ~  some ~  q,na 
although more than tWQyears have since elapsed the revised system 
of costing has not yet been introduced. The Committee desire that 
the matter should be expedited and the prices of various products-
fixed taking into account the revised cost of production.. 
[So No. 136-Para 152 of App. m to Twentythird Report (3rd LOIC 

SABRA)] 

ACTION TAKEN 

Action taken on this matter was two-fold viz. 
(i) revision of the Costing Manual and (ii) revision of the prices. 

of biologicals produced at the Indian Veterinary Research Institute. 

Tte earlier position relating to the revision of the Costing Manual,. 
up-to the stage at which the Manual was forwarded to the Accountant 
General, U.P. was intimated to the Public Accounts Committee in 
this Department note No. F. 16-52/63-L, dated 27th April, 1964. for-
warded to Lok Sabha Secretariat vide a.M. No. 1-12/63-Budget, dated 
2-5-1964. The Manual was received back from the Accountant 
General, Uttar Pradesh through the Director of Commercial Audit on 
4-8-1964. After making necessary modifications suggested by the-
latter in consultation with the Director. Indian Veterinary Research 
Institute, the Manual was referred to the Comptroller and Auditor 
General of India on 21-11-1964 for his approval. The Comptroller 
and Auditor General approved the Manual on ~965  The Costing 
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Manual has been approved by the Ministry of Finance in consulta-
tion with the Comptroller and Auditor General_of India ,and orders 
for its adoption with effect from 1-4-1965 have been issued to the 
Director, Indian Veterinary Research Institute. 'The latter' has con-
firmed that the Manual is being adopted. 

With regard to the second point relating to the revision of prices 
of biologicals, the Cost Accounts Branch of the Ministry of Finance 
was requested on 16th March 1964 to depute an officer to the Indian 
Veterinary Research Institute, Izatnagar and Mukteswar to go into 
the working of the BiologiciI Products Division of the Institute, in 
detail and to recommend suitable revised selling prices for all com-
mercial as well as non-commercial products. The selling prices as 
recommended by them were adopted from 1st October 1964 vide this 
Department letter No. 15-1/64-L, dated 10th September 1964. These 
priCes will be reviewed again after proforma accounts have, been 
maintained for one year on the basis of the revised Costing Manual 
and the accounts audited. 

Recommendation 

The Committee were also surprised to learn during evidence that 
by convention, commercial accou.nts were kept for some products, 
whereas no such accounts were maintained fOT others. The repre-
sentative of the Ministry agreed that this matter needed a more 
detailed examination and that the cost of production should be pro-
perly worked out for all the products. 

The Committee need hardly emphasise the importance of main-
taining proper cost accounts of various products to control their cost 
of production and for avoidance of waste. They trust that such 
(lccounts would be maintained for all the products in future. 
[So No. 137-Para 153 of App. III to Twentythird Report (3rd LOK 

SABHJt) ] 

ACTION TAlQ:N 

Only those biological products are declared as "commercial pro-
ducts" which have passed the experimental stage and which are 
supplied on a commercial scale to the State Government etc. for 
field use. The present position is that out- of 34 products, 29 have 
been commetcialised including two w.e.f. 1st April 1965. Two pro-
ducts have not passed the experimental stage. The other three are 
anti-rinderpest vaccines which are widely distributed all over the 
country under the scheme for eradication 'of rinderpest under the 
supervision of the Central Rinderpest Control Committee of the 
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Indian Council of Agricultural Research. Pool prices of these vac-
cines a'I'e fixed on the basis of the cost of production of the vaccine 
produced at Indian Veterinary Research Institute as well as at other 
centrally sponsored production centres. The products are then sold 
to the States on subsidised basis. As such, comniercial accounts 
cannot be kept· for these three vaccines. 

Recommendaf;Jon 
The Committee have repeatedly emphasised the need jor taking 

prompt disciplinary action against' the delinquent offJ.Cials, if it is 
to serve the desired pUrpose. They trust that this matter viz. the 
alleged misappropriation and fraud committed in yeaTs 1960-61 and 
1961-62 would now receive immediate ~  and suitable 
.action taken against the delinquent officials. The Committee would 
like to be informed Of the outcome of the case, and also whether. it 
had been possible to recover any part of the amount mis-appropriat-
oed (Rs. 24,039). 

{So No. 138-Para 154 of App. III to Twentythird Report (3rd LoK 
SABHA)] 

ACTION TAKEN 

A study of the report submitted by the Special Police Establish-
ment showed that further preliminary in\"''!O!stigation was necessary 
to see how far certain officers not mentioned therein could be held 
responSible for the misappropriation of GoVernment funds. The 
investigations were carried out at lzatnagar by the Vigilance Officer. 
Formal disciplinary proceedings have been initiated against the de-
linquent officials of the Indian VeteriI)ary Research Institute, Izat-
nagar and the statements of charges and allegations have been issued 
to them on 14th August, 1964. The ~  documents available with 
this Department· have been inspected by the delinquent officials who 
have requested for inspection of certain additional documents as 
well to provide them with English translation of certain documents 
which are in regional languages. The matter is being . processed. 
As the disciplinary proceedings have not yet been finalised, it has 
not been possible to recover ~  mi¥-ppropriated amount in whole 

,or part. 

This has been vetted by the Audit. 

Recommendation 
The Committee regTet to observe that theestimat.es of expenditure 

-on research' schemes were not fr.amed realistically by the. Indian 
,Council of Agricultural Research. It is also unfortunate that the Min . 
.of Agriculture did not examine the p:"oposals carefully at the time of 
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deciding to finance the 21 research schemes from Govt. Funds. The 
Committee would like the Min. to make a more realistic appraisal of. 
the funds available with the Council, before agreeing to sanction 
further grants to them. 

[So No. 19 (Para 20) of Appendix XII to 35th Report]. 

The Committee are constrained to observe that the Min. of Agri. 
erred not only at the initial stage in 1959 when they agreed to fin-
ance the 21 schemes but also continued to give grants to the I.C.A.R. 
year after year, without considering the financial pOsition of the 
latter or even properly scrutinising the schemes, with the result that 
the Council did not spen1I the money but went on investing it in 
securities. The Committee, however, note that a decision has now 
been taken (though some-what belatedly) , that the expenditure in 
respect of the research schemes will be met entirely from the research 
funds of the Council as long as the reserves are available and the 
Govt. grants will be used only for development schemes. 

[So No. 20 (Para 21) of Appendix XII to 35th Report]. 
ACTION TAKEN 

The following decisions have been taken in this regard: 

(i) All Research Schemes for which provision was made in 
the Government Budget for 1965-66 as grants-in-aid to-
the rCAR will be financed during 1965-66 from the Cess. 
Funds of the Council and that the Budget provision made-
in the Government Budget for this year will not be utilis-
ed. 

(ii) All Research Schmes for which provision has been made' 
in the Government Budget for 1965-66 even as direct 
grants to the State Govts.lEducational Institutions/Other-
Organisations etc. shall also be financed during 1965 66~ 

from the .cess funds of the Council and that the Budget 
provision made in the Govt. Budget this year shall not. 
be utilised. 

Recommendation 
The Committee need hardly emphasise the desirability Of having 

a close liaison between the various Research Institutes dealing with 
common problems both from the point of view of achieving fruitfur 
results and avoiding wasteful expenditure. They would like to be-
informed of the steps taken by the Ministry & the Indian Council of 
Agricultural Research in this direction. 

[So No. 21 (Para 22) of Appendix XII of the 35th Report (3rd Lok 
SABHA)] 



This para deals with the desirability of having close liaison 
between the Research Institutes dealing with common problems 
both from the point of view of achieving fruitful results and avoid-
ing wasteful expenditure. The. Government of India have given 
serious thought to this problem. In fact, the purpose of appointing 
the Research Review Team was to find out the extent of the prob-
lem and to devise ways and means of overcoming· it. As a result 
of the recommendations made by the Research Review Team. the 
Cabinet has recently taken a decision to reorganise the I.C.A.R so 
as to make it a Central authority for developing and administering 
the national programme of research and for this purpose to bring 
under its control all research Institutes presently under the control 
of the Ministry of Food and Agriculture, including the Research 
Institutes under the Commodity Committees. Further,in order to 
give proper guidance and ensure coordination in matters of Agricul-
tural research, a Cabinet Committee for agricultural Research is 
proposed to be set up under the· chairmanship of the Minister for 
Food and Agriculture. 

It is also proposed to set up a Central Board of Agriculture and 
Animal Husbandry consisting of Sta.tE; ~  for Food and Agri-
culture in order that there may be· cOIisUltations with· States on 
various mcttters relating to agricultural research, education and 
development. The States have also been encouraged to set up Re-
search Boards to coordinate Agricultural Research. The State 
Governments of Bihar, West Bengal, Madhya Pradesh, Madras, 
Maharashtra, Kerala, Mysore, Uttar Pradesh, Orissa, Assam, Rajas-
than and Punjab have already set up the Research Boards/Com-
mittees. Replies from other States are awaited. 

Recommendation 
- . 

From the note furnished by the· Min., -the Committee ·find that 
1123 utilisation certificates were outstanding uptiJ 31st Dec. 1964, out 
of which 824 utilisation certificates were more than one year old. 
They feel that unless .utilisation certificates are received in time, the 
I.C.A.R. win- not be able to knOW Whether money. has been utilised 
for the purpose it was advanced. . The Committee desire that in 
order to exercise effective control over the utilisation of grants, the 
Council should insist on obtaining utilisation certificates within a 
reasonable time. As the number Of utilisation certificates is very 
245 LS-l". 
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large the Committee feel that the Council should examin.e the 
reasons for these large outstandings and if considered neCp.s8ary 
streamline the procedure of furnishing utilisation certificates. 

[So No. 22 (Para 23) of Appendix XII to 35th Report]. 

~ 

Vigorous efforts are being made to obtain the outstanding utili-
sation certificates from the Accountants General etc . ... 

Grants for schemes, which were previously financed from granta 
received from the Govt. of India, were given to the State Govts. etc. 
subject to the condition that further grants in respect of those 
schemes would be stopped if the Audited Accounts were not receiv-
ed within a period of two years after the end of the financial year 
during which the grants had been made. It is now proposed to im-
pose similar condition also in the case of all schemes financed from 
the Cess Funds of the Council. Due to this restriction the Audit 
and utilisation Certificates are expected to be received from the 
Accountants General etc. within the prescribed time limit. 

BecommendatiOIl 

The Committee regret to note that no proper methods of estim.a-
tion were followed by the I.C.A.R. with the result that there were 
wide variations in their estimates and actual expenditure. 

They trust that suitable remedial measures will be taken to avoid 
StLch wide variations in their estimates and actual e:rpdr. in future. 

[So No. 23 (Para 24) of Appendix XII to 35th Report]. 

ACTION TAKEN 

Only token provision is now made for new schemes in the Budget 
Estimates. 

It may also be mentioned that during 1964-65 the variation has 
been of the order of 7.30 per cent only as will be observed from the 
figures given below. 

Year Budget Esti-
mates 

145'99 

Actual 
expdr, 

135'35 

(in lakhs of rupees 

Saving Percentage 

10'64 
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Recommendation 

The Committee regret to observe that the I.C.A.R. took mOTe than 
;six years (even after the audit pointed it out) to take a final decision 
in the matter of preparing a Balance Sheet. 

They trust that the Indian Council of Agricultural Research will 
now implement the decision without further delay. 
IS. No. 24 (Para 25) of Appendix XII to 35th Report (3rd Lok 

Sabha)]. 
ACTION TAKEN 

The draft form in which the Balance Sheet is to be prepared has 
been vetted by the Audit. The Balance Sheet will now be prepared 
trom the year 1965-66 onwards. 

Recommendation 

The Committee suggest that further efforts be made to recover 
the arrears on account of sale of publications and advertisements. 
Steps should also be taken to ensure that such arrears do not pile up 
in future. 
'[5. No. 25 (Para 26) of Appendix XII to 35th Report (3rd Lok 

Sabha)]. 

ACTION TAKEN 

Vigorous efforts are being made to recover the arrears on account 
'Of the sale of publications and advertisement charges. All the 
"parties concerned from whom amounts are due have been reminded. 
In the case of parties from whom bills of the amount of Rs. 40 and 
above are due, registered reminders have been sent. In the case of 
agents special D.O. reminders have been issued and wherever possi-
ble, the firms have been personally contacted . 

. As a result of the vigorous efforts made by us, the entire amount 
on account of arrears of advertisement charges which stood at· 
Rs. 49,000 on 31-3-1963 have been recovered, except a sum of, 
.B.s. 1,292. In order to ensure that arrears on· account of advertise-
ments do not pile up in future, the position of outstanding amounts 
is being reviewed every quarter and it is proposed to suspend publi-
-cation of advertisements of habitual defaulters till their overdue 
accounts are cleared. 

Out of the arrears of sale of I.CA.R. publications from Govern-
ment and private parties amounting to Rs. 2·04 lakhs as on 31-3-1963, 
.a sum of Rs. 69,200 has since been recovered leaving a balance of 
Rs. 1,34.800. 
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In order to minimise the. accumulation of arrears and to avoidl 
their piling up, it has been decided by the Governing Body of the' 
Council in September, 1964, that if bills are outstanding against any 
official of the State Government/Union Territories etc., for more-
than six months, no further supplies of publications should be made 
to them on c>Iedit. The decision has been circulated to all the State-
Governments etc. vide letter No. F. 1 (12) /M-A.!. (D) dated the 1st 
December. Ig64. 

As regards arrears on..account of sale of publications due from 
firms and private parties, it is proposed to restrcit the practice of 
supplying publications on "Sale and Return" basis to only firms of 
repute and Govt. agencies. The position of arrears due from the' 
book-sellers is being reviewed regularly and the credit facilities 
offered to those booksellers who fail to settle their accounts within-
a period of six months, will be with-drawn. 

With the adoption of the above measures, it is expected that the' 
position will improve considerably. 

Recommendation 

In the opinion of the Committee, the .ime taken in connection 
with execution of the items of work at the different Research Insti-
tutions under Indian Central Tobacco Committee was excessive, 
reasons for which need to be investigated further. They trust that 
ihe work win now be completed without further delay and the 
accounts settled early. 

[So No. 26 (Para 28) of Appendix xn to 35th Report 196 6~  

ACTION TAKEN 

The Indian Central Tobacco Committee has been asked on 
22-5-1965 to investigate the reasons for excessive delay in completion 
of the works and also to complete them without further delay as 
well as to settle the accounts in respect thereof at an early date. 
The action taken by the Secretary, Indian Central Tobacco Com-
mittee in the matter is awaited. . 

Recommendatloll 
The Committee regret to note that due to bad planning, the hostef 

built at Rajahmundry at a small amount served purely as a regional 
institution rather than an all India Instituti-on t'i$. i'ntended. They 
ore uxable to appreciate the dglay of mot"e .than two yehrs in getting 
.. he prelimina1"J/ drawing· from C.P. W D: They feel that the: 
C.P.W.D. unduly delayed the furnishing oj drawings am! aesigtts. 
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The Ministry of Work's Housing may took into this case and take 
.suitable measures to avoid such de14ys in future. ~ Committee 
.desire toot action taken in this regard may be intimated to them. 

[So No. 27 (Para 29) of Appendix XlI to 35th Report 1964-65'1. 

ACTJON TAKEN 

The Ministry of Works and Housing have been requested on 
~1965 ~ investigate the delay involved in- the preparation of 

<drawings and designs of the construction of Hostel at Rajahmundry 
.and also to take suitable steps to avoid the recurrence of the same 
in future. They have further been requested to apprise this Minis-
try of the action taken by them in the matter so that the Public 
Accounts Committee could be informed accordingly. Their reply is 
awaited. 

BecOmmeadation 

The Committee trust that more effective steps will be taken by 
the Central Coconut Committee to obtain audit certificates and grants-
in-aid statements promptly. They would like to be informed about 
the progress made in the clearance of old cases. 

lSI. No. 28 (Para 30) of Appendix XII to 35th Report 1964-65.] 

ACTION TAKEN 

Audit Certificates covering Rs. 7.98 lakhs and grant-in-aid state-
ments covering Rs. 7.08 lakhs were due till the end of November. 
1963. Out of these Audit Certificates amounting to Rs. 3.57 lakhs 
-and Grant-in-aid Statements amounting to Rs. 3.36 lakhs ~ been 
Teceived till the end of May, 1965. The present arrear position (end 
of May, 1965) with regard to these Certificates is, therefore, Rs. 4.41 
lakhs in respect of Audit Certificates and Rs. 3.72 lakhs in respect 
of Grant-in-aid Statements. 

2. ,.For obtaining Audit Certificates and Grant-In-aid Statements 
effective steps have been taken by the Indian Central Coconut 
Committee. The concerned Accountant-Generals and the Directors 
of Agriculture have been repeatedly reminded, also by demi-official 
Teminders and telegrams, wherever necessary. 

Audit observatiOn 

There is no av.oidable delay in the respective Audit 0ffices for 
the issue of the Audit Certificates. .The crouunittee· and the conceI'lll-
-ed-State, Gownmnent& ha'\'l!e to take smtaWe'action: to furirish ~ 
sary;· ~  Statements, ~  and· cleaJ.I- the arrears. 
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BeeomIIlendatiOD 

The Committee feel that in the circumstances explained the 
position should be examined and an early decision regarding con-
ducting of further research on arecanut be taken . 

. The Committee would like to be informed of the decision 
reached. 

(81. No. 29 (Para 31) of Appendix XU to 35th Report 1964-65.] 

ACTION TAKEN 

The problem of conducting research on arecanut had received 
the attention of the Government in the past. Although it was ex-
plained at the Public Accounts Committee meeting that arecanut 
was not an important commodity having any export value and that 
the money spent on it could better be spent on vegetable fats which 
were in short supply, yet it is felt that research on it could not be 
stopped altogether. It could be given a different shape by merging 
it with research on coconut. It has since been decided to abolish 
the Commodity Committees and the question of combining research 
on arecanut and coconut would now be examined in that context. 

[No. 11(21)/65-Com. I, dt. 6-9-65.J 

Recommendation 

The Committee are surprised to learn that for full one year there 
was no Director in the Indian Lac Research Institute. They would 
like to know the efforts made by the authorities to secure the 
services of the Director during t.is period. 

[S1. No. 30 (Para 32) of Appendix XII to 35th Report 1964-65..] 

ACTION TAKEN 

The post of pirector, Indian Lac Research Institute, Namkum 
fell vacant consequent upon Dr. Muthana's leaving the Institute on 
the 30th September, 1962. It was decided to fill up the post by a 
Scientist recommendec\ by the Universities and ~  rather 
than advertising the same. A.D.O. letter was sent by the Agricul-
tural Commissioner on the 8th August, 1962 to the Director, Indian 
Standards Institution, Director, National Chemical Laboratory, 
Poona, Head of the Division of Chemistry, University of Delhi and 
the Director, Regiona! Research Laboratory, C.S.I.R. Hyderabad for 
suggesting suitable names. None except Head of the Division of 
Chemistry, Delhi University had any name to suggest .. Failing to 
get a choice in the matter, it was decided to contact the C.S.I.R. 
and a few other Scientists again before advertising the post. Only 
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one Scientist showed his willingness to accept the post of Director, 
Indian· Lac Research Institute, hence no choice could be exercised 
to select a suitable person. It was then decided to advertise the 
post on an All India basis. The qualifications for this post were 
prescribed and the post was advertised by the Secretary, I.L.C.C. 
in December, 1962. The last date for the receipt of applications was 
7th February, 1963. Copies of the advertisement were also sent to 
various Universities, C.S.I.R., the High Commissioner for India in 
U.K. and the Consul General for India in U.S.A. The applications 
received in response. to the advertisement were scrutinised and the 
advice of the Director, Indian Standards Institution, the then 
Chairman of the Advisory Board was sought with regard to the 
persons to be called for interview. The Special Selection Commit-
tee for interviewing these candidates was eonstituted and the Secre-
tary, Indian Lac Cess Committee was asked to call the persons 
concerned for interview on the 27th May, 1963. The Special Selec-
tion Committee met on that date and selected 'X' for this post. It 
was pointed out at that meeting that it should be made clear to 'X' 
that in case he was offered the post, he would agree to continue in 
the appointment for at least 8-10 years. The Chairman, Advisory 
Board of the Indian Lac Cess Committee undertook to convey this 
informally to 'X' and to convey his reaction to the then Agricultural 
Commissioner to the Govt. of India. The Chairman, Advisory 
Board of the Indian Lac Cess Committee conveyed the agreement 
of 'X' on the 5th June, 1963. The appointment of 'X' was approved 
on the 26th June, 1963. His pay at Rs. 1300/- p.m. in the scale of 
pay of Rs. 1300-1600 was fived on the 8th August, 1963 in consulta-
tion with the Ministry of Finance. The Secretary, Indian Lac Cess 
Committee offered the post of Director, Indian Lac Research Insti-
tute to 'X' on the 27th August, 1963. It was stipulated in the offer 
of appointment that 'X' would be on probation for a period of two 
years. 'X. however, requested for the reduction of the period of 
probation from two to one year. This was agreed to on the 10th 
October, 1963 and he was asked to join the post immediately. 'X' 
joined \ the post on the 21st November, 1963. It will thus be seen 
that there was no avoidable delay in filling up of the post of Direc-
tor: Indian Lac Research Institute. 

A udit Observation 

The date given below would show that unduly long time was 
taken ·at several stages in making selection· of the Director:-

(i) The applications for the post were received by 7th Feb-
ruary,. 1963 while the candidates were asked to appear 
for interview on 27th May, 1963. 



(ii) The candidate selected was offered the post after another 
3 months on 27th August, 196a and 

(iii) r:rhe decision about the period of final probation was 
conveyed on 10th October, 1968. 

Recommendation 

During evidence, the witness stated that they intended to re-
quest the U.N. Special Fund for expansion oj the Institute as it 
would be necessary to do more research on lac in combination with 
synthetics as! lac by itsfllj had lost its place in the world economy. 
The Committee may be apprised of the progress made in this direc-
tion. 

[51. No. 31 (Para 33) of Appendix XII to 35th Report, 1964-65.] 

ACTION i'AKEN 

Lac is a commodity of considerable economic importance to this 
country. Over 90% of the Indian Lac is exported. On ali average, 
India earns foreign exchange to the extent of about Rs. 8 crores 
annually from lac. The Chief concern of lac development today is 
n()t production but the overall consumption. Research conducted 
~ the Indian Lac Research Institute, Namkum over the last 38 

years has yielded useful results but the facilities available at the 
Institute in the form of equipment, personnel and finances are not 
sufficient to tackle the challenging task of making lac a partner with 
synthetic resins and share in their progress and to realise the full 
potentialities of lac: For achieving the above objectives, the Insti-
tute was proposed to be strengthened. A proposal was accordingly 
worked out for strengthening and expansion of the Indian Lac Re-
search Institute with the assistance from U.N. Special Fund. 

The Indian Lac Researcb Institute is at present under the admi-
nistrative control of the Indian Lac Cess Committee which do not 
have sufficient funds to strengthen the Institute and modernise its 
Laboratories. It was, therefore, considered that the Govt. of India 
would be in a better position to strengthen and expand the Institute 
if it is taken over by it. The U.N. Special Fund could also be ap-
proached after it has been converted into a Govt. Institution. It has 
since been decided to bring the Institutes previously administered 
by the Commodity Committees, including Indian Lac Research lnsti· 
tute, llOder the Indian Gouncil of Agricultura,l Researeh. The 
questioll ~  ~  ~  ) ~  qf this Institute 
has, therefore, been kept pe¢ing tjJl the ~~  has been taken 
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-over by the Indian Council of Agricultural Research. If necessary, 
the U.N. Special Fund would be approached for assistance after the 
Institute has been taken over by the Indian -Council of Agricultural 
ltesearch. 

Recofnmendadon 

The Committee regret to note that no suroey was made about 
the availclbility of· raw materials before purchasing the bone diges-
ters. The Administration (Govt. of Tripura) even failed to watch 
-the working of the five digesters purchased at a cost of Rs. 14,765 
in 1957 before placing order for the next five digesters, resulting in 
,avoidable loss on the care and maintenance of the surplus digesters 
besides unnecessary locking up of funds. 

The Committee desire that the surplus bone digesters should be 
,disposed of expeditiously. 

[So No. 23 (para 26) of Appendix XVI to 26th Report.] 

ACTION TAKEN 

Out of the four surplus bone digesters, the Government of 
'Tripura have disposed of three bone digester and are looking for 
suitable buyers in respect of the other surplus bone digester. As 
soon as a suitable buyer becomes available, it will also be disposed 
,of. 

Recommendation 

Another point to which the Committee wish to draw attention 
is that a present there are a number of Research Institutes fen' 
various commodities under the Deptt. of Agriculture, viz., Indian 
Agricultural Research Institute, Central Rice Research Institute, 
Central Potato Research Institute, Central Arid- ZOne Research Insti-
tute, Soil Conservation Research and Demonstration Centres, Insti-
tute of Agricultural Research Statistics and Indian Grassland 
and Fpdder Research Institutes, at the instance of the Committee, 
the Deptt. of Agriculture have furnished a note to the Committee 
stating the various researches carried out by these Institutes and 
how far these researches have helped in the development of agricul-
ture. The Committee feel that i-nstead oft having multiplicity Of Re .. 
search Institutes, the Ministry should ezamine the feasibility of; 
merging some of them in a single Imtitu.te with Research Stations 

~  over ~  vario,v.s parts oj the ~ 1 1  with a view to efJect-
,71,9 ~  in expenditure on ~ ~  and securing better 
. :p.1ann:ing an4 1 (1 ~ t1l resea.7:eh ~  

[So No. 5tii) (1laPa 9) 25th ~  3rd L.S.] 



ACTION t'AKEN 

The Lok Sabha Sectt. may please refer to the note sent with this 
Deptt. O.M. No. 1-6/64-Budget dated 8th March, 1955. The last 
para of the note in question. is reproduced below:-

• • 
"Mter the re--organisation of the Central Coordinating and 

guiding agency in the field of agricultural research, the 
set up of the different Institutes would be reviewed with 
a view to re--organising Or strengthening them on the lines 
indicated in the Report of the Public Accounts Com-
mittee." 

The position as stated above remains the same. However, initial 
steps for the re-organisation of the ICAR have been taken in hand 
only recently with the appointment of an Officer on Special Duty 
and the Director-General and V.P., I.C.A.R. As such it is only after 
the I.C.A.R. has been fully re--organised (which is likely 1;$ be 
completed by the eqd of Sept. '65) that the present set up of the 
various Research Institutes that would come under the administra-
tive conirol of the re-organised Council, could be reviewed with a 
view to re--organising or strengthening them. 

In this connection the Lok Sabha Sectt. may please refer to their 
O.M. No. 2/1/57/65/PAC dated 23rd June, 1965. 

Recommendation 

While the Committee note the steps taken by the Ministry to 
ensure that the licencee in North Andamans does its job strictly in 
accordance with the North Andamans Agreement of Licence, they 
observed that the arbitration proceedings in this case have not yet 
been finalised. They would reiterate their earlier recommendation 
that this should be ~  and the Committee informed of the 
results. 

[S1. No.9 (Para 10) of Appendix II to 26th Report.} 

ACTION TAKEN 

The Lok Sabha Sectt. may please refer to the note sent with this 
Deptt. O.M. No. 1-IO/M-Budget dated 23rd November, 1964. The 
last para of the note in question is reproduced below:-

"This being a legal matter, it is not possible to make any 
accurate forecast as to the time which will be required 
for the conclusion of the case. The Committee will be 
informed of the results in this caSe as soon as the award 
of Arbitrators become available." 
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There is no change in the position. The present position is as 
follows;-

"The arbitration case between the Government and MIs. 
P. C. Ray & Co. (India) Pvt. Ltd., is still in progress and 
the arbitrators have yet to give their award.". 

Recommendation 
'. 

A case was reported in para 18 of the Audit Report 1954 wherein 
it was stated that the Agents appointed by the State Government 
for receiving, storing grains in the State had overdrawn large SUffl$ 
of money by giving in their favour. 

[So No. 21 of App. I to the 24th Report 1959-6()]. 

Moreover, the system of payment of freight by the Agents was-
such as would have enabled them to draw refunds of /)Ver ch.arges 
Without the knowledge of Government. The amounts thus mis-
appropriated by the Agents were not exactly worked out. 

[So No. 90 42nd Report Vol. II (2nd Lok Sabha)·1 

There were other irregularities and breaches of contract too. 
When the examination Of the Department was taken up, the Secre-
tary submitted that the case was already bemg tried in the court, 
and was subjudice. The Committee thereupon decided to postpone-
the discussion. 

[8. No. 61 of App. II 12th Report (3rd Lok Sabha)]. 

fuRTHER COMMENTS OF THE COMMITTEE (1961-62) 

The Committee would await the final outcome of this case. 

ACTION TAKEN 

Para. I.-Further to the information furnished in this Deptt. U.O. 
No. 14(2)63/BFCI, dated 20th November, 1964, the discrepancy of 
Rs. 0'94 lakh in the accounts has been investigated. The facts of 
the case are that, in one of the three cases of fraud. the amount of 
embezzlement by the Directors of the Syndicate shown in the First 
information report to the police was Rs. 1,23,1'62. This sum 
represented the amount collected on two days only i.e. on the 9th and 
the 10th March, 1962 by the Directors of the Syndicate but not 
deposited by them for credit to Government account. There was, 
however, . another amount of Rs. O· 94 lakhs ,which was also collected 
by them later i.e. after the filing of the FIR and was not deposited 
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~  them. This amount of Rs. O' 94 lakh has been included in the 
Government claim for recovery from the Syndicate. The- total 

.amount collected by the Directors of Delhi Grain Syndicate as sale 

. proceeds foodgrains and not deposited by them was Rs. 17' 73 lakhs 
which has been included in our total claim made against the Syndi-
cate. Rs. 16' 79 lakhs was the amount in respect of which F.I.R. 
was lodged with the Police against the Directors of the Syndicate. 

Para lH.-The question of filing a Civil suit against the Directors 
of the Syndicate is still under examination. A Comprehensive report 
from the Delhi Admin1stration whether any property is owned by 
.any of the late Directors of the Syndicate is awaited. They are being 
repeatedly reminded. 

[Deptt. of Food U.O. No. 14(2) /63/BFC. I, dated 30th November, 
1965]. 

Recommendation 
While the Committee are glad to note that. there had been im-

provement in the investigation of cases for transit and storage losses, 
-they desire that arrears should be cleared ea·rly. Steps should also 
be taken to reduce the losses in storage and distribution to the' 
minimum. 

[So No. 29(i), Para 32 of Appendix XVI to 20th Report (3rd Lok 
Sabha)]. 

ACTION TAKEN 

Out of 14,185 items of transit losses and 1,096 items of storage 
losses pertaining to the period upto 31st March, 1962 reported as 
remaining to be investigated as on 5th November, 1963 at the last 
meeting of the Public Accounts Committee held on the 6th Novem-
ber, 1963, 12,922 items of transit losses and 816 items of storage losses 
have been disposed of leaving only 1,263 items of transit losses and 
280 items of storage losses awaiting regularisation, on 15th May 1965, 

. Steps have been taken to liquidate these also as early as possible. 

2. The following steps have been taken to minimise the losses in 
:fltorage as w€ll as in transit in ftlture:-

Storage Losses: 

(i) The godowns, which have been or are being constructed, are 
rodent-proof as well as damp proof. Provision for proper ventila-

. tioD is also being made in these godowns. 

(,til ~  the stocks Qf foodgr.alPS are provided' with dUnnage 
( ~  QJ: polytbene) t. order to avoid losses through ground 
~  
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(iii) Research on insecticides and ~ to use these in the' 
niost economical and effective manner, is being conducted since 8th 
Deceqlber, 1958 at the Grain Storage Research and Training Insti-
tute, Hapur. The useful findings of such research are being imple-
mented in our godowns. 

(iv) Training in the scientific methods of preservation and storage 
of foodgrains is being imparted since 8th December, 1958 to our staff: 
at Hapu! Institute. 

Transit losses: 

While some transit losses are inevitable and are an inherent-
feature in any mode of transport, this Ministry have taken a number 
of steps to bring down the losses to the barest minimum. Some of 
the effective measures taken are (i) greater vigilance exercise in 
packing and handling of foodgrains and avoiding rO\lgh handling. 
(ii) tightening of security measures at the time of loading and un-
loading by appointment of tally clerks wherever possible for super-
vising the loading and unloading of foodgrains so that clear R/Rs 
and shortage/da.mage certificates are granted by the Railways, (iii) 
private seals of the Department of Food are being put since 5th 
February, 1963 on wagons loaded in Bombay for certain major depots 
with a view to facilitating fixation of responsibility for shortlanding,_ 
if any. 

In a large number of cases, the transit losses are merely the result 
of using different modes of weighment at the forwarding and 
receiving ends. These losses, therefore, are only 'notional' losses. 
The weights recorded on the weighbridges of the Potts and those 
recorded at the godowns are by different methods and on different 
scales. So long as machines are different or different modes of 

~  are adopted variations in weights are bound to occur. In 
order to avoid the difference in weights it has been decided to instal 
lorry weighbridges, at our major depots. In the case -of railway 
wagon weigh bridges, it is difficult to make ~  wagon stationary for 
weighment because of operational difficulties and that is why the 
weighment on railway weighbridges is not accurate. Lorries are 
made stationary on lorry weighbridge and then weighed. Weigh-
ments at both ands".re however,neeessaryto rule out the possi-
bility of pilferage or loss due to any default or negligence on the part 
of the transport contractors or the Railways. These also form the 
basis for the initial records of clearance framportsand Storage 
Depots and cannot be dispensed with. 
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It may be added that in some cases there are transit and storage 
gains also e.g. during the year 1962-63, there were 2,695 tonnes of 
transit gains and 5,333 tonnes of storage gains. These gains, how-
ever, I according to the rules are not set off against losses but are 
taken as a receipt. If these gains are taken into account, the per-' . 
centage of losses would come down considerably. 

IMinistry of Food and Agri. (Department of Food) U.O. No. 23/54-
65/BFC.-I/20th Rt.'t>ort dated 10th June, 1965.] 

Recommendation 

The Comm.ittee view with concern the large number oj claims 
jor transit losses pending settlement with the shipping Companies 
(total amount pending as on 31-3-1963 Rs. 37·33 Zakhs) and the 
Railway (total "mount pending on 31-3-1963 over 32 Zakhs). They 
desire that effcwts should be made jor early settlement oj these 
-claims. 

IS. No. 30 (para 32(li) of Appendix XVI to 20th Report (Third Lok 
Babha) reproduced on page 213 of the 40th Report (Third Lok 
Sabha)]. 

ACTION TAKEN 

A note on the para in question was furnished to the Lok Sabha 
Secretariat under this Department U.O. No. 23/64-65/BFC.-I., dated 
14th August, 1964 wherein it was stated that (i) a note in respect of 
settlement, of Pending claims with the Shipping Companies would 
be sent separately and (li) necessary steps were being taken to settle 
-:the remaining pending cases with the Railways and that the result 
;thereof would intimated in due course. 

The latest position is as under:-

(i) The note in respect of settlement of pending claims with 
the Shipping Companies referred to in para 1 of the above 
said U.O. was sent to the Lok Sabha Secretariat vide this 
Ministry's U.O. No. 23/64-65/BFC-1/2Oth Report, dated 
21st April, 1965. 

(li) Regarding the pending claims with the Railways, the 
position is that out of 3,287 pending claims as on 31st 
March, 1964, 1,363 claims amounting to Rs. 8·44 lakhs have 
been settled during the period from 1st April, 1964 to 31st 
March, 1965. Thus out of a total of 6,257 pending claims. 
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amounting to Rs. 33' 2a lakhs as on 31st March 1963 per-
taining to the years upto 1962, mentioned in this Depart-
ment U.O. note, dated 14th August 1964 referred to above, 
4,333 claims amounting to Rs. 20' 25 lakhs have been 
settled during the period from 1st April 1963 to 31st March' 
1965. Efforts are being continued to be made to settle the 
remaining cases with the Railways. 

{Deptt. of Food U.O. No. 23/64-65/BFC-I/2Oth Report dated 8th July 
1965]. 

Reeommendation 
(i) The Committee are surprised to learn that the contract fOT 

transportation of foodgrains should have been awarded to a con-
tractor who was only a wine merchant. The Committee are of the 
view that the matter reguires a thorough investigation with the 
object of ji;x;ing responsibility . 

.[S. No. 33 (Para 35) of Appendix XVI to 20th Report-Third Lok 
Sabha]. 

(ii) The Committee are not happy over the manner in which the 
Administration has acted in this case. In their opinion as soon as 
the unsatisfactory performance Of the original contractor came to the 
notice of the Administration, steps should have been taken to a.ppoint 
another contractor for the clearance of the stocks. This would ha1?e 
prevented the accumulation Of heavy stocks in transit sheds which 
were not fully protected against rains or pilferage and consequential 
loss (5000 mds.) to the Administrations. 

{S. No. 34 (Para 36) of Appendix XVI to 20th Report-Third uk 
Sabha]. 

ACTION TAKEN 

(i) The matter was taken up with the Tripura Government to fix 
responsibility for the issue of an incorrect certificate about the pre-
vious experience of the contractor in transport work in this case. 
The facts, as far as this aspect of the case is concerned, are that the 
Sub-Divisional ~  testified only to the financial soundness of the 
party. In this certificate, he did not say anything about his 
experience in the transport line. Unfortunately, however, it was 
by the D.M. and Collector Tripura office that incorrect information 
regarding the previous experience of the contractor was given 
apparently thr{)ugh oversight The Tripura Administration has 
thoroughly investigated the matter. After consideration of the 
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explanation of the officer who gave the incorrect information in the-
D.M. and Collector's office and the surroundi1lg circtnDstances, the-
Tripura Administration felt that the officer should be administered a 
warning. Hence, he has been warned to be more careful in future. 

(ii) It will not be quite correct to say that no efforts were made' 
by the Government to replace the contractor at the earliest oppor-
tunity. In those days the transport system in Tripura had not 
developed. Transport contractors with experience were very few. 
Due to paucity of ~  contractors, even replacement was a 
problem In fact, Government's attempts to get additional con., 
tractors when it came to their notiCe that the contractor could not 
cope with the work at the rate awarded to him, produced no results-
and thereafter additional contractors had to be employed at higher 
rates. There was thus no relaxation of efforts on the part of Govern-
ment to appoint a new contra::tor immediately after it came to their 
noice that the existing contractor was not. doing his job properly ana 
satisfactorily. 

[Deptt. of Food U.O. No. 23164-65/BFC-I/20th Report dated 3rd' 
December 1965]. 

RecommendatiQll 

Keeping in view the general shorf4;tge of foodgrains in the coun-
try, the Committee would like the Ministry to take special steps 
to minimize losses in transit and storage of foodgrains. 

[5. No. 32 (Para 34(c) of Appendix XII) to 35th Report-Third Lok. 
Sabha]. 

ACTION TAKEN 

The steps taken to minimize the losses in transit and in storage 
are given below:-

A. Transit Losses: 
(i) Greater vigilance in packing and handling of foodgrains: 

arid avoiding rough handling. 

(ii) Tightening of security measures at the time of loading ~  
unloading of foodgrains by . appointment of tally clerks, 
wherever possible, for supervising the loading and un-
loading so. that the Railways grant .- clearR/Rs. a:tHl 
shortage/damage certificates. 

(ill) Pmate Seals of "the Di;!partment of Food are bE!ing used 
SJnce 5th Febl11arY 1963 in sealing the rail wagons loaded 
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. in Hombay for despatch to certain major depots with a 
view to' facilitating fixation of responsibility for shortage 
~  if any. 

In this connection, it may be mentioned that the transit losses are 
in a ~  of cases due to the difference in modes of ·weigh-
ment at the despatching and the receiving ends as also for the non-
provision of dunnage in railway wagons. A sizable portion of such 
losses is, therefore, only 'notionaP and not 'real'. Claims are 
always preferred against railways' 'Nherever they are tenable 
under the rules and in the. case of road transport the responsibility 
of the Transport Contractor5" for losses is always determined 
according to the departmental instructions. 

C' 

B. Storage Losses: 

(i) The godowns being constructed are made rodent as well 
as damp proof. Provision for proper ventilation is also 
made in the godowns. 

(ii) All the stocks -of foodgrains are provided with dunnage 
(wooden or polythene) in order to avoid . losses through 

: ground dampness. . 
-,:" 

(iii) $he foodgrains are given insecticide treatment ~  
. found necessary. ,. , .. 

(i v) Research on insecticides and methods to use these in the 
, ,most effective· manner is being conqucte4 .attheGrain 
~  and Research. ~  HapUl'. The results 'Of 

., ~~  ~ ~  emploYE:4 in the,gQdoWl'$. 

(v) Traiiiing in the ~~  method of presefvation and ~  
'6£ foOdgrairis is being regularly imparted to. our staff--in 
.the ~ ~ ~  . .. 

'. .' ~ . ' 

--{Ministry: of Feod and Agri., (Deptt. of Food) U:O. No. 23/65-68/ 
BFCI/35thReport dated 2nd August 1965]. .' 

Recommendation 

The Committee 'are s'UrpTised to· note that the total loss incurred' 
_ in the distribution of joodgrains as shown in the proj01'm4 ~ 
"'Weis being treated as subsidy. In their view it is misleading, does 
no,t give a true picture and might even cover 'Up administrative 
145 LS-15. 
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deficiencies as it does not show as to how much is the actual subsidy 
and what are the losses incurred in transit, storage and distribution 
of foodgrains. They, therefore, desire that in future to make it more 
specific and clear, the Ministry should show separately in the Pro-
forma accounts amount of subsidy and the losses in distribution etc. 

{S. No. 32 (Para 34(ii» of Appendix XII to the 35th Report]. 

ACTION 'l'AKEN 

Under the scheme of State trading of foodgrains Government 
imports foodgrains from various countries as well as procure them 
indigenously at rates varying from country to country and quality 
to quality. The economic prices of the foodgrains are worked out 
by pooling together the foodgrains of the same kind purchased from 
various sources and by adding to the purchase price the element on 
account of incidental expenses to cover cost of gunnies, clearance at 
ports, handling at depots, inland freight, rent of godowns, cost of 
establishment, interest on capital, transit and storage losses etc. 
The issue prices of wheat and rice prevalent during the year 1962-63 
were fixed by the Government of India at rates much lower than 
the economic prices with the dual objective of stabilising the ~  
of foodgrains at suitable levels and affording relief to the vulnerable 
sections of the population. The difterence between the economic 
prices and the issue prices of foodgrains is the subsidy borne by the 
Government of India. 

In the proforma accounts, the expenditure on purchases as also 
incidental charges is shown on the basis of booked accounts figures. 
The value of sales and the closing stoc-ks are worked out on the basis 
of the issue prices fixed for various kinds of foodgrains. The excess 
of total expenditure over the total receipts is the loss which the 
Government of India have to suffer in the scheme and this is the 
amount of subsidy borne by the Government of India. The losses in 
distribution viz., storage and transit losses which occur in the opera-
tion of the scheme are no doubt included in the figure of subsidy as 
there are taken into account in working out the economic I!ost of the 
foodgrains. Quantities of foodgrains lost in transit and storage are 
indicated in the proforma acc-ounts separately. In future their value 
will also be indicated clearly in the proforma accounts. 

{Ministry of Food and Agri., (Department of Food) U.O. No. 231M-
66/35th Report dated 5th July 1985]. 
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Beeommendatioa 

The committee find that in the Eastern Region in about 160 cases, 
en amount of Rs. 20,512 is to be recovered from the transport con-
tnlctor and in the Western Region Rs. 13,846 is to be recovered from 
aome contractors. They tTU8t that early steps will be taken to effect 
recoveries in these cases. 

(8. No. 33 (para 35) of Appendix XII to 35th Report-Third Lol: 
Sabha]. 

ACTION TAKEN 

The latest position in regard to the recoveries to be effected from 
the transport contractors in respect of road transit losses in the 
Easter!1 and Western Regions for the year 1962-63 is as under:-

Eastern Region.-The amount of Rs. 20,512 towards the road 
transit losses during the year 1962-63 relating to the 
Eastern Region shown in the statement forwarded to the 
Lok Sabha Secretariat under No. 22/77 /63-BFC. VIII, dated 
24th February 1965 is to be recovered from an ex-transport 
contractor. All the disputes with the ex-contractor have 
been referred to an Arbitrator on 24th August 19M. The 
recovery of transit losses suifered by Government during 
the contract period involved is also one of the issues for 
arbitration. Since large assets of the contractor are in 
Government's hands,· necessary recovery in regard to road 
transit losses will be effected in ease the Arbitrator's 
findings are favourable to Government. 

Western Region.-In 44 cases of Road Transit losses during 
1962-63, an amount of Rs. 13,894' 24 p. was to be recovered 
from a number of transport contractors. Out of the above 
amount, a sum of Rs. 1,642' 51 p. has since been recovered. 
The recovery of the balance amount of Rs. 12,251' 73 p. has 
been disputed by the contractors and the matter has been 
referred to Arbitration on 4th September 1964 in respect 
of only one contractor from whom a recovery of 
Rs. 3175'17 p. has already been made. Action to recover 
the amount in question will be taken in case the arbitra-
tor's findings are favourable to Government. 

(Kinistryof Food and Agriculture (Department of Food) U.O. No. 
23/65-66/BFC-Ij35th Report dated 27th July. 1965.] 
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~ 

The witness promised to furnish the information regardifl-g pro-
CU7'ement price jor rice, price at which payment 1.(.'as made to State 
Government and the resultant loss which is still awaited. ,- . 
[SL No.' 34 of (Para 36) Appendix XII to 35th Report (ThirdLok 

Sabha)]. 

ACTION TAKEN 
i ,:,:: .; 

13 statements co11taining the details of price paid tothec:Various 
State -Governments for different varieties of rice/paddy taken over 
from them as a result of ~  in 1954 are sent herewith. The 
statements also show the procurement prices in each case e:r.cept for 
a .few items for which their ~ are not readily available. . 

The prices at which these stocks of rice were sold were cotrunU-
nicated to the Lok Sabha Secretariat vide this Department Memo-
No. 23/58-BFC.I. dated 8th October 1959 in pursuance of discussions 
held by the Public Accounts Committee on 23th· January, 1959. The 
total loss incurred by the Government in the sale of· this rice was 
Rs. 9' 89 crores. 

{Deptt ofFaod U.O.No. 23/65-66/BFC.I135th Report dated 28th 
July/?nd: Au.gust, !965.J 

N o.I...,...KARALA 
(~ .' " " . ; 

. StatemenishOOfi7ig ~  fJatdtolhe ()07)t. of Kerala ~  of rice! 
. p&MjFlQIien fIVer lJ:Ft1UCtntremt &control·m2.1954 and ,tke procurement 

pricestJuaeoj- . ~  ..(. 

: .Qualityof rice/paddy, . 

,BJlfIIla rice 

"MADHYA PaADESHRICE-

'RnHed . 
~ ~ 

Price per 
m.!lundpaid fnet 
weight bagged).' 

! 

.', 
Procurement 

.; ,'price 

. Rs. As.Ps. ',' Rs. As. P,. 

,16. 7 2 

18 8 0 

(Procurement 
price in the State 
of origin of rice) 



QUIdlty of rice/paddy 

Raw rice 

ORISSA RICE-

Superfine (despatched to Travancore 
Cochin State prior to 7th April, S4). 

Superfine (despatched to Travancore 
Cochin State on and after 7th April, 
S4) 

Fine' 

,Common 

ANDHRA RICE-

Boiled Sort I . 

Boiled Sort II 

Raw:'Soi1: I 
Raw Sort II 

PUNJAB RICE-

Sela Joshi 

Dara . \ 

Mysore Rice 

Coorg Rice 

MADRAS RICE-

Boiled. Sort II 

Raw (Sort II) 

Price per Procurement 
maund paid (net price 
weight bagged) 

Rs. As. Ps. 
16 3 2 

21 n 0 

20 IS 0 

18 2 0 

17 4 6 

18 IS 6 

18 4 0 

18 13 6 
18 2 0 

21 3 S 
20 IS S 
21 6 4 

19 2 0 

18 10 0 

18 8 0 

Rs. As. Psi 

13 8 3 
(F.O.R.) 

18 I 0 

17 13 0 

14 8 0 

13 10 6 

16 4 9 

IS 9 3 

16 2 9 
IS 1 3 

16 6 0 

16 2 0 

19 S 6 

16 0 0 

17 0 I 

16 14 I· 
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No. 2-ORISSA 

Statement showing th8 prices paid to the GO'Dernment of O,.issa for 
stocks of rice/paddy taken 0'IJer' by the Centre on decontrol in 1954 and th8 ~ 
ment price3 thereof. 

Quality of rice/paddy 
I 

.. 

Rate per nul. (net) F.O.R. for da patches 
upto 7-4.1954. 

RICE 

Superfine 
Fine 
Common 

Rate per nul. (net) F.O.R.for tkspatcha 
after 7-4-1954 

Superfine 
Fine 

Common 

PAI;>DY 

Rate per nul. (net) F.O.R. for despatcha 
upto 7-4-1954 

Superfine 
Fine 
Common 

Rate per nul. (net) F.O.R. for despatcha 
after 7-4-1954 

Superfine> 
Fine 
Common 

Price per 
maundpaid 

Rs. As. Ps. 

18 I 0 

14 I2 0 

13 14 6 

17 13 0 

14 8 0 

13 10 0 

II 0 3 

943 
8 II 3 

10 12 3 

9 0 3 
873 

Procurement. 
price 

Rs. As. PI. 

IS 9 0 
12 4 0 

II 6 6-

IS S 0 

12 0 0 

II 2 6 

8 13 0 

7 I 0 

680 

8 9 0 

6 13 0 
640 
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NO.3-PUNJAB 

Statement shou-ing the prias paid to the GO'l:ernmmt of Pvnjcb for stockt 
of rice/paddy takm over by the Cmlre en decotrol in 1954 and the procure71ient 
price thereof. 

Quality of rice/paddy 

Santhi Rice 

Dara Rice 

Except from Hissar, Sirsa and Ding for 
which the rate is Rs. 18/- per maund. 

Begmi Rice 

Sela Rice 

Mongra Rice 

Price per maund 
paid (Net 

Weight) 

Rs. As. Ps. 

14 14 0 

16 2 0 

17 13 0 

16 6 0 

IS 14 0 

NO·4-MADRAS 

Procurement 
price 

Rs. As. Ps. 

14 14 0 

16 2 0 

plus 
incidental 

17 13 0 
(Ex. Mill price) 

16 6 0 
(Ex. Mill price) 

IS 14 0 

Statement shoming the prices paid to the GO'Dernment of Madras for stocks 
of rice/paddy taken 0fJeT by the Centre on decontrol in 1954 and the procuremeNt. 
prices thereof. 
-------_._--------------

Quality of rice/paddy 

RICE 

Sort I 

Sort II 

PADDY 

Sort I 
Sort II 

Price per maund 
paid Ex. 
Godown 

Rs. As. Ps. 

20 5 4 

15 15- 7 

14 8 6 
II 5 6 -----_.---------_._--_. 

Procurement 
price 

Rs. As. Ps. 

18 8 10 

14 3 I 

13 3 6 
10 0 6 
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No. 5-HYDERABAD 

~  showing the prices paid to the Govnnment of Hyderabad for stoe'" 
.of rice/p'dly takm over by the Centre on decontrol of rice in 1954 and prOCUTI-
ment price thereof.· 
---.----

Quality of rice/paddy 

RICE'. 

(I) Fine. 
(2) Coarse (A) 

PADDY 
Fine/Medium 
Coarse 

.. 

Price p'!r 
maundpaid 

Rs. As. Ps. 

17 2 6 
15 II 3 

12 I 9 
II I 9 

No.6-PEPsu 

Procurement 
price 

Rs. As. Ps. 

15 2 6 
13 II 3 

10 I 9 
9 I 9 

St'ltemmt showing the price plJid to the Government of PEPSU for std 
.of riceiplJ:1iy takm over by the Centre on decontrol in 1954 and procurement' 
pricethereoj. 

---.-- --------------
Quality of rice/paddy 

RICE 
Dara .. 

Price per 
Maund paid 

Rs. As .. Ps. 

18 10 10 
-----.------------ ----

No. 7-ANoHRA PRADESH 

Procurement 
price 

Rs. As .. ps. 

16 12 0 

Statement showing the prices paid to the Goot. of Andhra Pradesh for stoe"" 
.of rice/p'Jdiy takm over by the Centre on decontrol of rice in 1954 and the pr0-
curement price thereof. '. 

------------_._-----
Qu.llity of rice/pad1y taken over 

Raw I except from N ellore District 
Raw I from N dlore District 
Raw II All Districts 
Boiled I All Districts 
Boiled II All Districts --------_._-------

Price per maund Procurement 
bulk grain paid price 

Rs. As. Ps. 

16 2 9 
16 10 0 
15 7 3 
16 4 9 
15 9 3 

Rs. As. Ps. 

15 4 9 
15 12 0., 
14 9 3 
15 . 6 9 
14 II 3 
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NO.8-UTTAR PRADESH 

Statement shO'llJing the prices paid to the Government of Uttar Pradesh for 
-stocks of rice/paddy to4en over by the Centre un decuntrol of rice in 1954 and the 
procurement price thereof. 

Quality of rice/ Price per md. paid Procurement 
paddy taken over price 

(I) (2) (3) 

RICE 

Crop year and' Rate per md. net Rate per md. (net 
grade of rice weight ex-go- wt.) F.O.R. 

downsd,elivery despat$ing 
including cost station in-
of bags. ' eluding cost of 

bags. 

Rs. As. Ps. Rs. As. Ps, Rs. As, Ps. 
195 1 5~ 

IA (FAQ) 34 8 5 34 911 3 1 0 0 
IB 33 8 5 33 9 11 30 0 0 
I1A(FAQ) 26 9 10 26 II 4 23 4 0 
lIB 25 13 10 25 15 4 22 8 0 
II A (FAQ) 23 II 2 23 12 8 20 8 0 
III B, . 23 3 2 23 4 8 20 0 0 
IV A (FAQ) , 19 II 2 19 12 8 16 8 0 

:1953 -53 
IA (FAQ) 32 8 5 23 911 29 0 0 
IB 3 1 8 5 3 1 911 28 0 0 

~ ) 25 5 10 25 7 4 22 0 0 
IIA FAQ) 24 9 10 24 II 4 21 4 0 
lIB 23 13 10 23 15 4 20 8 0 

\ III A(FAQ) 21 II 2 21 12 8 18 8 0 
IIIB 21 3 8 21 4 8 18 0 0 

1953-54 
IA (PQ) 31 8 5 3 1 911 28 0 0 
IA (F:A.Q) 30 8 5 30 9 II 27 0 0 
IB 29 8 5 29 911 26 0 0 
IIA(pQ) 23 5 10 23 7 4 20 0 0 
IIA(FAQ) 22 9 10 22 II 4 19 4 0 
IIIA(PQ) .. ' 21 3 2 21 4 8 18 0 0 
IIIA(FAQ) " 20 II 2 20 12 8 17 8 0 
lIIB . • 20 3 2 20 4 8 17 0 0 
IVA(FAQ) 17 II 2 17 12 8 17 8 0 
lIB .: 21 13 10 ~  15 4 18 8 0 
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No. 9-MYSORE 

Statement showing the prices paid to the GOVf. of Mysore for stocks oj 
rice/paddy taken over by the Centre on decontrol of rice in 1954 and the pr()-
CUTement price thereof. 

Quality of rice! 
paddy taken over 

RICE 

I. Sort 

II. Sort. 

II. Sort (Red) 

Price per maund' 
paid 

... 
Rs. As. Ps. 

16 10 7 (Unpolished) 
17 II 2 (Polished) . 

14 12 I (Unpolished) 
IS 10 ~ (polished) 

13 3 9 (Unpolished) 
14 0 8 (Polished) 

No. Io-WEST BENGAL 

Procurement 
Price 

Rs. As. Ps. 

14 12 0 
IS 12 7 

13 14 0, 
14 12 7 
12 6 10 
13 3 9 

Statement sho'lDing the price paid to the Govt. of West Bengal for stocb 
of rice'paddy taken over by the Centre on decontrol of rice in 1954 and lhe 
procurement price thereof· 

Quality of rice/paddy taken over 

RICE 

U.P. Superfine (B II) 
U.P. Fine-All (FAQ) 
U.P. Fine-All (PQ) 

PADDY 

Bengal Common 
Bengal fine 
Orissa Superfine 
Orissa fine 
Orissa ~  

---

Price per 
maund paid 

RI. As. Ps. 

30 0 0 

26 14 0 

27 10 0 

II 0 1 
13 10 0 
13 8 7 
II 12 4 
10 IS 4 

Procurement 
price 

Rs. As. Pa. 

28 0 0' 

21 14 C)-

22 0 (» 

8 8 0' 
II 0 0 
II 0 S. 
9 4 3 
8 7 3 
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No. I I-BoMBAY 

Statement showing the price paid to tht Government of Bombay for stocks 0/ 
rice/paddy talum over by the Centre on decontrol in 1954 and the procurement 
price thereof. 

Quality of rice/ 
paddy 

Imported 'Fine' Rice 

Imported 'Coarse' 
Rice. 

Imported 'Fine' Rice 

Im?orted 'Fine' Rice 

Sela Basmati Special 
II 

Sela Permal Special 
II 

Price per maund 
paid 

Rs. As. Ps. 

28 5 

24 0 

01 plus 6% over-oJ head charges. 

30 9 7 

30 13 7 

24 14 2 

22 9 11 

18 5 3 

19 10. 0 

Price charged to 
Bombay 

Rs. As. Ps. 

28 5 0 

24 0 0 

28 5 0 

28 5 0 

Procurement 
Price 

22 10 0-

20 6 0-

M.P. Medium 

M.P. Coarse B 

U.P. A Grade 23 9 2 . Not readily available. 

~  'B' Mota 

Orissa & MoP. Course 

M.P. LPCI • 

U.P. IV B 

Burma Medium 

30 8 0 

30 8 0 

30 14 10 

17 9 2 

17 14 0 

plus 6% on account of overhead 
charges. 

30 8 0 

14:8 0 
~~ 

lLI4 0 
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No. I2-MADHYA PRADESH 

Statement slwwi11K the prices paid to the Government of Madhya Pradesh 
for stocks of rice/paddy taken uoer by the Centre on tkontrol in 1954 and the 
proCurement prices thereof. 

Quality of rice/paddy' Price per md. Procurment 
paid (For deli- Price 
very in bags in 
the same godowns 

.... in which they 
are originally 
stored) . 

Rs. As. Ps. Rs. As. Ps. 

RICE 

For procurement Area. 

Coarse n 12 9 5 II 1 2 
. Coarse I 13 6 5 II 14 2 
MediUm' II 14 2 5 12 10 2 

Medium I IS I 5 13 9 2 
Fine II 17 6 5 15 14 2 
Fine I 18 13 5 17 5 2 
Parboiled C-II' II 14 5 10 6 2 
Parboiled C-I 13 10 5 12 2 2 
Parboiled (Medium) . 14 3 5 12 II 2 

For Consuming Areas 
(Except Baster) 

·Coarse II 13 6 7 II I 2. 

Coarse I 14 3 7 II 14 2. 
Medium II 14 15 .7 12 10 2 
MediUm :I 15 14 7 13 9 2 
Fine JI 18 3 7 .15 14 2 
Finei 19 10 7 17 5 2 
Parboiled (C-II) 12 II 7 10 6 2 
Parboiled (C-I) 14 7. 7 12 2 2 
Parboiled (Medium) . 15 0 7 12 112 



St1temZnl shdwingthe prices paid to the Government oj Assam for stock Df 
~  taken over by the Centre on decontrorin I954 and the procurement 

price thereof; 

Quality of rice/paddy 

RICE 

~  'OJ rice, ~ ~ ~  
" G YVe7'nmm; to Siliguri lor export 

~  " ' 

ZONE I, 
ZONE II 
ZONRur , ' 

Rice disposed oj by Assam t1J7berlftlfliu em:' 
behalf of the Central ~  

f 1;. ~ ". 

.,: ., 
.... 

" 

Paaly'dispOssd ~  by 'the ~ ~
ment em behalf of the GOfJermnent . of 
India 

~  ,r 
ZONE II 
ZONE III 

. . 

PBce' pel 
maund paid 

, Procurement 
;. ~ 

Rs. As.' Ps. 

19 7 0 

'{9" 9~  0, 

',19'9' 0;'" 

20 4- () 

II 6,0 

~  10 :0 
12 1 0 

Rs. As. ,Ps. 

',- .' ~ " ~ 

.17 2 0 
I7 10 0 

~ ~  5 0 

.t., 

'17\2:'0 

," 11'1('" b 
'185'0, 

9 ,12 ~ 

'10 0",0 

10 . 7 ~  
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Recommendation 

The Committee feel that the physical verification should be ~ 
trusted to persons who do not function under the administrative con-
trol of the authority in charge of the stock. They suggested that 
the Government might examine the desirability of getting physical 
stock verification done under the supervision of the Chief Pay and 
Accounts Officer instead of Regional Director who happens to be in 
ooer-all charge of the ttocks. 

{So No. 36 (Para 38) of Appendix XII to 35th Report (Third Lok 
Sabha).] 

ACTION TAKEN 

The abovesaid suggestion made by the Public Accounts Com-
mittee has been examined in the Ministry. The Chief Pay and 
Accounts Officer who was consulted has no objection to take over 
the work of physical verification of the Central Storage Depots, but 
with the establishment of the Food Corporation of India with effect 
from 1-1-1965 the position has changed. The Central Storage Depots 
in the Southern Region were taken over by the Food Corporation of 
India with effect from 1-4-1965 and it is expected that the control of 
the Central Storage Depots in the other Regions as well will also 
,be taken over by the Food. Corporation not before long. In view of 
this, it is not considered necessary to effect any change in the pre-
-sent system of physical verification of Central Storage Depots. 

[Ministry of F. & A. (Department of rood) U.O. No. ~ 65 66  

BFC.I/35th Repcm dated the 6th July, 1965.] 

Recommendation 
The Committee a7'e constrained to observe that the damage to 

:the foodgrains was substantialll heafJY during the year, 1961-62 au 
1962-63. In the year 1961-62 particularly, 8016.45 M. Tons tDe1'e 
... endered unfit for human consumption and the net oss to the extent 
. Of about 43 lakhs was suffered on this account alone. It ha. been 
stated that the losses were not due to negligence of the oflicia.ls and 
were due to unprecedented floods at certain places. The loss due to 
.hip damage, damage in 7'ail/road transit etc. were also quite subl-
tantial durir.g the year 19~1 to 1963-64. 

The Committee feel that the circumstances in which such large 
quantities of foodgrains were damaged both in storage and transit 
.hould be further enquired into and suitable measures adopted to 
~  that such losses do not OCCU7' in future. 
IS. No. 37 (Para 39) of Appendix XII to 35th Report (3M Lok Sabha)] 
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ACI'ION TAKEN 

The break-up of quantities of food grains rendered unfit for hu-
man consumption in storage during 1961-62 and 1962-63 in the various 
regions is given below:-

(Figures in M. Tons) 

Region 1961-62 

"Eastern 101S'00 
Southern 15'72 
Northern 526 '52 
Western 6459'23 

·This is o· 2 % of the total quantity handled in storage. 

tThis is 0'03% of the total quantity handled in storage. 

1962-63 

286'00 
993'14 
108'43 
102'83 

The causes of damage to foodgrains during these years· were 81 
~

1. There was heavy damage to foodgralns in 1961-62 in Western 
"Region, where, out of a total quantity of 6459' 23 tonnes rendered 
11D.fit, a quantity of 6387 tonnes was damaged because of the devas-
tating floods in Poona city as a result of breach iil the Pansbet Dam. 
"This was a natUTal calamity which could be neither foreseen nor 
guarded against. 

2. Almost the entire quantity of 526' 52 tonnes in the Northern 
"Region was rendered unfit because of unprecedented floods in 
Muzaffarnagar and Meerut districts when the foodgrains stored in 
,underground 'kbattis' were damaged. 

3. During 1962-63, out of 993' 14 tonnes of foodgrains shown as 
Tendered unfit for human consumption in Southern Region, a quan-
tity of 973 tonnes was damaged due to unprecedented floods at Vizag 
which even the State authorities and Meterological officials could 
not anticipate. The floods were caused due to heavY rains and re-
sultant breaches in the tank bund. 
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4. The main cause for damage other than floods, was the ~ 
Qffoodgrains in hired godowns which had to be acquired for want 
of Government accommodation, dUring the period of heavy imports. 
The damage occured in these godownsbecause of leakage of rain 
water during heavy rains through the roofs or because of over-
flowing of the valley-gutters and underground drainage, in spite of 
taking all necessary precautions. 

5. With' regard tf) the quantities of food grains rendered unfit 
. for human consumption on the high .seas, it maybe stated that "the 
damage in ships takes place mainly when they encounter, ~  
weather enroute. I:R a few cases accidents ~  be the ·cause. ' Ship 
owners' meqsure of liability for damage is governed by the terms on 
which the cargo is carried and also by the ~  under which 
the damage takes place as well as on the extent to which satisfactory 
evidence is produced to prove that the damage was due to a parti-
cular factor. Ship damage claims are examined from this angle 
and only such claims are abandoned as are legally not" tenable. 
That damage caused due to 'Perils of the sea' is not the rEsponsi-
bility of the vessel owners, is a well settled proposition of. Mari-
time Law and some damage on this account is inevitable in a huge 
programme of imports that we have. 

6. The steps that are being taken by this Depat:1;mept, to minimise 
'. the chances of damage to focidgrains stored"in godoWns due to ~  
other than floods, are, release of um:uitable hired storage acco:nuno-
dation taken during emergency due to ~  Qf ideal storage ac-

c' commOdation .' and stepPing-up' 01 ~  programme for .. ijIe 
~  modern godowns-wheh haVe 'a high plinth; damp.:pma.ffloor, stJ;:QPg 
-'.:MOfing . arid are ,maintained iri proper condition ,by way tif che¢lts 
,-made-by the 'C.P.W.D. itrkeeping the drains and valley-gatters,dean 
'to avoid -ever-flowing of rain water dUringlleavy down-pours. ~ 

~ ~  •• ,t ~  

7. The losses which occurred as a result of damage shown herein 
were the losses "incurred" and not "written 'Off;': 

~  

~  of Food U.O. No. 23/65-66/BFCI/35th Report dt. 6-11-1965]. 

Recommendation 

, ,l The Committee de$ir.e that steps should be take.1l. Ul settle the;f\e-
: maining outstanding claims regarding shortage jn-tT4nsit at an eari.y 
; dO.te. '. 

{St No, 38 (Para 40) o{AppendixXII to 5 ~ ~ ( ~  
Sabha).] 
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The revised number of claims upto 1 1~ st1l1.pe:gdinC- as QD 
31-12-63 was 3139 cases involving Rs. 19' 84 la1ms. 1 ~ 
claims involving an amount of Rs. 11'11 lakbs have since been settl-
ed upto 31st March, 1965. A statement showing the yearwiseposi-
tion of the outstanding' claims is enclosed. The'infonrtation as to 
the number of claims with the amount involved,:in which settlement 
was effected by recoY'ery and those in which claims,were withdrawn 
Is being compiled and a further communication will follow . . 

Energetic steps are being taken to ~ the remaining pending 
eases also with, the Railways. 

" -
[Deptt. of Food U.O. No, 23/65/BFCI/35th Report dated the 3rd 

Aug., 1965]. 

Scacement showing the position of claims up to 1962 outstanding as tm 
31-3':19<'5 

Year 

----_._---- .. _ .. _-
Upto 

1958 

1959 

1960 

1961 
1962 

;i' • 

Position as on 
31-3-1965 

No. Amount 
(In lakhs) 

284 1·88 

. , .. 137 2'13 

180 I' 53 
I. " . 

]'II 0'94 

368 2'25 

·12.80. , , ~~  
~  

. - ~  ~ 

eThis include, 31 cases involving!ln amount of Its. 3'66lakhs in ~  of ml;sil1tr 
....,. rnd 902 ClleSinvolving lID amount of Rs. a 9l'lakhs·in toesp:ct-Ofclamli-far 
.,J,ot'tlges of complete bap. 4' 

M5 LS-ll. 
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ReeommendaUoa 

. ~ ... '. 
The Committee do not see any reason why ~  ~  Dire.etor! 

fit' Food "did not" consHer it ngcgsstlry to ~  with the' c(:>n-
tt'C1C'tor with" a view to seekinfl a ~  in the abnormally high 
,.atequotedby him before convgying their acceptance to the tendet 
iespite clear instructions from the Department of Food to do so. 
Altemati,'ely all' the tenders' could be rejected and fresh tenders 
dal1ed at short notice. Subsequently also the Department faited to 
4vail of the opportunity and did not accept the revised rates offered 
by the contractor. :As acimittedduring -evidence' on the basis of ~ 
assumed traffic, there would have been saving of Rs. 16,000/-. In 
the-absence of any concrete jacts and ~ disproving the 
dssiLmption about traffic, there appeared to be no reason fo7' not ~ 
cepting the offer of the contractor. The Committee regi-et to 
observe that due to 1JIck Of vigHance the judgment of the Depart-ment was based on wrong assumption of tTa1]ic pattern and this re-
sulted in an avoidable eipenditure of Rs. 91,768 during the period 
1st February, 1960 to 31st January, 1962 and of Rs. 70,644 during the 
extended period up to 28th February, 1963. The Committee suggest 
that 'the Government might examine if there was any apparem 
lapse in not calculating the traffic pattern of foodgrains accurately. 

The Committee regret to obseTt1e that in this case of transport 
and handling of foodprains one error was committed after another:. 
Initially l!he Department agreed to a contract on the basis of as-
sumption of a traffic pattern which proved to be wrong. Subse-
quently 'vhen the term Of contract was due to expire on 31st 
January, 1962 the same was extended by another year without 
ascertaining whether the contract was going in favour of Govern-
ment or contractor. The Committee view this lapse seriously as it 
resulted in further avoidable extra expenditure to ~  
The Committee desire that this case ehould be thoroughly investi-
gated with a view to fixing responsibility for the various lapses. 

[So Nos. 39 and 40 (Paras 41 and 42) of Appendix XII to 35th Report 
~~~(  Lok Sabha)]. 

ACTION TAKEN 

'The case has been thoroughly inve6tigated by the Ministry. It 
may be mentioned that the pattern of work-for calculating the value 
()fthe contractint.hi:; case WfS based on actuals,Qf ( ~  one year 
liefore award. of the contract. So far .as the_8Ctioriofthe B.egioRal 
Director (Food), Madras is concerned, the facts aiie "thatth; ~ ~ 

.,,' -,_- :0-_ t 



I}ft'ectnr . (Food)'" Madras had: reported to,the Mint'; ~ ~ 
.J959 .. that the weigbmentrates quoted by the contraetor ·(the loWed 
tenderer) were abnormal The Ministry, in turn, while eODurtunt ... 
~  ~ ~ of the tender advised the RegioJ?al Dire:tor (Food). 
Madras to' negotiate for a reduction in the weighinent rates. The 
Regional Director (Food), Madras actually held negotiations with the 
contractor after the issue of the ' letter accepting the tender and did 
succeed in obtaining a reduction in the' weighment rates. He had. 
in :fact. asked the contracti>r. to come for negotiations 'even before 
the issue of this letter. However, the contractor, asked for an 
inCfease in the transport rates as' a' cOndition . precedent to the 
.acceptanci! at a lower rate of weighment. The two propositions of 
reductions in one and increase in another were thoroughly examined 
and only thereafter a deliberate decision was taken considering, aU 
the cirtumstances 'that the tender should be accepted as a whole in 
the form it was given. 

It has not been ~  possible to fix responsibility on any of the 
1)fJicers' of this Department becau!!e the cause of loss ~  may be 
held to have O!!curred in this case was really the procedure fcnr 
.evaluation .of tenders ~  award of contracts being, followed at that 
~  Since then the entire procedure has been reVised and it is no 

IQl)ger possible for the tenderers to quote irrational rates for parti. 
Cular services and there is also no scope for error in evaluating the 
1enders received and determining which of the tenders is the lowest. 
'9'nder the revised procedure, in the tender enquiry itself, a schedulE! 
of rates for various services is prescribed. leaving it to the tenderet 
either to ~  the rat!'!s in the schedule. or. to quote a ~ 
~  or below such schedule as a whole. Thus. defects of the typs, 
noticed by the Public Accounts Committee which have arisen mainl}z: 
from irrational rates and changing pattem of work, are not likely 
10 arise in future. .' 

'J 

~~~ ~~  ~ ~  y..O. ~  23/65-66tBFC-I/35th Re,ort ~  -lath 
',. ,'March 1966]. "'1 . - \ ' . . . . -

, - ~  . ./ 

. ~ 'fi), 'fhe Conimittee desire that 'the suggestiOn' to 1 ~  ~ '0 
~ ~  iTl 1 ~  the ~~ ~  be paid.onlll 
if he filled a certain number of bags per -160 to?f8 might ~ 
ed. ~  stt}tal?te .measures mall ~~ ~ 1  to ~ ~(1  
eags,' (mel '.oy ~ 1 ~  ~  ~  inspectiOn 1 ~ ~~  to' ~  
!1!at theoags ~  p7'operly ~  (It t,he potts .to avoid these 1 ~  '. 

') ~ ". .' - - ... '"'. , '. . ... 

~( )  Ag ~ ~  su.jf€Yed ~ tli.i·",se of 6 ~ ~ ~  
tAe Uzitne3$" ~ 1  .they weuld e*titine ~ the' ~ '. ~  
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~  1 ~ J)e ~  iTem the tTadeTS who gbt, the e.rtTCt 
.gu:nn..y bags .. ~ ~  informed of the deCision takea 
'in. this-: f'eg(lni. _'-

~ No. 41' (Para 43) of Appendlx', XII to ~  ~ 6  (Third Lok 
:." Sabha»).-- ' -. -- - . -

. 
, --

: (n At both. the _ Ports of Madras and Visakhapatnam, the existing 
stevedoring contracts with the respective Stevedores' Associations are 
operative up to the 31st March 1965. - 'The question of incorporating-
the condition regarding fiBing of a certain number of bags per-
hundred tonnes will be examined when negotiations for ,extensIon 
of the contract beyond the 31st March 1966 are held with the-
Associations. In,_,this connection,J,t:may be pojnted out:--:that th<e-
rates at which remuneration is paid to the individual stevedores for-
various services have been settled with the ~  Stevedores' 

~  by holding -ngotfations' on the basis of the actual opera-
tional costs. - ~ therefore, the proposed condition is sought to be 
iricorPoraied in the 'Agreement, the, Associations ._will necessarily 
de'mand substantial increase in rates in order to saf.eg'uard their own 
interests. In other words, 'there may be no rea\ ~  to the Govern-
~  by ~~ ~  the 'proposed ~ the Agreement. ",!.q 
illustrate; if it were laid down that 100 tgnnes be filled in 101)3 bags 
(at'the rate ot 95:' Kgs. per bag) and ~~ 1  100 tonnes were filled 
in 1111 bags (at an average of 90 Kgs. which is seldRID obtained) the 
stevedores -would have to bear the cost of 58 bagS or say at least 
Rs. 100 per 100 tonnes b.agged. The rate for bagiiIlg per 100 tonnes. 
at present aiVisakhapatnam is Rs. 117-00. The stevedores would 
naturally demand R,. 217-00 if at all they agree to such a condition. 
knowing the working conditions in the hold of ships as they and we 
do. 

'However, the Association 'has now agreed to conduct an experi-
ment of filling the bags to capacity by putting in a prescribed number 
of bucketfuls. The question of fixation of rates for future ('on tract 
will be examined in the light of the results of the experiment. After-
the revised ,:rates ha-vebee.n finalised and the-stevedores have exe-
cuted ap. agi-eernep.t containing the condition referred to above, they 
wil:1.be bound tq fill bagsproperly..--.· -

. 2. As res#ds ~  ~  of packing, ~ 
. -efforts are being Jriade to effect the same, Instructions have been 

-issued on the 17th May. 1965 and- again on the 2nd September, 1965 
to.;}he ~  officers at the-two ports to tighten up super-
ll;SQry . ~  and ~ ~~ that . ~ bags are properly filled. At 
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the Port of Madras, wheat is ~ 1  and bagging and 
stitching is ~  on the wharf. With effect from tlte .• ithApril, 1965 
the worlt:of bagging and stitching at. -the. ~~  has been depart-

~  the stevedores are now required to do bagging and 
stitching.,..,on !l. ve.ry limited s:ai"e -i,D' the ~ of, the ~  onlY. for 
trimming pUrposes if and when. necessary. Under departniE!ntal 
arrangements, the labour works .. directly under Government con-
trol and supervision 8l;l.d ~  effort is being ~  to'lmprove the 

.standard of bagging and stitChing. . . 
" 

3. At the Port of Visakhapatnam, bagging and stitching work 
-conti nues to be done in the holds of·vessels. by the stevedores to 
whom stri,cLinstl:uctions have ~  issued on the 5th April, 1965 t .... 
guard againSt ·loose-bagging. In add!jion, the departmental staff at 
the Docks has" be.en directed to exe'rcise strict quality control on 
tlie-'work :"Or baggfug ~  _ c'<>ut by the stevedores' 
labour at the Port. . -- - . . 

(nr Theexf6tuig terms and conditions' of the sale provide that 
the supplies have to be given duly bagged, although the purchasers 
are charged for the net weight of the grain contained in··the:bags. 
The quantity that would be packed in each bag has not been speci-
fied. In the circumstanees; it is not possible to recover the cQst of 
extra bags from the ~ ~  ~  ., . 

However, the question whether in future. suitable provisio!). ~
be: made while fix:ng issue price, under which the price . 9 ~  

~  ~ ~  separatEay aridtbe.price ol.gunny.:.bags ~ 1 
from the buyers, has been taken up for consideration. _ ~ .. 
.... - ..... -
[Department ~  M. ·No. 6~66 5  Report· ~~ 

.-, .. !,. 6th ~ 1965  •.. 
. . -... -. __ _ ~  .. ~ . __ ~ ~ ~ .... ,- ,_ .. 

Audit Observations 

.. "Thestatetii-eni that if the -proposed...{wndftion that _the contractor 
would be paid only if he filled a certain number of bags 'per hundred 
tons, is sought to be included. in ~  agreement, the Stevedores 
AssociatiQn will necessarily" demand substantial increases in rate. 

~  __ ' , ~ ,. 

ni'order to"safeguard tneiroWn inteli!,ts; >does not appear to-be 
ririatmr. fbi·; the-reaS'Ons that tHe: ~~~ 1  ~1  ~ 
discharge the dUties"prescribed in the contract ~ 
action nat to fill the bags to the ~ 11 ~  
Mlure on 'tbe.tr.:part for which. ~)~~ +:!>P9', damageS: "-0 
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, 'JleeDDUiladatiou - . 
~  are, unable to understand why the labour diel 

not object when the machines' (groin conveyors) were used by the-
private parties. While the' Commtttee are glad to note that the 
..-nachines have now been put to use and were fetching good ~ . 
they feel that owing to failure on the pa.rt of the Dep:lIiment to 
foresee the initial difficulties, costly' eq'uipmentremained idle ior' 
a long time. They trust such cases would not recur. 
[Sl. No. 42 (para. 44) of Appendix XII to 35th Repori (3rd Lok 

Sabha)]. ~ 

ACTION TAKEN 

It might be clarified in this connection that the original idea to, 
use some of the machines at the ports of Bombay and Calcutta was. 
£Or loading of wagons in bulk for clearance of wheat from docks t<> 
destinations where flat storage was plan.'1ed to be built. The ~ 
ment of wheat in bulk in such improvised wagons introduced for 
the first time in the country was objected to by the labour as ~  
leaders apprehended that the bagging labour at the docks would be 
thrown out of employment. As su:h they objected to this process 
of clearance of wheat stocks in bulk from docks . 

. ,. Vacuvators' and grain-conveyors have necessarily tc be-
employed for discharge of wheat from tankers as construction of 
the tankers is such that the labour cannot work in the holds. Since 
the discharge responsibility has been on shipping companies, these 
parties have -been employing the machines for discharge of food-
grains -from tankers only. From 1964, when the discharging firms 
were short of ma:hines, we arranged to hire some of the machines 
\0 private parties for discharge of foodgrains from tankers. It will. 
thus, be seen that there have been two distinct uses of these 
machines, one for discharge of tankers and the other for loading of 
wagons in bulk. The latter was attempted by the Government. 
which was objected to by the labour. 

The other observations of the Committee have been noted. 
tDeptt. of Food -U.O. No. 23/65-66/BFCI/35th Report dated 17th 

July 1965] . . . 
RecOIilmen.dation 

The information .regarding the extent of damage to the gunny 
Mgs dUe to d4mpnesB is still awaited. The Con;a.mittee trust that thft 
feaiOnf JOT th4 loss due to deterioration 01009$ wBu14 be ~ 
fat'!d -find 1upuilsibilittJ fii:eed,.. , . . ; _ ,; 
(So 6~ (  45) ~  XlI 5 ~ (  

Sabha).l. 



ACTION TAKEN" 

Out of 3,650 gunny bales stored during August 1961 to May 1964 
m Dharamtalla Godown and later transferred to Hoboken Depot for 
utilisation, it was found in March-May 1964 at the time of transfer 
that 773 gunny bales were showing signs of damage. The bales 
were sorted out by the Regional Director (Food), Calcutta in July, 
1964,and it was found that out of the 773 bales (2,31,000 pes.}, which 
were affected by dampness, 474 bales (about 1.42.125 pcs.) were 
servi:eable and could be put to use for bagging the imported food-
grains. This left us with 299 bales (about 89,775 pcs.), purchased at 
a cost of Rs. 1'60 lakh. Lately. the first lot of 474 bales has been 
utilised at Calcutta. The Regional Director (Food), Calcutta has 
been trying to utilise the other lot of 299 bales also at Calcutta Port 
However, as only dry cargo vessels call at Calcutta :ind 3S wheat is 
bagged in the holds and unloaded in slings necessitating good-quality 
gunnies, the utilisation of these bags would ineVitably be rather 
slow. On the other hand, at Bombay, where grain is mostly 

'received in tankers the quantum of dust, dockage etc .• is much 
higher. Consequently, with a view to expediting the effective uti-
lisation of these bags, it has been decided to transfer all these 299 
bales to Bombay Port. The expenditure involved in the transfer 
:<>f these bales is estimated at Rs. 1'6,360' 00. The Regional Director 
. (Food), Cal:::utta haG already despatched these bags to Bombay. 
SInce, action is in hand currently, the exact loss involved in this 
,case cannot be assessed at present. 

2. At a rough estimate, about l' 5 lakh bales of gunnies would 
have been utilised at the Port of Calcutta during 1962 to 1964. 
Against the background of such large supplies of gunnies being 
required for vessels bringing bulk cargo to that Port, the damage in 
'the condition 'of ~ bales (which represents only' O· a per cent of 
: the ,total number of bales utilized)" cannot be considered as being 
:abnotmal, if the operational and other difficulties of arranging pro-
~  turn-over of such large stocks of gunny bales are kept in ~  . 
. Incidentally, 0'2 per cent does not represent the loss in value, as 
'actually it is expected that majority of the bales out of the 299 
'.damaged bales, would be gainfully utilized at Bombay. 

3. As stated, above, 299 bales hi question had only deteriorated 
in quality and are unfit for purposes of slinging at Calcutta. Ae' it 
is. hoped that substantial number of these bales would be utilized 
at BOmbay, there may ~  be any considerably monetary loss. As 
regards the causes for deterioration in the texture of the ~  
~~ mal be ~ ,that guhny is not a perishable comnpdity ana 
.' r '.' ~ . ' ", , • • ".; 
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can be stored for a considerable period without fear of any 
deterioration. However, in this particular case, the causes for 
deterioration can be traced to the following factors:-

.... (i) Storage in war-time pre-fabricated godown of the State 
_ Government, which was not in good condition. The 
-- godewnhad to be used when the _stock holding in and 

around 4'!alcutta had gone up to about 5 lakh tons.' 

(ii) Moist Climate of Calcutta-Howrah which affected the 
bottom layers . .. 

(iii) Operational difficulties in the turn-over of the gunnies. 

In view Q{, the above reasons for the deterioration in the quality of 
the ~  it. is considered that no one can be held responsible for 
the same. 

4. A further report will be sent at; soon as the entire quantity of 
gunny bags iS1lctually sorted out and put to use· 

[Department of F;;o(f U.O. No. 2a/65-66/BFCI/35th Report dated the 
11 th March, 1968]. 

Audit Observations 
In para 2 of the above note"the damage has been 85sessed as 0'2 

per cent of the total bales consumed,. which, it- is stated,cannot be 
considered as ~  total number of gunnv ~  stored 
in the Dharamtalla Godown was 3,650 out of which 773 bales were 
damaged. The percentage of damage, therefore, correctly works out 
to 21.· ~ " -
,- -

Recommendation 

(i) The Comm,ttee find from the note fumish.edthat as 1I11;1ny a. 
,l.o., qentre$jQT the construction oj the gOdOW71S had to be dropped 
due to various- ~  In some ~  it was found lateT,.Gn that 
some other site was- more suitable and in. on-e case the proposal wa. 
drcy?ped as construction at th, site was lateT on-/otLnd 1.lnnecessa1jl. 
-What the ~  dQ"nQt understand is how OJ'iginal proposals for 
the construction were:made when subseque!Jtly they were not found 
to be feasible. This only indicates that the schemes u'ere sanctioned 
without a detailed scrutiny int?,Plving various probl,e1ns connected 
with them. : F':. /' " ~  

The ~ ~ ~  note that in ~  1961, the .viiUt']' 
q.ccorded approved ~ 'inviting global tertders, in the ~  instance 
Jor the construction- of flat stQTa.ge. godownsat only .. three centre •• 
mmelll, Manmad, Borivilli and Kanpur u their intention was e. 



jin.alise the desigm and the handling. ~  for the godowu 
On the basis of the tenders received. before progressing the cons-
truction prO'pOsed at the other three centres at Jinjirapole, Kandla. 
and Ahmedabad. If, as stated by. the MinistT1J, Cl\nstrtLction of ~ 
storage godowns was being taken up for the first time in the ('oun-
try, and a beginning. was to be made with th? ee centres in the first 
instance, the Committee fail to .understand u'hy budget provision. 
was made for the other centres before the results of th,ree centre. 
were known. 

(ii) As regards non-availabHity of land in time, the Committee 
have been informed year after year about the delay in acquiring 
land. They would desire ~ matter to be talcen up 1V:th the State 
Governments and other authorities concerned so that thia delClJ 
could be reduced to the minimum extent possible. -

[81. No.8 (para II) of App. XXVII to 39th Report (3rd Lok Sabha)';] 
ACTION TAKEN 

The observations of the Committee have been noted. 

The reasons for the delay in the construction· qf. fiat storage 
godowns have already been explained in Appendix II, para 2(iii} 
to the Thirty Ninth Report of the P.A.C. At the time proposals fa. 
budget provision were made, this Deptt. expeeted that tenders ill 
respect of Manmad, Borivilli and Kanpurwould be received, de-
signs finalised and works awarded early during the financial year 
and that this will enable the Department to take ~ 1 1  action ill 
the case of the godowns to be constructed at Jinjirapole, Kandla 
and Ahmedabad also. It was with this expectation that budget 
provision was made but as.:alFeady explained. there 'was unexpect-
ed and unforeseen delay in the finalisation of the designs in the 
case of the first three centres with ~  that budget provision 
for ~ godowns at Jinjirapole, Kandla and Ahinedabad could-not be 
utilised. . , " ..... ' 

2. (ii) The Department of ~  have already appointed 
a group of experts for reviewing all <luestions relating to land. 
acquisition with a view to making a comprehensive and coordinat-
ed review of the problems of land acquisition. A copy of the in-
structions issued by them is enclosed. 

[Deptt. of Food U.O. No. 23/65-66/BFCI/39th Report dt. 17-9-1965.L' .,. 
.-'j 
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. ·'D.O. Nb". 4-16/6S.Gli' . 4 

GOVEBNMENT ,OF INDIA, 

MINISTRY OF FOOD & AGRICULTURE 

(Deptl of Agriculture) 

New Delhi. the 23rd June. 1965 

AMEER RAZA 
Joint Secretary. .. 
My ·dear 

As you are doubtless aware a number of difficulties have been 
experienced iIi the acquisition of lands under the Land ~  

Act, 1884. These difficulties have been examined by the Law Com-
mission in its tenth report on the Law of Acquisition and Requisr-
~  of land ac.1, by some other ad hoe committees or groups 
appointed to exam me the. question .from certain special aspects, 
In order to make a comprehensive and coordinate review of the 
problem of lan::i acquisition in all its different aspects, this ,Minis-
try has decided to appoint a group of experts for reviewing all 
questions relating to land acquisition, including procedures for-
acquisition and the principles of determination of compensation 
Me. The group will consist of:-

" 
1. Secretary (Agriculture}-ChairIl),an. 

2. Representatives' of-
a. Planning Commission 
h. Ministry of Defence 
c. Ministry of Works· and Housing 
d. Ministry· of Industry' and Supply 
e: Ministry of Irrigation and Power 
f. Railway noai'd ; 

. ., 
3. Representatives of the State Govts. which may be Revenue 

Secretar:y ~ Member,. Board of Revenue (whoever dealll 
with the ,subjed gf landacquisition)- . 

B. Madras 

h. Maharashtra 

c. Uttar Pradesh 

d. West Bengal 

e. Delhi. 
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. "n 'is'felt 'fhat to promote mtimatt! 'diseussions it would be de--
Ii!table 'that the gtollp should Dot be too large. It WaS, ~ 
decided :toiric1ude' representatives only from the Principal ~  
ttiesconeemed:· with acquisition of land in a large way. This. 
Mfuistry would, however, very much welcome the cooperation of, 
aU the Ministries in the deliberations, of this group. I am, there-
tore, to request that a note setting out the sUggestiODs of your Minis-:, 
try in this regard may kindly be furnished for the consideration, 
of group. 

Yours sin:cerely, 

(Sd.) AMEER RAZA., 

8ecommendatlou 

. The Committee regret to note that1:here was inordinate delay in 
proceeding against the Cooperative SO(;teties for the recovery of oUt-
standing loans granted during the period 1953 to 1957; When. the. 
work was transferred to the. Cooperative Department in 1961, ~ 
committee fail to understand the reasons for the delay over of 3 yean; 
o,n, the part of the Department in taking suitable action for the re-
covery of loans. 

, The Committee are of the view that had the Block Development 
Officers taken due care and proper p1'eeaution before advancing the 
loans, there would not have been such an accumulatiOft of huge 
~  of loans outstanding against the Cooperative Societies.. 
They are also of the view that no periodical check or in.vestigation, 
appears to have been made to see whether- the Block Developmtmt 
Officers concerned maintained proper accou!.1ts of the loans advanced 
to Cooperative Societies and whether there were any lapses on the' 
part of the Block Development Officers in regard to the execution 
of bonds and sureties etc. The committee are also not sure whether 
tne Cooperative Societies have sufficient assets to enab Ie the G.ov-
ernment now to realise the amounts and whether the whereabOuts 
6j the mem.bersof the defaulting Cooperative Societies are knoum 
to the Coopemtive Department. Since the Delhi, Administration are 
dated to be optimistic about the ~  of outstanding loans, the 
committee hope that the recovery o11oam would be expedited with-
out loss'to the public exchequer and ,report submitted to them.. 

'. {Serial No.8 of Appendix xvm to' 2mh Report '(1rd Lok Sabha).J 

.' Out ef. joan of, 8..6.44 I8khs BDbursed ;iy Block ... ~ 
~ toi03 ~ ~  the periodd .... ~  
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1956-57, the amoufit::outstanding with interest- as on 30th Septem-
ber, 1963 was Rs. 2.25-lakhs. Till 30th. June, 1965, this has been 
reduced to Rs.' 1,10,995.27 as Principal and Rs.· 61,688.73 as Interest. 
As against'the total of 103 Societies involved, dues are outstanding 
against only 36 societies. Theil' ·cases have been referred to the 
Collector to ~  amount as 'arrear of land revenue'. _ The 
main reason for delay in recoveries has been the recurrent tlooct •. 
which placed the ~ of the Societies in great distress result-
ing in the non-recovery of the dues in accordance \\°ith the demand. 

The loans were disbursed by the Block Development Officer to 
the CooperatIve SocIeties but recovery CJuid not b2 effected due 
to recurrent flood, in these areas and the people were hard hit. 
Bonds an:1 ~  h3.Ve been got 1 ~ by the Block ~

ment Officers from the Societies. As state:1 above, the recoveries 
have been effected from the Societies as all Societ)es are in exist-
eneeand their records and assets areavail.able .. Moreover, the 
loans are safe and will be recovered shortly. '. 

Recommendation 

The Committee desired to' be furnished 1L'ith ~  on the 
following points:-.- .--

, (i) What were the reasons for the delay in recovering outstand-
ing loans from. the, 9Q9Ptp'.ative Societies. in this Gas¢? . W?iat were' 
the reasons jor entrusting the recovery ot' roans' to-the Collector fo.,.-
recovery as land rel1e.1ltLi91 ___ I}id the ~ jol1o.w the. nQrrnal pro.· 
-cedure in advancing loans to ;nembers?'-iJiCi th,'e Cooperatitre '50-' 
ciettes execute... a ,!;lond with the ~  -. 

. ~ 

~ -(ii) Did any Block ~ 5 1  oJ his ~~  
~  ~  in.. sanCtlonhig loans. ' 
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are recoverable as arrears of land revenue to be realised by the-
Collector. 

All the Societies followed normal proced:ures in advancing loana-: 
to their members and ~  the bonds with the borrowers. 

(ii) The loans were ~ 6  by the Government of India! 
Delhi Administration. The amounts of the loans were drawn anet" 

~  by the . Block ~  Officers within their· powers...-
.. .. ~ . 
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APPENDIX 'Xl 
. ~  OF RE:AL'l'Hr 

. Becomme.-daUoo . -
,The ~ ~ ~  ,convinced .. of the exptitri.cttiOft for sUch 

high£rpenditure (Rs.2·65·lakhs) on' administration< u1uier the 
. General Development Account. The book value of the land left with 
the Authority at the ~ Of 1961-62 was only Rs. 8·51 lakhs. More-
ever, it was ~ in "'evi.dence that the Authority would not n01D 
.acquire any land on its own under the General Development Ac-
'Count. If so, the work that was being done hitherto (induding the# 
work relating to the preparation of the Master Pl.an) under this 
Account would shrink further. The Committee, therefore, feel that 
there is ample SCope for economy in staff under this Account. 

[So No.1 of Appendix to 18th Report.] 

ACTION TAKEN 

The expenditure of Rs. 2.65 lakhs. as pointed out by the P.A.C., 
-on the cost of administration under the General Development 
Account includes the expenditure incurred on the administration 
and management of land which has been developed and leased out 
. and from which approximately a sum of about Rs. 2 lakhs per 
annum is realised on account of ground rent. The value of such 
developed land and already leased out property will be over 11 
crores of rupees. The figure of Rs. 2.65 lakhs also includes the ex-
penditure of Rs. 85,000 incurred in connection with the preoaration 
of the Master Plan for Delhi. Therefore, this expenditure of 
Rs. 2.65lakhs is not whollv related to the management of ~ 

posed of land valuing Rs. 8.51 lakhs. 

2. While it is correct that the Authority may not hereafter 
acquire any land on its own under the General Development 
Account, it may be pointed out that the Delhi Development Autho-
rity has also ~  undertaken ten pilot projects for the C01".struc-
tion of houses for disposal on hil'e-purchase-cum-life-imurance 
basis at an estimated cost of Rs. 97 lakhs and it is anticipated that 
once tbese schemes get in full swinq, the ratio of cost of adm1nt. 
tration and manaqement to the total transactions on account of 

. income and expenditure would go down. 

234 
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3. It is true that the ~ ~  Plan for Delhi has peen fi,paJj3a4 
'inlt most of the work 'on the" preparation Of' zonal plaris,$tilr ~~ 
mains to be ~  Master 'Pl:mhas split tip Delhi 'intcil34 
.zolleS.Draft plans 'for ':'.1 zones have already been-published .ana 
public objections thereon are being Scrutinfsed.' The compleHon 

-()f zonal plans for all the 136 zones would need a good deal of time 
and effort and -for the next two OF three years the wOrk in this con-
nection is not likely to shrink. 

4. The Delhi Development Authority, had however, with a view 
to economise on its expenditure decided to steamline ~ existins 
procedureS and methods of Work in its office; and requested the 
Govt. of India to make available . to it· the serviCes of an officer' 
trained in 0 & M. An officer has since been appointed from 4-6-1965 
for a period of 3 to 4 months. Government will review the position 
On receipt of the report from this officer, ' , 

5. The Delhi Development Authority has since considered the 
matter of allocation of expenses to various accounts and tum 
~  decisions as explained under item 4. 

Audit observation 

.serial No. 

The figures of average realisation on account of ground rent etc. 
~~  . ~~ ~ .t9, 1~~  __ und.er , ~ ~~~ ~  ~  
.1-:',.. :. _" .... . . _ ,,. _.f... ;.' _.,_ • :... _. ~  .. ", • .. ~ ~  ... . . . '. . ," .. 

·Detail: 1961-62 1. 56 lakhs; 1962-63 1. 60 lakhs; 1963-84 1 1~ ,,"..l 
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flVen by the A.G.C.R. are based on the figures in the Receipts anc:1 
~  Account. A more appropriate comparison would be ~ 
tile figures appearing in the Income and Expenditure Account for 
these years which are as under:-
~ t ~ • 

1961-62 196U3 1963-64 

Rs. 2.30 lakha Rs. 3.41 lakhs Rs. 2.03 lakhs. 

It would be observed that the realisation each year was not less 
than Rs. 2 lakhs as stated in the note and the A.G.C.R.'s observation 
that the expenditure was more than the average realisation does 
Dat seem to be correct. 

As regards the second part of the Audit observation, it may be 
8tated that as explained under the Recommendation at Serial No.4, 
considerable work· is still being done by the Delhi Development 
Authority in the finalisation of Zonal DevelopmelltPlans i.e., pub-
lication for objections, scrutiny of objections, grant of personal' 
hearing of objections, preparation of final draft after incorporat-
ing such changes as may be considered necessary. 

In addition to the above, the following items of work are being 
done by the Delhi Development Authority: -

(1) Preparation of sub-division plans for development 
schemes (a) residential (b) industrial (c) commercial 
and (d) institutional; 

(2) Preparation of detailed plans for district centres, com-
munity centres, shopping centres etc.; ; 

(3) Architectural work-designing of important houses and 
lluildings to be disposed of On hire-purchase basis; 

(4) Preparation of re-1evelopment plans and integration of 
villages in and contiguous to the development schemes; 

(5) Development plans for urban villages; and 

(6) Survey of non-conforming industries, with a view to 
shifting them from non-conforming areas. 

The a hove work is not done by the Town and Country Plan-
Jdng Orgr,nisation. 



237 

Recommendation. 

As regards the allocation of the U'pftl.diture of Rs. 2' 65 lakhs, 
which had hardly any relation to the book 'l.'4tu.eOj ~ reduced area 
of land under managEmte7tt, (Rs. 8' 51 lakhs at the end of 1961-62) on 
a pre-rate basis under three. Accounts, the Committee are of the 
opin.ion that the allocation should be on a rational basis, as, otherwise, 
the Authority would be charging less on over-heads by D.rtificially 
deflating the cost oj development ot Narul land. They, therefore, 
desire this question to be re-examined at an early date. [So No. 2 of 
Appendix to 18th Report]. 

ACTION TAKEN 

The question of allocation of the cost of administration between 
the various wings of the Delhi Developmerlt Authority was examin-
ed by the Authority in its Resolution No. 54, dated the 23rd Febru-
ary, 1963 (Annexure I) and approved by the Government of India 
vide Ministry of Health letter No. F. 1~  /68-LSG., dated the 17th 
April, 1963 (Annexure ll). In pursuance of the basic principles laid 
down in the Delhi Development Authority's Resolutioo No. 54, the 
various percentages of the pay and allowances of each ofticer and 
the establishment working in various sections to be allocated to the 
different Accounts were worked out and approved by the Delhi 
Development Authority vide its Resolution No. 44, dated the 30th· 
January, 1964 (Annexure III). 

It has been observed by the A.G.C.R., New Delhi that the per-
centage of the apportionment of expenditure as mentioned in the 
~  has been done on net basis i.e., after deduction of various re-

coveries e.g., G. P. fundiC. P. Fund, ~ ~  water/electricity. 

The'apportionment of expenditure on Adlninistration is being done 
on the following basis: -

The net amount payable through Salary Bills is allocated to res-
pective accounts wholly, dr on a proportionate basis, as the case 
may be. Separate bills are prepared for adjustment of deductions 
and these are similarly allocated.. As all the payments through 
Salary Bills and adjustments of Deductions Bills,are being account-
ed for on the basis of approved percentages, it is not correct to ~  
that the adjustment is on a net basis. The method adopted by the 
AuthOrity results in complete allocation of the gross amount pay-
able in salaries to the officers and the staff. 
2.5 LS-17. 



ANNEXURE I 

DELIn DEVELOPMENT AUTHORITY 

COPY OF REsOLUTION No. 54 PASSED AT AN ORDINARY lIlEETING OF THE 
DELHI DEVELOPMENT AUTHORITY HELD ON 23RD FEBRUARY, 1963. 

SUBJECT: -Distribution of cost of Administration between the various 
wings of l'he Authority. 

A reference is invited to para 3.II(i) of resolution No. 455, dated 
the 2nd November, 1959, in which the Authority approved the revis-
ed basis for the adjustment of cost of administration between the 
Nazul and General Development Accounts of the Authority. The 
Government of India, Ministry of Health, in their letter No. 1-10/59-
LSG., dated the 14th December, 1959 conveyed their approval to 
the financial arrangements proposed therein. 

2. The distribution of the administration charges between the 
Nazul and General Development Accounts, as approved above, is 
made on the basis of the actual staff employed on the Administration 
of Nazul and General Development Wings of the Authority and in 
respect of such members of the staff where an exact demarcation 
is not possible, a proportionate distribution is made on an ad hoc 
basis with reference to the estimated time devoted to the WOrk of 
the different wings. With the introduction of a separate section in 
the Nazul Account to incorporate the expenditure on Delhi Develop-
ment Authority's Schemes fCir large scale acquisition, development 
and disposal of land in Delhi, the distribution of the cost of Adminis-
tration between the various sections of the accounts of the Authority 
is being made on the same principle, viz.:-

(1) The cost of the staff directly employed on the administra-
tion of Nazul Account-I (General), Nazul Account-ll 
(Chief CoIIUDjssioner's Schemes), and General Develop-
ment Account, as the case may be, to the Account con-
cemed. 

(2) In respect of such members of the staff where an exact de-
marcation is not possible, to the various Accounts, on an 
ad-hoc basis with reference to the estimated time devoted 
to the work of each section. 
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(3) Contingent and other charges incurred in connection with 
the Administration of Nazul Account-I (General), Nazul 
Account-II (Chief Commissioner's Schemes) and the 
General Development Account, as the case may be, to the 
Account concerned, and 

(4) Expenditure which cannot be allocated ab-initio to any 
particular Account, to the three accounts on an ad-hoc 
basis. 

3. The cost of administration thus allocated to the General Deve-
lopment Account is proposed to be distributed further between the 
work connected with the Delhi Master Plan, and other: work of the 
General Development wing on the same principle. This is already 
being done proforma for purpose of obtaining the grant-in-aid for 
Master Plan work from the Government. 

4. The Standing Committee considered the matter at its meeting 
held on the 13th February, 1963 and resolved to recommend that 
the proposal for distribution of cost of administration between the 
various wings of the Authonty, as above, be approved. 

5. The proposal is now submitted before the Authority for accord-
ing their approval to the recommendation of the Standing Commit-
tee. Government approval thereto will be obtained thereafter. 

(No. A.9-7/1962-63) 

RESOLUTION 

Resolved that the recommendation of the Standing Committee, 
as in para 4 above, be approved. 



ANNEXURE II 

COPY OF LEriER No. F. 10-7/G3-LSG., DATED THE 17TH APRIL, 1963, FROM . 
THE GoVERNMENT OF INDIA, MINIsTRY OF HEALTH, ADDREssED TO THE 
VICE CHAiRMU,. Db:.HI DEVBLOPMERT AU'ftlOlU'I'Y, REGAL ~ 

lNGS, NEW DKuu. 

SUBJECT: -Distributi01/.o.Of cost of administration between the variou. 
wi'ttgs Of tht l)D.A. 

Witl1 reference to the ~  let*' No; A.9-7/136, dated the 
8/12th March, 19&3, on the above subject, I am direCted to convey 

~ sanction of the GOYermnent of India to the proposal made ia 
paragraph 3 of the Authority's Resolution No. 54 dated the 23rd 
February, 1963 about further distribution of the cost of development 
presently allocated to the Geftet'al DevelOf'ftletlt Aecount between 
the work connected with the Delhi Maste' Plan and other wotlt 
of the General Development Wing on the same principle as indi-
cated in paragraph 2 of the said Resol1itioD. 
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ANNRXURE[fI 
COPY OF REsOLUTION No. 44, PASSED AT AN ORDINARY MEETIJr.W tW ~ 

DELHI DEVELOPMENT AUTHORITY HELD ON 30-1-1964. 

~~ 1  oj 096t oj ~  oetween the 
variD¥s1pinj' of ~ 1  

!leferenee it invited teResoiutian Mo. M. . dated ~ 6  in 
which the Authority approved the distribution of the mst of 
.administration, between the various wings. of the Aut,hqrity Qn the 
1ollowing principles:-

(1) The cost of staff directly ~ on tl1e administration 
of Nazul Account-I ( ~~1 )1 Nazul Account-II (Chief 
Commissioner's Schemes), Ge»eral Development Account 
and the work connected with the Delhi Master Plan 
(within the General Development Account), as the ease 
may be, to the Account ~ 

,(2) In respect of such members of staff where the exact 
demarcation is not possible, to the various Accounts pro-
portionately with reference to the estimated time devoted 
to the work of each section. 

(3) Contingent and other charges' in connection with the 
administration of various accounts, as the case may be, 
to the Account concerned. 

(4) Expenditure which relates to the three accounts jointly 
to be allocated to each account on a pro-rata basis. 

2. The Government of India, Ministry of Health, in their letter 
No. F. 10-7/63-LSG, dated 17-4-1963, also approved of the br.sis of 
allocation decided upon by the Authority in its resolution mentioned 

. above. 

3. In pursuance of the aforesaid basic principles, the various , 
percentages of the pay and allowances of each officer and the estab-
lishment working in various Sec:tions to be allocated to the different 
Accounts with effect from the accounts for 1963-64 have been worked 
out and are detailed in Appendix 'R'. 

4. Contingent and other charges which are not allocable exclu-
sively to any particular Account may be allocated to different 
Accounts in the approximate overall ratio of pay and allowances 
()f officers and establishment debitable to each Account. 
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5. The allocation of the cost of administration for the year 
1962-63 already made on the basis of the general principles approved 
by the Authority and the Government of India, may also ~ 
approved. 

6. The Standing Committee considered the matter in its meeting 
held on the 15th January, 1964 and recommended that the proposals: 
regarding distribution of cost of administration between varioWi 
wings of the Authority as contained in paragraphs 3, 4 and 5 above 
be approved. 

7. The matter is noi" submitted before the Authority for ~ 
ing their approval to .the recommendation of the Standing ~ 

mittee as in para 6 above. 

(No. A.9-7/1962-63) 
RESOLUTION 

Resolved that the recommendations of the Standing ~ 
as in para 6 above be approved. 



Appenm 'R' to ItcJ;D No. 44 

Apportionment of expenditure on officer! and utabiluhmmt. 

Designation/Section 

I 

Vice-Chariman and his per-
sonal staff 

Finance Member and his per-
sonal staff 

Engineer Member and his per-
sonal staff 

Secretary 
Officer on ~ ~  

Nazul Nazul 
Account ACCOlUlt 

I II 

2 3 

% % 

30 40 

40 40 

26/1 30 

40 So 

General Master 
Develop- Plan 
ment 

Account 

4 

% 

10 

10 

10 
10 

5 

% 

20 

10 

33l 

his personal staff 100 

Administrative Officer . 50 40 10 
Asstt. Administrative Offi-

cer 50 40 10 
Legal Adviser 80 10 10 
Assn. Legal Adviser 90 10 
Executive Officer (A) 100 

Do. 1 100 
Do. II 100 
Do. III 100 
Do. IV 100 
Do. V 100 

\ 

Upto 3Q-9-{).3 from 1-10-63 
(except Spl. pay) . . 100 100 

(Special pay ofE.O.V. upto 
3Q-9-{)3 and from 1-10-63 • 100 100 

Do. 1 100 
Do. VII . 100 
Do. VIII. So So 
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I 2 3 4 5 

0' 10 % % % 
Tehsildar 90 10 
Tehsildar (Additional) 90 10 

Sales Supervisor (also workiDI 
as Tehsildar Damages) . 20 80 

Chief Accounts Ofticer . 40 50 10 
Accounts Officer I 60 2S IO 

Accounts Officer II" ... 80 20 
Accounts oaker HI 100 
Assistant Engineer I 10 80 10 
Assistant Engineer II .. 40 50 10 
Assistant Engineer III roo 
Assistant Engineer IV .< .. 100 

Land Sales Officer- 100 
Officers of the Planning Section 

Section (except one Junior 
Architect) 100 

One Junior Architect in the 
Planning Section: 80 ZO 

Sections. 

(i) Accounts SectioQ : 

(a) General Accounts .. 60 30 10 

(b) Revenue Accounts 90 10 

(c) Land Sales 100 

(ii) Building Section 

(a) Other than survey 
staff 20 75 5 

(b) Survey staff for rede--
velopment of villages 100 

(c) Survey staff for zonat 
plans) . 100 

(iii) Damages 98 2 

(iv) General Administration 
(except staff charged' to 

Master Plan) 55 35 10 

(v) Internal Audit 80 10 TO 



(vi) LandsSection 
(vii) Land Sales Branch 
{viii) Lepl Section 
(ix) Old Scheme Branch 
·(x) (a) Planning ~  (ex-

cept staffattache4to one 
junior Architect) . 

(h) Staff attached to one 
junior Architect . 

Works and Development 
Depn. Section except staff 
charged to Master Plan 

Staff clwrged to Master Plan ; 

Head Assistant (W& D) 
U.D.C. (I) 
V.D.C. (I) 
'Typist (I) 
Ferro Printer (I) 
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• 
% 

98 

80 
190 

~ 

20 

10 

16 
16 

3 

% 

100 

100 

100 

70 

35 

4 

O/. ,0 

2 

20 

20 

10 

5 

8 
8 

--- --- ----------- ._--------- -- ------

Recommendation 

5 

O/' ,0 

so 
100 

100 

20 
20 

Th-eCommittee find it difficult to accept the contention that aft 
Administrative expenditure of above Rs. 11 lakhs of the Delki De-
velopment Authority is not .on the high side. They desired to be 
turniihed with a note showing the important items of .work dealt 
with ,by the administrative staff in additiQtl ~  valued 
at Rs. 24 lakhs. This information is still awaited. 

[5. No.3 of Appen<;lix to 18th Report]. 

ACTION TAKEN 

A note Qn the subj.ectas desired by the Public AccOunts Com-
mittee is enclosed.. ,Fu.ller detaile have been -furnished in the Report 
of the Delbi Development Authority for the pemod 1st April 1962 
to 31st March 1964 which has since been laid on the tables of both 
the Houses of Parliament. 
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The Administrative expenditure incurred by the Authority-
during 1961-62 was on the total transactions of Rs. 56.82 lakhs. The-
allocation of this expenditure on the transactions between the 
varioU6 Accounts of the Authority is as follows:-

Amount 

(a) Nazul A/c-I (General) 

Administrative ex-
penditure 

(in lakhs of rupees) 

5'60 

(b) Nazul Ale-II (C.C's Sehe-
mes) . 2'69 

(c) General Development Ae-
count. 2'65 

TOTAL 10'94 

Transactions 

(in lakhs of rupees) 

Revenue Expdr. Total 

14'61 0'54 IS'IS 

t3'59 *29'06 32 '65 

8'41 0·61 9'02 

26'61 3°'21 56 '82 
----

tindudes Rs. 3' 47 lakhs realised as premium on land. 

·incurred. through C.P.W.D. 

2. The position in respect of each of these account. is explained 
below:-

(a) NazuZ Account I.-This account is charged with the expendi-
ture on the management of Nazul Estates comprising an area of 
about 8,500 acres entrusted to the Authority under the 1937 Agree-
ment between the Government and the erstwhile Delhi Improve-
ment Trust The functions of the Authority in this respect are both 
revenue-earning and Don-revenue-earning. The latter broadly con-
sist of such items of wdrks as:-

(a) Maintenance of records of rights (i) Jamabandi showing 
the ownership, occupants, etc., of land together with 
details thereof, 

(ii) Register of Mutations showing all new leases and all 
changes in the rights of ownel'lhip and occupancy of 
land, 

(iii) Register of leases, etc. 
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(b) Disposal of applications for mutations with reference to 
conditions in the lease during the last 2 years as many as· 
6,072 mutations were dealt with and noted in the Jama-
bandis. 

(c) Detection and removal of encroachments on lands and 
demolition of unauthorised structures. The total No. of 
encroachments is over 18,000. 

(d) Dispute about titles to public lands, which in many· cases 
result in prolonged and continuous litigation. At pre-
9 such cases involving properties worth lacs of rupees are 
pending in Courts. 

(e) Vigilance of lands given on lease with a view to detec-
tion of cases of breaches of lease and thereafter taking 
acton against such breaches i.e. issue of notices under· 
the lease agreements, compounding of cases of change of 
user, determination of. leases, restoration of leases, etc.; 

(f) Compilation and maintenance of records of unauthorised 
occupants over public lands (mostly slum and basti 
dwellers pending their rehabilitation at new sites or 
eviction under the Public Premises Eviction Act); 

(g) Conduct of suits in courts and other legal affairs. 

It may be mentioned in this connection that the total expendi-
ture of Rs. 5· '60 lakhs on administration in this account includes 
not only the cost of staff employed on the current work but also of 
the extra staff employed on the clearance of heavy arrears taken 
over as a legacy from the Delhi Improvement Trust e.g. renewal of 
expired leases, re-construction of revenue records and accounts of 
dues recovered through lambardars, etc., since 1947-48 and settle-
ment of such ·dues; and dealing with past cases of change cf user 
and unbuilt plots. 

(b) Nazul Account 1I.-This account exhibits the receipts and 
expenditure on the scheme for large scale acquisition, development 
and disposal of land in Delhi administered by the Chief Com-
missioner, Delhi. The Development and disposal of land under the 
scheme entrusted to the Delhi Development AuthOrity entaill a 
large amount of preparatory work comprising mostly of the 
following items of work:-

(8) Selection of the area of development aDd preparation of' 
engineering surveys. 

(b) Preparation of socio-economic surveys. 
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(c) Study of the survey ~ and preparation of layout 
plans. 

(d) In a number of schemes, the area to be de\Teloped con-
tains built-Up AWiielar CoIon1. The layout plan in 
sucll cases has to take the form of a 're-development 
plan', effort being made to retain in alXh Abadies as many . 
substantially built structures as possible. 

(e) Preparation of engineering scheme on the b .. sis of tbe 
layout plans and also re-development plans, where neces-
sary. The ~  scheme also comprises roads and 
lanes, water supply, street lighting, storm water drainage 
aDd sewerage. 

(1) PreseJ1tation of the layout plans and .eugineering schemes 
with the financial estiJnates of the scheme to the 
Authority and thereafter to the Chief Commissioner for 
obtaining administrative approval and expenditure 
sanction to the seheme. 

In 1961-62, the schemes taken up were in the initial stages of 
. preparafum and execution. The cost of administration in the initial 
stages mostly comprising of prepara.tory work was, therefore,pro-
poctionately high. It is expected that as the schemes progress, the 
cost of administration, in relation to the income and expenditure 
will gradually go down. 

(c) General Development Aeeou:nt.-This Account shows the 
expenditure incurred on (i) management of the Authority's own 
lands and properties, (ii) preparation and implementation of the 
Master Plan and Zonal Plans for. Delhi which includes interpreta-
tion of thE' plans, advice to other Government Departments ana 
Local Bodies on planning matters etc. and (iii) declaration of areas 
as "Development Areas" uri..der Section 1.2 of the Delhi Development 
Act and the vigilance oi such areas which comprises issue of show-
cause notices to unauthorised builders, hearing of objections, issue 
.of. demolition orders, contesting of appeals in courts against ~ 
tion orders and adual demolition of structures il)cluding prosecution 
of unauthorised builders. The work connected with items (ii) and 
(iii) ~  is largely non-revenue earning aDd administrafive. 
The functions of the· Authority in respect of tRe management of its 
own lands and properties-item (i) above-are also both revenue-
earning and non-revenue-earning as explained i»SUb-para (a) 
regarding management of NazuJ properties under Nazul Ale-I. 
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Recommendation 

In the absence of a satisfactory explanation, the Committee are-
not sure that there is no overlapping of allocation of work as bet-· 
ween the Town and Cwntry Planning, Organisation and the Delhi 
Development Authority ~  in respect of s.'urveIJ oj areas, 
a.na. preparation of layouts and Zonal Plans. In order to avoid any' 
duplication of work and' with a view to ~  economies, a 
prompt review should be made to examine the feasibility of effect--
ing change. in the allocation of dutie, as between the Delhi Develop--
nwmt Authority and the Town & COUfttry Planning Organisation. 

[5. No.4 of Appendix to 18th Report.l 

AC'l'IOlIl TAKEN 

There is at present no oVerla.pping in the functions of the Delhi 
Development Authority and the Town and Country Planning 
Organisation. In fact, their ~  are ~  EveJl' 
in. the matter of surveys, the work done by the T01nl and Country 
Planning Organtsationis contined to the areas for which zonal plall$ 
are being prepared by them. The survey of areas for which 
development plans are to be prepared is done by the Delhi 
Development Authority. In the field of planning the broad divi6ion 
of work between the Town and Country Planning Organisation and' 
Delhi Development Authority is as under:-

Town and Count'1l Planning Orga.nisation 

(1) PreparatioJ;l of the Master Plan and reVlSlOn of aner 
amendments to the plan, when considered necessary; 

(2) Preparation of Zonal plans in draft; 

(3) Advice to the Authority in regard to the implications or 
the Master Plan and on matters eonnected With its inter-
pretation; 

(4) General advice to the Authority on planning policies. 
Delhi Development A.uthority 

(1) After receipt from the Town aad Country Planning 
Organieation,processing of the draft Master Plan and 
draft zonal development p1a¥-publication for ~  
scrutiny of objeetions, grant of personal hearing of 
objections, preparation of the final <,iraft after incorpo.-
rating such changes as may be considered necessary and 
final submission to Government; 
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(2) Preparation of sub-division plans for development schemes 
(a) residential (b) industrial (c) commercial and (d) 
institutional; 

(3) Preparation of detailed plans for district centres, com-
munity centres, shopping centres etC.; 

(4) Architectural work-designing of important houses ana 
buildirigs to be disposed of on hire-purchase basis; 

(5) Preparation "'of redevelopment plans and integration of 
villages in and continuous to the development schemes; 

(6) Development plans for urban villages; and 

(7) Survey of non-conforming industries, with a view to the 
shifting them from non-conforming areas. 

It may be added that the contribution of Town and Country 
Planning Organisation to the preparation of Zonal plans and other 
:aspects of the Master Plan for Greater Delhi is being progressively 
reduced and in due course the Organisation will confine its attention 
to Town and Country Planning, regional plans, etc. on all India 
.basis. 

Recommendation 

The Committee regret to note that there was heavy accumula-
tion of balances from ~  to year due to the fact that the vafiO'US 
~  of development could not be executed according to anti-
.cipation. 

[So No.5 of Appendix to 18th Report.] 

ACTION TAKEN 

The Delhi Development Authority had surplus funds in the 
Nazul Account I to the tune of Rs. 1961akhs in May, 1964. According 
to elause 9 of the Agreement between the Government of India and 
Ex-Delhi Improvement Trust, surplus funds in the Nazul Develop-
ment Account I remaining at the end of each financial year shall be 
put at the disposal of Government and shall be applied until further 
()rders of Government, to the further improvement and develop-
ment of Nazul Estate/and or to the repayment of loans made· to the 
Trust as Government may direct Out of the surplus funds in the 
Nazul Account I, a sum of RB. 115 lakhs was transferred in 1961-62 
and 1962-'63 to Nazul Account II (Chief Commissioner's Scheme of 
large scale acquisition, development and disposal of land in Delhi). 
Apart from the sum of Rs. 115 lakhs referred to above, the balance 
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in short tenn investments with the State Bank amounts to Rs. 81 
laklu;. 

The amount. of Rs. 115 lakhs has since been refunded by the 
Housing Commissioner, Delhi Administration and the question of its 
utilisation is under consideration of the Delhi Development Authority. 
-Out of the remaining 81 lakhs, the Delhi Development Authority 
~  drawn up the schemes as mentioned below:-

I. Construction of cycle shops, show rooms and office accom-
modation in Jhandewala (Estimated cost over Rs. 1 
crore). 

II. Development of land near East Patel Nagar for District 
Centre (Estimated cost nearly Rs. 3 crores). 

III Redevelopment of Motia Khan Area for provision of fiatted 
factories. (Cost not known). 

The Delhi Development Authority proposed to utilise a sum of 
-as. 1'35 lakhs during the year 1964-65 and Rs. 12' 00 lakhs during 
1965-66. Thus the Authority would still be left with the balance of 
Rs. 67'65 lakhs at the end of 1965-66. The Authority have been 
..asked to refund this balance to Government. 

Recommendation 

The Committee note that decision based on legal opinion in the 
-matter has at long last been taken. They would urge, how-
€ver, that all action relating to the revision of the agreement and 
modification of its clauses and other necessary steps shou!d be com-
plefed at an early date. The Committee were also informed that 
writ applications had been filed in the High Court challenging the 
vaiidity oft the further acquisition. They would like to be informed 
.of the outco:me of the legal proceedings. . 

[So No.6 of Appendix to 18th Report.] 

ACTION TAKEN 

The Accountant General, Central Revenues, has observed that 
"'the recommendation of the Public Accounts Committee seems to 
have a bearing on the enquiry "why Government did not revise tne 
agreement or issue directions about the utilisation of the surplus 
funds froin time to time as envisaged in the 1937 Agreement, made 
by them in para. 8 of their 18th Report." The question of utilisa-
tion of surplus funds has been dealt with under the recommendation 
:at Serial No.5 of the Appendix to 18th Report. The necessity for 
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~  the Agreement on this point has not 60 far arisen. This: 
will be done when the necessity arises for it. 

The writ petition challenging the validity of acquisition of cer--
tain lands by the Delhi Administration have since been dismissed 
by the High Court. 

RecommeDdation 

In view of the fact Jhat the functions of the Delhi Development 
Authority are clearly defined, the Committee 81Lggest that instead of 
having separate btul.get estimates for the separate Accounts as at 
present, the feasibility of having general budget estimates for Delhi 
Development Authority should be examined so as to have a better 
and more simplified procedure, which will also give -a clearer picture 
of its activities. 

[Serial No.7 of Appendix to 18th Report]. 

ACTION TAKEN 

The maintenance of separate divisioIlB of account (Nazul 
Account I, Nazul Account II and General Development Account) is 
necessitated by the provisions of clause 9- of the Nazul Agreement 
of 1937 which requires separate accounts to be maintained of aIr 
revenue realised from and all expenditure incurred upon the Nazul 
Estate covered under the Agreement. Similarly in respect of trans-
actions relating to the development works under the scheme for 
large scale acquisition, development and disposal of lands in Delhir 
instructions issued by the Chief Commissioner, Delhi, under the 
powers delegated to hiIJl by the Government of India, require that 
the expenditure incurred and the amounts realised in connection 
with the development and disp06al of these lands should be 
accounted for in a separate division of the Nazul Account. How-
ever, commencing from the Budget Estimates for 1965-66, a con-
solidated summary of estimated receipts and expenditure under all 
the three divisions of accounts has been prepared. 

Recommendation 

The fact zhat the cost of administration (Rs. 5·60 lakhBduri'Bg-
1961-62) under Nazul Account is disproportionately high, indicates-
that the overall administrative let-up _ is too costly for the total' 
volume of the tramanctions handled (Rs. 15·16 lakhs). The Com--
mit tee would like the Ministry to examine this point carefully with 
a view to effecting economies wherever possible. 

[Serial No_ 8 of Appendix to 18th ReportJ.-
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ACTION TAKEN 

As ~  mentioned against recommendation at Serial No. 1 of 
Appendix to 18th Report, the Delhi Development Authority have 
decided that with a view to stre;lmline the existing procedure and 
methods of work in the office of the Authority which could lead to 
economy and efficiency, services of an officer may be obtained from 
the O&M Division, MiniStry of Home Affairs. An officer has since 
been appointed from 4th June 1965 and further necessary action 
will be taken on receipt of his report. 

At the same time, it might also be mentioned that in view of the 
work done by the Delhi Development Authority, to which a 
reference has been made under Recommendation No.3, the expendi-
ture of Rs. 5.60 lakhs is perhaps not too high. 

Recommendation 

The Commtttee were disappointed to note that despite heavy 
administration charges, the state of Accounts was unsatisfactory and 
the process Of recovery was extremely slow. They were, howeveT, 
assured that the accounts were now being rebuilt and that steps 
were being taken to recover the arrears as soon as possible. The 
Committee would like to be informed of the concrete results 
achieved. 

[Serial No.9 of Appendix to 18th Report]. 

ACTION TAKEN 

Necessary steps have been taken by the Delhi Development 
Authority to reorganise ·the recovery work. Under the revised pro-
cedure, therecoyery of ground rent through the Lambardars for 
the half years ending 31st December 1963 and 30th June 1964 ranges 
from ,90 per cent to 94 per cent. Vigorous steps have also been 
taken to recover the arrears of Nazul Revenue from the Coopera-
tive Societies, Lambardars and other defaulting lessees. A sum of 
Rs. 83,590 has been recovered from 'one Cooperative Society and 
Rs. 30,000 from another. The reconstruction of the accounts of tlie 
Lambardars from 1947-48 onwards has already been completed and 
a sum of Rs. 3.14 lakhs has been recovered from them, Rs. 1. 84 lak:hs 
il1- cash. and Rs. 1. 30 1akhs- by adjustment against their claims for 
Pachotra (5 ~  cent commission), 

The recovery of damages has also stepped up from Rs. 2'82 lakhs 
in 1961~ to Rs. 6 51 lakhs in 1962-63 and Rs. 7, 83 lakhs in 1963-64. 
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The Committee would like to emphasise that the procedure adopt-
ed was not correct. If the Chief Commissioner acquired the land in 
the name of the President, the compensation should have been p4id 
from the revolving fund placed at the disposal of the Chief Com-
missioner and not from the amounts obtained from the Delhi De-

~  Authority, which is (JR autonomous body. The Comm.it-
tee, were) however, ~ that ~ 'IDOUld be no occasion in 
future for granting loans in this fashion. They hope that the MiJlis-
try of Finance will issue suitable instructions on the subject. 

(S1. No. 10 of Appendix to 18th Report]. 

AC'l'IOII TAB::m 

The matter has been considered in consultation with the Ministry 
of Finance who are of th.e view that since the irregularity has 
already been pointed out to the Delhi Development Authority, and 
that Authority has stated that there would be no sueh occasion in 
future, no further action seeIll$ to be necessary. 

Recommendation 

The Committee need hardly emphasise the anomaly in ~  
4 loon at the inteTest of 4! per cent p.a. and investing the same at the 
rate of 3 per cent per annum in the Bank. The obvious and proper 
CQUT-Se tUQtt.1d htwe been for the DelM Development Authority to 
obtain the loan in instalments according to their actual needs. The 
Committee are also unable to appTeciate the plea in justification for 
this action "that Government did not suffer fl,ny financial los8 as 
sueh", since the Delhi Development Authority made the ultimate 
pU7"cfuuers pay inflated rates for the land by adding the interest 
charges to the cost oj development. The Committee feel that this 
aetion was irregular. They hope that such contingencies will be 
avoided in future. 

[SI. No. 11 of Appendix to 18th Report). 

AcTIoN T.AJtEM 

''Tlle loan of Rs. 280 lakhs was obt3ined by the Delhi Develop-
ment Allthority from the Government of India ~  the basis of esti-
mated requirements for acquisition of land iutitnated bv the 
Housing CommiSSioner, Delhi Administration. The first instalment 
elf Rs. 200 lek$ sanctiQruW by the ~  was drawtl bY the 
A\lthQrity Qll the 24th January ~ out of which R$. 168 lacs was 



paid to the lioU6ing Commissioner. The second instalment of as. 
80 lakhs was drawn by the Authority on 15th February 1962 and 
kept in deposit with the State Bank of India @ Rs. 3 per cent per 
annum pending receipt of further demand from the Housing Com-
missioner who had earlier stated that he would need the amount 
to meet the cost of acquisition of land during the remail.liilg part 
of the financial year 1961-62, vide Delhi Administration letter No.3 
(2)/Acctt/61, dated the 17th November, 1961 (Annexure). It may 
be emphasised that the transactions both relating to the receipts as 
well as payments, connected with the implementation of the 
Scheme, are of widely fluctuating nature. In regard to the origjnal 
demand as sent to the Delhi ~  by the Land Acquisi-
tion Collector for making payments of compensation for land during 
the closing month of March, it actually happened that while, on the 
one hand, certain unanticipated receipts from the co-operative house 
building societies etC. were deposited with the Reserve Bank of 
India into the Personal Ledger Account of the Housing Commis-
sioner, on the other hand, the demands of the Land Acquisition 
Collectors were considerably reduced. In the circumstances, it was 
not considered necessary to obtain any further funds from the Delhi 
Development Authority and the position continued to fluctuate 
during the entire month particularly during the last few days of 
the month with the result that it could not be confirmed by the 
Delhi Administration to the Delhi Development Authority earlier 
than the 29th March, 19'62, when they specifically asked for it, that 
no fund6 would be required by them during the financial year. 

The balance of Rs. 112 lakhs with the Authority was, tfierefore, 
converted into short term deposit @ 3t per cent p.a. for meeting the 
requirements of the Housing Commissioner during the following 
year (1962-63). However, the observations of the Public Accounts 
Committee have been noted and the Delhi Development AuthOritY 
have been asked to be careful in future. 



ANNEXURE 

SQ.ri M. L. Gupta, 
Asstt. Financial Adviser, 
Land and Housing Department. 

D.O. No· 3(2)/Acctt/61 
... dated Delhi the 17th November 1961. 

SUBJECT. -Funds JOT Land Acquisition Scheme jor the large scale 
acquisition, Development and Disposal of Land in Delhi. 

My dear Bishan Chand Ji, 
The Additional District Magistrate (Land Acquisition) has in-

fonned us 'that a sum of Rs. 34,58,645'33 nP. has been advanced by 
the Delhi Development Authority to the Land Acquisition Collector 
directly towards the cost of acquisition of land in connection with 
the implementation of scheme for large scale acquisition, develop-
ment and disposal of land in Delhi This may kindly be confirmed. 
It is presumed that no other amount except this, has been advanced 
to the Land Acquisition Collector by the Authority on this account. 
This presumption may also kindly be confirmed. 

2. In accordance with para 6 of the Accounting Procedure pres-
cribed in the Ministry of Finance, Department of Economic 1 ~ 

letter No. F. 1(24)/-B/61, dated 30th June, 1961, payments on 
account of compensation in respect of lands acquired under this 
scheme are made by the Land Acquisition Collector as usual ana to 

, enable them to make these payments directly to the parties con-
cerned, as and when the awards are gIven, the Chief Commissioner 
is required to place necessary funds with them from out of the 
Personal Ledger Account. Accordingly, the sum of Rs. 34,58,645'33 
nP. already paid by the Delhi Development Authority direct 
to the Land Acquisition Collector should also be incorporated in 
our Personal Ledger Account. Necessary transfer entry in this 
respect will be made in consultation with the Accountant General 
Central Revenue, New Delhi on hearing from you. I hope you have 
no objection to this. 

3. In your revised budget estimates for the current financial year, 
you have provided for a sum of Rs. 488 1akbs on account of expendi-
ture towards the cost of land acquisition. This amount includes 
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Rs. 444· 69 lakhs as the cost of 1837: 58 acres of land to be acquired 
for the Delhi Development AuthorIty in connection with this 
scheme. Against this provision, a sum of Rs. 34,58,645·33 nP. has 
already been paid by you to the Land Acquisition Collector as 
stated above. The Land Acquisition Collectors have intimated to 
us their immediate requirements for a further advance of 
Rs. 109 lakhs of which we have advanced to them. a Sum of 
Rs. 75 lakhs. The balance of Rs. 34 lakhs is to be advanced to them 
immediately to enable them to make payments of compensation to 
the parties without delay_ You are, therefore, requested to credit 
a sum of Rs. 34 lakhs for the cost of land acqui6ition into our 
Personal Ledger Account indicating "Personal Ledger Account of 
~  Housing-Commissioner-Accountant General lAmtral Revenue" 

in the Reserve Bank of India, New Delhi under intimatiOn to this 
office. 

4. I may also add for your information that the Additional 
District Magistrate (Lands Acquisition) has intimated to us .his esti-
mated requirements of funds for land acquisition for the period 
December, 1961 to February 1962 as follows:-

December 1961-Rs. 80 lakhs. 
January 1962-Rs. 100 lakhs. 
February 1962--Rs. 100 lakhs. 

You will be informed ~  time to time, as and when further 
amounts are needed by the Land AcquiSition Collectors based on 
their actual requirements during the remaining part of the current 
financial year, so that you may credit necessary funds into our 
Personal Ledger Account in the Reserve Bank of India, New Delhi. 

With kind regards, 
Shri Bishan Chand, LA.A.S., 
Finance & Accounts Member, 
Delhi Development Authority, 
New 'Delhi. 

Recommendation 

Yours Sincerely, 
&1/- M. L. GUPTA. 

(i) The Committee are not convinced with the arguments ad-
vanced in support of adopting the peculiar procedure of developing 
the land, namely, the Chief Commissioner entrusts the work td 
Delhi DeveZopment Authority, Who in turn entrusted it to the 
C.P.W.D., especially in view of the fact that Section 6 of the D.D. 



Act empowers the Authority "to eaf'Ty ottt building, engineering, 
miaing mtd ~ 1 ~  ....... " It Was 'tLrged before the Com-
mitteethtlt the IHlhi impropement Trust, which was succeeded 'by 
the l)eU,i Development Authority had limited junctions for which 
it had ttB· t>ttm engineering organisation but the functions entrusted. 
tit ~  Development Authority were much wider and the 
e.mstiwg engineering orgmr!sation was not Com.petent to deal with 
the tuZllood of work. If that be the case, the best courSe for Gov-
ernmetltttiOuld have been either to set up an engirteeting organisa-
ti&n cOmpetent tOllnffertake the expanded ju,lctions in the D.D. it-
self 0+ to have got the provisions of the Act suitably amended, so 
as to clearly specijy that the development work would be executed 
thrcrugh other agencies, Government or private and the Authority 
would be responsible for planning and layout work only. 

(ii) The Committee are also oj the opinion that getting the deve-
lopment work done th'rough the C.P. W.D. might entail extra ex-
penditure in view of the fact that ceni.age cnarge at the rate of 7t 
per cent has to be paid to the C.P.W.D. for superviSion of engi-
neering work. It might also be advantageotLS in the interest 01 
economy and expedition;f th9 D.D.A. themselves undertook the work 
with their own engineering st(tff. The Committee hope that Gov-
ernment would examine these aspecu at an early date fOr the better 
working Of the Delhi Development Authority. 

[81. No. 12. of Appendix to 18th Report.] 

ACTION TAKEN 

The proposal for the establishment of an independent Engineer-
ing Wing working directly under the Delhi Development Authority 
for the execution of its development schemes was considered in 
early 1958 in consultation with the Ministry of Works, Housing and 
Supply. The Chief Engineer, Central Public Works Department, 
had expressed the view that he was not in favour of a seParate en ... 
gineering organisation being set up by the Delhi Development 
Authority as it would be necessary for ~  development 
that there should not be J;llultiple engineering organisations work-
ing in Delhi. He had also observed that from the point of view of 
administratiVe arrangement and the speedy execution of works also 
it would be desirable that the work of the Delhi Development 
AuthOrity was also handled by the C.P.W.D. In view of theadviee 
of the Chief Engineer, Central Public Works Department the 
question of setting up of separate engineering organisation in the 
Delhi Development AuthOrity was dropped and it was decided that 



the engineering works of the ~  be executed through the 
C.P.W.D. on payment of departmental charges at Rs. 71%. 

The question was reviewed by the Delhi Development Authority in 
July, 1963, when they stated that they had ten projects already approv-
ed by the Authority for construction of houses under the scheme for 
sale of houses on hire-purchase-cum-Life Insurance basis for lower 
and middle income groups. Two of these schemes had already been en-
trusted to the C.P.W.D. for execution. The Delhi Development Autho-
rity desired that in regard to the remaining 8 schemes some other 
suitable arrangements may be evolved whereby the houses could be 
constructed speedily through the agency of reputed firms of private 
architects and building contractors. This proposal was again con-
sidered in consultation with the Ministry of Works and Housing and 
they agreed that the 8 pilot projects sanctioned by the Delhi Develop-
ment Authority might be entrusted to private architects for plan-
ning and supervision and to contractors (on the basis of tenders) for 
execution. Necessary action has been. taken accordingly. 

The Development Authority are of the view that there seems to be 
no necessity of any change in the present arrangement of developing 
lands. The Delhi Development Authority has already directly taken 
up the work of construction of ~  and markets etc. and in case 
it was also to attend to the work of development of lands through 
its Qwn engjneering organisation, it will ~ )  be able to develop lands 
and relieve housing shortage thereby expeditiously because instead 
of the two agencies that are now working, i.e. Delhi Development 
Authority in the construction of houses, and the agency of the 
Central Public Works Department in the development of lands, the 
entire work will have to be done by the Delhi Development Autho-
rity alODe. It was also felt that in view of the acute shortage of 
staff, equipmeftt and stores, it will not be expedient and economical 
for the Delhi Development Authority to create an engineering 
organisation of its own for the development of lands, as the purchase 
of equipment and stores vrill require a huge ~  at the initial 
~  It is also .considered that the development of lands through 

the established agency of the Central Public Works ~  
will ultimately be ~  

The ~ uthotity' has sinee decided to undertake the construction 
of houses on a large scale through the Hindustan Housing Factory. 
Some works have also been entrusted· to private firms of architects. 
All these works would be SUl'ervised bv the Engineering ~  .of 
the Delhi Development Authority. In the circumstances, the 
question of ~ ~  of the DeIhl Develo!lment Act does not 
arise. 



Reeommendatloo 

(i) From the facts mentioned above, the Committee find that 
large funds (Rs. 39'53' lakhs) were placed at the disposal of the 
C.P.W D. in advance without ascertaining whether they would 
utilise the entire amount within a reasonable time. Had the Delhi' 
Development Authority shown SOme fore-thought in this matter and 
made available to the C.P.W.D. funds in instalments as and when 
required, the unspent sum would not have remained with the 
C.P.W.D. where no inlerest could be earned. 

(ii) The Committee would also like to emphasise that the placing 
of funds with organisation etc. much in advance of the actual re-
quirements should be discouraged. 

[So No. 13 of Appendix to 18th Report.] 

ACTION TAKEN 

(i) The funds were placed by the Authority at the disposal of 
the Central Public Works Department in compliance with the 
advance quarterly forecast furnished by the then Additional Chief 
Engineer (lands) and the actual requirements for each month given 
by his Executive Engineers. The overall position of advances re-
ceived by the Additional Chief Engineer, Central Public Works 
Department from the Delhi Development Authority and the expen-
diture. incurred by various Special Divisions during the period from 
August, 1961 to March 1962 is as follows:-

Spl. Divn. No. II 

Spl. Divn. No. TIl f. 
SpL Divn. No.'IV ' . 
. ~ ..•. ~ .... 
1 ~  

Advance 
reCeived 

Upto 
. March, 

1962 

30 >42MO 
.. 2,05,000 

.. 7,01,092 

rS,ooo 

.' 39,53,532 

-

Expenditure Difference 
incurred 

upto 
March, 
1962 

.' 6 1~9  ~ 9  

"46,360 .' ---1,58,64° 
.' 2,37,6n. .' 

~ 6 15 . 

f3J48i --i;5I 9 , 
.' 29,06>466 ,. ID,47,606 
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The Zonal Additional Chief'Engineer (Delhi Admn.) C.P.W.D. 
started functioning from July, 1961. The year of ~961 6  ~ the 
stltrting ysr for taking up theexeeution of the ~  'of "Lcu-ge 
Scale Acquisition, Development and Disposal of Land relating to the 
Delhi Development Autlwritr. The Delhi Development Authority 
ascertained the estimated amount required for the execution of 
WEH'ks under the above schemes by the .. dUferentdi'vi&iODs of the 
C.P.W.D. fer the entire periOd of the year leo from August, '1961 

. w Mercb. 1962 and, aeco.rdingly the· requiJtements of fuDds ~ .on 
tile estimated cost of the works taken iD hud were furnished to 
them. This prooedure j; in accordanCe With the provisiOns Of para 
409 of the C.P.W A. Code for "deposit works," which lays down that 
when a depGSit work.is to be carried out by the Public Works De-
partment, the local body or the party concerned should advance 
the gross estimated eJtpenditure to the D.ivisionaloai.oe.r in the one 
lump sum or in instalments.·· * The funds obtained by the various 

. Divisions were on the basis of the estimated cost of the wOrks taken 
up for execution. In the absence of any special procedure for Delhi 
Development Authority works, the nonnal codal rules applying to 
"deposit works" were followed.. 

The system of furnish41g quarterly ~  of .funds to the 
Delhi Development Authority was brought in force frOID ~  
1962" .. 

(ii) The 'Observations of the Committee have been brought to 
the notice of the Additional Chief Engineer (Delhi A,dmit$tration), 

r 'Central Public Works Department to ~ ~  that ~  ba).,at;lces 
are not:left unsPent with' Executive Engineers at the ~  ~  .. month. 

It being ,a well-established procedure that before a.ny schemes are 
.aatr&Ctwned,the details as well as the estimates of expenditure are 
pt"epdTed and sCrutinised, the Committee fail to understand why the 
deltJ.ys, and diffiCulties in execution of the schemes costing Rs. 8 
crores could not Qe foreseen by the experts in the Delhi Develop-
ment Authority and the C.P.W.D. before the schemes were sanction-
ed. Since the 'initial difficulties are now betTtg gra/;lWllly OVf?Tcome, 
they hope that the progress of work on the exeevtionQj ,t1l.e·ichemes 
win now ,be (lccelerated. They w01:'ld: like to ,Moe ,crdetaited pro-
gTe.ss. report regarding the e:eecution of these schemes. 

[So No. 15 of Appendix to 18th Report.]. 
245 LS-19. 
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ACTION TAKBN 

A detailed note on the subject giving information asked for by 
the 'Public Accounts Committee is enclosed. 

ENCLOSURE 

A statement showing the up-to-date position of the schemes for 
. : development of ,landfor residential and industrial plots and cons-

truction of roads as approved during the year 1961~  is enclosed. 
The schemes covera..gross area of 2,018 acres involving an estimated 
'Outlay of' Rs. 8·03 crores as summarised below:-

, I. Residential Schemes 
2.. Industrial Schemes . 
3. Roads not included in the above. 

(6 Nos.) 
(4 Nos.) 
(4 Nos.) 

Gross 
Area 

(acres) 
1,197 

821 

Estimated 
outlay 

(crores) 
4'52 
3-07 
0'44 

2. According to the prescribed procedure relating to these 
schemes, work relating to socio-economic and engineering surveys 

"required for the preparation of layout plans, and preparation of 
engineering schemes and financial estimates for the purpi)se of 
administrative approval and expenditure sanction to the schemes is 
done by the Delhi Development Authority. The actual execution 
of the works after expenditure sanction has been accorded is 
carried out by the C.P.W.D. as 'Deposit Works' on behalf of the 
Delhi Development Authority. Out of the total estimated outlay 
of Rs. 8-03 crores the expenditure on development (i.e. excluding 
expenditure on acquisition of land) is estimated at Rs. 3.99 crores. 
Against this, the up-to-date expenditure on these works to end of 
March, 1964 amounts to Rs. 1'74 crores as detailed below:-

(I) Residential Schemes 
(is') Industrial Schemo:s. 

(iii) Road Schemes 

TOTAL 

" 

, 

Estimated Actual 
Cost of expendi-
develop- , ture to 
.ment end of 

Rs. 
(crores) 

1'98 
1 '77 
0'24 

March,64 

Rs. 
(crores) 

0-92 
0·67 
0'15 

3'99 1'74 
~ ~~ ~~~



3. The above figures related to schemes approved in 19181.Q. 
During the following years (1962-63 and 1Q63-64). a large number of 
further schemes were sanctioned and taken up for execution. By 
the end of the 3rd Five Year Plan period (1965-66). the Delhi Deve-
lopment Authority expects to develop over 6,000 acres of lAnd for 
residential purposes, establishment of industries, district centres, 
community centres, etc. The up-to-date position· of all the schemes 
already sanctioned and under fonnulation is summarised below:-

Residen-
tial 

(acres) 

(I) Scheme sanc-
tioned, where 
engineering 
work is in hand, ~ 1,333 

(~) Scheme for 
which sanction 
is about to issue 

(3) Schemes under 
preparation 

(a) Layout plans 
prepared and 
engineering 
schemes under' 
preparation 431 

(b) Areas for which 
layout plans are 
under prepara-
tiqn 600 

(c) Areas for which 
surveys are' to 
be taken up. 530 

2,894 

Indus-
trial 

(acres) 

~  

43'75 

30'00 

75'00 

600'00 

. 2,991 '95 

Com- ~ 
mercia. 
(acres) 

122 

17 

139 

Misc. Total 
• ; i 

(acres) .. f i . (acres) 

152 '52 3,728 ,']2 

43'7S 

.. " . 461'00 

8'00 8OS-00 

40'00 . 1,187'00 

200-52· 6,225'47 

4. The up-to-date expenditure, on develo.Plllent alone to end of 
March, 1964 on all the schemes under execution is Ra. 2'98 crores. 

In three of the schemes taken up during the year 1961-62. the 
development work is how practically complete and a large number 



of ,:plO18-has been -dispose<! ~  indicated below.:-

(i) 'ResidemraU sdierne on Naliitgarh Road All. the 652 plo't!l livliliable fOr 
·sale 1& 'the 'ptfflliC' ~  been 
dispOsed' (jf bydmv of I_aM 
by auction. 

(ii) ~  ·scb.embvest orSafdarjailg Upto end oC'OCtober, 1964,' a 
-. ~ 1  - total of 99<> plots were diij;b$ed 

ofby' auction ·and· i!Nw (jflltttS, 

(iii) Industrial scheme jhilmila Tahirpur Proposals to allot the plots to 
(Shahdara)." Industrialists to be shifted from 

non-cotif'Offlling areas are 
almost cODnpIete. 

5. The C.P.W.D. has so far .. been the agency for execution of 
deveTopmenl'worKs 'oIthe DD.A. The Dellii Development Authority 
has recently decided to carry out certain housing and other schemes 
directly with the assistance of Architect-firms of repute.,. Tenders 
have been accepted in respect of some housing schemes andue 
under 'eOnsidefatitm in respect of others 

Statement showing the Schemes as apprOfJed during 196I-62 

Serial Scheme Gross Amount No. of Present 
No. Area sanctioned plots· smge-ef 

in laths of Rs. ~ 

I 2 3 4 5 6 

A. Residential (80 to ~6  
800 sq. yds.} 

I - Nttefgarh Road in West ., 
Delhi 65: 00 24'00 910 100% 

2 West of Safdarjang 
Hospital in South Delhi 271 '10 118'00 1,682 '91 -4% 

3 Near Jhi1mi1a Tahir-
pur in Shahdara 153'00 55'27 1:;t23 .11 "'5%' 

4 ' EM. of Ktiitash Colony 
in South Delhi 300 '00 100'36 1~  19'5% 

5 " N"w' wazirjSflt Village 
in North Delhi 246'55 87'34 2,023 22'45% 

~ Imtst « Rihg·'ReacNUld 
... North'..of N1itiana Village, 

"68'75% in West Delhi 161·60 67'07 I,2II 

'ToiAi. '(itesidetifial) . -. 1:197-'25 452"'04 . "" ~ . . .. . , 



------ ------------------
1 2 

B. Industrial 
I. Jhilmila Tahirpur in 

Shahdara -. 
2 Nearl'tatnpur' Village 

on Lawrence Road in 
North Delhi . 

3 Along the Railway Line 
to Rewari and South 

. weSt of the Ring Road 
in West Delhi. . 

4 Near ·the Okhla Mar-
-sh81llng Y-ard·in South 
Delhi 

TOTAL (Industrial) 

GRAND TOTAL 

3 4 

195' 10 77 '21 

135'95 49'57 

400 '00 145-54 

~  ~  

5 6 

~ 97'55% 

-<Residentia131ld Industrial) . 2,018'00 759 . 36 
C. Roads 

1 Coruttruetion of a road 
~ ~ linking Mth-

ruli-Badarpur Road and 
Cliirag Delhi Kaikliji 
1toad -

2. Construction of a road 
rttt1bingparalleito the Can-
tonIhent'rai!way line and 
it'.!! West and :-oonneaing 

. Jail Road on its South and 
"'Patel Road' on the North 

3. Construction of a road 
jeining _Patel Road to the 
IDrig Roadrooning West of 
·thePusa InstitUte 

4 'Construction of 'a road 
eonriecting the - Mathura 
.R.Oad 'With tire proposed 
road joining Badarpur-
Mehrauli Road and Chirag 
fYethi-Kalbji 'ROad -c)tl 
the West of Okhla Indus-
trial Estate 

TOTAl. '(Road Schemes) 

'GRAND TOTAL 
( 5 ~  

.& Road Schemes) ~ 

99% 

100% 

2,1.08 Am-es .Rs •. 802.·98-lalrrha 
(lb. 8'03 awes). 



Audit Obseroationa 

Serial No. 15: 

The position could not be verified as no consolidated record in 
respect of the areas and outlay of various Schemes were made 
available to Audit. 

COMMENTS OF THE GoVERNKENr 

If the staff deputed by the A.G.C.R. had any difficulty in verify-
ing the position derailed in the note, the fact should have been 
brought to the notice of some responsible officer of the . Delhi Deve-
lopment Authority. Necessary facilities can be afforded for the 
purpose even now. 

BecolDlDtlldation 

While agreeing that the problem of eviction of displaced persona 
has to be tackl,ed from a human angle, it cannot be denied that un-
authorised occupation of Government lands is a clear difiance of law. 
The Committee find no justification for the failure of the Authoritll 
even to take a census, during a long period of time, of the unautho-
rised occupants in order to see, who were bonafide displaced persom 
and who were not. As a result, no distinction h4s been made bet-
ween the people who had come as a result of partition and the other 
squatters. It is unfortunate that the Authority are aIso not quite 
sure whe(her fresh encroachments have not been made during these 
years and they have expressed their helplessneBB to find any effective 
remedies to stop these encroachments. Such failures and lapses are 
regretable. 

The Committee trust that with the coming into force of the Delhi 
Development (Amendment) Act, 1963 (No. 56 of 1963), the Delhi De-
velopment Authority will be able to tackle the problem in a ~
petent manner and would be able to recover the damages (Rs.46.68 
lakhs) at least from unauthorised occupants who are not bonafide 
displaced persons. 

[So No. 16 of Appendix to 18th Report] 

ACTION 'l'AKEN 

A detailed survey of squatters on its lands had been made by the 
then Delhi Improvement Trust in the year 1951 and later in the year 
1956. The Delhi Development AuthOrity also carried out a survey of 
squatters in the year 1959 according to which 18,245 families were 
found squatting on Delhi Development Authority lands, out of which 
14,066 were residential and 4,179 commercial. On account of the 



...... 

policy of the Government to evict squatters only when alternative 
sites are provided for them, it was not possible for the Delhi Develop-
ment Authority to evict the squatters. However, 1,562 families have 
since been evicted and were given alternative accommodation by 
the Municipal Corporation of Delhi under their Jhuggi Jhompri 
Scheme. The Ministry of Works & Housing and Delhi Administta.-
tion have also been approached to give priority to the eviction of 
squatters on DD.A. lands and it is hoped that as and when more 
plots are made available by the Municipal Corporation of Delhi for 
the shifting of squatters, it will be possibl e to shift a large number 
of them. 

The Authority is taking all possible measures to check further 
. encroachment by demolition of recent unauthorised structures etc. 

A Police Guard has recently been sanctioned for the Jhandewala 
area and the provision of barbed wire fencing of lands from which 
encroachers are evicted has also been sanctioned. Actually some of 
the important areas have since been fenced to prevent further squat-
ting. 

Concerted measures are being taken to recover the outstanding 
damages as quickly as possible and in spite of many difficulties the 
Authontyhas been able to recover progressively larger amounts by 
way of damages from unauthorised squatters from year to year as 
detailed below:-

TOTAL 

(Rs. in lakhs) 

.. 
0'44 
I-58 
2·61 
2-82 
6'51 
7-83 

21'79 

In 'the matter of levy of damages, the Authority has since decided 
to apply the pre-August 1950 rates to all residential squatters and 
this will expedite the paCe of assessment and recovery of damages. 
The pre-August 1950 rates of damages are one-third of the post-August 
1950 rates. The difference . between the two rates being 
substantial, the post-August 1950 encroacher9 always tried 
to make out a case to prove that they had been there from 
before 1950 in order to get the benefit of the lower rates. This 
involved litigation with the result that the work conneCted with 
assessment of damages and' consequent . recovery' thereof was 
delayed. 



'l,'ae Delhi Development (Amendment) Act, 1963 does not contain 
" -aw . provision ,bearing on the problem of unauthorised squatters on 
. ,tae ·AuthQl'ity's laruk Presumably the refel'ence is to the Public 
.Premises (EvictionGf Unauthorised Occupants) Amendment Act, 
1963. The provisions of this Act are being availed of, where neees-
. ....,.. both for tbepurpose of reeovery of ~  and evletion .of 
. unauthorised ~  

The Committee were informed in evidence that the Mills had 
since su1Tendered the excess area of 6·78 acres which was in their 
uMuthoriged OCC1ipatiOn. According to Audit, damages for this un-
-'ntMrised occupation s"e estim.4ted to be about Rs. 12 lakhs @ Re. 1 
per squtJ7"e yard per month.. The Committee would like toknow 
1Mat cion has been taken to levy damage8 and realise the same 
frOm the "'iUs-. 

[So No. 17 of Appendix to 18th Reporl]. 

ACTION TAKEN 

From the Audit point of view, the figure of Rs. 12 lakhs indicated 
''in tile Audit Report was based on the rationalised rate of damages 
for commercial use of lands for factories worked out .inJu}y.,1981 
and which was under ~ consideration of the D.D.A. It has already 
heenintimated to Audit that in working out the figure6 of Rs. 12 
lakbs as damages, they did not take note of the' following factors:-

(a) the rates referred to by them were only proposals which 
were still to be considered by the Authority; . 

(b) no rates were proposed for Najafgarh Road'Industrial 
Area where land was allotted to the Delhi Cloth Mills nor 
was there any proposal to levy any average rate of dam-
ages; 

(c) the, proposed. rates were, by. and large, for developed 
lands whereas the land in questiQn was undeveloped; 

-(tI) simflar land ' was leased out by the Delhi Cloth" MiHs to 
a Government I>epartment ~  4,000 per acre per annum 

~  Audit nas taken the r8teas"Re.i' per Sq. yo. per 
month which works out to Rs. 58,080 "pet"8cire"per' annum; 

, ... . ~ 

The' basis -ofealeulation Df damages to the extent of 'Its. lZ'lakhs 
was -also not 'iiiaeussedl)y . the- ,A.G.C.lt's -staff at the thne-of loea! 
audit. ~ ,J":: '.' '!" ~  -



The Authority considered the matter of rates of damages vide 
Resolution No. 325, dated the 4th June, 1964 and have suitably modi-
fied the rates both for commercial and residential squatters to the 
extent considered necessary. Since there was nominal squatting in 
the acquired areas like Najafgarh Road Industrial Area, the Author-
ity has not fixed any rates of damages therefor. It is at the discre-
tion of the Estate Officer to assess the damages at an appropriate 
rate in accordance with the principles laid down in the Public 
Premises Rules. 

A notice under section 7 (2) of the Public Premises (Eviction of 
Unauthorised Occupants) Act, 1958, and of damages amounting to 
Rs. 50,760 from 22nd November, 1959 to 25th July, 1963, was issued 
against the Mills on 7th November, 1963· The Mills had filed written 
objections, which were considered by the Authority, and it observed 
that there had been mistake on both the sides resulting in the occu-
pation of excess land by Delhi Cloth Mills who had no malafides in 
the matter. In view of this, and the fact that the Delhi Cloth MiTIs 
had not put this 6· 78 acres of land to any use whatsoever, the 
Authority resolved vide of Resolution No. 627, dated the 14th Sep-
tember, 1964. (Annexure) that no damages need be charged for 
this. 

The excess land was apparently made over to the Delhi- Cloth 
Mills through inadvertance by the erstwhile Delhi Improvement 
Trust. 

245 LS-20. 



ANNEXURE 

DELHI DEVELOPMENT AUTliORITY 

COPY OF Ri:sOLUTION No. 627 PASSED AT AN ·ORDINARY MEETING OF TH& 
.DtunDEVEI..OPMENT AUTHORITY HELD ON 14-9-1964. 

SUBJECT.-Fixchion of rate oj damages from the Delhi Cloth 
. Mills for the land measuring 6.78 acres of land 

situated in Industrial Area, Najafgarh Road. 

While dealing with the Report of the Public Accounts Committee 
(1963-64) on the Delhi Development Authority,the Standing Com-
mittee desired to know the basis on which damages amounting to 
Rs. 50,760/- had been calculated and shown in the notice served on 
the Delhi Cloth Mills under the Public Premises (Eviction of Un-
authorised Occupants) Act. This is explained below:-

2. In the Industrial Area Scheme on N ajafgarh Road an area of 
about 250 acres was to be allotted to the Delhi Cloth Mills. The 
pOssession of land was handed to the Mills . as and when it was 
acquired by the· Land Acquisition Collector and a total of about 180 
acres of land was handed over to the Mills. This fact was intimated 
to them in our letter No. F. III-1 dated 12-7-1950. It was, however, 
noticed on 27-11-1959 that the Delhi Cloth Mills were in possession 
of 6.78 acres of land in excess. The matter was taken up with the 
Mills and the excess area was surrendered by them to the Delhi 
Development Authority on 25-7-1963. 

3. In the Audit Report it was pointed out that no recovery of 
damages was made from the Delhi Cloth Mills for their unauthoris-
ed occupation of the excess area. As there was no approved rate 
of damages in the Industrial Area on Najafgarh Road, it was decid-
ed, after discussion with the then Vice-Chairman and the then 
Finance Member that the Mills might be charged damages at the 
rate of 71% p.a. on the price of the land in question. This price 
was worked out on the basis of the figure claimed by the Mills from. 
Hindustan Insecticides Ltd .. (a Government of India Undertaking) 
in respect of the. 5.135 acres of land leased out by the Mills to that 
undertaking and intimated to the Authority in their letter No. 
MDS/25/1428 dated 30-7-1963, copy at Appendix 'B' Page A-2). 



On this basis; the damates· worked oat· to Rs. 13,864/- p.a as detailed 
. below:-

"Price of 5· ~5  acra of land 

Ther<!fore the price of 6.78 acres of land Rs. ~  X 6~  

5'135 

=Rs. 1,84,,848'00 

.4. Notice was accordingly issued on 11~196  to the Delhi Cloth 
Mills claiming damages for 6.78 acres of land from 27-11-1959 :to 
25-7-1963 at Rs. 13,864/- p.a. working out to a total of Rs. 50,760/:-. 

5. The Standing Committee considered the matter in its meeting 
held on the 31st August, 1964, and noted. the rate of damages adopt-
ed for the assessment of damages in regard to 6.78 acres of land 
against the Delhi Cloth Mills and recommended that this be also 
brought to the notice of the Delhi Development Authority. 

6. The matter is now submitted to the Authority f.or their in-
formation as recommended by the Standing Committee in para 5 
above. 

[No. ST/EO. IT/19M/9.] 
RESOLUTION 

The matter was discussed at length in the Delhi Development 
AuthOrity and it was felt that in this case, there had been mistake 
on bOth the sides resulting in the occupation of eXcess land by Delhi 
Cloth Mills who had no malafides'in the matter. In view of this 
and the fact that the Delhi Cloth Mills had not put this 6.78 acres 
of land for any use Whatsoever, it resolved that no damages need 
be charged for this. 

Note.-Shri Bhiku Ram Jain withdrew when this item was 
taken up. 

No. 628. 
SUBJECT: -Permission to sen the land measuring about 13 acres to 

M/s Hind1LStan Insecticides. 

A request has been made by the Delhi Cloth and General Mills 
Co. Ltd., vide their letter dated. 24th June, 1964 (Appendix ee' page 
A.03) that out of the land measuring 181'04 acres sold to tliem at 
Najafgarh Road by the Delhi Development Authority vide sale-
deed, dated 20th May, 1964, they may be permitted to sell an area of 



13 acres to the Hindustan Insecticides Ltd., Delhi. They have inti-
mated that this area of 13 acres includes an area of 5'135 acres 
already leased out by them to the Hindustan Insecticides Ltd., Delhi 
and that this entire area of 13 acres is to be sold to the Hindustan 
Insecticides ~ at the rate of Rs. 26,290 per acre including an 
amount of Rs. 38,000 which is due from the Hindustan Insecticides 
Ltd. on aecount of arrears of ground rent from the time the land was 
leased out to them i.e. since 1953. The permission of the Delhi 
Development Authority is sought under clause 3(iii) of the said sale-
deed. which is ~  below:-

"If within the next 15 years following from the date of regiS-
tration of. the sale-deed, the vendees desire to sell the said 
land or a portion of it, they shall give to the Vendor the 
first offer to purchase it on payment of the same price 
at which the Vendor sold it to the Vendees together with 
the price of the buildings or other improvements if done 
on the land by the Vendees. Provided, in case of 
disagreement the matter shaii be referred to the Arbi-
tration of -the Chief Commissioner, Delhi or his nominee 
and the decision of the Arbitrator shall be final and bind-
ing on the parties. The arbitration proceedings shall be 
regulated according to the Indian Arbitration Act, 1940." 

2. The above mentioned clause of the sale-deed gives to the 
Delhi Development Authority in fact a right in the nature of pre-
emption to purchase the land at the same price at which the Vendor 
sold it to the vendees (Delhi Cloth and General Mills) together with 
the price of the buildings or other improvements if done on the land 
by the vendee when the vendee desires to sell the said land to any 
person. The land had been sold to the Delhi Cloth and General 
Mills at ~  00:43 nP. per sq. yd. while they are proposing to sen 
it to Hindustan Insecticides Ltd. at about Re. 5'43 nP. per sq. yd. 
(Rs. 26,290 per acre). 

3. The land had been given to the Delhi Cloth Mills for their own 
use and not for sale and to earn profit by such transactions. In 
view of this it looks reasonable that the Delhi Development Author-
ity should exercise its right under the terms of the sale-deed and ask 
the vendees (Delhi Cloth Mills) to sell the said land to us at the 
price at which we sold the same to them. It would also require 
to be ascertained as to whether or not any. buildings etc. are stand-
ing thereon and whether any further amount would be required 
to be paid in regard thereto or for improvements if any carried on 
by them on the said land. 



APPENDIX 'B' TO ITEM NO. 621 

COPY OF LETTER No. MDS-25/1428, DATED 30TH JULY 1963, FROM THE 
FINANCIAL CoNTROLLER AND SECRETARY, HINDUSTAN lNsEcTICIDES 
LIMITED, lIroUSTRIAL AREA, ItoHTAK ROAD, NEW DELHI-15, ADDRESS-
ED TO TlU: SECRETARY, DELHI DEVELOPMENT AUTHORITY, NEW DELm. 

Payment of lease money to the Delhi Cloth & General Mills Ltd., 
Delhi. 

With reference to your letter No. S. 10(1) /59, dated July 10, 
1963, on the above subject, I am to state that the actual area of land 
acquired by us from Delhi Cloth and General Mills is 5'135 acres on 
which a sum of Rs. 4,108'00 was paid by us towards lease money 
for the period July, 1953 to June 1954. Subsequent payments have 
not been made under instructions of the Government of India. It 
has now been decided to purchase the whole land on payment of 
Rs. 1,40,000' 00. 

Steps are being taken to execute the sale-deed to finalize the issue. 
Recommendation 

It, therefore, passes the comprehension of the Committee howl 
when the Agent of the Delhi Cloth & General Mills Company Ltd .. 
had himself specified in the application dated 29th/31st May, 1937 
that the land was meant "for the purpose of eventually building our 
Mills there" and the D.I.T. had taken note of this in its Resolution 
No. 78 dated 28th March. 1940, the condition that Delhi Cloth Mills 
should transfer their existing factories to the Industrial area (which 
was envisaged from the very beginning) was not specifically men-
tioned in the subsequent resolution No. 19 which the DJ.T. passed 
on the 9th January, 1942. 

It is incomprehensible that such a serious lapse couLi be just an 
inadvertent omission. The Committee note that the Managing 
Director and Agent Of the Mills who had been corresponding with 
the Pmprovement Trust for the allotment of land was ,himself a 
Member of the Trust Board and that the resolutions were passed 
during his tenure Of membership of the trust (from 1937 to 1950). 
Since no record Of discussion that led to the adoption of the resolu-
tion in the D.I.T. has been maintained, it may not perhaps be possi-
ble now to unravel the mystery fully. The Committee would urge 
the Government to review the position and take such remedial 
Clction as is possible at this stage. 

[So No. 18 of Appendix to 18th Report]. 
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ACTION TAKEN 

The matter has since been considel'ed by the D.elhi Development 
Authority. The D.D.Ahas entered into a formal sale deed with 
the Delhi Cloth Mills on 20-fH)4. The preamble to the Sale Deed 
clearly indicates that the intention of t¥ allotment of land to the 
Company was for the removal of their establishment from the <'it,.. 
area to the said land. 

According to the provisions of the Master Plan of Delhi, the 
Delhi Cloth Mills are a non-conforming user and will have to shift 
their establishment ill due course. 

Audit Observatwn 
Serial No. 18 

The Committee recommended in February, 1964, that the Govern-
ment should review the position regarding the specific purpose for 
which the land was allotted to the Mills as the sale deed with the 
Mills had not been executed till then. It is, however, observed that 
the sale deed which could not be executed since 1948 was finalised 
within a period of 3 months without bringing to the notice of the 
Committee the remedial action taken by the Government. 

The Additional Solicitor General in his opinion given in Febru-
ary, 1.959, held that it would not be possible to establish that the 
land given to the Company was on the basis of a condition, express-
ed or implied., that the Company would shift its existing Mills from 
the present site to the land given in Najafgarh Industrial Area. In-
view of this, it is not clear why the 'intention' of the allotment of 
land to the Company was not included as a condition in the 'sale 
deed', with appropriate time limit, instead of citing it in the· pre-
amble to the sale deed. 

It has been stated that according to the provisions of the Master 
Plan the D.C.Y. have to be shifted from the original location in due 
course. But it has not been made clear whether alternative land 
has to be again allotted: to the Mills for the purpose, or· Government 
will be able to eject the Mills from the existing place on the basis of 
the preamble to the "sale deed" of,land allotted in Najafgarh Area. 

CoMMENTs OF THE GOVERNMENT 

In this case the sale-deed was executed in consultation with the 
Ministry of Law the Additional Solicitor- General of India, to whom 
the case was referred was of the opinion that "it will not be possible 
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to ~  that the land. given to the Company Or propOsed ~ ~ 
,given to the Company was on the basis of a condftiohexpreSs or 
implied that the Company will shift its existing Mills from the 
present sites to the lands given or proposed to be ,given as herein 
hefore stated. Such condition does not appear in the resolution 

~ in the statement of cases." . . 

Under these circumstances the Mills could not be forced to agree 
to inclusion of this condition in the operative portion of the agree:.' 
ment. 

When the Delhi Cloth Mills is required, under the Master Plan, 
to shift their mills from the present site, alternative land would be 
allotted to them in terms of the Government of India, Ministry of 
Home Affairs letter No. F. 37/16/66-Delhi(i), dated 2nd May, 1961, 
relating to the scheme for large scale acquisition, development and 
disposal of land in Delhi. 

In tltis connection it may be added that a detailed note on the 
<:ase hall already been submitted in the reply to point No. 15 of the 
list of points on which the Public Accounts Committee desired fur-
ther information iil their sitting held on 15th January, 1965, cide 
Ministry of Health letter No. F. 2-2/65-LSG-I, dated 1st February, 
19'55, addressed to the kG.C.R. and a copy to the Lok Sabha ~ 
tariat. 

Recommendation 

The Committee cannot, therefore, escape the conclusion that the 
primary object of the Industrial Area Scheme, that is relief of con-
gestion ·resulting from the shifting of the Mills from the city area, 
for whic'h such a large area was allotted to the Company at a very 
cheap rate of -/3/9 pies per square yard, has not been achieved. The 
Scheme has thus, in the opinion of the Committee, worked to the 
detrim.ent of the interests of Government and the serious lapses 01\ 
the part of the D.I.T. have enabled the Delhi Cloth Milts to gain an 
unfair advantages from the Scheme. 

[So No. 19 of Appendix to 18th Report]. 

ACTION TAKEN 

In its lnitial stages of the preparation of the scheme the response 
from industrialists was not very encouraging. Indeed, doubts were 

~  whether demand of land in thi6 scheme would be suftici-
ent toma}ce it a financial success. To secure this, it· was thought 

, . 
that efforts should be made to obtain a reasonable guarantee for 
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disposing of 500 acres of land and to attract really in1luentialindus-
trialists io this area. 

When the Industrial Area Scheme fi.r6t got going, letters were 
issued over the ~  September, 1939 to May 1940 to all people 
who had submitted applications asking them for various informa-
tion about the size of the plot required, the purpose for which it· 
was wanted, etc. and in May 1940 definite letters were issaed invit-
ing applications on a specially prepared form. 

It was with great difficulty and after a good deal of propaganda 
through the Superintendent of Industries, Delhi, and local industrial 
organisations that some of the factory owners in the city could be 
persuaded to take plots in this area, and that too at rates only suffi-
cient to cover the estimated cost of acquisition and development 
plus administration charges. In the initial stages industrialists had 
considerable doubt as to the eventual success of the scheme, and 
but for the stimulating effect of the War-a factor quite unanticipat-
ed and unforseen when the scheme was initiated-these doubts 
might have come true. 

The case of the Delhi Cloth Mills was considered from the very 
beginning as special and separate one. From an early stage in the 
Trust's dealings with the scheme the Delhi Cloth Mills expressed the 
desire t(l take up land there. They were considered to have a very 
strong claim for allotment of land for the reason that it was antici-
pated thilt this would secure the advantage of the establishment of 
a big concern in the area thereby assisting the success of the scheme. 
The rate ultimately charged to them worked out to 43 nP and not 
-/3/9 per square yard. It is, however, true that the company has 
derived unintended benefit from the scheme. 

Recommendation 

The Com.mittee are perturbed to note the attitude taken by the 
Delhi Cloth Mills with regard to the land for the DD.T. Factory in 
demanding the price of Rs. 40,000 per acre, as against the price of 
Rs. 1,134 per acre at which the land was made available to them by 
the DJ.T. It is very strange indeed that they should have tried to 
go back on the solemn assurance given by their Managing Director 
that they had intention of speculating in land and to ignore . the 
condition that "if within the next 15 years following from the date 
of registration of the sale deed the Company desire to sell the said 
land or a portion of it, it shalt give the Trust the first offer." They 
would like Government to examine immediately what remedial 
steps, i11cluding acquisition of the land for the D.D.T. Factory should 
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be taken to stop this irregular financial benefit to the company at 
the expense of Government. 

. [So No. 20 of Appendix to 18th Report]. 

ACTION TAKEN 

The views of the Government of India have since been communi-
cated to the Lok Sabha Secretariat by the Ministry of-Petroleum and 
Chemicals vide their Office MemOrandum No. ASI-25(2)/64, dated 
the 5th June, 1965. 

The matter regarding exercise of the Delhi Development Author-
ity's right of first option to purchase the land from the Mills on 
payment of the original price was examined by the Authority and 
it was decided, vide Resolution No. 65, dated 8th February, 1965~ 
. not to press this right under the circumstances stated in the resolu-
tion. A copy of the Resolution is enclosed. (Annexure) 

Audit Obsertlation 

Serial No. 20 

It is observed that the D.I.T. gave a notice to the Mills in Oc;to-
her, 1952, demanding that the portion of the land proposed to be 
leased out to D.D.T. factory should be transferred to the Trust. 
The D.C.M. took the stand that the proposal being for the 'lease' 
of the land, the question of surrender did not arise. Subsequently, 
the 'lease' was changed to a "sale". In view of this, it is not clear 
why the question of pre-emption was not considered before the .sale 
deed was executed in May, 1964, particularly when the Public 
Accounts Committee in their Report submitted in February, 1964. 
desired that the remedial steps should be taken to stop the irregular 
financial benefits to the Company. 



ANNEXURE 

DELHI DEVELOPMENT AUTHORITY 

C,QPY OF RESOLUTION No. 65, PASSED AT AN ORDINARY MEETING OF THE" 
DELHI DEVELOPMENT AUTHORITY HELD ON 8-2-65. 

SUBJECT:-Land for D.D.T. Factory at Najajgarh Road, Industrial 
Area, New Delhi . ... 

Attention is invited to resolution No. 628, dated 14th September 
19'64, wherein the Authority decided that instead of permitting the 
Mills to sell to H.I.L. an area of 13 acres out of the land measuring 
181·04 acres sold to them at Najafgarh Road vide sale deed. dated 
20th May, 1964, they would exercise their right under clause 3(iii) 
of the sale deed to buy the same from the Mills at the same price 
at which the land was originally sold to the Mills and also to pay 
to the Mills for the improvement etc. done on it by them. 

2. The above pooition was conveyed to the Mills on 3rd October, 
1964, but no final reply has so far been received from them. 

3. The Government of India, Ministry of Health, have now for-
warded a copy of the note (appendix 'R' pages A-54 to A-56) pre-
pared by the Ministry of Petroleum and Chemicals on the observa-
tion made by the Public Accollnts Committee at Serial No. 20 (para 
24) of their 18th Report on the working of the Delhi Development 
Authority for examination by the Delhi Development Authority. 

4. The main point of the above note that needs examination is 
(!ontained in its para 7 and 8, which are reproduced belo·w:--

"On ~  of H.lL., acquisition of land was however, 
not found economical. The matter was further examined 
and in view of the legal difficulty in the Delhi Improve-
ment Trust resuming the land and the high cost of acquisi-
tion under the Land Acquisition Act, it was decided to 
purchase the land from Delhi Cloth Mills at a negotiated 
price. As a result of negotiations with Delhi Cloth Mills, 
it was finally decided to purchase 5'135 acres of land for 
D.D.T. Factory at a cost of Rs. l' 35 lakhs (inclusive of 
arrears of about Rs. 30,000 of lease money) in addition to 
the lease money of Rs. 4,108 paid by R.I.L. in 1953. H.I.L· 
have paid the sum of Rs. l' 35 lakhs to Delhi Cloth Mills. 
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Alt •.. , thel.exeoutiQn. of .thesaJe deed . between the H.LL and 
Delhi Oloth Mials, the Delhi Development Authority would 
forego their rights to have the first ,option to purchase this 
laud frorn the Mi1J.s on payment of the. original price, on 
the specified ground that the piece of land was to be sold 
by the Mills to the Government for H.I.L." 

5. The Standing Committee to whom the case was submitted for 
consideration and making its recommendations to the Authority ai 
to whether or not in view of the circumstances· stated in para 7 and 8 
of the above note, the Authority should'f()rego its right to purchase 
the land from the Mills under clause 3(iii) of the sale-deed between 
the Delhi Development Authority and the Mills, desired in its resolu-
tion No.4 dated 11th November, 1964 that the matter be brought to 
it again after obtaining the advice of the Legal Adviser of the Delhi 
Development Authority on the under-mentioned points:-

(i) Whether at the existing stage it would be legally correct 
f<;>r the Delhi Development Authority to press for its right 
of pre-emption. 

(ii) Will this require the Delhi Development Authority to take 
resort t<J the civil court for the enforcement of this right 
of pre-emption? 

(iii) The probable results of such a step i.e. will the Delhi 
Development Authority succeed in obtaining this 5·135 
acres of land compulsorily from the Delhi Cloth Mills at 
the original price at which the Delhi Development Autho-
rity sold the land to the Delhi Cloth Mills and would then 
be free to allot it to the D.D.T. Factory and whether the 
R.I.L. would be able to get back the amount of Rs. 1·35 
lakhs reported to have already been paid by them to the 
Delhi Cloth Mills towards tl1e cost of this land. 

6. The advice of the Legal Adviser, Delhi Development Authority 
on the above points has since been obtained and the same as repro-
duced below:-

hIn my opinion the three question posed in the resolution, 
dated 11th November, 1964, of the Standing Committee 
can be answered as follows:-

(1) The answer to the first question is in the affirmative. 
The Del1;li Pevelopment Authority can enforce the- term 
of the agreement against the transferee for considera-
tion provided he had knowledge of this term of the 
agreement between the Delhi Development Authority 
and the Delb,i Cloth Mills. 

(2) The answer to the second qUe$tion is in the aftinnative. 
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In case the transferee choses to contest the case there is 
no way other than to enforce our right through the pro-
cess of the court. 

(3) The Delhi Development Authority may succeed in get-
ting possession of the land from the transferee for 
consideration in case they succeed in proving in a court. 
of law that the transferee had full knowledge of the 
term as contained in clause 3(iv) of the sale-deed exe-
cuted between the Delhi Development Authority ana 
the Delhi Cloth Mills. Although the burden to prove 
their ignorance about this particular term rests heavily 
on the transferee for consideration yet the possibility 
of their proving the same cannot completely be ruled 
out. 

Therefore, in case the transferee for consideration suc-
ceeds in proving their bonafides and ignorance about 
this particular term, the Delhi Development Authority 
will be left only with the option to claim damages 
from the Delhi Cloth Mills for the breach of this part 
of the agreement. 

In case the Delhi Development Authority succeed in getting 
the land from the transferee for consideration then, 
naturally, they will be free to allot it to whomsoever they 
want. 

So far the amount of Rs. 1·35 lakhs reported to have already 
been paid by the transferee to the Delhi Cloth Mills 
towards the cost of this land is concerned, naturally. if 
we succeed in establishing that the transferee had full 
knowledge about the term as contained in clause 3(iv) of 
our sale-deed with the Delhi Cloth Mills then we shall be 
liable to pay only the price that we were liable to pay 
under our agreement and not the amount that the trans-
feree had paid to the Delhi Cloth Mills as cost. It would 
be for the transferee to recover the balance from the 
Delhi Cloth Mills." 

7. The Standing Committee conside:ted the matter in its meeting 
held on the 20th January, 1965 and recommended that-

(i) We should exercise the right of compulsory purchase from 
the Mills at the same price at which the land was origIn-
ally sold to them as per -clause 3(iv) of the sale-deed. 

(ii) if necessary, resort be had to the civil court for the en-
forcement" of the above right; and 

(Hi) the Government of India, Ministry of Health. may also 
be informed accordingly. 
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8. The matter is now submitted before the Authority for acc0rd-
ing their approval to the recommendations of the Standing Com-
mittee as in para 7 above. 

(No. F. 7/SS-Pt.) 

RESOLUTION 

The Authority considered the matter at length. It was felt that 
since the Ministry of Petroleum and Chemicals have not only nego-
tiated with .the D.C.M. that they were ready to purchase 5·135 acres 
of land for the D.D.T. Factory at a cost of Rs. 1 :35 lakhs or so but 
had gone to the extent of actually having paid the amount to the 
D.C.M.., it had become almost a fait accompli and as the Govern-
ment themselves were a party to these negotiations with the know-
ledge that the Delhi Development Authority had the option of the 
first purchase in respect of this land, little purpose was likely to be 
served at this stage, by ~  to forego D.D.A.'s right of ftrst 
option to purchase this land from the Mills on payment of the origi-
nal price. 

The AuthOrity, therefore, resolved that under the circumstances 
stated above the Delhi Development Authority agrees not to press 
their option of first purchase available to it under the sale-deed 
executed between the Delhi Development AuthOrity and the D.C.M. 

Note.-Shri Bhiku Ram Jain withdrew when this item was taken 
up. 



Appendix 'B' to Item No."85 

SUBJEcT:-Land jor ~  Factory at New Delhi. 

Recommendation made by the P.A.C .. (1963-64) in para 24 of their 
Eighteenth Report (Third Lok Sabha). 

"The Committee Jlre perturbed to note the attitude taken by the 
Deihl Cloth Mills with regard to the land for the D.D.T. Factory in 
demanding the price of Rs. 40,000 per acre, as against the priee of 
Rs. 1134 per acre at which the land was made available to them by 
the D.I.T. It is very strange indeed that they should have tried to 
go back on the solemn assurance given by their Managing Director 
that they had no intention of speculating in land and to ignore the 
condition -that "if within the next 15 years following from the date 
of registration of the sale deed the Company desire to se 11 the said 
land or a portion of it, it shall give the Trust the first offer!' They 
would like Government to examine immediately what remedial 
steps, including acquisition of the land for the D.D.T. Factory shouI'd 
be taken to stop this irregular financial benefit to the Company at 
the expense of Government." 

The original intention while drawing up the scheme for the pro-
duction of DDT in India was to make the DC Mills a minority part-
ner in the scheme. The manufacturing scheme had to be based on 
the satisfactory availability of raw materials, principally chlorine, 
sulphuric acidjoelum and alcohol and it was primarily on the avail-
ability of these and electricity, water, steam etc. that a site adjacent 
to the DC Mills was selected for the establishment of the D.D.T. 
Factory, Delhi. A recital for the D.C. Mills furnishing the site and 
supplying some of the component raw materials for the manufacture 
of DDT and being a minority partner was also, therefore, included 
in the plan of Operations concluded on 19th July, 1952, with the 
WHO and the UNICEF. The position was, however, changed later 
and the Government of India decided not to associate the DC Mills 
as partners in the scheme and the recital in the Plan of Operations 
was changed accordingly. 

2. The contract for the drawal of raw materials from the DC 
Mills was, however, concluded and the Factory was put up on a land 
belonging to the DC Mills. The negotiations for the supply of raw 
materials and land were commenced in July 1951. 

282 
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3. This land formed a part of 179'99 acres of land in Najafgarb 
Industrial Estate handed over by the Delhi IDiprovement Trust· to 
the DC Mills at annas 2· and 9· pies per sq. yard. A copy of Resolu-
tion No. 19 passed at an ordinary meeting of the Delhi Improvement 
Trust, New Delhi on the 9th January, 1942 is attached (Annexure I). 
In May 1952, the Government of India suggested to the DC Mills 
that the land selected for the DDT Factory should either be leased 
out on· a nominal rent for 99 years, or in the alternative, the land 
might be made available on the same terms on which the Delhi 
Improvement Trust leased out to them, and that Government would 
pay taxes etc. In August, 1952, the DC Mills offered to give 1! acres 
of land on a nominal rent and the remaining land on sale at current 
market price viz. Rs. 40,600 per acre. Later they ·were agreeable 
to surrender. the land provided an equivalent area contiguous to 
their property was acquired and given to them in exchange . . 

4. In Aprii, 1953, the DC Mills offered to give 5 acres of Jand on. 
rental calculated on the basis of the market price of land. This 
worked out to a little over Rs. 9,000 a year on the basis of taking a 
return of 6l per cent on that After discussion, the Company agreed 
to lease 5 acres of land at an annual rental of Rs. 4,000 per year, for 
as many years as the Government might decide to have. As the 
cost of land acquired through Delhi Improvement Trust was estimat-
ed to be Rf:. 30,000 per acre, on 25th April, 1953, the acceptance of 
the offer of lease of 5 acres of land at an annual rental value of 
R:s. 4,000 was communicated to DC Mills on the basis of lease for 99 
years. The land was taken over in July, 1963. The bills of DC Mills 
for lease money amounting to Rs. 4,108' 62 were paid to H.I.L. by 
November, 1954, when further payments were withheld periding 
Government's decision. 

5. In May, 1954, a notice was issued to the DC Mills by the Delhi 
Improvement Trust for the transfer of the land in question to tfie 
Trus\ so that the land could· be placed at the dispt)sal of DDT Fac-
tory. The D.C.M· took the stand that the proposal being for ~ 
lease of the land (and not for sale), the question of surrender of the 
land to the Trust in terms of the conditions of sale did not arise. 
In November, 1954, the Delhi Improvement Trust stated that under 
the terms of the Trust's Resolution, there was no legal bar to the 
DC Mills giving lease of the land to Government and the permis-
sion of the Trust was not necessary in the case of the lease. 

6. The pt)ssi'bility of the Delhi Improvement Trust resuming the 
land in question was then examined. According to the legal opinion 
obtained by the Ministry of Health, the possibility of the DeThi 
fmpr{)vement Trust resuming from the DC Mills the . land occupied 
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by the DDT Factory was ruled out. In view of the advice given by 
"the Solidtor General, the Ministry of Health in consultation with 
the Ministry of Finance, advised in April, 1959 that-

(i) a sale deed in respect of the entire area of 179'99 ~ 
which had already been allotted to the DC Mills, should 
be executedj 

(ii) withheld action for allotment of any further land to the 
DC Mills which was previously earmarked for them; .. 

(iii) proceedings might be initiated for acquiring 5l acres of 
land required for DDT Factory. 

7. On examination of H.I.L., acquisition of land was, however not 
found economical. The matter was further examined and in view 
of the legal difficulty in the DIT resuming the land and the high 

• -cost of acquisition under the Land Acquisition Act, it was decided 
to purchase the land from DC Mills at a negotiated price. As a 
result of negotiations with DC Mills, it was finally decided to pur-
-chase 5'135 acres of land for DDT Factory at a cost of Rs. 1:35 lakhs 
(inclusive of arrears of about Rs. 30,000 or lease money) in addition 
to the ~  money of Rs. 4108 paid by H.I.L. in 1953. H·LL. have 
paid the sum of Rs. 1: 35 lakhs to DC Mills. 

8. After the execution of the sale deed between the H.I.L. and 
D.C. Mills, the D.DA would forego their rights to have the first 
option to ~ this land from the Mills on payment of the origi-
nal price, on the specific ground that the piece of land was to be sold 
by the Mills to the Government for H.I.L. 

COMMENTS OF GoVERNMENT 

To sum up, the land for D.D.T. Factory was offered by the DC 
Mills in the context of their proposed minority partnership in the 
Project. Under the terms of the Resolution of the D.I.T. under which 
the land was allotted to DC Mills, there was no legal bar to the 
Mills giving lease of the land to Government and permission of the 
Board was not necessary in the case of the lease. As, according to 
the legal opinion, the D.l.T. could not resume the land and acquisi-
tion under the Land Acquisition Act was estimated to be more cost-
ly, the purchase of 5"135 acres of land from D.C. Mills was finalised 
at a cost of Rs. 1'35 lakhs (inclusive of arrears of lease money 
amounting to about Rs. 30,000). In the totality of the circumstances, 
the price paid may not be considered unreasonable. In view of the 
D.C. Mills not accepting the suggestion to sell the land to Govern-
ment at the price at which it was given to them by D.l.T., it has 
been decided to withhold action for allotment of any further land 



(.bout sa _acres) which was ~  for tbem, iD that area. No 
further remedial action 1& possible or considered ~  

"l'he -Committee are pertu.rbed to _note the attitud6 taken. by tM 
Delhi Cloth. Mills·1Vi1h regaTd to tJr.e.land fttr the DDT F«tmyitl 
demanding the price of Rs. 40.000 pet'" «Te, as aga:i.art ~ price oj 
~ 1134 per acre at which tke land was made available to tAem by 

the D.I.T. It is very strange i'Rdeed tAat thell ,ha1l1d ~ tri.c4 to 
gD b4ck on the solemn aslU7'ance given by tAei,. MS1U1gift.g DWector 
that they had no intention of speculating in land aN to ~ th, 
CORdition ~ <tif within t1t.e ne:ct 15 yean follOtDing from the ciate 
oj regirtmhon of the Mle deed ~ Compa,.y ~  to sell tJae mid 
land or a- ~ of it; it SMll gi1'e the Trust tAe frrst &jer." They 
would like Government to examine immediatel.,., what remedial 
stepI, mch6dmg acquisition of the ta",ct fot' the DDTFaetary.hould 
be tdken to stop this irregular finattcial be-nefit to tkeCompsnv at tke 
expense of ~ ~  

[So No. 20 qf ~  to 18th Report (Third Lok Sabha)]. 

Acn8IJ-tiKBN 

'!"he ~ intention while drawing up the scheme for the pro.-
duction of DDT in India was to make the DC Mills a minority 
partnen in the scheme. The manufacturilig scheme bad. to be based. 

_ on the satisfactory- aVailability- of raw materials, principally ~  
rine. sulphuric acid/oelum and alcohol IUld it was primarily on the 
availability of these and electricity, water, steam etc. tbat site ad-
jace!lt to the· DC Mills was selected for establishment of the DDT 
factory, Delhi. A recital fem the DC Mills fumisbing the site and 
supplying SOrlle 01 the comPOnent! raw materials for the rnaJlufacture 
of DDT and being a minority partner was also. therefore. included . 
in the Plan of Onerations concluded on; 19-7-1951 with fhe WHO and 
the UNICEF. The position was, however, chanlted- later and the 
Government of India decided not to associate the DC Mills as part-
ners in the scheme and the recital in the Plan of Operations was 
changed accordingly. 

2. The contract for the drawal of raw material! from the DC 
Mills was however. concluded on 12th July 1952 and 'the factory 
was put ~  on a land ~ ~  to' the DC MnIs. The negotiations 
for the supply of raw materials and land were ~  in .July 
1~51  , . 



','3. This land formed a, part of 179:99 acres of land in Najafg.arh . _. . 
Industrial 'Estate handed over by the Delhi Improvement Trust to 
the DC Mills at Annas 3 and 9 pies per sq. yard. A copy of Resolu-
tion No. 19 passed at an ordinary meeting of the Delhi Improvemen\ 
"Trust, New Delhi on the 19th January, 1942 is attached (Annexure 
I). In May 1952, the Government of India suggested to the DC M;ills 
that the land selected for the DDT factory should either be leased 
out on a nominal rent for 99 years, or in the alternative, the land 
might be made available on the same terms on which the Delhi 
Improvement Trust leased out to them, and that Government would 
pay taxes etc. In AuguSt, 1952, the DC Mills offered to give Ii acres 
of land on a nominal rent' and the remaining land on sale at cUrrent 
market 'price viz. Rs. 40,000 per acre. Later on they were agreeable 
to' surrender the land provided an equivalent area contiguous to 
their property was acquired and given to them in exchange. 

4. in April, 1953, the DC Mills offered to give 5 acres of land on 
:rental calculated on the basis of the market price of land. This 
worked out to a little over Rs. 9.000 a year on the basis of taking a 
return of 6.1% on that. After discussion, the Company agreed to 
lease 5 acres of land at an annual rental of Rs. 4,000 per year, for as 
many years as the Government might decide to have. As the cost of 
land acquired through Delhi Improvement Trust was estimated to be 
Rs: 30,000 per -acre, on 254-1953, the acceptance of the offer of lease 
of 5 acres of land at an annual rental value of B.s. 4.000 'was com-
municated to DC Mills on the basis of lease for 99 years. The land 
was taken over in July, 1953. The DC Mills presented their bill for 
Rs. 4,000 on the 20th June1954 forthe lease of the land and this was 
paid to them. A supplementary bill for Rs. 108:62 for additional land 
measuring '657 sq. ya!rds WM reCeived in September 1954 and pay-
~ ~  . ~  in November' 1954: Further payments were withheld 
pending Government's decision on the following points:-

(i) whether a sale deed may be executed only in respect, of 
the bllilt up portion of the area of 179:99 acres uJlder 

'pOsseSsion of the D.C. ~  

(ii) the unbuilt portion in that area should be ~  

(iii) the possession of the area 82;63 acre,s whjch was also ear-
-marked·,for DC Mills in terms of the Trust ' Resolution 
should not be handed ~ .to, them .. 

5. In May, 1954, a notice was issued to the DC Mills by the Delhi 
Improvement Trust for the transfer of the land in question to the 

r " ~ - • ,1: 
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Trust so that the land could be placed at the disposal of DDT factory. 
The DCM took the stand that the proposal being for the lease of the 
land (and not for sale), the question of surrender of the land to the 
Trust in terms of the cond,itions of sale did not arise. In November 
1954, the Delhi Improvement Trust stated that under the terms of 
the Trust's Resolution, there was no legal bar to the DC Mills giving 
lease of the land to Government and that the permission of the 
Trust was not necessary in the case of the lease. 

6. The possibility of the Delhi Improvement Trust resuming the 
land in question was then examined. According to the legal opinion 
obtained in FebruarY, 1959 by the Ministry of Health, the possibility 
of the Delhi Improvement Trust resuming from the DC Mills the 
land occupied by the DDT factory was ruled out. In view of the 
advice given by the Solicitor General, the Ministry of Health in 
consultation with the Ministry of Finance, advised in April, 1959 
that,- L-i! 

(i) A sale deed in respect of the entire area of 179-99 acres 
which had already bee:n allotted to the DC Mills, should 
be executed; 

(ii) withhold action for allotment of any further land to the 
DC Mills which was previously earmarked for them; -

(iii) Proceedings might be initiated for acquiring 5i a.cres of 
land required for DDT Factory. 

7. On examination by HIL, acquisition of land was, however, not 
found economical. The. matte:r was further examined and in view 
of the legal difficulty in the DIT ,resuming the land and the high 
cost of acquisition under the land Acquisition Act, it was decided 
to purchase the land from DC Mills at a negotiated price. As a 
result Of negotiations with DC Mills, it was finally decided to 
purchase. 5-135 acres of land for DDT Factory at a cost of Rs. 1-35 
lakhs (inclusive of arrears of about Rs. 30,000 of lease money) in 
addition to the lease money of Rs. 4,108 paid by HIT.. in 1954. The 
sale deed between the Delhi Development Authority and D.C. Mills 
has not been executed. The question was therefore referred to the 
Ministry of Health. The Ministry of Health intimated that the 
negotiated price was reasonable and a sale deed for the transfer of 
this land could be prepared by the H.IL. in consultation with their 
legal advisers. H.I.L. have accordingly paid the negotiated price of 
Its. 1'35 lakhs in August 1963. The sale deed between HIL and DC 
Mills would be exeeuted after the sale deed between Delhi Develop-
ment Authority and D.C. Mi1l8 has been signed. 
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8. ;After the execution of the sale deed between the HIL and 
DC Mills, the DDA would forego their rights· to have the first 
option to purchase this land from the Mills on payment of the 
original price, on the specific. ground that the price of land was 
to be sold by the Mills to the Government for HIL. 

To sum up, the land for DDT Factory was offered by the DC 
Mills in the context of their proposed minority partnership in the 
Project. Under the temlS of the Resolution of the Delhi Improve-
ment Trust under which the land was allotted to DC Mills. there 
was no legal bar to the Mills /timl! lease of the land to Govern-
ment and permission of the Delhi Im!*Ovement Trust was not 
necessary in the case of the lease. As, according to the let!al 
ooinion. the Delhi Improvement Trust could not resume the land 
and acouisition under the Land Acouisition Act was estimaterl to 
be more costly, the purchase of 5'135 a(!["es of land from DC Mllls 

~ flnaliseri at a cost ofRs. l' 35 ~ (inclllsh"e of arrears of 
~  money amountinl! to about Rs. 30 000), In the totality of the 

circumstances. the orice oaid may not be considered ur.reasonable. 
Tn view· of the DC Mills not acceptinl! the suggestion to sell the 
~  . to Government at the price at which ~ was given to them by 

DIT. it has been decided to withhold action for allotment of any 
further land (about 88 acres) which was earmarked for them in 
that area. No further remedial action is possible or considered I 
necessary. 

I 
I 
I 

Audit Comment ! 
I 

The land had been given to the D.C.M. at an estimated price ~ 
Annas 3 and 9 pies per sq. yard for a specific purpose. ~ 
ly, ~ 1)Ortion of the land measuring about 5! acres was not utiliseE! 
~ that purpose, but was sold to Goverrunent at· a ~ 

higher rates. ! 
I 

It is observed that when the D.C.M. initially agreed (Aull1lS1 
1952) to sell a portion. of land for the D.D.T. Factory. the ~ 
Imnrovement Trust actually J!8.ve a notice to the Mills in ~ 
1952 demanding that the portion of the land be transferred to ~ 
Trust for beinl! placed· at the disposal of Government for the ~ 
posed D.D.T. Factory and intimating u.at Trust would pay the col 

• I 

of land as laid down in CL (4) of the Board's Resolution 9~ 
January, 1942 which reads as follows:--- ! 
Gl. (4) 

I 
I 
I 
I 
I 

•. . • . I 

WIt Within the next 15 y.ears following from the date : 
~  of theeale .4eedthe Cmnpany :deaire to ~ 



the .said land or a portion of it, -it shall gavetbe 1'nJst 
the :first oft'er to purchase it on payment of the price for 
this land at the rate at which the Trust will charge from 
the Company for the same. and for buildings or other 
improvements, if any, done on the land by the Company 
or iii the case of disagreement, to be settled by arbitra-
tion under the Indian Arbitration Act, 1940. This will 
be provided for in the Sale-deed. ,J 

The sale was then changed into a lease which was accepted by 
the Ministry in April, 1953. The justification for this change is not 
clear; it conferred an undue advantage ')n the mills in that it gave 
,8' legal· cover to the D.C.M. that the land was only being leased 
out and that they need not therefore, surrender the land to· the ' 
TnIst. 

Subsequently, in a meeting held on 1-3-1956 in the Ministry of 
Health, it was again decided that the Delhi Improvement Trust 
.should ask the D.C.M. to surrender the area of land required by 
theD.D.T. Factory so that the Delhi Improvement Trust might 
transfer it to the facWry'. It appears ~  matter remained 
under examination in the Ministry till November, 1958, when the 
case was referred to the Additional Solicitor General of India for 
his opinion. The statement of the case submitted to the Add!. 
Solicitor General shows that his opinion was sought mainly cn 
the following two points : -

(i) whether the unbuilt. portion of the area in possession of 
the· Company (D.c.M.) can pe resumed, and 

(ii)can the Government withhold the transfer of possession 
of the balance of the land. 

It· is not clear why legal opinion was not sought on the specific 
point whether Delhi Improvement Trust oould resume 51 acres of 
land proposed to be sold to the D.D.T. Factory by the D.C.M. (the 
Posaestion of whiCh had already been given to the Factory) in 
View' of the explicit condition laid down in the Trust's Resolution 
Nb. 19 dated 9-1-1942 (reproduced above). 

,l'hesale-deed in respect of the 1 1~  aCres of .land in favour 
ofn.C.M. had been registered only on 30-5-1964. Prior to this date, 
the title in the land could not have ~  to the Company. It is, 
therefore, not understood why the payment (made prior to Septem-
~  ~)  respeet of 51.aeres of land was _de ·by the H1L. to 
the D.C.M.when the ·latter had no legaltiU.'l)n tbe land. Even 



after registration of the land in favour of !beD.C.M., the Company 
is not entitled to sell any portion thereof withm the next 15 years 
without giving the D.D.A. the first offer to purchase. It is not clear 
why the D.D.A. has not exercised its right to purchase the land 
at the rate at which it had been originally sold by the Trust ~  

the terms of allotment, instead of paying a sum of Rs. 1·35 lakhs. --, 
Copy of resolution No. 19 passed at an ordinary meeting of the 

Delhi Improvement Trust, New Delhi on the 9th Jan. 1942. 

Considered the following note from the Chairman:--

Negotiations have been going on for some time for the sale of 
a piece of land measuring about 268 acres in the Trust's 
Industrial Area to the Delhi the plan No. I.T.A. 188/2 (to 
be laid on the table). The Delhi Cloth Mills are agree-
able to purchase this land on the following terms:-

(1) The Company will pay to the Trust actual cost of the 
acquisition of the land plus 10% on this cost at the 
price of the land. 

(2) In addition to the above price, the Company will pay 
Rs. 40,000 to the Trust towards cost of development of 
the Industrial Area. The land to be purchased -'will be 
developed by the Company at their own cost. 

(3) The Company will contribute proportionately an area 
basis towards the cost of providing the water main 

-from the bulk supply point to the point of supply of 
water to the Company and execute an agrement to that 
effect which will remain valid for 7 years, and simi-
larly to the cost of a water borne 'sewerage system on 
screage basis if provided within 7 years. 

(4) If within the next 15 years following from the date of 
registration of the sale deed the Company desire to 
sell the said land or a portion of it, it shall give U1e 
Trust the fir.st offer to purchase it on payment of the 
price for this' land at the rate at which the Trust will 
charge !Tom the Company for the same -and f<lr build-
ings or other improvements, if any, done on the land 
by the Company, or in the case of disagreement, to be 
settled by arbitration under'the Indian Arbitration Act, 

'1940. This will be proVided for in the sale-deed. 



(5) The full front on the Rohtak Road side will be given 
to the Company. 

(6) The first five plots nearest to the city on the Najafgarh 
Road, adjoining the land of Messrs. Madan Mohan Lal 
8hri Ram and Company, Ltd. will be included in the 
area to be sold to the Delhi Cloth Mills. -

(7) Messrs. Madan Mohan Lal Shri Ram and Co., Ltd., 
will be permitted to retain the land actually under the 
existing buildings in the t.riangular piece of land· bet-
ween the Railway line, the· Najafgarh Road and the 
Rohtak Road. 

It is proposed that the land may be sold to the Company on the 
above-mentioned tenns. 

RESOLUTION 

RESOLVED THAT THE PROPOSAL BE APPROVED. 

Recommendation 

The Committee desire Government to take vigorous steps for 
'the execution of the sale-deed with the Company so. that no further 
attempts can be made by the Company to take undue advantage 
from their position owing to the delay in its execution. 

[So No. 21 of Appendix to 18th Report]. 

ACTION TAKEN 

The saIe-deec:i. since been executed On ~196  

Recommendation 

The Committee jurthe'fdesire the Ministry of Health to lay down 
broad principles in consultation with the Ministries oj Finance and 
Works, Housing and Rehabilitation to prevent the oceurrence of 
similar situations in future. They would suggest in particular that 
when land is transferred to any party by the Delhi Development 
Authority, their Resolution should recOTd in unambiguous terms aU 
the relevant conditions oj transfer which should then be suitabl"in-
corporated ,in the transfer deeds. 

[So No. 22 of Appendix to 18th Report]. 



ACTION TAKEN 

, ' In ~  with the .Ministries of Works and Housing and 
Finance. the above recommendation has been brought to the notice 
of the Delhi Development Authority for information and strict com-
pliance vide Ministry of Health letter No. F. 12-17/64-LSG I, dated 
the 5th November, 1964 (copy enclosed). 

CoPY OF l.ETl'ERNo. F.12-17 /64--LSG I, DATED no: 5TH NOVEMBER, 1964, 
F!lo.¥ THEGoVElUDolENT OJ' INDIA, MmurrRy OJ' ~ NEW 
Dm.m, ADDBESSED TO THE VICE-CHADlJ,U.N, DELHl DEVELOPMENT 
AUTHORITY, REGAL BUILDINGS, NEW DELHI. 

SUBJECT: -Eighteenth Report of the Public Accounts Committee on 
the working uf the Delhi .Development Authority. ' 

I am directed to say that the Public Accounts Committee in its 
Eighteenth Report on the working of the Delhi Development 
Authority for the year 1963-64 has inter alia made the following 
recommendation:-

"The Comnrlttee further desire the Ministry of Health to lay 
down broad principles in consultation with the Ministries 
of Finance and ~  -Housing and Rehabilitation to 
prevent the occurrence of similar situations in future. 
They would suggest in particular that when land is trans-
ferred: to any patty by the Delhi Development Authority. 
their Resolution should record in unambiguous terms all 
the relevant conditiOllS of transfer which should then be 

~  incorporated in the transfer deeds. (S. No. 22-para 26) ;'. ' . 

2. I am to request that the' ~  observation of the Public 
Accounts Committee may kindly be noted for strict ~  

3. The receipt of this commtmieatkm maypleave l:Ri lMHulow1edg-
ed. 

8ecM_ .. _tioD 
AftoOther aspect of thjs case which the Com-m,ittee tOOfUd like to 

'cmpJwr.si8e is that Gwernment ,have to be very, .careful, ,n 
COMtWiing JUC{lorganisations as the beihi ~  
Auth.ori.ty. In the.iropinion it is -well worth consideration t7tat in 
-C01\Itituting IUC'h Bod;ies, it should be emu,.ed thiz.t' persons ~ howeve: 
eminent, who have any personal or pecu.niaryinterestin the !u.nc-
tipning. of the Body should not be aBsod4ted with them in any capo,-ettiJ. "" ' .' . ..... . 

[So No. 23 of Appendix to 18th Report]. 



· . 
The above recommendation has been brought to the notice of all 

Ministries etc., for ~ 1  Ministry {)f Home Affairs'O.M. 
No. F. 3&/5/64-ACI, dated the 6th August; 1964 (copy enclosed}., 

COpy OF O.M.' No. F. 30/5/M-ACI, ni'rED '!'HE 6m AUGUST,. 1964 'Filblllt 
, THE MiNIsTRY OF' Hom ,,AwAIltS, ADooEsSED' To ALL' MniIsnriEs 

ETc. 

SUBJEcT: -:-Eighteenth Repo1"t of the Pubtic Accounts Committee 
(Thi1'd Lok Sabha). 

The undersigned is directed to refer to para 1.7 tif the a bove-mE!ti;' 
tioned Report of the Public Accounts Committee which is reproduC-
ed below:-

"Another aspect of this case which the CommitteE! woUld like 
to emphasise 'is 'that Government have tu be vert ~  
in constituting sUch organisations as the Delhi Develop-
ment Authority., In their oftittion 'it isweil worth con-
sideratiori tnat in constituting- such Bodies it would be 
ensured that persons; 'hbwever'etntnmt,who· havean:y 
penonal or pecUniary ihterest ~ the ftuitctioning of the 
Body should not be assOciated With them in any capacity". 

It is requested that the above-mentioned reconul;'endatlons'of the 
Public Accounts Committee may ki;ndly be strictly complied with. 

, . .. ':... . 
,.; , 

~ ~ , ',. , ' 

'''ii)Tlt.e C01J\mit'ee ~  ~  ~  :thp. ~~~ 
friade'in th.is case 1'elating- ,to Delhi ~  ~ ~
operative Society. While they app1'eciate the policy oJ the Govern.. 
ment to enco1£rage Agricultural ~  Institutions, they can-
not find any ;Uati:flcutttm/M shOWing undue leniency to the society, 
which in the. opinion of the Vice-Chairman of the Delhi Develop-
ment Authority is carrying on agricultu'l'a.l operations'that are "lucra_ 
tive". ,It appears to them inexplicable that the rent payable by the 
Society fixed at Rs. 1,35,475 per a1t1mm could be redticetlrolU.'56,623 
owing to the washing away of rom.e' portiOft of the laM. Acconltng 
to the information placed before the COritmittee' o1ily aboia 1,100 
bigh4s of land Out of i3,344 bighas 1Uid beeon washed' Otoay.: If that 

~ there can be no justification, for Such a diSproportionate' redu.d-
tion in, rent. The Committee would like- this aepectfo be inws&lgat .. 
ed promptly and, the rent reassessed on «'p9'opet bcuU.· .. - , " 

(it)' The COmmittee (lIsa fail to ~  ( )~ ~ 1  
were earning profits from the land given by Government ~  not' 



- -""- ... ----- .. 
pay the arrears of Government dues which are stated to be Rs. 1: 76 
takhs. They desire that the arrears should be recovered without 
any further delay. 

(iii) When the vast area in question was given on jease to the 
Society in 1949 no due demareation was made by the D.l.T. subse-
quently, the lease was not renewed in 1956 and later on the plea that 
the area in question had not been fully demarcated. The witnesses 
admttted that this was an omission. In the opinion of the Committee 
the initial failure to demarcate the area of the Land, the failure to 
renew the lease, the huge reduction in rent and the failure to realise 
the arrears. are aU indicative of ineffiCiency or unwillingness On the 
part of Delhi Development Authority to take appropriate action at 
the right time. The Committee feel that there should ~ a thorough 
investigation of this case with a view to fixing responsibility. 

(iv) The Committee inquired from the representatives of the 
Delhi Development Authority whether they exercise any supervision 
to see whether; the land was being utilised for the purpose for which 
tt tvas leased .out. The reply given was that their Tehsildars and 
Revenue staff kept on supervising. The Committee BUggest that a 
'proper on-the-spot inspection at suffictently high level shoo.ld be made 
by the Delhi Development Authority to satisfy themselves that the 
land leased out to this society was being utilised only for the purpose 
specified in the lease deed. 

(ttl The Committee understand that a sub-commtttel!! has been 
appointed by the Delhi Development Authority to go into the ques-
tion of rent and the reconciliation of accounts. They feel that the 
entire case needs investigation by persons or of/icia.ls unconnected 
with the Delhi Development Authority and the result communicated 
to the Committee. 

[So No. 24 of ~ ~ 18th Report]. 

ACTION TAKD 

Briefly stated the position is that the rent of lands leased to the 
Delhi Peasants M'ultipurpose Co-operative Society was originally 
fixed· at Rs. 59,863 in 1949-50 on the basis of annual auction bids 
received by the D.l.T. for these lands.· After taking into account. 
the rent of the adjacent lands and other factors the erstwhile Delhi 
Improvement Trust in its Resolution No. 209 dated 5-7-1951 decided 
to charge lease money at an uniform rate of Rs. 10 per bigha per 
annum. It was on this basis that the rent payable by the Society 
per -annum ~  oUt to Rs. 1,35,475. This was not acceptable to 



the Society. After lengthy correspondence the Government of India; 
. .. ~ 

Ministry of Health in their letter No. 4300-LSG/55 dated 26-12-1955 
to the Chief Commissioner, finally decided that the rent for the period 
1950-53 be increased by Rs. 2,500 per annum and for the remaining 
years upto 55-56 by Rs. 5,000 per annum. 

The Society was asked more than once to pay the Authority's 
dues. But it did not do so on various pleas regarding rates of rents 
charged in respect of various kinds of lands, actual area in its posses-

. sion, non-re.newal of the lease in its favour etc., put forth from time 
to time. 

The SOciety was asked to surrender canal ~  land and was 
also required' to clear the arrears so that the lease could be renewed 
but it neither surrendered the canal irrigated area nor paid the dues. 
This explains the delay in the renewal of lease. The· case has since 
been examined by the sub-committee appointed for the purpose and 
finalised by the Authority at its meeting held on 13-2-1964 wherein 
out of the total dues from the Society upto 15th June, 1963 amount-
ing to Rs. 1,75,892' 06 (which inclUded a sum of Rs. 51,286' 71 on 
accowlt of the court case of Dairy Kishan· Chand), a sum of 
Rs. 51,014' 81 has been allowed as remission to the Society on account 
of the following: - . 

(1) Mis-classificatic:ms of 152 bighas in Chiragh South as 
Chahi calculated @ Rs. 4' 37 per bigha per annum instead 
of Sailabi at the rate of R$. 2: 25 from 15-6-1956 to 
14-6-1963-Rs. 2,261'00. 

(2) Fixing of lease money. at Rs. 3·31 perlligha per annum 
for 371 bighas 10 biswas in Bela Estate instead of at Rs. 7 
from 15-6-1956 to 14-6-1963 as it was contended that that 
piece of land was in no way better than that of Chiragh 
North (with which it is contiguous) wherein land was 
being charged at Rs. 3' 31 paise per bigha-Rs. 9,589'30 
paise. 

(3) Fixation of lease-money at Rs, 4' 50 paise per bigha per 
annum in respect of'794 bighas in Inderpat Estate originally 
calculated at the rate of Rs. 7 ~ 1~1956 to ~ 6 196  
as in respect of this land, the Authority had been charging 
damages from encroachers at Rs. 4' 50 paise per bigha per 
annum ".... .... • Rs. 12,634'50 paise. 

(4) Remission in respect of 332 bigluts"16 biswas in Bela Estate 
and' 615 bighas 15 biswas in ChiraghSOuth due to dellu-



ViSion fromKharif i956- 'oriWards. 
Rs. 6 5 ~ 05 paISe. 

......... ~ .. , ... : ... ~ ~ • 

• TOTAL Rs. 51,014'81 paise. 

After allowing the remission of Rs. 51,014'81 paise and deducting 
the amountof RB. 51,286' 71 paise relating to the case of Dairy, the 
balance due from the Society upto 15-6-1963 comes to Rs. 59 ~ ~ 

pcuse. It was decided by the Authority that th«: amount ~ 

Rs. 51,286'71 paise pertw.ning to compensation for Pt. Kishan Chand 
Dairy be paid by the Society in yearly instalments of Rs. 10,000 each 
with interest. It was further decided that the Society should pay 
the balance of lease money and the first instalment of ~  10,000 on 
account of ~  before 15th March, 1964 after which the 
AuthOrity would execute a lease deed in favour of the Society for a 
period 10 years ending June, 1966. 

The A.D.M. - (ltevenue), Delhi Administration, has also been 
addressed. to investigate the fixation of rates of rent charged. to the 
~ Peasants Co-operative Multi-purpose Society for the past 

(1956-5-7 to 1963...(4) with reference to the Gevernment orders of 
March 1956 and whether any revision is called for in respect of rent 
for 1964-65 and 1965-66. Further action, if any, will be taken by the 
Authority on receipt of the A.D.M. (Revenue) 's report. 

The present position of recoveries - from the Delhi Peasants 
Multi-purpose Co-operative Society is as follows:-

'"' ;,.,"'1",,' 

(a) Old arrears upto 15-6-63 

(b) Compensation towards Pt. Kisban 
Chand Dairy case being recovered 
in annual instalments of Rs. 

_ 10,000/- • • - -

(c) 'tease' money for 1963.064 (upto 
14-6-64) . 

TOTAL 

Amount 
due 

- , 

Ri.-

Amount 
recovered 

RI. 

31,s12'86 - - 15,735'00 

I,.56.S9Q·sr - ~ 5 9  



~  

Coer¢ve meQ\lres are being taken. to reoo.ver the balance of dues 
for 1963-64 and the second instalment of Rs. 10,000/- due against 
item (b) above. 

Attention of the Delhi Development Authority is being drawn 
repeatedly to recover the dues. 

~  

Tbe Committeeobse1'Ve that t}l.ese accounts wh.ich were stated to 
have got into a eo.,,;fused condition after 1947-48 q:re yet to be set right 
d-e3pite a lapse of-more than fifteen years. It is lealthy su1"prisingthat 
no. effective ste'p8 were taken to reeover the O'ii*standing QrOUM ~ 
of RB. 4· 15 lakhs iw. the pelSt. As a result the Delhi Development 
Authority was not in a position even. to say wheth.er- the- Lambardar8 
had actually deposited the amounts they had collected. The Cnm-
mittee 1.oould like to be infOf"1Rltd of the ·T6ftLZts achiet'ed in recovering 
these arrears. They aZso desire that effective steps should be taken 
to avoid accummula.tion of such a arrears i9\. future. 

[So No. 25 of Appendix to 18th Report]. 

ACTION TAKEN 

Active steps are being taken by the Delhi Development· Autho-
rity to finalise the accounts of the Lambardars and to recover the 
amounts due from them. In a few cases their property has been 
attached and other coercive measures adopted. A Reconciliation 
Committee of officers has also been constituted to examine the 
objections raised by some of the lambardars. The Board has held 
a number of meetings and scrutinised the accounts of some IBmbar-
dars and settled the objections to a large extent. 

In regard to the recovery of old arrears from ~  lessees, 
the Lambardars have given an undertaking that they would collect 
the arrears if they are given commission thereon @ 3% . This· has 
been agreed to by the Authority. A nucleus special staff for recovery 
has also been sanctioned and it is expected that as a result of all 
these steps the arrears would be reduced to a considerable extent. 

The reconstruction of the accounts of the Lambardars from 
1947-48 onwards has already been completed and the Authority has 
pachotra claims i.e., Rs. 3,42,074 in all so far. The amount still out-
Rs. 2,09,243/- in cash and Rs. 1.32;831/.;. by adjustment against their 
pachotra claims i.e. Rs. 3,42;074 in all so far. The amount still out-
staI!dtngagainst tpe Lambardars is Rs. 2.71 lacs.· All possible steps 

~  taken to recover these dues. Three 01. the ~ 
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from whom a sum of Rs. 2.36 lakhs is recoverable have filed civil 
suits against the Authority and recovery proceedings against them 
have been stayed under the orders of the Court. 

From April 1964, the recovery work has been reorganised and 
a revised procedure has been introduced. The new procedure pro-
vides for proper record of all fard batches and receipt books issued 
to Lambardars,regular deposit of recoveries of ground rent by the 
Lambardar with the Authority, submission of defaulters lists, and 
settlement of claims for Pachotra after checking of the records at 
the end of each fasal. The effectiveness of the new procedure can 
-be guaged from the1Yact that 90% to 94% of the demands for the 
half year ending 31-12-63 and 30-6-64 entrusted to the Lambardars 
have been realised< ~ the Authority. 

BecOltllllendation 

The Committee desi,.e that 'ROW at least, since the difference of 
o¢nUm- ~  -the Delhi Development Authority and the Chief 
Settlement Commissioner has been resolved prompt action should be 
taken to recover the damages _ amounting to Rs. 13' 72 lakhs or at least 
a substantial portion of it. They would like to know the progress 
made in tIris matter in due course. 

[So No. 26 of Appendix to 18th Report]. 

ACTION TAKEN 

This relates to 'the non-renewal of 20 years leases during 1948-56 
leading to non-realisation of revenue. The position in this. case has 
been explained in detail in reply to the audit para. The further 
-aevelopments are as follows. -

2. In its Resolution No. 255 dated 30th June, 1962 the Authority 
decided, inter alia, -that perpetual leases should be offered only in 
cases where pucca structure had been built up and the land use 
was conforming. In other cases, 5 years leases were decided to be 
offered. The rate of damages was also proposed to be enhanced for 
the period from date of expiry of lease to 31-12-61. In the light of 
this resolution, :re-entry notices were issued' and damages demanded 
from the plot holder, but they contested the right to re-enter and 
'recover the damages. Meanwhile the plot holders in Bagichi AUaud-
din represented that they were prepared to take perpetual leases 
on the terms offered to them in 1959 i.e., at 1958 market rates and 
not at current maiket rates. In resolution No. 275 dated 24th 'June. 
1963 the authority accepted this request subject to the payment of 



a Penalty' of Rs. 1 per sq. yd. in addition to the rates of pre-
mium offered in 1959. The decision to give perpetual leases at less 
than the current market rates required prior approval of the -Gov-
ernment of India and the matter is under consideration. 

The Authority had also decided to consider the case of other 
leases with like problems on the lines of the case of leases in 
Baghichi Allauddin. When the matter came up before the Authority 
again, it resolved vide Resolution No. 415 dated the 30th July 1964 
that-

-

(i) till redevelopment plans for the areas In question have 
been finalised no fresh leases perpetual or short-term need 
be granted at this stage. Instead the ex-leases be allowed 
to remain in possession for a period of one year more; 

(ii) efforts shoulq, be made to have the redevelopment plans 
completed within this period of one year. (Town Planner, 
Delhi Development Authority who was present stated' 
that the ~  plan will be ready within one 
year); 

-(iii) in the meantime rent/damages for the past and for future 
period of one year be recovered at the following rates:-
Damages at enhanced rate of rent fixed in 1952 from the 
date of expiry of the lease to the date on which re-entry 
notices became validly effective. Thereafter damages 
at pre-August 1950 rates upto 31-7-1965; 

(iv) early steps should be taken for assessing the arrears of 
rent/damages on the lines indicated above and stem 
measures should be taken for their recovery:; and 

(v) enquiry be made to ascertain the circumstap,ces under 
which valid notice$ for cancellation did not issue for, seven 
years from 1955 or so and responsibility therefore be fixed. 

As regards the evacuee' leases, the Chief Settlement Commis-
sioner halS decided that his office would dispose of evacuee super-
structures and the purchasers/allottees would deal direct on their 
own responsibility with the AuthOrity for renewal/extension of the 
lease of the site. The sites on which no evacuee superstructures 
existed have been surrendered to the Authority by the Chief Settle-
ment Commissioner. 

The Authority in its resolution No. 307 dated 27th July 1963 
have decided that allottees/auction bidders Qf the evacuee super-
structures and the actual occupants on the plots surrendered by the 
Chief Settlement Commissioner referred to above be served with 



~  requirini., ~  to ,!!urrender the sites,Wr the Authority and, 
oftenng them 5 ~  as in the case of nan-evaeuee 
~  ,For the ,purpose necessary particulars of the persons eaD-
cerned are being- ascertained and further action being taken in 
these cases. . 

" Since the existing· decision about the various terms for grant of 
fresh leases is again proposed to be revised in the light of ~ 
posais, s1,lbmitted, to the Government Qf IndiJI in respect of Baghicbi 
Allauddin leases as mentioned above, the amount of premium and 
damages mentioned in the Public Account Committee report is 
likely to be redueed.At present eifectivesteps for the recovery of 
dues are therefore, not being taken. 

1tecommendatioa 

TheCommittea ~  it unfortunate ~  prOf/ress has 
not ~ made in these casel so fa:r. The Committee feel that iOme 
definite decision. should be, taken soon about the remaining plots (55 
plots) which continue to be under unauthorised oCC1Lpation. They 
would also like to know as to what settlement is PTO'?osed to be made 
in 'respect of these plots '!J?here' assessees have migrated . 

. [So No. 27 of' Appendix to 18th Report). 

,ACTiON TAKEN 

This pertains to the non-renewal 013 years leases. As decided 
in .Authority's Resolution No. 254, dated 30-6-1962, re-entry notices 
were issued and damages were demanded from the plot-holders 
till the leases were renewed. They were also told that fresh leases 
on perpetual 5 years leases basis would be Gtferedto- them if they 
paid ~  damages infuD. They however, contested our right to re-
enter and recover' the damageS. 

In the meanwhile, the plot-hold"ers of 20 years leaseS in Baghichi 
Allauddin offered to take perpetual leases on the terms offered to 
them in 1959. Thereupon the Authority in tts' Resolutibn No. m 
dated 24-6-63 accepted their ~  subject to the paymertt of a 
penalty of Re. 1 r· per sq. yd. in addition to the rates of' premium 
offered in 1959. The decision to give perpetual leases- at less· than 
the current market rates required prior approval of the- Government 
of India. The ~  is uoder _ ~  of Government and 
further action will be taken thereafter:"The Authorlty had' also 
dE:cided to coIurlder the case of other leases with like problem 017 I 

... ",..:. • "-"..' - - I 

tlle ~ ~  ~~ ~~ ~  ~ ~ ~  case. ': 
-- .' ., ...' ~  ' • ' • I 
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In regard to evacuee leases the remarks against S. No. 26 (Para 
:(0) are generally applicable in this case also. 

The failure to give fresh leases is not due to any want of action 
'-on the Authority's part but owing to the numerous difficulties in-
volved in solving the problem. The Authority has been considering 
various aspects of this problem all along but it is not a matter in 
which a unilateral decision should be imposed and the reactions of 
11 large number of erstwhile lessees who have been in possession of 
'this land since long and have constructed valuable buildings cannot 
be ignored. The Authority has been exploring a solution (and is 
going so even now) acceptable to the lessees without sacrificing 
.revenue. 

The Authority has since resolved vide Resolution No. 412, dated 
:30-7-1964 that-

(1) till redevelopment plans for the areas in question have· 
been finalised no fresh lease, perpetual or short-term, 
need be granted at this stage. Instead the ex-lessees be 
allowed to remain in possession for a period of one year 
more; 

-(Ii) efforts should be made to have the redevelopment plans 
completed within this period of one year. (Town Planner, 
Delhi Development Authority who was present, stated 
that the redevelopment plan will be ready within one 
year); 

(Ui) in the meantime rent/damages for the past and for future 
period of one year be recovered at the following rates:-

(a) Rent at enhanced rate fixed in 1952 where the plot 
holders had accepted these rates and actually paid rent 
at these rates for some period-upto the date on which 
the lease cancenation notices became effective validly. 
'l'bereafter damages at pre-August 50 rates of damages .... 
upto 31-7-1965. 

(b) For others-rent at enhanced rate fixed in 1952 from 
the date the plot-holders stopped making payment upto 
date on which the lease cancellation notices bE!came 

validly effective. Thereafter damages upto 31-7-1965 at 
pre-August 1950 rates of damages; 

(iv) early stepS should be taken for assessing the arrears of 
rent/damages on the lines indicated above and stern 
measures should be taken for their recovery; and 



~  

(v) enqUiry be made to ascertain the circurtlstanees onder-
which valid notices :ft)r CaheeIlatioi1 did not issue for seven 
years from 1955 or so and responsibility therefore be-
fixed. 

~  

The Committee WO'Kld like to &e apprised of the result of 
tAu ~  The Committeewou.Zd afso like to be informed 
oj tAe ClC'iion taken by the Delhi ~  Authority, in respect: 
Of the 1010 ~ of mUuse ete. referred to in the Audit para. 

[So No. 28 of Appeil.dix to. 18th Reprot}.. 
ACTION TAKEN 

The case about which investigation is desired relates to plot No .. 
14 Block No. 15-A, W.E.A. in wMch a dem-artd of Rs. fS720/- as addi-
tional premium for allowing permanent change of u:;e on an I:lrea of 

.67.7 sq. yds. was a assessed in 1958 because it was being used by the 
occupant doctor as his clinic. In 1900 a notice wmler the terms of 
the lease was again issued as a result of general survey of plots un-
der misuse. Subsequently, the Authority decided that in the case· 
of professional men such as doctors, lawyers, engiaeers, teachers, 
etc., no objection need be taken if a small portion of residence is 
~ by the occupant for his OWn professional purposes. The case 
~ referenCe was aeoordingly closed along 'with other similar 
~

Of the 1010 cases of misuse, etc. the Present position is as under:-

(i) No. of cases settled after ~  So· 

Cii) No; of caSes settled without levy . 424: 

(iii) No. of cases found wrougly entered or Duplicate. 190' 

(iu)· No. of outstanding cases in whkh demand .raised 
UPto'31-lo-64 andtecovery is in ~ . .. 269-

(i1) No. of cases in which action is in ~  . 41 

TOTAL 10Ic) 

(vi) Total amount . Of dema,Bd ~ raised upto 
1 1~  -4,98,626. 

(vii) Total amountcreoeiftd:upftJ 3t4n:.64f lIS! 1 ~ 1  

As regards recovery ofbcilimce it is stated t4at either. the lessees 
~ filed ~ ~ the demand. or papnent;su.e·,being made 

.",. tbem in instalinents. . 



~ 

~  

Thi! ~  1)lthi Deveiopment Authority promUeG to 
jutnish a note giving the totai amount of panatttl QtBefied and the 
unf'eet>ve1'ed baldnce regarding 384 plots. This injoTmarun. " .• till 
awaited. 

[So No. 29 of Appendix to 18th Report]. 

AC'l'IOk TAKI:N 

Out of 384 cases (should be 385) mentioned in the Audit Report 
on the accoutl1;A for 1~5 9  the penalty fol' notl-cilnstruction ""as not 
levied in 124 cues dUe to various reasonS inc1udjng duplicate t!lltrles, 
discrepancies in initial ertumetatibfl and certain plots. having been 
transferred to GoVernment etc. The position uptb 30-11-84 is as 
follows: ........ 

(i) Total demand raised in 261 cases-Rs. 4.99 lakl:u;. 
(ii) Total recovery in 192 cases-Rs. 3.35 lakhs. 

Action in the remaining cases is in progress. 

2. It may be pointed out that levy of penalty (ooll$ideratiQn 
money) for non-constructionjbelated construction, takes time as 
normally the lessees do hilt show willingness to pay the penalty 
unless action to conceal the lE!ase is initiated after observing legal 
and prestribeti ptocedure. Many of these plots have been sold on 
freehold basis and it is being examined if the action for recovery of 
consideration money can validly be pursued in these cases. Ade-
quate opportunity has to be allowed to the leSsee for represefititlg 
his case at various stages in order to avoid unnecessary· ilf,rdshlp 
in any particular case and to eliminate chances !?f any technical 
defect, due to which our action may subsequently be not· upheld 
in a court of . law if the patty later on goes to ~  court. 

tn ~ nutfibet of cases, ~ lessees raise objections about the plote 
being squatted upon, plans not having been sanctioned by the Cur-
poration etc. These objections have to be catt!fully scrutinised 
gefbre raising the' demand and 1~  fnr its" realisatIon, since 
the recovery of penalty imtaOsed bY ~ Authority is queMionab1e 
in a Court of Law. 

BeeemDleadati4m 
The Committee ftbte ~ failure' of the Dethi Development ~  

Tit".t9 1 ~ ~ menU! 'I'e'eo'td! ·ptl1pefty.They need hardly 
~ t)ae ~ Of ~  ma{nteM».ce 61 SUCh reCords On 

~  baN of which the ~  De;ve!ppment Authority have to derive * ta-:-2t. " . . . 
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their income. They urge, therefore, that th.e several steps initiated 
be expedited and the records brought uptodate. It should also be 
ensured that there is no accu.mulation of arrears cf revenue. Aspe-
cial review of the entire Accounts should be taken up at an early date 
to assess the du.es. 

[So No. 30 of Appendix to 18th Report]. 
ACTION TAKEN 

On account of lack of co-ordination between the various sections 
of the Delhi Development Authority, viz. T.N. Section on the one 
hand, Lands Section, Lease Section and Sales Section on the other, 
the revenue records of the Authority have not been maintained 
properly in the past. .In the Revenue records such as J amabandi 
etc. Khasra numbers are shown while the properties and plots now 
bear Municipal numbers. In many cases, the ~  have 
changed hands several times. The new purchasers do not care to 
inform the Nazul Section about the purchase of sites. Consequently, 
the mutations cannot be entered or decided and the records remain 
incomplete. Now, in order to maintain the records up-to-date 
following steps have been taken:-
(i) Mutatiom. 

OUt of more than 4,000 mutations pending at the end of 1962 and 
2700 fresh applications received from January, 63 to October, 1964, 
over 6000 cases have been decided leaving a balance of 678 casel 
on 31-10-64. 

This work has now been distributed amongst the two Tehsildara 
- and an Executive Officer. It is hoped that the arrears will be cleared 

up within 3 or 4 months. Almost all these cases are contested. 

(ii) Site Surveys. 
The revenue field staft has been directed to carry out site survey 

and contact the parties personally in order to ascertain correct 
whereabouts and address of present owners. 

It is hoped that with the completion of mutation work, and site 
survey, the Jamabandies will be brought up-to-date, and thereafter 
correct demand will be raised in the Fard Batches. 

Rec:ommeDdatiOD 
With a view to making the Authority really competent and efJec-

tive instrument for fUlfilling its difficult task, the Committee consi-
der that it would be necessary for Government to review the comPO-
rition, powers, functions and re8pQnsibilities of the Delhi Development 
Authorit2/. 

[So No. 31 of Appendix to 18th RepQrt]. 
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As already stated against recommendation at Sl. No.1, with a 
view to streamline the existing procedure and methods of work in 
the office of the authority, which could lead to economy and 
efficiency, the authority has resolved that the services of an officer 
may be obtained from the O&M Division, Ministry of HQme Affairs. 

The Government will review the position on receipt of the report 
from the officer who has since been appointed. 

The Committee recommended that a proper form. should be pres-
cribed in consultation with audit so as to assess on a systematic basis 
the cost of the Scheme from year to year. As regaf'ds the recovery of 
expenditure from the semi-government organisations brought ~ 
the Scheme, the Committee feel that this need not be done on the 
basis of monthly calculations. In their melD it should be enough to 
base the calculations on the strength of staff during one month in II 
year; but the C.H.S. Directorate must insist on obtaining the figures in 
time. 

[Serial No. 36 of Appendix XVI to 20th Report 
(3rd Lok Sabha)]. 

In order to work out the cost of the C.G.H.S. Scheme on a syste-
matic basis from year to year, forms of Proforma Accoimts have 
already been finalised in consultation with Aliait in October, 1962, 
and necessary provision for the additional staff required for the 
preparation of proforma accounts was proposed in the Budget 
Estiffiates for 1963-64 (Part II-Fresh Charges). However, at the 
instance of the Ministry of Finance, the proposal was dropped in 
view of the cut imposed owing to Emergency. Hence the work 
could not be started. 

The matter was again taken up ~  the Ministry of Finance in 
February, 1965 for the creation. of the requisite number of posts. 
A work study was suggested by them in March .. 1965. The Director· 
General of Health Services are doing the needful about the Work 
Study. It has not been found feasible tp get this work done by re-
allocation of ~~ among the existing staff. 



"Audit Observation" ill ~~  . the foregoing note is given 
below: 

"The forms of protQmm ~ fOJ" Ute C.G.li.S. 8caeme 
were approved. by 9 ~ in ( ) ~  with Audit 
in October, 1!ffi2. ~ ~  the ~ l\Ote it' 
seems that the IP.aintenanCS1 of the accounts in the pres-
cribed proforma is yet to be started". 

Rst;overy of expenditure from Semi-G9Vernmenf ~  

As regards the recovery of expenditure from Semi-Government 
Organisations brought uruler the Seheme, the procedure followed is 
that the Organisations are asked to deposit the contributions 
annually, in advanee, in lump-6um, in the beginning of each finan-
cial year on the basis of the number of beneficiaries at that tilIle. 
At the end of the year, final adjustments are made. ~  this 
purpose data relating to the strength of staff in various pay groups 
Are ~  every month from all the Organisations. At the end 
of the year acjjustments are made on the basis of monthwise figures 
pf ~  ' 

In view of the time and. labour involved in the collection and 
tabulation of monthly figures, the D.G.H.S. are considering the 

~  of basing the ca1.eulations on the strength of an Organisa-
tion on tbe 1st of September in each year which will be in accord- . 
ance with the recomendations of the Public Accounts Committee. 

BeeemmendatJon 

The Committee note that expenditure incurred on local purchases 
of medicinu is still very heavy (i.e. -iO per cent of the total). They 
feel that this problem can be solved partly by better liaison with 
the D.G.S. & D. and partly by improving upon the estimates of 
future requirements. The Committee also feel that arrangement of 
procurement should duly take into account the functioning and 
urgent! 1U1ture of f'equi7'ement of medicines. Accordingly. it should 
be worthwhile if in appropriate cases. rate and running contracts 
are entered into by the D.G.S. & D. with the manufacturers for 
supplies through the latter's local agents. TJrr4er this arrangement 
C.G.H.S. authorities should be able to 1n4ke WTC'ho$e. clirectlll from 
the local agents as and 1Qhen required at t1!.e rQ.tes (lgrlled to. Thjs 
should also avoid over-stocking of ~  

[Selial No. 8'r f1f Al'Pf!!ldix XVI to tOth Report 
. (3rd Lok Sabha)]. 
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~ TAXQ 

. ~ ~  of ~  bu discUJSedthe problema at .ameeting 
-called by Secretary with tM representetives of the D.G.S. at D. For 
nearly 200 items of drugs there is a rate and running contract. It is 
ptoposed that Hospitals should be made direct demanding offices. 
The need for bulking the supplies, the methods of indent and pro-

~  these questions have been considered. It is proposed 
Utat local purchases will be resorted to sparingly. A Committee has 
beeJl constituted to go into the ptoblems concerned with delays in 
obtaining stocks from the depots and recommend measures for im-
proving the situation. The recommendations of the Committee are 
under examination in consultation with the D.G.H.S. 

'nle Public Accounts Committee will be apprised of the final 
decision taken in the matter. 

MmrsTRY OF SUPPLY & TEcHNICAL DEVELOPMENT 

Becomme".tion 
The Committee note that expenditure incurred on local purchases 

of medicines is still very heavy (i.e. 40 per cent of the total). They 
feel that this problem can be solved partly by better liaison with 
the DGS&D and partly by improving upon the estimates of future 
'requirements. The Committee also feel that arrangements of pro-
curements should duly take into account the functioning and urgent 
nature of the requirement of medicines. Accordingly, it should be 
worthwhjle if in appropriate cases rate and running contracts are 
entered into, by the DGS&D with the manufacturers for supplies 
through the latter's local agents. Under this arrangement CHS 
authorities should be able to make purchases directly from the local 
agents as and when required ~  the rates agreed to. This should also 
avoid overstocking of medicines. 

[S1. No. 37 (Para 39) of Appendix XVI 
to 20th Report (3rd Lok Sabha).] 

The Committee would 'reiterate their recommendation made in 
para 39 Of their 20th Report (3rd Lok Sabha) suggesting that in 

~ cases· D.G.S. & D. should .enter into rote and running 
contracts with the manufacturers.for supplies through their local 
agents. They ~  watch ~  reS'lllts of the steps taken in this 
regard.. 

~  .... %l (Para 2-Se) of Appendix XV 
toUDd Report (&-d ld: Sabha).] 
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ACTION . TAKEN 

(i) .Local purchases.-According to the SGHS. the following con-
stitute the expenditure on local purchases: 

(a) All annual requirements of medicines whose value falla. 
~  Rs. 10,000/-

(b) Emergent purchases against specialists' prescriptions from-
the authorised chemists. This includes medicines which 
are not generally stocked. but have to be procured to meet 
the requirements of individual cases. 

(c) Purchases against depot supply orders to replenish stock 
levels, whenever supplies arranged through DGS&D and 
M.S. Depot fail to arrive on scheduled period or stock 
holding depleted due to changing prescribing trends of the. 
Medical Officers or incidences of seasonal diseases. 

(ii) Purchases through DGS&D: 

(a) The question of entering into Rate/Running Contracts for 
the supply of medical stores was examined by the DGS&D 
in consultation with the DGHS in 1960, i.e. before the 
Public Accounts Committee made the above ~ 
tion. It was decided at that time that the DGS&D should 
enter into Rate/Running Contracts in the case of Stand-
ard items. Since then, the demands received from CGHS 
for Drugs are covered on Running Contract basis in all 
cases with sufficient tolerance available to meet the sub-
sequent demands that may arise before the conclusion of 
the Running Contracts for the next period. It is worth-
while to mention in this regard that the number of items 
for which Running Contracts have been entered into have 
increased from 18 in 1960 to 33 in 1964. 

(b) With a view to adopting measures for .. the expeditious 
supply of drugs, a meeting was held under the chainnan-
ship of the Joint Secretary in the Department of Supply 
on 24-1-64. It was agreed at the meeting that there was 
noticeable improvement in the supply poSition of Drugs. 

(c) The most important decision taken at the above meeting 
was that the CGHS should send their indents six months. 
in advance of the actual date on which the supply is 
required. If this date is strictly adhered' to, it will be 
possible for the DGS&D to cover the indents within 4 
months giving the suppliers a period of 2 months . to 
arrange supplies In time. As regards the supplies for 



1~ indents for stores required from 1-6-63 WeI'e' 
received from CGHS at the end of March, 1963 and indents. 
for stores required from 1-9-63 were received in Septem-
ber and October 1963. Very little time was thus given 
t<J the DGS&D to cover the demands and to the suppliers 
for arranging the supplies. Subsequent indents were,. 
however, received in due time. 

(d) In the context of quick coverage of the indents, the need 
for sending separate indents for separate groups of items 
viz. Tablets, Powders, Injections, Syrups, etc. cannot be 
over-emphasised. The CGHS with their technical know-
ledge of stores are in a better position to group stores and 
send separate indents for each group. This was agreed to-
by the CGHS at the meeting held in November 1960. 
In spite of this, bulk indents consisting of 50-70 items con-
tinued to be received from CGHS without grouping. 

(e) The CGHS have, however, indicated that it would be 
possible for them in future to furnish to the DGS&D in 
October every year a group-wise list of medicines required 
during the ensuing financial year with the quantity ex-
pended during the previous year. This will enable the' 
DGS&D to initiate procurement action sufficiently earlier 
so that the supply of drugs will be forthcoming according 
to schedule of requirements. 

Prior to DGS&D agreeing to place Running contracts for medi-
cines required by CGHS, they were placing Acceptances of Tender 
which were for fixed quantities with fixed delivery dates. This was 
found unsuitable since the CGHS could neither increase nor decrease 
the ordered quantities to adjust to the flexibility of their require-
ments of medicines. Running contracts with option of plus or minus 
25% of the quantities ordered have, through last four years ex-
perience, also not produced the desired results. In the circum-
stances, it has since been decided by the DGS&D at the request of 
the CGHS, to conclude only Rate Contracts for all items required by 
CGHS for 1965-66. 

[F. No. 45(1) /M/PI New Delhi, dated the 26th March 1966] 

MINISTRY OF HEALTH 

Beeommendation 

The Committee take a serious view of the fact that in ccmtra"m-
tioft of the nUes, no report 1Dt1I made to Audit in regard to pilferages-
en4 f41rifi.caticm of account.. ~ Audit aerutny was oooiomly' 



~ 1  IP smm as ~ ~~  'l'cQ.seq, ~ ~  desire 
.;thclt ~  Mit'l4lt1'1l ot ~~ ,h0141d t,*s 4ue ~ of ~ and p1"e-
vent ~ ~ Qf ~ ~  

(ii) ~ Committee had. cuked fQT a note ~  the nature of 
cb4rqes ag(Jinst 11 stQTe ~  who were being prosecuted and the 
-.amount of pilferage suspected on the remainin$1 11 cases which were 
. still under investigation. The note is still awaited. They deprecate 
,the delay in submission of the note. 

[S1. No. 38 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

,Submission of report to Audit in regard to pilferages and falsifi-
catimt of aecounts: 

This Ministry appreciates that it is obligatory to inform the Audit 
<of the pilferages/falsitieation of aecounts. In this case, however, 
1he Speeial Police Establishment .... had launched investigations on the 
pilferage of C.G.H.S. medicines on the basis of secret information 
Teceived by them to this effect. During their investigations they 
had asked for assistance from the D.G.H.S. (CGHS Dte.) to the 
extent to let them know whether any of the issues of medicines to 
the patients during a given period could be regarded as suspicious. 
Accordingly, the various stores accounting registers were 8crutinizeCl 
by a Medical Officer under the C.G.H. Scheme and a list of entries 
considered suspicious was handed over to the Special Police Estab-
lishment. Rest of the investigations including raiding the shop 
go4own premises of a chemist in Bhagiratb Palace and the ~ 
of some of the C.G.H.s. employees were conducted by the Special 
Police Establishment. .After completing their investigations the 
'police ~  filed charge-sheets against the accused persons in a 
·Cowt of Law without anyadvioe to the D.G.H.S. 

Instructions have been issued that audit should be informed as 
soon as discrepancies or suspicious entries are noticed. 

'C.G-.H.S. employees ~  jor ~ of accounts, 
etc.: 

All the 11 accused---one store-keeper, six Pharmacists (qualified), 
-one Pharmacist (unqualified); two DreMers and one Nursing 

~ ~ in n.C. 11/62 of Delhi l3rauch of tbe f?peci.a1 Police 
~ ~  ~  ~ .11a«1 ~  ~ ~  tn ~~~ 
'C<mri, . The ~~ ~ ~ tllew. are tMt 1~  ;were a ~  tq ~  
,criminal conspiracy to commit or cause to be committed theft or 
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~  breach of trust ~~  of medicines of C.G.H.S., New 
Delhi, which are meant for the exclusive use by the Cent:ral Ggvern-
m,nt elJ'lllloyees posted and residing in Delhi/New Dellti. .w. 
:Wf'$uaneeof th-is col).Spiracy the aecused persons being in charge Qr 
custodian of C.G.H.S. medicines made false entries in the issue 

~ ~  ~  l)le iJ)sQ.p of medicines to various persons when 
those medicines were not actually issued to them. Thus they pre-
pared false records and committed theft, or cr.iJrP..nal breach of 
n-ust, of C.G.H.S. medicines and dispose4 ()f ~ ~ to the clwmists 
:for monetary gaiIl6 for themselves. 

The total amount involved in this case in respect of C.G.H.S. 
medicines mis-appropriated or pilfered comes to Rs. 3426'39 paise. 

(The above information was furnished by the Inspector General 
'Of Police, C.B.I., S.P.E.. vide his letter No. 13524/3/11/62-IDII-DLI, 
dated 6th December, 1963). 

The cases of all the 11 persons are still pending in the Court. 
'The judgement was delivered in regard to the Committal Proceedings 
in the ~  wheretlnder six of them were discharged and the rest 
(five) of them were ordered to be tried under Sections 477-A and 

""380 I.P.C. after filing fresh charge-sheet against them. The S.P.E. 
has, however, informed thlilt they have filed a revision petition in 
a higher Cowt against the judgement, which is still pending. 

Besirles the above, the cases of 16 persons, i.e., 2 store-keepers, 
11 pharmacists, one L.D.C., one Dresser and one Chowkidar were 
reported to the Directorate General of Health Services (C.G.H.S. 
Dte.) by the S.P.E. for taking Regular Departmental Proceedings 
-against them on charge of pilfering C.G.H.S. medicines, etc. The 
value of stores stated to have been 1 ~  by these persons is 
approximately Rs. 1,022'83 paise. All but one of them have been 
'served with charge-sheets and their cases are at various stages of 
enquiry-hoped to be completed before long. 

One person who was not proceeded against had already rE'tired 
-when the S.P.E. reported ~ C8i:18 to the Direet6l'ate Gapera} of 
lJe .. ltb Services (C.G.lJ.f.;. Dit:!.) for ~  action and the 
extent of lapse, as intimated by the 8.P.E., was not considered by 
the competent authority to be an act of 'grave misconduct', alS 
epvlsftge4 jq M. ~  at the C.s..R. ~  initiatjot) Qf pro-
~~ ~  a.gaiNtmm ~  rlUe Ip 9f ~  ~ ~ Civil Services 

(Classification, COl)trol ~ ) ~  1957. ~~ lJP ,ction was 
taken against him and the 'case was filed. 
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Beeommeodatioa. 

The Committee take a serious note of such disreg4rd of the 
:financial rules as disclosed in this case 4M hope toot steps wial be 
t4ken to avoid a recurrence of such cases. 

[Serial No. 39 of Appendix XVI to 20th Report (3rd Lok Sabha)1 
ACTION TAKEN 

The practice of utilisation of undisbursed pay and allowances, etc. 
for meeting day to day expenditure had to be resorted .to owing to 
inadequacy of the Permanent Advance. The observations of the 
Public Accounts Committee have been noted for compliance. 

Recommendation 
The Committee do not see any extenuating circumstances for re-

lease of the entire grant of Rs. one lakh unconditionally in February, 
1960, when even the design of the building was not known. They 
4re surprised that none of the Ministries concerned including Finance 
cared to observe the precautions as prescribed in the financial rules 
before the grant was sanctioned. The Committee are anxious that 
the recurrence of such cases is prevented. 

[So No. 40, App. XVI to 20th Report (3rd L.S.)} 

ACTION TAKEN 

The observations made by the Public Accounts Committee have 
been duly noted by the Ministries of Health, Home Affairs and 
Finance. 

Recommendation 
The Committee feel that the Indian Council of Medica! Research 

should evolve some procedure whereby their detailed budget esti-
mates are framed and sent to the Ministry of Health only after the 
~1  of schemes with the advice of the expert groups. Tn this 
way the Ministry would be enabled to make provision in the Central 
Budget on a more realistic basis. 

[S1. No. 41 of Appendix XVI to 20th Report 1963-641 
ACTION TAKEN 

The budget proposals of the Indlian Council of Medical Research 
are submitted to the Ministry of Health in September-October. The 
budget of the Council can be broadly diVided into the following cate-
gories: 

(a) Fixed charges which include the expenditure on the head-
quarters otBce of the Councll, permanent laboratories,· re-
search centres, journals publications, etc. 
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(b) Continuation scheme, and 

(~) New Schemes. 

In :framing the budget the Council has agreed to give the detaIls, 
of the fixed charges, funds required for continuing schemes already 
sanctioned and the amount that will be required 'for expansion and 
diversification of the activities of the Council. [n framing these 
estimates necessary marginal adjustments for normal increase in 
pay, etc. will be provided. It may not be possible for the Council to 
give its precise requirements at the time of budgeting as the schemes 
will have to be approved by the Scientific Advisory Board, Advisory 
Committee and the Governing Body. The Scientific AdviSOry Boarg 
and the Advisory Committees meet in the month of Novembe,i:-
December. The Council is administered by the Governing Body and 
the budget will require approval of this body which normally meets 
in the month of January-February. The actual position will be 
known only after the meeting of the Governing Body. If the final 
budget is to be given to Government by September-October, the 
Council will have to hold its meetings one year in advance. This is 
not possible. The Council will be asked to make every endeavour to 
prepare as realistic a budget as possible. 

It may be mentioned here that the provision made in the budget 
for the Council is released by way of grants in instalments. Before 
releasing each instalment the balance available, the anticipated ex-
penditure, etc. are taken into account. 

This note has been vetted by audit. 

Reeommendation 
The Committee note the progress since made in adjusting the ez-

penditure on the basis Of the audited accounts (Rs. 17"711akhs out of 
.R.s. 37·36 lakhs). They, however, view with concern the fact that about 
50 per cent of the amount outstanding in August, 1962, (i.e. Rs. 17·49 
Jakhs) related to 1959-60 and earlier years. T1t.ey hope that this backlog 
is being ~ ~  cleared and the Indian Council of Medical Re-
aearch will ensuTe that, in future, the amount of grant-in-aid advance, 
aTe fully adjusted within a year <>f thci,. disbursement. 

[51. No. 42 of Appendbt XVI to the 20th Report, 1963-64] 
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ACTIOlttAitb 

Out of an amount of Rs. 37.36 lakhs outstaftding in 1961-62 an 
amount of Rs. 31.43 lakhs has since been cleared as ihdicatecl 
~ ()

Item 

_, ,,-f. ., .( ! ' 

(I) For want of audited statement of IiCO)llnts 
and utilisation certificates in respect of 
grants given to Directors of Health Ser-
vices of various States and other bodies , 

(2) For want of adjustment bills on account 
of advartces for construction of building . 

(a) For. want of adjustment bills 

(4) For want of stamped receipts 

TOTAL 

Amount 
Olitstirtdmg 

upto 
1961-62 

t - - ~ - - --

Amount 
~  

upto]une; 
1965 

(Rs. in lakha)-

1 ~9 6'79 

17'61 15'99-

1'47 t'02 

7,69 7'63 
J ! 

37'36 31'43 

It will be seen ftom. the abOve that a major pottion of the out-
standing amount has been adjusted. TheCOuMil is making stre-< 
nuous efforts to get the balance adjusted as early as possible, The 
recomtnendations have been brought to the notice of Indian Council 
of Medical Research on 15th December, i9'65 for fleeessary ~ 
and guidanee. The Audit observations 00 this t\tlte are attached. 

This note has been vetted by audit. 

Audit Of,servatiDna 

The information contahledltt the ~ table was checked with 
reference to the initial records of Indian CoUncil of MedroaJ. Research 
and in a number of cases, as indicated! below, utilisatiQn/disburse-
numt ~  etc., could not be shown to audit. 

(i) Utilisation Certificates.-Rs. 72,665, 

(ii)Adjut'nN'Rt ~  • ....oRs. 2,046. 

(iU' ~  ~  of approximately 10,000 ~ in-
wIVed, .!M 1v-ete test 1 ~~  stamped ~ ~ 
ment certiflates in ~ ~ 11 ~ lhvoMtig M irMoUftfi 
of ~  9,313 could not be shown to audtt. .-



BeicommentJatiOll 

The Committee hope th4t in the backg7'ound of the e.xperiencet-
gained in 1961-62, there would be closer budgeting during the sub--
$equent years. They also desire to emphasize the necessity of 
constant review to watch whether results achieved are commen-
surate with the expenditure incurred on Family P14nning. 

[81 No.7 (ii) Appendix I to 25th Report, 1963-64.], 
ACTION TAKEN 

In the light of the experience that is being gathered every care-
has been taken for closer budgeting keeping in view the urgent. 
needs and inescapable expenditure. The remarks of the committee' 
have been carefully noted an.d e1forts will be made accordingly. It 
will be appreciated that the execution of the programme is linked 
to an appreciable extent with the cooperation of voluntary agencies 
which makes the task of budget control and watch on progress and. 
results a little more difficult. 

The progress in the field of Family Planning is reviewed periodi--
cally by the Departmental agencies as may be observed from the-
report of Director, Family Planning for 1962-63 (copy enclosed"). 
The progress achieved is also reviewed and discussed periodically 
by the Central Family PlaIUling Board. A copy of the progress re--
port for the period ending March, 1964, is enclosed·. 

So far as the expenditure is concerned, the Plan provision of-
about Rs. 27.00 crores has been made for the family planning ~ 
gramme including Rs. 20.00 crores in the centre. Wlren the Third. 
Plan was prepared the Plan provision was phased. The phasing oC 

• Not Printed 
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It will be seen from the ~  an expenditure of Rs. 14·58 
crores will be incurred by the end of the year 1964-65. The antici-
pated expenditure during 1965-66· is Rs. 11.21 crores. Thus almost 
the entire plan provision made for the Third Five Year Plan will 
be utilised. 

Since in the Third Five Year Plan the total plan provision was 
phased, while checking the utilization of. the plan provision, the 
expenditure for any period should be compared to the provision for 
that period and not to the whole' plan provision. The Family Plan-
ning Programme was re-orgariised in October. 1963 and since then 
it has gained considerable momentum and the entire re-organised 
programme is likely to be put on the ground by all the States by 
the commencement of the Fourth Five Year Plan. 

The targets fixed during the Third Plan have been duly achieved 
and in some cases even exceeded as may be observed from the 
folloWing data:-

Family Welfare Planning Centre 

Urban 

Rural 

Targets upto 
~  1964 

Achievements 
upto Ju y, 

1964 

9,253 

Voluntary sterilization is becoming more and more popular. The 
number since 1956 has considerably increased and nearly a million 
operations have been carried out so far. The off-take of contracep-
tives has increased manifold. 

The Family Planning Programme in States has been ~  
1,ide Ministry of Health letter No. F.40-1/63-FP, dated the 4th 
October, 1963·, Part II of the Report of Director (Family Planning) 
for 196U3 and the State Governments have been asked to imple-
ment the Re-organised Programme. It is expected that the pro-
gramme will gain further impetus in the remaining period of the 
Plan. 

~ -------
*Not printed. 

245 ~  
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Bee. ".tIdieD 
7'1t.e' Committee are not at all convinced with the reasons put, fO"'" 

'184m by tM MinistTy eJ:PZaining the excess.' They are unable to 
«P1Weciate how the Ministry aSked all the Medical Stores Det>ots as' 
late as 4th March, 1963 to stop further purchases and keep the ex-
penditure within the limit oj the sanctioned bud.get aLlotment. This 
o'rtly shows that there was no clear planning or ~  Of the 
mtitter on the part of the authorities concerned. The Committee Q.1.80 

dO'" not understand how the Ministry expected that issue of instruc-
ttom on 4-3-1963" (when th.e financial year was to close on 31-3-1963) 
~  have much effect when it w/u eJ1)ec1ied much earlier that an 
p.:teess expenditure would oCC'l.l.;r. In the opinion of the Com·mi.ttee, 
in view of the fact that due to the Natiortal Emergency, the Govern-
ment of India had desired that su.tficient stocks of medical stores 
'IT!-ight be kept ready in the District Hospitals and big hospitals to 
~  them to meet the. need of the hou.r and the Medical Stores 
Organisation had been asked to take certain steps to tide over the 
ditfieulties, the wiser course for the Ministry would have been to 
a.ccept the proposal of the Director General, Health Services fOT 
obtaining the Supplementary Grant. 

[So No.8, Appendix XVIn to Thirty First Report 
(3rd Lok Sabha)]. 

ACTION TAKEN 

Past experience revealed that the actual expenditure incurred by 
the Medical Stores Depots in a financial year generally fell short of 
aIiticipation and as a result there has been savings in the Grant at 
the end of the financial year. Considering that all State Governments 
might not draw their full requirements on account of inadequate 
budget provision and the excess, if any, would be met from the 
S&Vings available under the other ~  in the Grant, no supple-
mentary grant was obtained during 1962-& to cover the excess in 
Gi'antNo. 127. 

Recommendations of the PAC. have, however, been noted tor 
future guidance .. 

This note has been vetted by Audit. 

ReeoIBmeDdation 

. While the Committee appreciate the achievements made. they 
cannot help concluding that in their enthusiasm to combat the disease 
the authorities embarked on the programme on a mass scale without 
considering its pros and cons. Had the project been started ona 
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Twricted Beale, the let-back could have been avoided, Further, the 
Committee feel that the toxic reaction of the drug ~  ~  ~  _ 
known to the medical authorities when they conducted tnals ~  Ortssa 
and Kerala. If so, the Committee do not see why suitable ~  
'Were not taken to educate the people about these temporary reactions 
in ~ 

The Committee are glad to know that the drugs are being utilised 
and there has been no loss on this account. They would like to be 
informed as to how much of the stock of diethylcarbamazine has 
since been utilised and whether the balance would be consumed be-
tore it C>tLtlioes its life. 

[Serial No. 45 of Appendix XII to 35th Report, 3rd 
!.ok Sabha-1964-65]. 

ACTION TAKEN 

The position with regard to the observations made by the Public 
Accounts Committee in the above paragraph is explained under three 
broad headings as indicated below: -' 

(i) The Project should have been started on a restricted scale and 
its pros. and cons studied before embarking 011 the 'P"ogTamme on a' 
"maSs scale. 

First of all an experimental project which lasted for fi\?e years 
(1949-1955) was carried out in Orissa by the Malaria Institute of 
India (now known as National Institute of Communicable Diseases) 
for the control of bancroftian filariasis. This project was conducted 
under the auspices of the Indian Council of Medical Research. 

In the Orissa trials, mass therapy, anti-adult residual spraying 
and antilarval measures were tried separately in different an>as as 
indicated below:-

(a) Antilarval measures:-These had been initiated in Febru-
ary, 1950 against larval stages of mosquitoes in Cuttack 
suburbs, and continued. The population under the antilar-
val control was 2,716. 

(b) Anti-adult measures by the residual spraying in human 
dwellings and cattle sheds containing a population of 2,700 
by the use of residual insecticide spraying . 

. (c) In an area contaiIiing a population of 1,050, mass ~ 
administration had been carried out once. 
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All the above measures were .tried out alone in separate areas. A 
separate area containing a population of 1,660 was kept .Without any 
of the above measures for comparison purposes. 

ResuJts: 

(a) In antilarval area, considerable. reduction in the density 
and infection rates in C. fatigans was obtained and main·· 
tained. 

(b) 'Residual spraying wetS effective against' C. fatigans for a 
period of 4 to 6 weeks. . 

(c) The mass drug administration showed a marked reduction 
in the number of microfilariae to zero or low levels in all 
persons folloWing therapy which in anyone case did not 
reach the original level during 14 months period after drug 
administration. While the results with mass therapy were 
good, on inquiry it was found that nearly 30 per cent of 
the persons put on mass therapy complained about ex-
acerbations of symptoms and an equal number remarked 
about reductions in symptomatology following drug ad-
ministration. The symptoms related to number and in-
tervals between attacks of filarial fever, lymphadenities 
and various grades of lymphoedema. In spite of reported 
exacerbations in symptomatology (in some cases six to 
eight months after therapy) some of them were requesting 
for another course of threapy. 

Encouraged by the results of the above trials, the project known 
as the National Filaria Control Programme was started to-
wards the end of 1955 for the control of bancroftian filaria-
sis in the country. The combined method of mass therapy, 
anti-adult and anti-larval measures was triedi under the 
programme. Operation of the National Fi-Iaria Control 
Programme were restricted to a population of only 141 
lakhs against a total population of 1,220 lakhs at risk due 
to filariasis. The programme was thus undertaken among 
11·5 per cent of the population at risk spread over differ- I 

ent geographical areas of the country. This coverage was I 
considered imperative to acquire the results of the control : 
programme on a ,more representative basis. 

(ti) Toxic reactions of the drug should have been known to the 
medical authorities during the initial trials conducted in OrisSCl and I 

Ke7'ala and suitable measures taken in advance to educate the people: 
about the temporary reactions. I 
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ID Ker.ala B. 7714layi injection was the subject of an enquiry. Pilot 
study indicated severe toxic reactions following the administration 
of Deithylcarbamazine to persons with B. malayi infection. The 
control B. maZayi infection was, therefore, kept outside the purview 
of the National Filaria Control Programme which was mainly con-
cerned with the control Qt. bancroftian filariasis. Kerala trials are 
not, therefore; relevant in this context. 

In Orissa the trials were supervised intimately by Medical om-
cen. The reactions due to the administration of the drug could be 
attended to individually during the trials. The Director of Public 
Health, Orissa did not' also make any specific observation about the 
toxic reactions of the drug in the context of the trials conductedln 
the State. 

The supply of Hetrazan (Diethylcarbamazine) was made to the 
control units of the National Filaria Control Programme by Aprilf 
May, 1956 .. The mass ~  with Diethylcarbamazine and been 
completed in most of the Units before the observations on mass 
therapy with Diethylcarbamazine for filaria control in Bombay State 
appeared in the 4ldian Journal of Malariology in 1953 (vol 12-1958, 
pages 173-:-176). Thus the conduct of the mass therapy in dUfer-
ent National FilariBc Contt()l Programme units preceded the appear-
ance of the article referred to above. However, the observations 
made by the authors of the above article were known to most of 
the participating States by the actual work-use. of the mass therapy 
by then. . 

During the course of mass therapy, about 15,000 people were 
targetted at ~ time to receive the therapy. The toxic reactions were 
taken care of in the shape of (i) extensive propaganda using thl:! 
modern audiO"-visual' equipment and other channels of publicity (ii) 
adequa4 e provision of other medicines for the relief of symptoms of 
reactill! s and (iii) special Medical Officers were drafted to the Units 
durinCI \he mass therapy. The reaction symptoms even to-day, after 
the intake of Diethylcarbamazine tablets, are of mildnature, such as 
fever for ~ or. two days, headache; urticaria, exacerbation of local 
symptoms,. vomiting, nausea and diarrhoea. The symptoms dis-
appear withfu a period of 48 hours excepting the local symptoms of 
filariasis. It is, therefore. realized that the symptoms themselves 
are not alarming but produce physical discomfort and some tem-
porary incapacitation. In case of individual treatment the Medical 
Officer persuades a patient through his personal influence to take 
the full course of treatment This medical coverage was available 
When the treatment was conducted in the Orissa trials amongst a 
POpulation of 1050. It was not possible to provide the same type 
of lIledieal care in the, mass treatment under the National FIlaria 
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Control Programme which would havemadeftprohibRm. When 
~ en'17ia$se, it ~ ~  fot the ~ 1 ?Meers to he at 

the side Of each ~  having these reactions (Which ~ 
more 01' less to the·microfilaria mfectiOh. ii1 the It>Cality). 'nit! 
Nmona'l; Filaria COtitMI· Programme ~  tbangh Stlpported 
by. the . State Health· ~  tackling the . reaction. -cases .". 
Medical Officers was not adequate then, ahd is !lot adequate even 
~  unhridged lacuna resulted in public resistance to the 
aceeptailce of lnaSIii therapy. This public resistance to the accep-. 
tanee of mass therapy resulted in . incomplete coverage of the 
infected people by treatment. The data c0nected «uring the mass 
therapy provided the material. for the repertof the ~  
Committee of the Indian Council of Medical Research. The-NatiODai 
Filaria Control Programme has been/is being reorganized in the 
light<>fthe reoommenciaUoRs of the aboVe ~ 

; ( ~ Full utuimiiO'n 'Of th,e ~  tablets 'to avoid 
any 103s on that 'cacCOUnt. 

DMthylcarbamaZine isa 'stable compound and tInder proper 
stot'ageconditiails (recipient States have been 'a6ked to store it "ill 
dry l'OOl 'Places) may last indefinitely Without any deterioration of 
its quality. The Stltte Medical Services have been asked to ensure 
itsl'apliduse tRrOuglt ·the ~  of night clinics in endemic 
areas:ahd by ilmtiWrtlng e)Cantlnation cif night blood of an in-patients 
in the hospitals to detect the micro-filaria positive cases. . A reso-
lution in this regard was adopted. at the -ammal meeting of Mararia 
and Filaria WOMer.s held atGalrutta in June, 1965. .The Ministry-
Of 'Health have asked the endemic States to't!tlsure utilization of the 
drug callmg attention of all the States 10 !the alJove resofution. 

. The National Institute of Communil:lable Disease.. is gathering 
the info.rmation ~  -actu.al stock of the -dNg WhIch has siilee 
been utilized ~ lw5pitals and di.spensariesfor the- treatment of 
microfilaria .positive caleS. The reports so far 'received from the 

~~  (Annexure !I) iadicate the extent 10 "'hit!hthe d.rug has been 
utIlIsed. As the number ofhospitals/dispensBlies in the various 
~ ~  to whom the surp11ls stock 'Of Diethylcarbamazine have been 

dlstnb llted is very iarge, it will take SaDIe time to 'obtafrr the com-
ple.te ~  It is, h&weover, 'expected that the drug would be' 
~ ~ ~  dunng the IV Plaa -period. Per.Wdical testing of thedt'ug 

ha.s .lD iicated ihat the ·tbettapeutic etBeat!y 'is 1 ~  at the 
otigim 1 level and has not deteriomted. Si1n:iI8l' 'tests will be 

~  out by ~  Institllte ~  tm wch time' th'e'trrug is 
utruz., '1 fully. The ~  ftgarding«Wttttit11l Of the- c!'rug is 



receMngbigbest ~  both at :the Central and States levels. 
A further note will be submitted after the details of the utilization 
of the Stores are receiv.ed from the Sta_ 

This note has been vetted by audit. 
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In regard to Dieldrin, the Committee learnt from Audit thAt the 

jirst consignment was ,.eceivea in India in JanuaQ/.l956, and th.at'DO 
cuWerse repori00 the USe C1f the insecticides was of'eceived· ~  .April, 
1957 when the 8econd$Upplement jar 470 ions was 8igR.ed. Svbse-
queft.tJy it \\VU reported "tha.t there was no appreciable reductiOR.ift, 
,d.s t1etftorden.rity eVen. dtcring the week following applicatiOfi ttf the 
'l1J1'fotJl.. ~ -Committee feel that the Ministry should havearrcmged 
to collect the data about the efficacy of :he drug before placing order, 
for such a lar"e quantity. They tnilBt that SUCR. mistcikes tD1.1l 'be 
avOided in future. 

[Serial No. 46 of Appendix XU to 35th Report (3rd Lok Sabha) 
1964-55]. 

AcnoN TAKEN 

The use of insecti.cide""urider' ~  Filaria Control 
Programme has been discontinued since the swplWlstock of dialdrin 
has 'been lifted by 'the,' 14mistry of Food and l\gricu1ttl1'e. 

, .. " . -

a'he:recommendations of the Public ,Aceouilts'COmmittee ~ 
trol of ·Dlariasis, will be Preceded by adequate and prOlorig.ed. cibser .. 
vations on pilot scale. ' 

, . ,The recmnmendaticmsof the Public ACciounts Committee 'have 
been noted for guidance in future. 

This note has been vetted. by audit. 

raetoMruenc1atloD 
While the Committee do fWt ..obj«t, 'to the' grtmtiago( jimmcifd 

assistance to .private medical collegea, they 4ep7-eoe!e6e ma-.erft 
which grants were given in contn:aveRtWn af the' ~ 
principles of ;financialproprietll. Rule 149(3) oj the;GerJetoal rit1Gfto. 
cud ~  provides that before any grant ,ispaicl toG. public body 
or institution, the sanctioning authority shall, as far as possible, 
insist on obtainig an audited statement of .t,he aocountof the body 
or institution concerned i1l order to 6ee wAether .4t\Y ~  
was spent for the purpose jo:r which it was iftteftded. The Com-
mittee regret.to observe that this Rule ,lUCIS 'ROt properiy jollowed 
«'ttl! grants were continued to be given, 'flear after 'flear, without 
checking the fact whether the gr471ts .giuen in ·tfte ,pNtlIiou 1Jt!S"$ 
had been properly utilised or not. ' 
lSI. No. 47 Appelldix .xIlto85tA Beput(l5rd DoK ~~ 

ACTlO'K "finN 

The conClUsion has been noted for future guidance. 



· ' The . Committee deplore the practice adopted by the Ministry m 
anctioning grants to private institutions withou.t even having a writ-
ten .request from them; what to say of prOper assessment of their 
needs and scrutiny of their pr&posals. The Committee are also un-
able' to find any ;ustifi.catioo in several instances, of the Ministry 
.BanCtioning grants in excess of what. the institutions themselves had 
asked for. - . 
lSI. No. 48 ~ XII to '35th Report (Third LokSabha-l964-65)] 

ACTION ~ 

The conclusion has been noted for future guidance. 

Recommendation 

The Committee trii.gge$t that e,arly steps should be _ taken to Bd-
just the amount standing at the C1'8Cli't of1'ro1essO'l' against the out-
standing amount, as he·has alr-eady given his consent for the' same, 
a.ndthe balance recovered from him. ~  The.Committee mlJIy be in-
formed of the final outcome. 

[Sl. No. ,50 of Appendix XII,to 35th Report (3rd Lok Sabha)]. 

ACTION TAKEN 

The case of the Professor. was again, taken up by the Governing 
Body/the Institute in February, 1965. rn view of the decision of the 
Governing Body/the Institute, the Professor was asked to forward an 
acquittance for Rs. 7,598·70, i.e; the full amount available at the 
credit in hisC.P.F. accounts (including insurance money). He has 
sent the acquittance for the sum of Rs. 7,598·70 as asked for and that 
amount has been credited in 3/65 accounts in the Institute's funds. 

2. A reference has been made to the Ministry of External Affairs 
in April, 1965 requesting them to enquire from the Professor through 
the Indian Embassy at Washington as· to how he proposes to pay 
ba'Ck the balance of his outstanding dues of Rs. 8,364·44 (Rs. 15,963·14 
minus Rs. 7,598·70). The Ministry of External Affairs in turn has 
taken up the matter with the Embassy of India, U.s.A. and further 
communication from them is awaited. The balance of Rs. 8,364·44 
includes Rs. 364· 44 as Institute dues on account of rent ete; and 
Rs. 8,000/- penalty in terms of the Bond executed by him. to serve the 
Institute for three years on completion of the training abroad. 
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The Committee can hardly awreciate the plea "that "surveys c0n-
fer aome sort 'of claim on old squatters for alternative accommoda-
tions." The fact that as' many as 488 cases had come to light after 
the survey conducted in 1959:'60 goes to show that either the survey 
was not properly conducted or the records of the D.D.A. are not 
mttinted . correctly. The Committee trust that the D.D.A. will take' 
suitable actiOn to ensure that their records are brought up-to-date 
and no co:ses are left out. 

[So No. 52 of Appendix XII to '35th Report-Third Lok Sabha]. 

AcTION'TAKEN 
, , 

This relates to"para 111 of the Audit Report (Civii) 1964 headed 
'Unauthorised occupation of public lands. The increased of 488 in 
the total number of squatters is: due to the fact that at. the time of 
hearing of a case, and also at site inspections, the actual number 'Of 
encroachers are in some cases, found. in excess of the· number 
appearing in the survey conducted in 1959., The names of sucJten-
croachers are also ~  on record and damages against them 
assessed. ' 

Although no formal survey for the entire area has been: carried 
out, such pockets where fresh squatting in large numbers has come 
to notice, are being surveyed and lists of encroachers are being pre-
pared for assessment of damages. 

Beeommendation 

While considering 'the position of arrears relating to the assess-
ment and recovery of damages from the unauthorised occupants 
mentioned in the Audit Report 1963, the P.A.C. 'in pa7'a20 of their 
18th Report had expressed the hope that with the coming into force 
of the Delhi Development (Amendment) Act 1963, the D.D.A. will 
be able to tackle the problem in a competent manner and would be 
able to recover the damages at least from the unauthorised occu-
pants who are not bonafide displaced persons. The Committee re-
gret to observe that no appreciable improvement has been made so 
far despite the fact that the Authority has been clothed with addi-
tional powers. The Committee would like the Authority to make 
an, all-out effort 00 dispose of the cases of assessments which are 
pending fora long time to avoid the contingency of person not being 
traceable, as had happened in a number of cases. ,Further, fresh cases; 



330 

of encroachments coming to, light ,should be dealt with firmly instead 
of giving ~ one after the other as seems to have been 
done in the ~  

[5 .. No. 53 Gf. Appendix xn to 35th Report-(Third Lok Sabha)]. 

ACTION TAD;N 

. This also pertBms to para 111 of the Audit Report (Civil) 1964. 
The powers to recover damages as arrears of land revenue were al-
ready provided in the Public Premises (Eviction of Unauthorised 
occupants) Act, 1958 and the new Section 40(a) in the Delhi Deve-
lopment (Amendment) Act, 1963 does not confer· any additional 
powers. Frequent use of the powers is now being made to recover 
arrears as ararears of Land Revenue. 

2. The number of cases in which first assessment has not yet 
been made has been reduced from 4021 on 31st December, 1964 to 
3800 on 30th June, 1965 and 3224 on 30th September, 1965. The broad 
breakup of these cases is as follows:-

(i) Cases in w:hich title to land is disputed. 252 

(ii) Cases pending on account of dispute with the 
Custodian of Evacuee property. 101 

(:1' 

(iii) ~ pending on account of, dispute with the 
Delhi Waqf Board. 118 

(iv) Cases in which the whereabouts of encroach-
ers are not known. 1822 

(v) Cases covered by stay orders of courts (since 
vacated and notices under issue). 513 

(vi) Cases where the date of encroachment rate of 
damages and/or the area encroached uponis 
contested by the parties. 397 

(vii) Others. 21 

TOTAL: 3224 

Steps are being taken to see that all these cases are disposed of 
;as early as possible. 

3. In addition to 3224 squatters on WhOIIl firstassesslpent has still 
to be .made, there are 1377 squatters in waose case the first· show 
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cause notices were cancelled. This leaves 14132 squitJ;ters who have 
been assessed to damages upto varying periods as shown below:-

(i) No. of squatters assessed upto 31st March, 
1~ 14132 

(li) Out of (i), number of squatters assessed upto 
31st March, 1963. 7899 

(iii) Out of (ii), number of squatters assessed upto 
31st March, 1964; 3011 

(iv) Out of (iii), number of squatters assessed 
upto 31st March, 1965. 714 

It may be mentioned that a total of 5265 pre-survey squatters 
have been evicted from. the Authority's lands upto 30th JU11e, 1965 
and allotted alternative accommodation under the Jhuggi' Jhonpri 
Removal Scheme. This coupled. with the 1377 squatters mentioned. 
above whose cases have been finally closed will not come up lor 
further assessment. The number of squatters to be assessed here-
after would, thus, be about 12000 and this number would decrease 
progressively as further evictions and re-settlements take place. 

It may also be. addied that assessments now being made are apto 
31st March, 1965 irrespective of the fact whether these were previ-
ously made upto 31st March, 1962, 31st March, 1963 or 31st March, 
1~  . 

4. The observations of the Public Accounts Committee regard-
ing fresh cases of encroachment have been noted and already the 
Delhi Development Authority is taking action on the following 
lines:-

(i) Steps are being taken to prepare lists of encroachers in 
pockets where fresh squatting in substantial numbers 

, has come to notice, and to assess damages on them. 

(ii) In onier to· prevent re-squatting, the areas cleared of 
squatters, if not immediately required, are being fenced 
and chowkidars are also employed, where necessary. 

The Committee feel that granting of a concession to such !l lo.rge 
number of squat.ters (more than 50 per cent) who were not genuine 
displaced persons, merely on the, plea that work had in.creased in 
settling their cases can hardly be ju.s:tifi.ed. It is also unfortunate 
that the hopes of the Delhi Development Authority that by allow-
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ing this concession they would be able to recover the dues qukkty .. 
have not 'materialised. 

[So No. 54 of Appendix XII to 35th Report (Third Lok Sabba)]. 

ACTION TAKEN 

Observations of the Committee have been noted. Vigorous steps 
are being taken to recover the dues as ·speedily as possible. The 
total recoveries dUring 1964-65 amounted to Rs. 9·35 lakhs as 
against Rs. 7·83 lakhs during the previous year (1~6 )  

ReeollUlleJldation 

The Committee are not satisfied with the result, namely recovery 
of R3. 1·70 lakhs during the period October to December, 1964 as 
against Rs. 1·50 lakhs during the corresponding period of 1963. It 
is unfortunate that during the first half of the financial year no 
serious effort seems to have been made to recover the damages. If 
there was staff shortage, it should have been removed. Even after 
their appointing more staff the progress made is almost negligible. 
The Committee desire that ~  machinery may be further geared up 
to step up the progress of recovery of the outstanding dues. 

[So No. 55 of Appendix XII to 35th Report (Third Lok Sabha)J. 

ACTION TAKEN 

The observations of the Committee have been noted. The Autho-
rity is making strenuous efforts to step up the pace of assessment 

. and recovery of damages. It may be added that although extra staff 
was sanctioned, sUitable officers were not available and efforts are 
again being made to obtain some officers on deputation from other 
States. 

ReeommendatiOil 

The Committee feel concerned to note that even though two-
years have elapsed since the matter was pointed out by Internal 
Audit, no suitable action has been taken by the Authority cither to 
evict the unautho-rised occupants or to realise damages from them. 
It is surprising that the field staff were making futile attempts all 
this time to inspect the old records but no action was taken even 
to serve notices on the parties. The Committee desire' that the mat-
ter may be further examined and responsibility fixed for the inac-
tion and delay on the part of officials concerned. 

[8. No. 56 of Appendix XII to 35th Report(Tbird Lok ~ 
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~  

(i) The notices for eviction/damages ~  since been served 
on 90 squatters. '. 

(ii) The question regarding fixation of reSponsibility is being 
examined. A 'note' indicating the final action taken in 
the matter will be submitted in due COUrEe . 

.Recommendation 
The eommittee desiTe that the settlement of old cases of leases 

wheTe buiZdi'ngs had not been constructed may be pursued. mOTe 
t>igOToUSZy and the T88Ult.S achieved riPoTted tf) them. The ~ 
mittee coft..Mer it stTange that the AuthPrity should have ~  
iagal pTOO€edings in 20 cases, at· the cost of the Authority, even 
t'hWgh the' lessees had aZ:readybeen given vacant possession. The 
Committee desire ~  thi3 lapse shouid be properly investigated 
4M T6sponMbility fixed. . . 

[So No. 57 of AppencUx XII to 35th :Report ( ~ Lok Sabha)]. 

~  TAKEN 

The position regarding realization of penalty from lessees/own-
ers for non .. ,constraction as on 80th June; 1965 is as follows:-

. -
(i). Cases ~ ~  on 31st December, 19M. 477 .. . ~  , 
(ti) Fresh ~ dunng half year ending 30th 

June, 1965.. 12 

TOTAL: 489 

(iii) Cases finally disposed of upto 30th June, 1965. 24 

(iv) Balance outstanding on 30th June, 1965> 465 

Breakup 
(a) Cases in which recovery is being made. 155 
(b) Cases in which demand raised are contest-

ed by the lessees. 172 
(c) Cases in which demand has yet to be raised 77 
(d) Cases of evacuee plots. 61 

TOTAL: 465 

*OU: ......... The Authority tride resolution No. 252. dated 17th ~  1~~~~ 
Ueclc!led· that the eonstrUction of Ii Storeyed buildblg ~ ~ ~ lWSof15 ~~  
\lPOU . yherethete la .1)0 spec:ific eonditioft t.. the ~ "'..-... -_ :_ 
caseS ~ ~ (c) above are oJ sj.ntle storeyedcoDStr1.tction 8I)d are 
likely to be 'elosed shortly, .rter eervt.Int. . . '. 
245 LB---24. 1 _ _. 



Amount Recovered, 

(i) Cases finally decided 126 

(ii) Recovery in other cases 155 

TOTAL: 

Rs. 2,87,634 

Rs. 2,62,474 

Rs. 5,50,108 

The decision to initiate eviction proceedings against squatters on 
leased out land was taken in Authority's Resolution No. 464, dated 
14th December, 1959 which was subsequently amended in Resolu-
tion No. 266, dated 21st June, 1963. The circumstances in which 
the question regarding recovery of cost of such legal proceedings 
from the lessees concerned was lost sight of is being looked into as 
desired by the P .A.C. and a further note indicating the action taken 
to fix responsibility for the lapse will be submitted in due course. 

BecommendaUon 

This is another case of non-revision of grOund rent relating to 
Sadar Bazar Zone in which a matter pointed out by the Internal 
Audit was not dealt with promptly by the Authority. The Com-
mittee would watch the results of the steps taken by the Delhi 
Development authority namely preparation of the year-wise ~ of 
all cases of leases, etc. through subsequent Audit Reports. . 

[8. No. 58 of Appendix XII to 35th Report (3rd Lok Sabha).]. 

ACTION TAKEN 

This relates to para 115 of the Audit .Report (Civil), 1964. 

A draft agenda item for revising the rents is under preparation 
and will be placed before the Authority shortly. The decision of 
the Authority in this regard and the action taken in pursuance of 

. that decision will be communicated in due course. 

Registers of leases due to expire by 1970 have already been pre-
pared and a proposal to complete these registers covering leases ex-
piring upto 2000 A.D. is under consideration. 

BeoommendatJoa 

. The Committee are ~  to learn that even the Registrar'. 
af/iI;e had not been approached 30 far to get the duplicate copiel of 
the deeds pertaining to cases of Sadar BtJ:6ar South. Such lapse •. as 



335 

1'eported in this and earlieT paragraphs the Committee feel do not 
speak well of the working of the Delhi Development Authority. 

[So No. 59 of Appendix XII to 35thRepoti (Third Lok Sabha)}. 
A.crION TAKEN 

This is in connection with para 115 of the Audit Report (Civil) 
1964. 

It appears that the lease deeds in these cases executed in 1915: 
were not registered as these lease transactions do not find place in 
the Register maintained in the Registrar's office which have been 
consulted, against the dates on which registrations are shown to 
have taken place in the old Rent Roll Register traced out recently 
in the Authority's office. The entries of the said register indicate 
that the terms of lease as originally entered was 50 years but, by 
subsequent, change, the figure '50' was scored out and substituted 
by '90' years. The correction in the register- bears an officer's ini-
tials. In the column 'date of renewal', the entry dated 1st ~ 
1938 is given. AP. already stated, the lea6e deeds and the relevant 
files are not traceable. In these circumstances, it is proposed to act 
on the entries as standing in the Rent Rolls Register and the Jama-
bandj and to demand enhanced rent from the lessees from the year 
1938 treating them. as 90 years' leases. 

BeeommendatiOll 
The Committee would suggest that necessary steps, including 

appointment of a special officer, should be taken to geaT up the 
assessment and recovery of damages, rent etc. without further de-
lay. 

[So No. '60 of Appendix XII to 35th Report (3rd Lok Sabha)]. 
ACTION TAKEN 

An officer was appointed with effect from 4th June, 1965 with a 
view to streamline the office procedure and administrative machi-
nery and to suggest measures for efficiency and economy. He has 
also been asked to examine the procedure for assessment and re-
covery of damages and for the maintenance of good land records lind 
on receipt of his report further necessary action in the matter will 
be taken. 

Reeommendatlon 
The Committee regret to note the vacillating attitude taken by 

the Delhi Development Authority in the case reported in para 63. 
They desire that early steps to regularise or remove the unautho-
rised occupation may be taken as the matter has been outstanding 
for a long time. 

[So No. 61 of Appendix XII to 35th Report (3rd Lok Sahha)]. 



·. ACTION 'l'AJtEN 

The observations of the Public Accounts CollUllittee relate· to 
lbmifhoriaed OoCupatiOnof land on Nehru Parbat ~ ~ by 
persons claiming to be the -fnUowet'lof Pir Rattan N ath mentioned 
in para 116 of tpe Audit ~  (Civil) 19(W,:. . 

Out of this land, Pir Manmohan" Dass, . the p.resent Pir ~  
Gaddt Nashiil, has been offered for allotment 3803·77 sq. yds. of lang 
vide- AuthoritY"! Resolution No. 270 dated 24th April, 1963. ~ re-
gularisation of the unauthorised ocCupation by means of allotment 
of the land in qtrestion depends upon the fulfilment of the conditioll 
regarding registration of the Dargah under the Societies ~ 
tion Aet:Meanwhile,· ~ ~ bave· been ·assessed and are under 
recovery ·from the unauthorised occupants at site. . .. - - . 

lteeOmmeniatioD 

The Committee do not appTove ihecasual. manner in whick 
Delhi ~ 1  4u,thprity treated the diTeet1.on issued by Goo-
e.rnmt;!nt in 1958. ~  if the1'6 WfIS some tacit u1lde1",tanding i", 
~  Minisi"1l that the ~ ~ 1  had 4ft at'guabIe point, it can ha".dly 

justify the Delhi Development AuthoTity'. Clononin. not ~  
Government's order and ~  fOT its revision after more 
th«n a year. The Ministry of Health wou.ld be wen ad'l)ised to take 
.$1I.itable measu.res to guard q.gainst recurrence of such cases. 

,[S. No. 62 of ·Appen<fut XU to 35th lleport (Third Lok Sabha).]. 

ACTION TAKEN 

As already explained, the ~  orders required levy of 
penalty for non-construction or bela.ted construction with effect from 
15th July 1958, whereas the Authority is recovering such ·penalty with 
effect from an earlier date viz., 1st January t956 for buiiding 
not constructed upto 31st March, 1958. . 

Although the decision to levy 50 per cent of the penalty in cases 
where single storeyed ho\lSe6 had been constructed by the lessees 
was taken by the Authority in August 1960, the penalty was imposed 
at the full rate in all such cases u,pto 5th Apri11962 when Government 
approval to the reduced rate was received. There has, thus,. peen no ease of non-implementation of Governn:tent orders. . 

Comments of the AG.C.R. 

The position has been verified from the ~  of the· DeIJU 
~ ~  ~~  on ~ ~  . 'J'he ~  ~ ~ m para. 1 

of the· !note' does not seem to De correct. . The orders' contained In 
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the ~  of, Healih letter No. F. 1 ~1 15  4ated. 27th December: 
1958' (Annexttte 1) required that perialty at ~ per cent per armum 
should be chatged with effeCt from the date given in the lease. by. 
whicli the building was to be completed to the. date on ,which it was. 
actually, completed, under the supplemental· agreement. Instead,. 
the Delhi Dev.elopnient Authority had been ~  the folloW" 
ipg rates for· the periods' noted against each (Resolution No. .62 
c:iated 24th February 1960):,-

(i) No penalty for the period ending 31st December 1955. . 
(ii) From 1st January 1956 to 31st March 1958-A lump sum 

paymf,!nt at 5 per cent of the initial premium/sale money. 

In addition, the Government of India's orders provided that 5 pet 
cent of the premium should be levied for withdrawal of the order or 
notice to show cause against an order for re-entry, but this was not 
at all charged by the Delhi Development Authority. 

The Ministry may re-examine their reply in the light of the above 
remarks. The steps taken to guard against such cases may also 
kindly be indicated in the 'note'. 

Comments of the Government , 
The Acoountant General, Central Revenue's contention that the 

Ministry of Health orders of 27th December 1958 (copy enclosed) 
Annexure I required the penalty at 5 per cent to be charged with 
effect from the date given in the le86e deed by which the "building 
was to be completed does not seem to be correct. A perusal of para 
2 of the Government letter would clearly indicate that the penalty 
was to be calculated for the period counting from the date by which 
the would-be lessees were earlIer permitted to put up construction. 
This is the only penalty leviable and there is no additional penalty 
@ 5 per cent for withdrawal of the show cause notice for re-entry as 
stated by the Accountant General, Central Revenues. 

Prior to the receipt of Government orders referred to above, the 
AuthOrity had already taken a decision, vide Resolution No. ~ 
dated the 7th August 1958 (copy enclosed, Annexure II) that no 
penalty need be levied in cases in which the building was com-
pleted by 31st March 1958 and where this was not the case, a lump 
sum penalty @ 5 per cent should be levied for the period lst January 
1956 to 31st March 1958 and at 5 per cent per annum thereafter. 

As already explained in the earlier remarks against this para, the 
preamble to the form of the Supplemental agreement forming 
enclosure to the above orders contains a provision indicating that the 
lessees were to be given a final notice to remedy the breach by 
erecting and completing the building in accordance with the terms 
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mld conditicms of the principal agreement by the 14m July 1958-
This would mean that the penalty according to the supplement&. 
agreement was to be calculated from the 15th July 1958 at 5 per cent 
.per annum of the premium in case the buildings had not been con-
.structed. It is understood that this practice is still being followed 
by the Land and Development Officer and penalties for non-con-
.struction/belated construction are only calculated with effect from 
the 15th July 1958. In view of the above, there has been no departure 
from the Government orders and the note as prepared needs no 
..change. 

The matter is being reviewed in consultation with the Ministry 
...of Finance and a further communication will be sent in this regard. 



ANNEXURE I 

!'fo. F. 13-143/58-G 

GoVERNMENT OF INDIA 

MINISTRY OF HEALTH 

New Delhi, the 27th December, 1958 

A copy of the undermentioned· papers are forwarded to the 
Directorate General of Health Services/All India Institute of Medi-
cal Sciences/Town Planning OrganisationjDelhi Development 
Authority with the request to follow the same procedure in respect 
of plots under its administrative control. 

By Order, 
Sd/-

(A. K. DAR), 
Under Secretary. 

Copy with enclosure to all Sections for information and necessary 
action. Copy to Monday List . 

l..ETrm No. lr23 (10) /58, DATED THE 11TH DECEMBER, 1958 FROM THE 
MINISTRY OF WORKS, HOUSING IND SUPPLY TO THE MINIsTRY OF 
HEALTH, E'lC. ETC. 

SUBJECT.-Withdrawal of pre-entry notices in respect of the plots 
which remained un-built beyond 14-7-58 execution of 
B1.Lpplementa.l agreements. 

I am directed to refer to the correspondence ending with Land 
and Development Officer's U.O. No. 4668-L, dated the 11th October, 
1958 and to say that the President is pleased not to insist on the re-
entry 'Of the plots purchased by various individuals during the 
auctions held by Government, which remained un-built beyond 14th 
July, 1958 subject to a supplemental agreement (draft copy enclosed) 
being exeeuted by the Parties concerned and provided the only cause 
for ordering re-entry is that the would be lessees had delayed con-
struction beyond the period stipulated in the terms of the agreement 
for lease. The right of re-entry may, however, be exercised in cases 
in which the would be lessees are not willing of their own accord to 
execute the supplemental agreement. No other penalty besides the 
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5 per cent of the premium. as envisaged in the draft agreement shoula 
be levied for withdrawal of the order or notice to show cause against 
an order for re-entry in such cases, and then would be lessees may 
be permitted an extensionol one year, counted from the date of 
conveying the order of le6sees,for completing the constructions on 
the plots. The specific date upto which the extension is given should 
be specially mentioned in the supplemental agreements. 

2. The penalty due undet- ~  supplemental agreement would be 
5 per cent per annum. of the premium. calculated for the period 
counted from the date which the would be lessees were earlier 
permitted to put up construction to the date by which they would 
now be permitted to do so under the ~  agreement. 

3. Pending execution of the suppleInental agreement, the L. & 
D.O. may be directed to proceed. with the scrutiny and sanctioning of . 
Plans which he might have received ot may receive in respect of 
plots which.still remain unbuilt upon, in the usual course and &ubject 
to the usual conditions, provided the concerned lessees actually pay 
the amounts of penalty and also give an undertaking to execute the 
~  agreement, within a couple of months. 



ANN.EXURE II 

DELHI DEVELOpMENT AuTHORITY 

COpy OF RESOLUTION No. 322 PASSED AT AN OitDiNARY MEETING OF THE 
DELHI ,DEVELOPMENT AUTHORITY HELD ON 7-8-1958. 

SUBJECT.-Enforcement of condition of lease/agreement about 
building construction. 

A reference is invited to Authority's Resclution No. 150, dated 
10th April 1958 (appendix-C). The necessary information has since 
been compiled and is attached herewith (appendix-D). 

2. The case was submitted before the Standing Committee of the 
Authority in their meeting held on 29th May, 1958 who resolved vide 
their resolution No.2 dated 29th May, 1958 that the following recom-
mendation be made to the Authority-

"(1) In cases in which building construction was done from 
the period 1st January 1956 to 31st March 1958, no penalty 
be levied; 

(2) In all the 384 plots mentioned. in appendix B, demand 
notices asking for payment of a . penalty at the following 
scale mB;y be issued-

<a> For the period 1st January 1956 to 31st March 1958, a 
lump sum penalty at 5 p.c. of the premium; 

(b) For the period after 31st March 1958 and until the plot 
i!' actually built upon, a penalty at the rate of 5 p.c. per' 
an!lum of the premium. 

'in those cases in which applicatiOns for transfer of plots are' 
pending, a penalty at the scale mentioned above be levied 
and on realization of the penalty, transfer of the plot be 
pennitted. In cases in which the penalty is not paid in 
cash, an agreement may be', taken from the transferee 
that penalty at the ~  rate would be payable by 
him sUbsequently." 

The case was, however, resubmitted to the Standing Committee 
in view of the opinion of the Finance and Accounts Member that the 
penalty for non-construction should be realised @ 5 per cent of t..l}e' 
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market value as per Trust Board's Resolution Nos. 162, dated 18th 
May, 1954 and 349, dated 5th December 1957 (appendices E and F) 
instead of 5 per cent of the premium as was recommended by the 
Standing Committee. He had observed that there was adequate 
justification for this procedure as the Trust plots were sold a number 
of years ago and a large number of these had changed hands also 
several times without being constructed upon. Restriction of penalty 
at 5 per cent of the premium only would not, therefore, be adequate 
and duly effective, as in the majority of these cases it is not likely to 
have a proper relation to the price at which the plots were bought by 
the last purchasers. 

The Standing Committee in their meeting held on 26th June, 1958 
agreed that the modification suggested by the Finance and Accounts 
Member be accepted. It was also agreed that the original suggestion 
that where a lessee failed to pay the penalty in cash, an agreement 
be taken from him be dropped. 

The following recommendations are therefore placed before the 
Authority for consideration and orders--

(1)" In cases in which building construction was done during 
the period 1st January 1956 to 31st March 1958, no penalty 
be levied.. 

(2) In all the 384 plots mentioned in the appendix-D demand 
notices asking for payment of penalty at the following 
scale may be issued-

(a) For the period 1st January 1956 to 31st March 1958. a 
. lump sum penalty at 5 per cent of the market value. 

(b) For the period after 31st March 1958 and until the plot 
is actually built upon, a penalty at the rate of 5 per cent 
per annum of the market value. 

In those cases in which applications for transfer of plot are pend-
ing, a penalty at the scale mentioned above be levied and on realiza-
tion of the penalty, transfer of the plot be permitted. 

[No. 8.2(18)-49] 

RESOLUTION 
Besolved that the recommendations noted above be accepted. 



Appendix C to Item No. 3%2 

.cOPY OF REsOLUTION No. 150 PASSED AT AN ORDINARY MEETING OF TID 
DELlix DEVELOPMENT AUTHORITY HELD ON 10m APRIL, 1958. 

SUBJECT.-Enforcement of conditions of lease/Agreement about build-
ing construction. 

In accordance with Trust Board's resolution No. 244 dated 6th 
. July, 1954, the question regarding the grant of extension of time for 
the completion of construction of buildings on plots leased out or 
sold by the Delhi Improvement Trust, was referred to the Govern-
ment of India, Ministry of Health. The matter was considered at a 
meeting held in the Ministry of Works, Housing and Supply on' 10th 
October 1957 in respect of plots leased out by the Land and Develop-
JIlent Office and it was decided at that meeting that the Land and 
Development Officer should issue final notices to the defaulters, 
giving 15 days time, to show cause as to why the plots should not 
be re-entered upon by the Government for non-fulfilment of the terms 
of the Agreement. In the case of transferees, where there is pro-
vision for the levy of penalty at the rate of 5 per cent of the premium, 
the transferees are to be asked to show cause as to why penalty 
-should not be enforced for not completing the construction within the 
stipulated time of one year as was agreed to by them. The replies to 
these notices are to be examined by the Land and Development 
Officer on the merits of each individual case to enforce re-entry 
where considered nceessary, with the approval of the Chief Com-
missioner, Delhi, and the Ministry of Finance (Delhi/State 
Division). . 

To ensure .that action in exercising re-entry is legally in order. 
the matter is being examined by. the Ministry of Law. 

~ order to ensure uniformity, the Ministry of Health have asked 
·us that action may be initiated on these lines in respect of the plots 
leased out by the Delhi Improvement Trust also. 

2. In pursuance of these instructions of the Government of India, 
it is proposed to issue 15 days notices to holders of vacant plots. In 
fact so far as the Delhi Improvement Trust is concerned, notices had 
been issued previously and the notice period expired in all the cases 
before 31st December, 1955. In connection with the transfer of 
vacant plots the Trust Board had *eady decided in its resolution 
~  349, dated 5th December, 1957 read with resolution No. 354 dated 
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24th December, 1957 to make the levy of 5 per cent on the market 
value of the land from the transferor or the transferee as the case 
may be with effect fr.om. 1st January 1956 upto the date of transfer 
and to allow the transferee a period of one year in which t6 com-
plete the bWlding, but on his failure to do. &0, to charge him for . 

~  of time. It is proposed to follow the same principle 
in regard to vacant plots whether in the possession of the original 
lessees or in that of the transferees. 

_ S. In· cases' where the construction was completed before 1st 
January 1956,' the question of charging the penalty does not, of 
course, arise. Difficulty would, however, arise in the realisation of' 
the penalty in case of building6 constructed after 1st January 1955, 
for -in most of such cases the building security has already been 
returned and we no longer have any hold on the owners. In such 
cases, therefore, it might be advisable to shut our eyes to the belated 
oonstruction of the buildings and not to charge any penalty there-
for, for, the very object of our issuing the notices was to expedite the 
construction of the building. A dead-line would, however, have to 
be fixed for this purpose and it is suggested that this might be the 
.31stMarch 1958 upto which if a building has already been constructed 
no penalty should be charged. Where, however, buildings have not 
been constructed so far at· all, the penalty would be charged from 1st 
January; 1956. 

Hard cases would, of course, be brought before the Authority. 
. .. 

[No. 812(18)-49] 
~  

Resolved that in the first instance a statement be prepared to show 
~ magnibtde -of· the problem... This statement .should give the 

following information. in respect of sold· and leased plOt$ but which 
haye not been ~  upon<: - .. . . 

(a) Name of scheme or locality. 

(b) ·Block nwntlerarid plot· number: 

.. ' ". 

.- - t ~ 

" 



~~  to item. No. ~ .. (". 

~ S1. .Name of Area Plots Plots PlOt Plot Total 
No. vacant squatted leased partly 

upon out by squatted 
the and 

. owner leased 
out by 

the 
. - - owners -

T Western . &tension 50 86 ~  14 170 ... 
. ~ 

.2. 'Hsthi K'hana sCheine 9 9 19 
one plot 
is occu-
pied by 
owner. 

, -.3. New Delhi ~ City 3 3 I 7· 
ExtensiQO ~  

.4· M4lta Kid.ara Scheme 2 I I 4 
5· Oa,rya ~  P.oijce I 1 

Station. 
.6. Darya Gan; South ~ I 3 
7· North City Extension 

Scheme No. II. 15 4 19 
8. D.A.G. Scheme 4 3 I 8 
9· RQShatlaFa Extension 

Scheme 45 28 5 II 89 
.10. Original Road Pahar- '1 33 34 

ganj 
It. Industrial Area Scheme 15 5 20 
12. Jhandewala Block 'E' 5 4 1 10 

142 144 38 5C} 384 
one plot 
Hathi 
Khana 
Schgme 
is occu-

. pied by 
tte 
owner. 

---_. -... 
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Appendix F tn Item No. m 
CoPY OF REsoLUTION No. 349 PASSED Al' AN ORDINARY MEETING OF TBB" 

DELHI IMPROVEJolENT TRUST HELD ON 5'I'H DEcEMBER, 1957. 

SUBJEcr.-Transfer of unbuilt plots and extension of time limit fOT-
the construction of buildings-Request for reconsidera-
tion of policy thereof. 

Reference is invited to Board's resolution No. 160 dated 18th May 
1954 in which the Board resolved that (i) Transfers be permitted in 
respect of unbuilt free-hold plots on payment of 71 per cent of the 
sale price as composition fee and the transferees be allowed a maxi-
mum period of 18 months for construction and (il) in case where 
extension of time after the expiry of notice is asked for by the plot 
owner himself, it be granted upto one year on payment of 5 per cent 
of the market value. 

2. In connection with the Board's decision at (i) above, it is 
submitted that it has been noticed during all this time that the 
parties seldom declare the actual price at the time of the sale of the 
plot in their deeds and there is reason to believe that it is always less 
than the actual price paid for the plot. It is, therefore, suggested. 
that ~ composition fee at the rate of 7! per cent of the market value 
of the land (to be assessed by the Trust- office itself), instead of the 
sale price as mentioned in the Board's resolution, be charged in case 
of transfers of un-built up free-hold plots. 

3. So far as the decision at (ti) is concerned, the matter as desired 
by the Board vide their resolution No. 244 dated 6th July 1954, has; 
been referred to the Government of India whose decision is still 
awaited. Pending a final decision, no charges are being levied in 
cases where the buildings have been completed even though later 
than the stipulated date i.e. 31st December 1955. Copy of Govern-
ment of India's letter is appendix-B. 

4. It is further brought to the notice of the Board that the intended 
vendees/lessees are selling their interest in the plot without con-
structing the buildings. In such cases, till now, the practice has been 
to allow the transfer after getting an undertaking from the pur-
chasers that they will be liable to pay 5 per cent levy according to-
Government orders in addition to other conditions. But, it seems 
impracticable, and inequitable also. to charge the levy from the pur-



chasers from the date of expiry of construction notice to the. intended 
vendees/lessees. , l 

5. The paint for consideration is whether we should continue the 
present practice of getting an undertaking from the purchasers that 
they will be liable to pay the prescribed levy or we may charge the 
levy of 5 per cent on the market value of the land from the trans-
feror (or the transferee if he agrees to pay) and if so from what dater 

6. So far as the question of charging the levy from the transferor 
(or the transferee if he agrees) is concerned, it is suggested that in 
such cases we may charge the levy of 5 per cent on the market value 
of the land from the transferor or transferee"as the case may be 
upto the date of transfer and transferee be allowed a period of one 
year in which to complete the building but on his failure to do so 
he may also be charged for further extension of time. 

7. As regards the date from which this levy of 5 per cent should 
be charged, it should ordinarily be the date of expiry of construction 
notice but this will create an uniform policy. Almost all the con-
struction notices expired in November-December 1955 and it is there-
fore, suggested that the date of charging this levy be fixed as 1st 
January 1956. 

8. The Deputy Secretary, Ministry of Finance who has seen the 
file has accepted the prinCiples enunciated in the proposals in the 
foregoing paragraphs. However, following the practice in the Land 
and Development Officer's office, he has suggested that the levy of 
the penalty specified in paragraphs 5 and 6, should be from the trans-
feree only and not from the transferor. 

So far as the Trust is concerned, under the terms and conditions 
in the lease, sale etc. deeds in normal cases, the original lessee has 
to seek the permission of the Trust before making any transfer and it 
is the' original lessee who gets the unearned increase acruing from 
the sale of which we demand a share. Till such time as the sale is 
not recognised in the books of the Trust, it has no direct relations 
with the transferee. It would, therefore, seem to be quite logical 
that our demand should be on the original lessee and not on the trans-
feree who comes much later into the picture. Similarly, in the case 
of the building levy, the original lessee is liable upto the date of 
transfer and not the transferee. In cases however, where through an 
agreement between themselves the transferee agrees to pay what the 
transferor would have paid to the Trust, there would be no objection 
to accept our dues from the transferee. This is why it has been 
suggested that the levy may be made from the transferor or the 
transferee, if he agrees to pay. -



~ 

. 9. rne ~  ls ~ belpw the· Board for Ol'ders. . The ~ 
may kindly also indicate such cases which are now ~~  ~ tile. 
'7rust Office awaiting a final decision, should be dealt with in 

~  with the old practice or the new deCision should be 
..applied to these cases also. 

_ [File No. S. 9( ) ~  

Resolved tbat 5 -per cent levy be imposed. Cases of hardship 
~  however, come up. to the Board. 

BeeOmmendatiOn -

In thi8 connection the Committee would invite ~  to obse1'-
pations contained in paras 4 and 5 of their 18th Report (Third Lok 
Sabha), indicating scope jor ~  in sta.ff, aftdsuggest that CI 
comprehensive review of staff required in the t;arious branches of 
-the DeZhi De'Delopment A uthoriiy may be -conducted without further 
.loss 01 time . 

. ,LSI. No. 63 of Appendix XII to 35th -Report (Third Lolt Sabha)]. 

ACTION TAKEN 

An offiCer trained in O. & M. has since been appointed with effect 
-from the 4th Jlune; 1965 with a view to streamline the office pro-
.tedure and administrative machinery and to suggest measures for 
.efficiency and economy. Further action in the matter will be taken 
on receipt of his report which is expected by the end of Decem-
ber. 1965. . 

In this connection, reference is invited to the reply already 
sent with reference to the recommendation contained in para 4 
(Serial No. 1 of the Appendix) of the 18th Report of the Public 
Accounts Committee (3rd Lok Sabha). 

Recommendation 

The Committee trust that the Delhi Development Authoritywm 
strictly follow the principles mentioned in the .paragraph of Report i71 
t:he alLotment of land to the peopZe whose land has been acquired bll 
them. 

[S1. No. 64 of Appendix XII of 35th Report (Third Lok Sabha)]. 

ACTION TAKEN 

~ allotmentli of developed plots to ~ whose lands wetQ 
;acquired, are made by the Delhi ~ ( ~ ~  and:.not ~ 



Delhi, DeYelopment Authority. The HoUSing CoMmissioner has 
stated, a&- fo11ows:--

"The pnndples mentioned in the said paras- are being followed, 
as far as prac:tica1 considerations permit, by the Delhi Administra-
tion, in regard to the allotments of alternative plots to those indi· 
viduals whose lands are acquired under the scheme of 574 large scale 
acquisition, development and disposal of land in Delhi." 

Recommendation 

The Committee tnLSt that the Delhi Development AuthoTity u;iZ1 
benefit by their earlier experience and ensure that before making 
further allotment of land to the industrial u.nits for shifting them 
from the non-conformed areas, specific agreements are entered into 
and guarantees obtained for the proper implementation of the inten-
tion. The Committee are also of the view that the Land to be aZlotted 
to the industrial units for shifting from the non-conforming areas 
should be more or Less equivalent to the eristing land in the non-
conformed areas. Any additionaZ land for future expansion etc. 
should, if necessary, be allotted separately at fuZZ market rates like 
any other industries. 

[S1. No. 65 of Appendix XII to 35th Report (Third Lok Sabha)]. 

ACTION TAKEN 

A specific clause has been incorporated in the ~  re-
quiring the lessee to stop the use of the existing premises for the 
purpose of any manufacturing process or running of any factory 
within 21 years from the date of execution of the lease. In the 
event of non-com¢iance /breach of this, as well as other lease· condi-
tions, the lease can be cancelled and the lessor can re-enter upon 
and take possession· of the· plot and the building and fixtures there-
on without payment of any compensation. 

As regards the area to be allotted to the non-conforming indus-
trial units, most af these units are running in extremely congest-
ed and, unhealthy conditions and it would, therefore, be necessary 
and desirable to give them more land than the area in their occu-
pation at pl'eset1t. TM formula evolved in this respect by the 
Delhi Developtnent· Authority and the Chief CommiSsioner is that 
allotment of land to the non-conforming industrial units is made at 
pre-determined rates upto a maximum of twice the existing area in 
the' cas.o',unitsin,oecupation lof mOre than 400 sq. yds. CL'ld three 
times tbeexisting: area in the case of smaller units whose present 
area is less than 400 sq. yds. subject to marginal ~  
245 L.S.-25. 



land requirements of each unit are assessed by the Directorate of 
Industries and if the land assessed by them i-s more than twice / 
thrice the existing area, the excess area may be allotted at 10 per cent 
above the pre-detennined rates and not at fun ~  -rates. This 
formula should adequately take care that no industrial unit is allot-
ted land in excess of its genuine req.uirements. -

Recommendation 

The Committee observe from the note furnished by the Ministry 
that the sale-deed which could not be exeeuted since 1948 tbas finalised 
within a period of three months after the Public Accounts Committee 
recommended in February, 1964 to review the position.' It is also ob-
served that, "the second recital of the sale-d'eed clearly, indicates that 
the allotment of land to the COmpany 'Was for the removal of their 
establishment from the city area to the said :land." The Committee 
are surprised that the intention of the allotment of the -land has not 
been incorporated in the operative portion of the·agreement. They 
desire that the D.D.A. should review the whole posi-tiQn as already 
suggested in para 22 of their 18th Report (Third Lok Sabha) and exa-
mine what could be done to see that the intentions of the allocation 
of land are really fulfilled. The results of the review undertaken 
should be reported to the Commiittee. 

, [51. No. 66 of Appendix XII to 35th Report (Third Lok Sabha)]. 

ACTION TAKEN 

The position in respect of execution of' the -sale deed in favour 
of Delhi Cloth Mills had already been explained in the previous 
notes. In this case, the sale-deed was executed in consultation and· 
after obtaining approval of the Government of India. The Solicitor 
General of India had already given his opinion that nothing can be 
done with regard to the removal· of ~  from the 
city area to the said NajafgarhIndustrial Area where the land had 
been allotted to the Delhi Cloth Mills since this condition had 
not been incorporated in the operating portion of the agreement. 
The sale-deed in favour of Delhi Cloth Mills .has already been 
executed and signed by the parties on the 20th May, 1964, and 
registered on 30th May, 1964. 

The papers have been looked into and it appeaI'6 that in view 
of the highest legal opinion, no .further action in the matter' can 
be taken 



3S1 

Recommendation 

The Committee feel unhappy that some important schemes such 
as relating to flood control and similar calamities in Delhi could not 
be implemented by the Corporation partly due to lack of material 
and personnel and partly due to the fact that the schemes were not 
sanctioned expeditiously. This in the opinion of the Committee dis-
closed a sorry state of affairs and lack of co-ordination which affected 
ultimately the public in general. The Committee desire the Minist1'y 
of Health to investigate such failures and to ensure that important 
schemes like flood control mea.sures for the Capital do not suffer owing 
to lethargic approach of the authorities concerned. 

[81. No.9 of Appendix XXVII to 39th Report (Third Lok Sabha)]. 

ACTION TAKEN 

The Ministry of Health have also been much concerned with 
the inordinate delay in the execution of anti-flood works by the 
Municipal Corporation of Delhi. The matter was taken up at the 
Minister's level with the Minister of Home Affairs as well as the 
Mayor, Municipal Corporation of Delhi. A copy each of the letters 
dated the 22nd December, 1964 is enclosed. The Mayor, Municipal 
Corporation of Delhi explained that the delay was largely due to 
the following reasons:-

(i) Contracts for sewerage works could not be fixed up as 
the National Building Construction Corporation laid 
down a condition that only works of the value of Rs. 10 
lacs and above will be undertaken by them on "actual 
cost plus 20 per cent basis." 

(ii) Shortage of cement. 
2. 'In regard to (i) above, it may be mentioned that the matter 

was followed by D.O. letters from the Union Home Minister to 
the Minister of Works and Housing and by the Home Secretary 
to the Secretary, Ministry of Irrigation and Power for award of 
works to MIS National Building Construction Corporation and 
National Project Construction Corporation respectively. MIS 
National Building Construction Corporation haye since agreed to 
execute the works. 

3. As regards (il) above, though efforts are being made to ob-
tain large quotas of cement for the Corporation but in view of its 
acute shortage, it is not possible to proceed with these '\\:orks with 
the necessary speed. 



~  

4. The position is constantly being reviewed in consultation 
with the authorities concerned and it is hoped that 5chemes will 
:be implemented soon. 



No.F. '3-31/M-LSG I Pt. lIT. 

My -dear Nandaji, 

MINISTER FOR HEALTH 

NEW DELHI 

December 22, 1964. 

A Committee had been appointed in 1956 for planning 'measures 
against floods and similar calamities in,De1hl<Under theCbair-
manship of Shri K. C. Reddy, the then Minister for Works,-Hous-
ing and Rehabilitation. This Committee made certain specific 
recommendations which were approved by the Cabinet with a 
directive for their implementation in tnree phases as indicated 
below:-

Phase I. (included works which required to be completed 
before the 1959 monsoon). 

Phase n. (included works which were required to be com-
pleted before the 1960 monsoon). 

Phase m. (included the remaining works to be taken later). 

From the latest progress report for the period ending 31st July, 
1964, received from the Secretary, Delhi Floods Co-ordinating 
Committee, Ministry of Home Affairs, it appears that some of the 
works included in phase I and phase IT, which were required to 
be completed before the 1959 monsoon and 1960 monsoon, respec-
tively; have not been completed even no N and no action has so 
far been initiated on some of the works included in phase m. The 
Secretary, Delhl Flood$ Co-ordinating' Committee will be in a 
position to indicate the uptodate position with regard to these 
warks. 

The leisurely way in which the anti-flood works are being exe-
cuted by the Corporation is causing me great concern and anxiety. 
The Corporation authorities were asked to indicate the reasons 
but the explanations given are not at all satisfactory. This matter 
has also been discussed by the officers of the Ministry of Health 

353 
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in various meetings with the representatives of the Delhi Munici-
pa1 Corporation who have neither been able to give any satisfac-
tory explanations for the inordinate delay in the execution of these 
works nor have brought any insuperable difficulties to our notice. 

While I am pursuing this matter personally with the. Mayor. I 
thought I might also bring this to your notice for such action as 
the Ministry of Home Affairs may consider appropriate. 

With kind regards, 

Shri Gulzari Lal Nanda, 
Miriister for Home Affairs, 
NEW Di:Im. 

Yours sincerely, 
(Sd.) SUSHILA NAYAR 



No. F. 5-31/64-LSG 1 Pt. 111. 

My dear Bawaji, 

MINISTER FOR HEALTlt 
NEW DELHI 
December 22, 1964. 

You may be aware that a Committee was appointed in 1958 
for planning measures against floods and similar calamities in Delhi 
ull(ier the Chairmanship of Shri K. C. Reddy, the then Minister 
for Works, Housing and Rehabilitation. This Committee made cer-
tain specific recommendations which were approved by ~ Cabi-
net with a directive for their implementation in three phases.as' 
indicated below:-

Phase I. (included works which required to be completed 
before the 1959 monsoon). 

Phase n. (included works which were required to be com-
pleted before the 1960 monsoon). 

Phase In. (included the remaining works to be taken later). 
From the latest progress report for the period ending 31st July, 

19(;4, received from the Secretary, Delhi Floods Co-ordinating Com-
mittee, Ministry of Home Affairs, it appears that some of the works 
included in phase I and phase II, which were required to he com-
pleted before the 1959 monsoon and 1960 monsoon, respectively, 
have not been completed even now and no action has so far been 
initiated on some of the works included in phase III. 

The leisurely way in which the anti-flood works are being exe-
puted by the Corporation is causing me great concern and anxiety. 
The Corporation authorities were asked to indicate the reasons but 
the explanations given are not at all satisfactory. This matter has 
also been discussed by the officers of the Ministry of Health in vari-
ous meetings with the representatives of the Delhi Municipal Cor-
poration who have neither been able to give any satisfactory expla-
nations for the inordinate delay in the execution of these works nor 
have bl'ought any insuperable difficulties 'to our notice. 

I shall be grateful if you kindly look into the matter personally 
and take suitable action to get the works completed very ,early. 

Bawa Bachittar Singh, 
Mayor, 
Delhi MuniCipal Corporation, 
Town Hall 
DELHI. ' 

Yours sincerely, 
(Sd.) SUSHILA NAYAR. 
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Becommendatioa 

The Committee do 710t appreciate the advice given by the Minis-
try of Finance in this case for diverting funds from the savings for 
giving grants to private medical colleges. The fact that B1.lbMquentlV 
necessity was felt of opening a separate sub-h.-d so that at least in 
futu.re- the expenditure could be brought to the not'ice of the Par» 
ment would also confirm the Committee's view that the expenditU1'e , 
on this.account should have been treated as a 'New Service'" 

[S!. No. 14, APPendix xxvn to 39th Report (Thfrd'Lok-Satiha:-
1004-85) ] . 

AC'I!lON TAKEN 

~ conclusion has been "noted for future guidance. 
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